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RAJYA SABHA
Thursday, the 11th December, 2014/20th Agrahayana, 1936 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

FELICITATIONS TO VISUALLY IMPAIRED INDIAN CRICKET TEAM

MR. CHAIRMAN: Hon. Members, as you are aware, the visually impaired
Indian cricket team won the Fourth Cricket World Cup for the Blind, held at Cape
Town on 7th December, 2014.

On behalf of the whole House and on my own behalf, I congratulate the entire
team for their achievement. I wish the Indian visually impaired cricket team many

more successes in the near future.

PAPERS LAID ON THE TABLE

Administrative Report (2013-14) of the Haj Committee of India, Mumbai and

related papers

wiferat iR FrRihw FrfaE F3e™ & I 13 A @5 e § o w95t
TN Farfl WRAT B FAEI o9 HH (SR @A) A%, Rig): wEey,
g afaf I am, 2002 H1 gRT 34 B JU-GRT (4) & A FrfaRad 931 @t
TH-UH TRT (@S dor 2= #) 991 ed R @l §—

(a) Administrative Report of the Haj Committee of India, Mumbai, for the year
2013-14.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1069/16/14]

Report and Accounts (2013-14) of NBCC, New Delhi and related paper

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): Sir, on behalf of Shri M. Venkaiah Naidu, I
lay on the Table, under sub-section (1) (b) of Section 394 of the Companies Act,
2013, a copy each (in English and Hindi) of the following papers:—

(a) Fifty-fourth Annual Report and Accounts of the National Buildings Construction
Corporation Limited (NBCC), New Delhi, for the year 2013-14, together with



2 Papers Laid [RAJYA SABHA] on the Table

the Auditor's Report on the Accounts and the comments of the Comptroller

and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

[Placed in Library. See No. L.T. 1070/16/14]

I. Notifications of the Ministry of Micro, Small and Medium Enterprises

II. Reports and Accounts (2013-14) of NSIC, New Delhi, various technology

centres and related papers

[eu, oY i 7egq Ied WAt (s wewra fisn) : wEey, H eEfaRad o3 @
Ued WX Gl g —

L

IL.

A copy (in English and Hindi) of the Ministry of Micro, Small and Medium
Enterprises Notification No. 196/2013/No. 166/2003/F.No0.50-560/2000. Dav-I,
dated the 27th August, 2013, publishing the Andaman and Nicobar Khadi
and Village Industries Board (Amendment) Rules, 2013, under Section 38
of the Andaman and Nicobar Islands Khadi and Village Industries Board
Regulation, 1988. [Placed in Library. See No. L.T. 10463/16/14]

1. A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

(a)  Fifty-ninth Annual Report and Accounts of the National Small
Industries Corporation Limited (NSIC), New Delhi, for the year
2013-14, together with the Auditor's Report on the Accounts and
the comments of the Comptroller and Auditor General of India

thereon.

(b)  Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1018/16/14]

2. A copy each (in English and Hindi) of the following papers : —
(i) (a) Annual Report and Accounts of the MSME-Technology

Development Centre (Central for the Development of Glass
Industry), Firozabad, for the year 2013-14, together with the
Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1020/16/14]

(il)) (a) Annual Report and Accounts of the MSME-Technology

Development Centre (Fragrance and Flavour Development
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Centre), Kannauj, Nagpur, for the year 2013-14, together with
the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1019/16/14]

Reports and Accounts (2013-14) of various Corporations and related papers

wrETe =g SR SifmiRar w5 (sht emaR I wEeNd): "Gy, § Hud
rfAIfI, 2013 @1 ORT 394 & IU-GRT (1)(@) & A fFr=faRad w=f o 1&-1H
afr (s den o=l §) 991 ued W I@dl § —

(1) (a) Twenty-fifth Annual Report and Accounts of the National Scheduled
Castes Finance and Development Corporation (NSFDC), New Delhi, for
the year 2013-14, together with the Auditor's Report on the Accounts and

the comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 1040/16/14]

(i) (a) Seventeenth Annual Report and Accounts of the National Safai
Karamcharis Finance and Development Corporation (NSKFDC), New
Delhi, for the year 2013-14, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of

India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 1039/16/14]
Reports and Accounts (2013-14) of various Corporations Centers, Associations,

Academies, Institution and Instituts and related papers

THE MINISTER OF SCIENCE AND TECHNOLOGY AND THE MINISTER
OF EARTH SCIENCES (DR. HARSH VARDHAN) : Sir, I lay on the Table :—

A. A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013 :—

(1) (a) Sixtieth Annual Report and Accounts of the National Research
Development Corporation (NRDC), New Delhi, for the year 2013-
14, together with the Auditor's Report on the Accounts and the

comments of the Comptroller and Auditor General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1088/16/14]

(i1) (a) Twenty-fifth Annual Report and Accounts of the Indian Vaccines
Corporation Limited (IVCOL), Gurgaon, Haryana, for the year
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2013-14, together with the Auditor's Report on the Accounts and the

comments of the Comptroller and Auditor General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1087/16/14]

B. A copy each (in English and Hindi) of the following papers —

(1) (a) Annual Report and Accounts of the Jawaharlal Nehru Centre for
Advanced Scientific Research, Jakkur, Bangalore, for the year
2013-14, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 1295/16/14]

(i) (a) Annual Report and Accounts of the Indian Association for the
Cultivation of Science, Kolkata, for the year 2013-14, together with
the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Association.
[Placed in Library. See No. L.T. 1297/16/14]

(iii) (a) Annual Report and Accounts of the National Academy of Sciences,
India (NASI), Allahabad, for the year 2013-14, together with the

Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Academy.
[Placed in Library. See No. L.T. 1300/16/14]

(iv) (a) Annual Report and Accounts of the Vigyan Prasar, NOIDA, for the
year 2013-14, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institution.
[Placed in Library. See No. L.T. 1301/16/14]

(v) (a) Annual Report and Accounts of the Institute of Nano Science and
Technology, (INST), Mohali, Punjab, for the year 2013-14, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 1298/16/14]

(vi) (a) Annual Report and Accounts of the Birbal Sahni Institutue of
Palacobotany, Lucknow, for the year 2013-14, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 1294/16/14]
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Annual Report and Accounts of the Raman Research Institute,
Bangalore, for the year 2013-14, together with the Auditor's Report

on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 1292/16/14]

Annual Report and Accounts of the Indian National Science Academy,
New Delhi, for the year 2013-14, together with the Auditor's Report

on the Accounts.

Review by Government on the working of the above Academy.
[Placed in Library. See No. L.T. 1293/16/14]

Annual Report and Accounts of the International Advanced Research
Centre for Powder Metallurgy and New Materials (ARCI), Hyderabad,
for the year 2013-14, together with the Auditor's Report on the
Accounts.

Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 1089/16/14]

Annual Report and Accounts of the Indian National Academy of
Engineering, New Delhi, for the year 2013-14, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Academy.
[Placed in Library. See No. L.T. 1090/16/14]

Annual Report and Accounts of the Indian Academy of Sciences

(IAS), Bangalore, for the year 2013-14, together with the Auditor’s

Report on the Accounts.

Review by Government on the working of the above Academy.

[Placed in Library. See No. L.T. 1091/16/14]
Annual Report and Accounts of the Wadia Institute of Himalayan
Geology, Dehradun, for the year 2013-14, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 1092/16/14]

Annual Report and Accounts of the Indian Institute of Geomagnetism
(IIG), Navi Mumbai, for the year 2013-14, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 1093/16/14]
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(xiv) (a) Twenty-eighth Annual Report and Accounts of the Consultancy
Development Centre (CDC), New Delhi, for the year 2013-14,
together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 1086/16/14]

(xv)(a) Annual Report and Accounts of the National Brain Research Centre
(NBRC), Manesar, Haryana, for the year 2013-14, together with the
Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1083/16/14]

(xvi) (a) Annual Report and Accounts of the Translational Health Science
and Technology Institute (THSTI), Gurgaon, Haryana, for the year
2013-14, together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1084/16/14]

(xvii) (a) Annual Report and Accounts of the Institute for Stem Cell Science
and Regenerative Medicine (InStem), Bangalore, for the year
2013-14, together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1085/16/14]

I. Report and Accounts (2013-14) of Research and Information System for
Developing Countries (RIS), New Delhi and related paper

II. Report and Accounts (2013-14) of Indian Statistical Institute (ISI), Kolkata
and related papers

TR (aige) 9., Rig: 7gigy, § fr=faRed o3 & (e-ta ufd (@St
Jorr f=1 &) ¥ ged W WAl § —

I. (a) Annual Report and Accounts of the Research and Information System for
Developing Countries (RIS), New Delhi, for the year 2013-14, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Organization.
[Placed in Library. See No. L.T. 1094/16/14]

II. (a) Eighty-second Annual Report and Accounts of the Indian Statistical
Institute (ISI), Kolkata, for the year 2013-14, together with the Auditor's
Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1095/16/14]
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I. Notifications of the Ministry of Environment. Forests and Climate Change
II. Report and Accounts (2013-14) of FRLHT, Bangalore and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU) : Sir, on behalf of Shri Prakash Javadekar, I lay on the
Table :—

I. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Environment, Forests and Climate Change, under Section 26 of
the Environment (Protection) Act, 1986:—

(1) S.0. 1033 (E), dated the 4th April, 2014, publishing the Ozone Depleting
Substances (Regulation and Control) Amendment Rules, 2014
[Placed in Library. See No. L.T. 1042/16/14]

(2) S.0. 1680 (E), dated the 2nd July, 2014, amending Notification No. S.O.
1174 (E), dated the 18th July, 2007, to substitute certain entries in the

original Notification.

(3) S.0. 2003 (E), dated the 6th August, 2014, amending Notification No.
S.O. 1174 (E), dated the 18th July, 2007, to insert certain entries in
the original Notification. [Placed in Library. See No. L.T. 1041/16/14]

(4) G.S.R. 612 (E), dated the 25th August, 2014, publishing the Environment
(Protection) (Fifth Amendment) Rules, 2014.

II. A copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Centre of Excellence for Medicinal
Plants and Traditional Knowledge, Foundation for Revitalisation of Local
Health Traditions (FRLHT), Bangalore, for the year 2013-14, together
with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 1236/16/14]

I. Notifications of the Ministry of Personnel, Public Grievances and Pensions

II. Reports and Accounts (2013-14) of various Institutes, Centres, Laboratory

and related papers

SWR-gdl & e #ATera & od w3 g 99 wated H ey w13 BT,
i Rrera iR YoM W™ § o 93 R Sl fvm § e w3t qen
saRe v # wog 93 (s1. Rrig Rig) : A8igy, d FrafaRad o3 9w ged ©®
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(1) A copy each (in English and Hindi) of the following Notifications of

the Ministry of Personnel, Public Grievances and Pensions (Department
of Personnel and Training), under sub-section (2) of Section 3 of the
All India Services Act, 1951:—

(1) G.S.R. 719 (E), dated the 13th October, 2014, publishing the Indian
Administrative Service (Fixation of Cadre Strength) Sixth Amendment
Regulations, 2014.

(2) G.S.R. 720 (E), dated the 13th October, 2014, publishing the Indian
Administrative Service (Pay) Sixth Amendment Rules, 2014.
[Placed in Library. See No. L.T. 1135/16/14]

(i) A copy each (in English and Hindi) of the following Notifications of

the Ministry of Personnel, Public Grievances and Pensions (Department

of Personnel and Training), under Article 309 of the Constitution of

India:—

(1) G.S.R. 769 (E), dated the 31st October, 2014, publishing the
Central Civil Services (Classification, Control and Appeal) (Second
Amendment) Rules, 2014.

(2) G.S.R. 822 (E), dated the 19th November, 2014, publishing the
Central Civil Services (Classification, Control and Appeal) (Third
Amendment) Rules, 2014. [Placed in Library. See No. L.T. 1141/16/14]

(3) G.S.R. 823 (E), dated the 19th November, 2014, publishing the
Central Civil Services (Conduct) Rules, 2014.

[Placed in Library. See No. L.T. 1748/16/14]

(iii) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Personnel, Public Grievances and Pensions (Department of
Personnel and Training), under Section 61 of the Lok Pal and Lokayuktas
Act, 2013:—

(1) G.S.R. 620 (E), dated the 27th August, 2014, publishing the Search
Committee (Constitution, Terms and Conditions of appointment
of Members and the manner of selection of Panel of Names for
appointment of Chairperson and Members of Lokpal,) Amendment
Rules, 2014.

(2) G.S.R. 638 (E), dated the 8th September, 2014, publishing the Public
Servants (Furnishing of Information and Annual Return of Assets
and Liabilities and the Limits for Exemption of Assets in Filing
Returns) Amendment Rules, 2014.

[Placed in Library. See No. L.T. 1136/16/14]
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(iv) A copy (in English and Hindi) of the Ministry of Personnel, Public

V)

(1)

Grievances and Pensions (Department of Personnel and Training),
Notification No. S.O. 2256(E), dated the 8th September, 2014 further
amending S.0. 409 (E), dated the 15th February, 2014, regarding Lok
Pal and Lokayuktas (Removal of Difficulties) Order, 2014 to substitute
certain entries in the original Notification, under Section 62 of the Lok
Pal and Lokayuktas Act, 2013.

[Placed in Library. See No. L.T. 1137/16/14]

A copy each (in English and Hindi) of the following Notifications of
the Ministry of Personnel, Public Grievances and Pensions (Department
of Personnel and Training), under sub-section (1) of Section 37 of the
Administrative Tribunal Act, 1985:—

(1) G.S.R. 747 (E), dated the 27th October, 2014, publishing the Central

Administrative Tribunal (Procedure) Amendment Rules, 2014.

(2) G.S.R. 748 (E), dated the 27th October, 2014, publishing the Andhra
Pradesh Administrative Tribunal (Procedure) Amendment Rules, 2014.

(3) G.S.R. 749 (E), dated the 27th October, 2014, publishing the Karnataka

Administrative Tribunal (Procedure) Amendment Rules, 2014.

(4) G.S.R. 750 (E), dated the 27th October, 2014, publishing the
Mabharashtra Administrative Tribunal (Procedure) Amendment Rules,
2014.

(5) G.S.R. 751 (E), dated the 27th October, 2014, publishing the Odisha

Administrative Tribunal (Procedure) Amendment Rules, 2014.

(6) G.S.R. 752 (E), dated the 27th October, 2014, publishing the West
Bengal Pradesh Administrative Tribunal (Procedure) Amendment
Rules, 2014.

(7) G.S.R. 753 (E), dated the 27th October, 2014, publishing the Kerala
Administrative Tribunal (Procedure) Amendment Rules, 2014.
[Placed in Library. See No. L.T. 1142/16/14]

A copy each (in English and Hindi) of the following papers :—

(a) Sixtieth Annual Report and Accounts of the Indian Institute of Public
Administration (IIPA), New Delhi, for the year 2013-14, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 1134/16/14]
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(i1) (a) Annual Report and Accounts of the North Eastern Space Applications
Centre (NESAC), Umiam, Meghalaya, for the year 2013-14, together
with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1138/16/14]

(iii) (a) Annual Report and Accounts of the National Atmospheric Research
Laboratory (NARL), Gadanki, Andhra Pradesh, for the year 2013-14,
together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1139/16/14]

(iv) (a) Annual Report and Accounts of the Indian Institute of Space Science
and Technology, (IIST), Thiruvananthapuram, for the year 2013-14,
together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1140/16/14]

Statements showing action taken by Government on the various assurances,

promises and undertakings

SHRI MUKHTAR ABBAS NAQVI: Sir, I lay on the Table, a copy each (in
English and Hindi) of the following Statements showing action taken by Government
on the various assurances, promises and undertakings given during the Session shown

against each:—

1. Statement No. XXXVI One Hundred and Ninety-fifth Session, 2002
[Placed in Library. See No. L.T. 1749/16/14]

2. Statement No. XXXII  One Hundred and Ninety-eighth Session, 2003
[Placed in Library. See No. L.T. 1750/16/14]

3. Statement No. XXVII  One Hundred and Ninety-ninth Session, 2003
[Placed in Library. See No. L.T. 1751/16/14]

4, Statement No XX Two Hundredth Session, 2003
[Placed in Library. See No. L.T. 1752/16/14]

5. Statement No. XXIX Two Hundred and Second Session, 2004
[Placed in Library. See No. L.T. 1753/16/14]

6. Statement No. XXV Two Hundred and Third Session, 2004
[Placed in Library. See No. L.T. 1754/16/14]

7. Statement No. XXXIII Two Hundred and Fourth Session, 2005
[Placed in Library. See No. L.T. 1755/16/14]
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25.
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Statement No.
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Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No

Statement No.

Statement No.

Statement No

Statement No

XXX

XXVI

XXVII

XXVI

XXVI

XXIII

XVIII

XIX

XVIII

XVII

XV

XIv

X1

XII

XI

X

. VIII

VII
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Hundred and Fifth Session, 2005
[Placed in Library. See No. L.T. 1756/16/14]

Hundred and Sixth Session, 2005
[Placed in Library. See No. L.T. 1757/16/14]

Hundred and Eighth Session, 2006
[Placed in Library. See No. L.T. 1758/16/14]

Hundred and Tenth Session, 2007

[Placed in Library. See No. L.T. 1759/16/14]
Hundred and Eleventh Session, 2007

[Placed in Library. See No. L.T. 1760/16/14]

Hundred and Thirteenth Session, 2008
[Placed in Library. See No. L.T. 1761/16/14]

Hundred and Fifteenth Session, 2009
[Placed in Library. See No. L.T. 1762/16/14]
Hundred and Seventeenth Session, 2009
[Placed in Library. See No. L.T. 1763/16/14]

Hundred and Eighteenth Session, 2009
[Placed in Library. See No. L.T. 1764/16/14]

Hundred and Nineteenth Session, 2010
[Placed in Library. See No. L.T. 1765/16/14]
Hundred and Twentieth Session, 2010
[Placed in Library. See No. L.T. 1766/16/14]

Hundred and Twenty-first Session, 2010
[Placed in Library. See No. L.T. 1767/16/14]

Hundred and Twenty-second Session, 2011
[Placed in Library. See No. L.T. 1768/16/14]
Hundred and Twenty-third Session, 2011
[Placed in Library. See No. L.T. 1769/16/14]

Hundred and Twenty-fourth Session, 2011
[Placed in Library. See No. L.T. 1770/16/14]

Hundred and Twenty-fifth Session, 2012
[Placed in Library. See No. L.T. 1771/16/14]
Hundred and Twenty-sixth Session, 2012
[Placed in Library. See No. L.T. 1772/16/14]

Hundred and Twenty-seventh Session, 2012
[Placed in Library. See No. L.T. 1773/16/14]
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. Statement No. VI Two Hundred and Twenty-eighth Session, 2013
[Placed in Library. See No. L.T. 1774/16/14]

. Statement No. IV Two Hundred and Twenty-ninth Session, 2013
[Placed in Library. See No. L.T. 1775/16/14]

Statement No. III Two Hundred and Thirtieth Session, 2013-2014
[Placed in Library. See No. L.T. 1776/16/14]

. Statement No. I Two Hundred and Thirty-second Session, 2014

[Placed in Library. See No. L.T. 1777/16/14]

Reports and Accounts (2013-14) of various PSU and Companies and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA): Sir, I lay on the Table :—

L

A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(i (a)

(b)

(i) (a)

(b)

(iii) (a)

(b)

(iv) (a)

Annual Report and Accounts of M/S. Heavy Engineering Corporation
Limited (HECL), Ranchi, for the year 2013-14, together with
the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1046/16/14]

Thirty-third Annual Report and Accounts of M/S. National Bicycle
Corporation of India Limited, Mumbai, for the year 2013-14, together
with the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1048/16/14]

Fifty-fifth Annual Report and Accounts of M/S. Hindustan Salts
Limited (HSL), Jaipur, for the year 2013-14, together with the
Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1050/16/14]

Forty-ninth Annual Report and Accounts of M/S. Sambhar Salts
Limited (SSL), Jaipur, for the year 2013-14, together with the
Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.
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(b)

V) (a)

(b)

(vi) (a)

(b)

(vii)(a)

(b)

(viii) (a)

(b)
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Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1049/16/14]

Forty-fourth Annual Report and Accounts of the Hindustan Paper
Corporation Limited, Kolkata, along with that of its subsidiary
companies, the Hindustan Newsprint Limited, Kottayam, Kerala;
Nagaland Pulp and Paper Company Limited, Nagaland and Jagdishpur
Paper Mills Ltd., Lucknow, Uttar Pradesh, for the year 2013-14,
together with the Auditor's Report on the Accounts and the comments

of the Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 1256/16/14]

Sixty-second Annual Report and Accounts of the Hindustan Cables
Limited (HCL), Kolkata, the year 2013-14, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and

Auditor General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1053/16/14]

Annual Report and Accounts of the Andrew Yule and Company
Limited (AYCL), Kolkata, for the year 2013-14, together with
the Auditor’s Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1047/16/14]

Forty-fourth Annual Report and Accounts of the Engineering Project
(India) Limited (EPI), New Delhi, for the year 2013-14, together
with the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1052/16/14]

I. Notifications of the Ministry of Urban Development

II. Reports and Accounts (2013-14) of various companies and related papers

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION [SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL]:
Sir, I lay on the Table :—

I. A copy each (in English and Hindi) of the following Notifications of the
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Ministry of Urban Development, under Section 102 of the Metro Railways
(Operation and Maintenance) Act, 2002:—

(1) G.S.R. 758 (E), dated the 29th October, 2014, publishing the Chennai
Metro Railway (Carriage and Ticket) Rules, 2014, along with Explanatory
Notes.

(2) G.S.R. 759 (E), dated the 29th October, 2014, publishing the Chennai
Metro Railway (Notices of Accidents and Inquiries thereto) Rules, 2014,
along with Explanatory Notes.

(3) G.S.R. 760 (E), dated the 29th October, 2014, publishing the Chennai
Metro Railway (Procedure of Claims) Rules, 2014, along with Explanatory
Notes.

(4) G.S.R. 761 (E), dated the 29th October, 2014, publishing the Chennai
Metro Railway (Procedure for Investigation of Misbehavior or Incapacity
of the Claims Commissioner) Rules, 2014, along with Explanatory Notes.

[Placed in Library. See No. L.T. 1156/16/14]

(5) S.0. 2924 (E), dated the 17th November, 2014, assigning additional

charge of the post of Claims Commissioner to Shri Satish Chandra,

General Manager (Legal), Delhi Metro Rail Corporation Limited.
[Placed in Library. See No. L.T. 1155/16/14]

II. A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(1) (a) Annual Report and Accounts of the Bangalore Metro Rail Corporation

Limited (BMRCL), Bangalore, for the year 2013-14, together with

the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 1158/16/14]

(i1) (a) Annual Report and Accounts of the Delhi Metro Rail Corporation
Limited (DMRC), New Delhi, for the year 2013-14, together with
the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.
(b) Review by Government on the working of the above Corporation.

[Placed in Library. See No. L.T. 1157/16/14]

Report of NCSC on Reservation in Judiciary, New Delhi and related papers

AT =T 3R AfREIRar Forerm #§ wow w3 (of faor arhe): AEiey, §
frfaRad o 991 ved W) @ § —
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(1) A copy each (in English and Hindi) of the following papers, under clause
(6) of Article 338 of the Constitution of India:—

(a) Report of the National Commission for Scheduled Castes (NCSC) on
Reservation in Judiciary, New Delhi.
[Placed in Library. See No. L.T. 1066/16/14]

(b) Explanatory Memorandum on the above Report of the National
Commission for Scheduled Castes (NCSC).

(2) Statement (in English and Hindi) giving reasons for the delay in laying of

the papers mentioned at (1) above.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON SCIENCE AND TECHNOLOGY,
ENVIRONMENT AND FORESTS

SHRI BHUPINDER SINGH (Odisha): Sir, I present the Two Hundred Fifty-
third Report (in English and Hindi) of the Department-related Parliamentary Standing
Committee on Science and Technology, Environment and Forests on "The Wild Life
(Protection) Amendment Bill, 2013".

REPORTS OF THE PUBLIC ACCOUNTS COMMITTEE

SHRI SHANTARAM NAIK (Goa): Sir, I lay on the Table, a copy each (in English
and Hindi) of the following Reports of the Public Accounts Committee (2014-15):—

(1) Seventh Report on ‘Duty Drawback Scheme’ relating to the Ministry of

Finance;

(i) Eighth Report on ‘Water Pollution in India’ relating to the Ministry of

Environment and Forest;

(iii) Ninth Report on Action Taken by the Government on the Observations/
Recommendations of the Committee contained in their Sixty-fourth Report
(Fifteenth Lok Sabha) on ‘Excesses over Voted Grants and Charged
Appropriations (2010-11)’; and

(iv) Tenth Report on Action Taken by the Government on the Observations/
Recommendations of the Committee contained in their Eighty-seventh Report
(Fifteenth Lok Sabha) on ‘Tax Administration’ relating to the Ministry of

Finance.
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LEAVE OF ABSENCE

MR. DEPUTY CHAIRMAN: Hon. Members are informed that a letter has been
received from Shri Sharad Pawar stating that he is unable to attend the sittings of
the House from 3rd to 23rd December, 2014 on medical grounds. He has, therefore,
requested for grant of leave of absence from the sittings of the current Session of
Rajya Sabha from 3rd to 23rd December, 2014.

Does he have the permission of the House for remaining absent from 3rd to
23rd December, 2014 for the current Session of the Rajya Sabha?

(No hon. Member dissented)

MR. DEPUTY CHAIRMAN: I hope the House agrees and wishes him sound

health and early recovery.

POINT RAISED ABOUT THE REVISED LIST OF BUSINESS

SHRI P. RAJEEVE (Kerala): The Business Advisory Committee convenes the
meetings on Thursdays and the Committee decides the allotment of time for business
of the House for the next week. As per rule 34, “the allocation of time in regard to
the Bill or group of Bills or other business, as recommended by the Committee, shall

be reported by the Chairman or, in his absence, by Deputy Chairman”...(Interruptions)...

MR. DEPUTY CHAIRMAN: You can raise this at that point of time.
...(Interruptions)... When the Bill is taken up, at that time you can raise this point.

...(Interruptions)...

SHRI P. RAJEEVE: No, not on the Bill. This is regarding the List of Business

of the day. From the morning it has been started.
MR. DEPUTY CHAIRMAN: Are you on a ...(Interruptions)...

SHRI P. RAJEEVE: Then, how can a business be included, which has not been
decided in the BAC and not announced by the Chairman? The hon. Chair announces
the business of the week. As per the decision of the BAC, this has not been included
in the Legislative Business and the BAC has not allotted the time and the House
is not informed about that. This is actually a violation of the rules and this is the
normal practice of the day that the BAC convenes its meeting and takes a decision.
But the Government came up with some business which has not been taken up by
the BAC and informed the House. This is a serious violation, Sir. I want a ruling

from your side on this, Sir.
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MR. DEPUTY CHAIRMAN: No, the point is, in the next week’s business the
Government did not say it. What is the position?

IS FR AAGT H I HAl AT GUE FR HAGT H I HA
(3 IR IR Ahdn) ¢ AR, LU B AET 4 O QAo & ar o, {57 @l
F IR F g9t g5 ofl, IHS IN H & DI TGN & T3 off | S8t dF FaTd & The
Payment and Settlement Systems Act, 2007 b IR ﬁ, ?ﬂﬁ? IR F 0t EIRGRET T ==t
gs o), 99 3fdlicHe g3 U1, Tei gl o1, fifvad dR & 98 WeR &l ...(adm)...

$B AHIG WS : THY IAiC TEl gAT AT | .. (aYH)...

SHRI MUKHTAR ABBAS NAQVI: Let me complete ...(Inferruptions)... let me

complete ...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal): 1 have been attending all the
BAC meetings and I can tell you that this Bill was neither discussed in the BAC
meeting, nor was time allotted. After the BAC meeting, Sir, you make it a practice
from the Chair to announce the List of Business, the Government Business, that
we will undertake this week. In that, this was not mentioned. Now, if you bring
this suddenly, without any mention, either in the BAC or by the announcement
by the Chair, about the business that we will take up during this week, this is an
irregular practice. This is against the rules that we have laid down for the conduct
of business. So, this way this cannot be listed. So, we would like your ruling on

this matter and this cannot be taken up.

MR. DEPUTY CHAIRMAN: Okay, let me now ...(Interruptions)... Are you on

the same subject ...(Interruptions)...

SHRI ANAND SHARMA (Rajasthan): Sir, one minute. Sir, this issue has been
repeatedly raised by us in the Business Advisory Committee and in the meeting
of the leaders. We have been seeing a new practice, Bill after Bill, Government
Business is being brought without discussing it in BAC. It is bringing surprises and
it is violation of the rules. It is not the first time, this is the third time that this
is happening in this very Session and we have been repeatedly cautioning in the
meeting. It is a matter of fact and record that there is a procedure which must be

respected. After all, they ...(Interruptions)... No; it was never discussed.
MR. DEPUTY CHAIRMAN: Okay, now ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, I would like, through you, to convey to the
Government that we have been extremely cooperative and we will be. The point

is that do not surprise us by bringing Bills which you have not listed or not
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mentioned. This is not correct, and this is not keeping in spirit with our rules, with
our procedure, with our tradition and with our decorum. So, you cannot do this.

This is not acceptable.

SHRI DEREK O’BRIEN (West Bengal): Sir, let me set the record straight.
There were six Bills which were brought up to the BAC for discussion. For three
of the Bills, the time was allotted; three were put on a pause, and they were to be

discussed in today’s BAC. They were not discussed in the last BAC.
MR. DEPUTY CHAIRMAN: Okay; now I got the point. Let me now proceed.

SHRI P. RAJEEVE: Sir, all these Bills are for the consideration of today’s BAC.

That is the decision of the hon. Chairman. How can you bypass it?

MR. DEPUTY CHAIRMAN: Okay; I have got the point. See, I heard the
objections raised by hon. Members. However, this Bill is listed as a last item. I
would like to give a ruling on this. When this Bill is taken up -- if and when it
is taken up -- I will give a ruling on what you said. Till then I am reserving my

ruling. ...(Interruptions)...
SHRI SITARAM YECHURY: Sir, would you agree with my observation?
MR. DEPUTY CHAIRMAN: No, I agree that...
SHRI SITARAM YECHURY: No; you agree with my observation.

MR. DEPUTY CHAIRMAN: I am not disagreeing. I agree that because Members
want to prepare on the Bill, they should get... ... (Interruptions)...

SHRI SITARAM YECHURY: Are you, therefore, Sir, in a lighter vein, hoping

that since this is the last item, it won’t be... ... (Interruptions)...
MR. DEPUTY CHAIRMAN: There is BAC at 4.00 p.m.

SHRI SITARAM YECHURY: Therefore, you want to avoid it. ...(Interruptions)...

Are you hoping that it won’t come up for discussion? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Why I reserved the ruling is that because the BAC
is meeting at 4.00 p.m., as mentioned by Shri Derek O’Brien. I think, I will give
my ruling after that. That is the point. ...(Interruptions)...

4l IR FET THdl : W, 39 AT W ... (@@AYH)... I, <X AH & B8
B GF AT | ... (FaEm). ..

MR. DEPUTY CHAIRMAN: Yes, the leader of the House.
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THE MINISTER OF FINANCE; THE MINISTER OF CORPORATE AFFAIRS
AND THE MINISTER OF INFORMATION AND BROADCASTING AND THE
LEADER OF THE HOUSE (SHRI ARUN JAITLEY) : Sir, it is a very short piece
of legislation. And since the hon. Members have been saying that they will cooperate
also in future as they have been in the past, as and when the time permits, I can
informally discuss with them, and explain to them. It is a one-point amendment. If the
hon. Members agree, it is a non-contentious amendment, once I will explain it to you,

may be, in the mood of cooperation, you may change your mind. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I think, in any case... ... (Interruptions)...

SHRI SITARAM YECHURY: Sir, the point at dispute is not the contents of
the Bill, not at all. We may agree with you even without discussion. The question

is of procedure. That is all. ...(Interruptions)...

#ft IIga Igdal (AL UQe): SYFHIIRT S, -1 U Ry T | f9are g9 aa 9
TE 7 f5 faer a1 € 31 99 wise s €, 'ART e 39 99 9§ {6 one o9
ft B8 fdew, fAdue o € @1 STaT 89 A1 olld T § T HHST Bl ... (FFETH). ..

sft Suumafa: Sie 2, § 9HST TR 1 1 got the point.

it weaad ﬂgﬂ?ﬁ : W, please let me complete.

SHRI P. RAJEEVE: Sir, I had raised an objection on the basis of a specific rule,
i.e., on the issue of the Revised List of Business, not the content of the legislation.

I had raised an objection to the Revised List of Business.
SHRI SITARAM YECHURY: On the procedure.
SHRI P. RAJEEVE: Yes, on the procedure.

MR. DEPUTY CHAIRMAN: I have said...

SHRI P. RAJEEVE: That before the House starts to take another issue, I want
a ruling from the Chair. What is the real thing as per this rule?

MR. DEPUTY CHAIRMAN: Rajeeveji, please listen...
2 FIed GGl : SUGUTRT Sfl, ... (FaEH). ..
MR. DEPUTY CHAIRMAN: I heard you; I heard you.

2 Fad agdal : STFHIIRT Sfl, U g3 37U &1 HE o1 Qg | g9 e
B T HHS 7 g e o |

# STl ¢ 98 1 gEsl A © |
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2 [Ed agdal ¢ cifbd I8 e sAR U8l Bew d AT § | 39 fdd $ AR #
S OISR 8, S9! F4i &I ST gl 8 |

MR. DEPUTY CHAIRMAN: You are going to the contents of the Bill. That is
a different thing. We are not going to the contents of the Bill.

A A AGIST : TR, T HEA1 I8 © P H 59 [ & Heeq W T8 AT |
MR. DEPUTY CHAIRMAN: Now, let me give a ruling.

At Igd agddt : § R ga @' W@ § P 'R BeW & fIeme @1 S
RSN 9971 8, SR dRIC HRdb Bl [ &9 g9 § foram S dabdr 82

st IUWHMRT : MY I g | 319 37 i3y, dfST | See, the problem is, T did

not rule out what you have said. Yechuryji and Mr. Rajeeve, I did not rule out

what you have said. I have noted the objections you have raised. I have only said
that I am reserving the ruling up to evening, if and when we are taking up the Bill
for consideration. The reason why. ...(Inferruptions)... Let me complete. No; let me
complete. Let me complete. ‘j?f FHHAC B IR | Though I am not expected to
explain the rationale of the ruling, the rationale is simply that at 4.00 p.m., there is
a BAC meeting. We will discuss it there; we can discuss it there. The hon. Finance

Minister also can attend the BAC meeting, I believe.

it AR AT (SR UST): 3R AR ol grell gl & AT 7 I8 wigpa
BRM Al 3FTel BRI & g i 811 | ... (FGE)....

sit SUwWMfT ¢ 319 I ST | 1 have every right to reserve the ruling.

...(Interruptions)... That is all 1 have done. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, you are reserving the ruling, hoping that by
the end of the day this will not come for discussion. ...(Interruptions)... But, on

procedure, you please give a ruling. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have told you that I am not giving any ruling
on what you have said. ...(Interruptions)... Yes, there is a rationale in what you have

said. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, to maintain the sanctity of the procedure,

please ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What I am saying is only this. I am reserving my
ruling. There is a meeting of the BAC. If it is sorted out there ...(Interruptions)...

it R AT : I G DI AT & 98 W AL 3 Whall | ... (FAYT)....
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MR. DEPUTY CHAIRMAN: I hope the Finance Minister may also attend the
BAC meeting. ...(Interruptions)... Even otherwise, we will decide at the BAC Meeting.

And, accordingly, I will give a ruling. ...(Interruptions)...

#t FIgd Igddl : ITAUIRT Sff, S/ W 89 BIs AFA IO © . (FAUH). ..
IYFHYRT ST .. (TaEH). ..

MR. DEPUTY CHAIRMAN: With regard to procedure matter, I have reserved my

ruling. ...(Interruptions)... Yes. ...(Interruptions)... I am telling you. ...(Interruptions)...

N AT TGASt : SUFURT Sfl, S W 8F Pl AW SON ©, AT FHL
TR DI AR W BB ZERA <d © P S $ed T, 39 Hod & qdidd 8 gH
el | 3R wed $ GAldd IR BHP! Bardd <l &, O TR Bl 9 RFerT &
% 98 W “ed BT argelec T 8M T 3R S ARISR 3R wed 9 &, S0l & qdldd
ST @l drede HRIY | ... (TALT)....

ot wRAS 'Rl RIS o & feel): WR, 39¢ B8 H 39 & d1g dl
..(STLT)....

SHRI V.P. SINGH BADNORE (Rajasthan): Sir, this particular Bill was discussed
here, a long time ago. ...(Interruptions)... It has come from the Lok Sabha.
..(Interruptions)... And, there is no other ..(Interruptions)... M4 e W &1 <3
1?7 3T die W T 17 L)L, Y 89 sMud! T 9o < | What
is this? ...(Interruptions)... X, ﬂ?{ g1 B GRTT I a1 9ra ot T8 B ¢ @
NG G L

st Iuumafy : 9ifern, Tiferg |

SHRI V.P. SINGH BADNORE: Sir, this Bill came from the Lok Sabha. There
is no other Bill slated for today. And, as the hon. Finance Minister has said, it is
a small Bill. ...(Interruptions)... So, we can do it. There is enough time to study it.

...(Interruptions)... It is the Government Business. It has to come up. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Rajeeve, I have heard you enough.

...(Interruptions)... 1 have heard you enough. ...(Interruptions)...

SHRI P. RAJEEVE: Sir, in the BAC Meeting, the hon. Chairman had deferred
this Bill. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes. This was the decision of the hon. Chairman.
This was decided in the BAC Meeting.

SHRI P. RAJEEVE: How can they overrule the Chairman's ruling? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; no. It is not that. ...(Interruptions)... Nobody
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is overruling the decision of the Chairman. Nobody can do that. ...(Inferruptions)...
Now, listen to me. ...(Interruptions)... 1 have told you ...(Interruptions)... No; no,

please. ...(Interruptions)...

it arelt 3R NN (AER): IR, B dh & oy il & Rord v@r g, g8 @
g1 S | ...(FGEH). ..

MR. DEPUTY CHAIRMAN: Ansariji, please. ...(Interruptions)... Rajeeveji, please.
...(Interruptions)... 1 accept that you have raised a procedural issue. ...(Interruptions)...
Mr. Rajeeve and Mr. Yechury, You have raised a procedural issue. ...(Interruptions)...

I accept that point. ...(Interruptions)...

st ft Y. Riz geak : W=, 98 9o on @1 & o1 =8, 78 @1 91 <, ' AN
At S B 1L (aET). .

sft 9T AT : Bl MY |
sit dt.df. Riz gk - R 2T M2 M | ... (FFEH)....

MR. DEPUTY CHAIRMAN: I have reserved my ruling on that. ...(Interruptions)...
I have not given any ruling. ...(Interruptions)... 1 have reserved it. ...(Interruptions)... 1

will give a ruling later on. ...(Interruptions)... Now, let us proceed. ...(Interruptions)...

Now, statement by the Minister. Shri Kalraj Mishra.

STATEMENT BY MINISTER

Status of implementation of recommendations contained in the Two Hundred
and Fifty-eighth Report of the Department-related Parliamentary Standing

Committee on Industry

[eH, g 3NX wemw Sed Wit (3ft et M) - ARG, § g, oY oiR wed
SEM FATT A EfOT ged, oY IR Fed IeH faer IR, 2006 & BRI
P T et 1 | Udreivgd ufddes # sidfdse RIeIRe R WReR gRT @ TS
PRATe & I § 9T Gfera ST gee Sy Rl afifa & |1 |l rgraHd
uferdes # idfde RpiRen & wrafaae of RfT & 99y #§ te gaaer a9 ued
TR Xl g |

SHRI V. HANUMANTHA RAO (Telangana): Sir, yesterday, in the Zero Hour,
I did not get a chance.

MR. DEPUTY CHAIRMAN: Sit down. Shri P.L. Punia.
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MATTERS RAISED WITH PERMISSION

Need to give national honour and build a grand memorial of Babasaheb
Bhimrao Ambedkar at 26, Alipur Road, Delhi

2 Ny g (SR U< : SUFHMNT HBlGd, H AUHT A9RT g b 3o g
9 37 wedqUl fAud R i @l geR faar | <91 @l el faeel 7 26, areligR
RIS U AUl address & | I8 I8! WM &, S8l IENIRT SI. WIRIG J—SHI Sl
BT FaTT Trf © | SR ST. TS HR hold HEHST H KBl 39 & 918 1951
6 faaweR, 1956 O, SMRART A ofF dd d8] WX I | 391 SR S84 Jra+ dig dJ
The Buddha and His Dhamma @1 99T &1 off 3R Wﬁ%ﬁ&ﬂ o P BURET
I =M FE A TIR B | 3 W R PR S84 < & Al | T9-Pael, M
3R dfa gferdl & G iR faR faam & fFoias deSE a<t d1 Ue <adr &
™0 A cferdl &) PR Td TR daofl | 31d: I8 UTd- FET-dI0T I BRIS! ST
P IMRAT, UV, FHE, A IR AR & bg 8 | 39d a9 & Ig A &l 8
5 59 HeIaivl W R |l WU S &I WRE G911 Y 3R 39 RS Pl
NI ®Y9 o9 & IV MF-Urd & §97al BT SIfUR {1 Sy | YR ST uret of
sl TISIV ®f RGR & SR 3fcd f[ER) arstuil St & §RT 39 a1 &1 S1fegor
foram T o | 2 fewR, 2003 BT SR S I & A AT fHAT o1 | 1. FAAEA
Rig S 9 14 S, 2012 B eI Al WU B GRE WIRSD I BT 1077 o o,
Wfp BT YR¥ TE B Fbl AT | 3T 12 [, 2014 BT MNP =ATT 3R ARIBIR]
T 3exviig AR T TEdd Sff 9 W udh Rredsd A o, RH A dew
ST, IARMIY Sfear St 3R #01 Sfeq e Sfl, 3 |99 R His[e o | 37Tl 89 I8 A1
PR € b 39 WM R U 9 Haior el H1 FHi ) & oy s 3l i <t
ST AR 0T 1 R fhar SY | ... (AHa & "), W), b I8 AH-GHE A
I gall fawy & AIaR BRI S Pl WRd I QA7 G | ... (EgH)....

ot SURMATIT : MUBT S[H GH & TIT & ...(FIEH)....

31, faoraaedt wrel @&y uew) : ARiey, H 9T USRI & 9adsd 9 Wl Bl
Heg PRl g |

it 3rell 3R I (AER) : WElgy, § AT IS & 9ae A @Y & d9g
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SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, I associate myself with the
point made by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself

with the point made by the hon member.

SHRI MEGHRAJ JAIN (Madhya Pradesh): Sir, I also associate myself with the
point made by the hon. Member.

SHRI TARUN VIJAY (Uttarakhand): Sir, I also associate myself with the point
made by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the point made
by the hon. Member.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I also associate myself with the
point made by the hon. Member.

DR. BHALCHANDRA MUNGEKAR (Nominated): Sir, I also associate myself
with the point made by the hon. Member.

MR. DEPUTY CHAIRMAN: All names of the Members who are associating
may be added.

SOME HON. MEMBERS: Sir, we also associate ourselves with the point made
by the hon. Member.

Shortage of fertilizers affecting farmers

WER gEed Rig f&san (499) : Suwmfy w8ied, o § amua! &R gsd
B TWRB F WHR F IR IR BicarssR AT 4 g8 Radwe d=al g & 4oie
H & T8, 9R ¥ H WiE &I 95 fdoeard 8 W T | AR TWRE W, USE B RE A
TFHAT Sl 7 B8 W 59 IR H foraT 2, o W 98 UWR H T § | WIS B A
A B & 8, [HAH DI g9 999 Wi§ Bl 9oxd ¢ | 97, H 39 feurcie &1 fafex
8 &1 §, 31 A1 © b 6 ASIH Ugel 8% e I9d! f$are el Sl g iR 379
HfcHe Bl & o fod dRRg a6 S9d! I8 e Sl | 9979 SRR d aRk%
6,72,650 AfCH T BT estimate AT 7T 3R Ta-#He i fear 7 BT fb 30 TawR dH
JE YRT BN ST, AHT 37T dF S g < IRAT dorg ol 121 e & 1 a8 § Rk
U BT 91 BR JET §, AR < BT A 8 VT BAMT | PR Ppevell I8 SI-AR T d
&I 3T, Al sowing &1 SITUAT | IHH! goig A fhaml § 9gd SI1aT gorde 741 §s © |

ST TR TR, YD! ATH © b ST $H I Bl 1960 P GAS H (AT B
STeRe T, Il WD) USTT =, BRATON 9 SEH TS o7 3R ave~ g4l ) emfiet o,
39 291 31 gRT BifT & gRT 37 3T foam, Sad Bicagek o1 At fawqr o7 | 3o
IR BicdgoR T8l fAerar, I8 anfeen & 81 Bs S8 R 981 e <81 81, § sa+1
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Bl B [ WRBR STeal I Seal, T BRI $ Y 3R SASM el B Ahl, Al g1
&b BN | IR, R TR T foga" d us anféeper amam 2, S 9ushie | uudl
g, S ST T § o Bicemsor # effdas AfeRye uw g 2 1 ... awa & "),

SHRI P. RAJEEVE (Kerala): Sir, I associate myself with the matter raised by
the hon. Member.

SHRI RITABRATA BANERIJEE (West Bengal): Sir, I too associate myself with
the matter raised by the hon. Member.

SHRI BHUPINDER SINGH (Odisha): Sir, I too associate myself with the matter
raised by the hon. Member.

SHRI RAM NATH THAKUR (Bihar): Sir, I too associate myself with the matter
raised by the hon. Member.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, I too associate myself with the

matter raised by the hon. Member.

SHRI C.P. NARAYANAN (Kerala): Sir, I too associate myself with the matter
raised by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I too associate myself
with the matter raised by the hon. Member.

SHRIMATI SAROJINI HEMBRAM (Odisha): Sir, I too associate myself with the

matter raised by the hon. Member.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I too associate myself with the

matter raised by him.
MR. DEPUTY CHAIRMAN: That is added.

SHRI TAPAN KUMAR SEN: Sir, I would take just half a minute. I would like
to say that at least seven fertilizer-producing units in the public sector and five more
in the private sector are not being revived. They are stopping production. This is

creating a serious situation for the ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Khekiho Zhimomi. ...(Interruptions)...

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, I too associate myself with the
matter raised by the hon. Member. There is a shortage of fertilizers in Gujarat. The
Government is not sending fertilizers to Gujarat at all. There is a shortage of fertilizers

in Gujarat. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay; hon. Members may associate. All names to
be added. Now, Mr. Vijay Goel; not present. Mr. Khekiho Zhimomi.
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Poor air connectivity to the North-Eastern States

SHRI KHEKIHO ZHIMOMI (Nagaland): Mr. Deputy Chairman, Sir, thank you
very much for giving me this opportunity. The other day, the reply to Question No. 219
given by the hon. Minister for Civil Aviation attracted my attention. The reply of the
hon. Minister said that the Government of India has granted in-principle approval for
setting up 15 numbers of Greenfield airports in the country, but surprisingly, Nagaland
was dropped from that list. We had been waiting and waiting for that announcement,
but when the announcement was made, Nagaland was dropped. Hence, I urge the hon.
Minister for Civil Aviation to include it in the list.

Secondly, Sir, the connectivity in the North-East and more so, in the State of
Nagaland, is horrible. In 2006, when the then Defence Minister, Mr. A.K. Antony,
visited Nagaland, I was assigned the duty to accompany him. After the inauguration of
Sainik school, I requested him, Sir, why don’t you go tomorrow by the same flight?”
But he said that, ‘Mr. Zhimomi, their service is so uncertain ...(7ime-bell rings)... 1

will take more time, Sir.
MR. DEPUTY CHAIRMAN: That’s all right.

SHRI KHEKIHO ZHIMOMI: Their service is so uncertain... [ prefer to travel
to Guwahati by train and catch Delhi flight tomorrow. Hon'ble members this is the
degree of Air Services in North East.

MR. DEPUTY CHAIRMAN: Okay. Shri T.K. Rangarajan. ...(Interruptions)...

SHRI RITABRATA BANERJEE (West Bengal): Sir, I would like to associate
myself with the point made by the hon. Member.

SHRI KHEKIHO ZHIMOMI: *

MR. DEPUTY CHAIRMAN: It is not going on record.

St ST geEe (SR UR): WX, e ST | L (IaET). .

MR. DEPUTY CHAIRMAN: After three minutes, it doesn’t go on record. That
is the point. So, what is the point in speaking? ...(Interruptions)... So, whatever we
want to say, we should say within three minutes. ...(Interruptions)... Mr. Rangarajan.

...(Interruptions)...
SHRI KHEKIHO ZHIMOMI: *

MR. DEPUTY CHAIRMAN: Mr. Rangarajan, please start. Otherwise, your
time will also go. ...(Interruptions)... Shri Rangarajan. ...(Interruptions)... Please.

...(Interruptions)...

* Not recorded.
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SHRI KHEKIHO ZHIMOMI: *

MR. DEPUTY CHAIRMAN: That is not going on record. After three minutes,

nothing will go on record. ...(Interruptions)...
Revival of Nokia factory in Chennai

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, it is reported in the Press that
Foxconn has plans to buy Nokia Chennai plant by investing 2 billion dollars.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Zhimomi, you have made your point. Please sit
down. ...(Interruptions)...Please resume your seat. ...(Interruptions)... You have made

your point. ...(Interruptions)...

SHRI T.K. RANGARAJAN: Sir, in this connection, I have already met the Hon.
Minister of Commerce, Shrimati Nirmala Sitharaman, and made a representation
...(Interruptions)... that all-out efforts must be made to reopen the factory as the
closure has affected about 30,000 employees, including those in the ancillary industries.

...(Interruptions)...

Even though Nokia announced suspension of production from November 1, it
amounted to closure of the factory. ...(Interruptions)... Earlier, preparing for this
suspension, they offered a VRS and sent home all the workers. ...(Interruptions)... The
factory had lured the young workers, majority of them ladies, who were in the midst
of their studies with lucrative job. ...(Interruptions)... Now after 7 years, they have

been asked to go home, suspending production. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Zhimomi, that is not going on record.

...(Interruptions)...

SHRI T.K. RANGARAJAN: The ancillary units which were supplying parts to
Nokia have also closed their production, thus rendering about 30,000 people jobless.
...(Interruptions)... This has deprived a gross income of Rs. 300 to 400 crores to
the families depending on Nokia production. ...(Interruptions)... In view of this, the
economy of three districts of Tamil Nadu, namely, Kancheepuram, Thiruvallur and

Chennai has been badly affected. ...(Interruptions)...

We are not clear about the agreement or Memorandum of Association between the
Multi National Corporation and the State Government. The situation is very desperate
as neither the State Government nor the Central Government comes to the help of

the hapless workers.

* Not recorded.
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Before our very eyes, the slogan of ‘Make in India’, by this closure, has become

‘destroying India.’

Now, that some opportunities are coming forth for reviving the factory, I request
that the Government should ensure that all the workforce which has to leave Nokia
may be taken back. The Government should also pave the way for an early revival

of the factory. Thank you, Sir.

SHRI P. RAJEEVE (Kerala): Sir, I would like to associate myself with the point
made by the hon. Member.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I would like to associate myself
with the point made by the hon. Member.

DR. K.P. RAMALINGAM (Tamil Nadu): Sir, I would like to associate myself
with the point made by the hon. Member.

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, I would like to associate myself
with the point made by the hon. Member.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I would like to associate
myself with the point made by the hon. Member.

SHRI C.P. NARAYANAN (Kerala): Sir, I would like to associate myself with the
point made by the hon. Member.

SHRI S. THANGAVELU (Tamil Nadu): Sir, I would like to associate myself with
the point made by the hon. Member.

Naxalite attack on CRPF camp in Chhattisgarh and disrespect shown
to the dead bodies and their belongings

it wIg forart ([STR U=T0) - B9 U 9 W 4 © fF I8f WeTed b1 Ud Iaud
IR Th T RraRien Y81 & | <9 & fou W) e arall &) aoig 9 39 <9 BT 44
IR T Y T # 721 2 | fUed ©: 72 A 919 W NDA &) IRGR 3fTs 8, I &
e R ¥ enddarg iR TaIerdTe @ geAsl H oFaR gfg 8 8 ¥ | 89R 98IgR
S ST IRl ofd o7 W8 | § 984 g9, I8 iR ISl & 1 Ig HeAl dredn
g & vop ewar &1 59 aie Q@ oxiiie d f&dm ik & &3 d Jaaaanadl |
gdar1, fETdT & 1Y AR CRPF $ 14 ST &l AR R, I8 39 9RAR B HASN
3R TR AT 1 a8 4 gl © | I8 B9 AAdbara] AR Aaadi & qHT * &
REKASIE RSN

AIAR, §EE d1d A1 I8 B {6 §AR 14 M AR T, 9 g It darse

* Expunged as ordered by the Chair.
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2 3R TP dHrsc ¥l Bl Afh SHY SAeT e iR fRiar &1 vy I8 § & =
TEIG] A AR & & forg, < @ jen & fog afee e, S e IR @1 wa
ITd B URIA 99 H WOl AT 3R ARATY Tl | oIl 147 | AT, 99 SI1G]
AR S Bl B Wbl © | JEl Tel, W WA I 39 [T g9 IRl & e Bl
foperil diet <1 7 el 81, Sfg gt S 7T 3R g1 UTfdfa IRR <, oifd Sad
SITE] deT 39 WRBR $I ao8 ¥ 8s R BART R * F o 1, 59 &A1 <@l &
R gt &1 ggmaR, R $Y B dTMHR, B IS B TMEY I/ AR &M B
forq gl @1 sl a1 oY ... 99 gql 3R UST Bl 50 AXPR &b BRIGIA H poard H
e fam T | g8 psa d X! T | w4, Ry IRIR wE e =y, 59
PSa H e DR g9 ARPR 7 BARI ATE ATST BR & fdh BRATA H ST * AT AT, 37T
SD! IR A T 1 A 7 BRI BT A B & 3R 7 ALI&T b &l BT 719 B ¢ |

AR, 39 Je Bl IS & U AT Abda b g1 & 6 39 ARPR Bl bl
A<er e Sy, eMud! Uis ¥ WREGR B del e &1 91y & 5t s/a+ w8l 81, 39
IEIT BT goff fiel, 9% IRARSH! B BH F B 1 BRSS9 fAel, STd IRIRSH
B B el 3R S9d A1Y-A1Y 39 39 91d &7 H hel 49 < fb 9oy 7 Sam=i
BT A 3ifod IpR fhar SIg &R 9@ acl & W g8l qFE e anfey, S
U& WEIG B 941 DI e T F1fey | ... (FaUH)... 39 -8 * Bl del Jagl ST aley
...(TAAT)...

MR. DEPUTY CHAIRMAN: Names of all the Members, who associate, may be
added, including Shri Motilal Vora. Now, Dr. Sanjay Sinh ...(Interruptions)... 3T9®H
T VS o) AT ¥ LL.(caE)...

SHRI BHUPINDER SINGH (Odisha): Sir, I associate myself with the matter

raised by Shri Pramod Tiwari.

SHRI ISHWARLAL SHANKARLAL JAIN (Maharashtra): Sir, I also associate

myself with the matter raised by Shri Pramod Tiwari.

SHRI MOTILAL VORA (Chhattisgarh): Sir, I also associate myself with the matter

raised by Shri Pramod Tiwari.

SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, I also associate myself with the

matter raised by Shri Pramod Tiwari.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself

with the matter raised by Shri Pramod Tiwari.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I also associate myself

with the matter raised by Shri Pramod Tiwari.

* Expunged as ordered by the Chair.
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SHRI MADHUSUDAN MISTRY (Gujarat): Sir, I also associate myself with the

matter raised by Shri Pramod Tiwari.

DR. BHALCHANDRA MUNGEKAR (Nominated): Sir, I also associate myself

with the matter raised by Shri Pramod Tiwari.

SHRI SHANTARAM NAIK (Goa): Sir, I also associate myself with the matter

raised by Shri Pramod Tiwari.

SHRI V. HANUMANTHA RAO (Telangana): Sir, I also associate myself with the

matter raised by Shri Pramod Tiwari.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I also associate myself with

the matter raised by Shri Pramod Tiwari.

SHRI MUKUT MITHI (Arunachal Pradesh): Sir, I also associate myself with the

matter raised by Shri Pramod Tiwari.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I also associate myself with the

matter raised by Shri Pramod Tiwari.
2 ARA AT aRT (SINS) : SUFHMT Sfl, § W@ Bl 9 g PRl § |

#t IM I BIgR (NER) : ISTFHHT Sff, § W@ 31 399 Fdg AT § |

#t IEs gae Rig ([G8R) : Suwvmafa o, § Wd &1 S99 d9g R g |

St HEH WA ([FER) : ITGHUfT Sff, § @ &l g9 Hdg Bl g |

#t T Tas (AERIS) : SYFHIURT Sff, § W@ 31 399 Hag Hl g |

#t fr.ud. g (SR TeRn) : STFET S, § W9 Bl 59 Hag BRal g |

it TRast g RIS ST 8, faeeth) - Su9Hmf S, § W o s ddg
PRAT G |

31, faoraaett At (@& ueen) - SURHNRT S, H W@ Bl 59y ddg HRAl g |

3t wgRpeA el : Suwafy Sft, S9e erg uid H Aol Y L (ag). ..

MR. DEPUTY CHAIRMAN: Yes, the Minister is going to react. #3! ARGy §ifery |

HAR 3R a1 denfiat 93 (s M weT g9e) - STFHHRT S, AT 99
s gHIe far St 9 S dieT @ad &1 2, 89 99 S9e 91 € | LL.(aHH)... Th
fiee SIRT 91d E1aR 98 SIEY ... (... ST Sft, 991 & SO AaIdged &
BT AN S € I 9% B WREQ R AR I © | S &1 I8 g1 gs, A1 8 HAl
Y oy Rig St 7 g & 99 @), S AhRge @ SRR & iR 3y €
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Matters raised [11 December, 2014] with permission 31

BART WRBR AT & 7Y U AFTHI BT G Tl Bl ....(FAEH)... 3T S & b
TAR AR 7 TS A T ...(qagm)...

#t fr.ud. g : ST 931 Hoa H Bl TS € ...(FaEH). ..

MR. DEPUTY CHAIRMAN: Please listen. The Minister is reacting.

it A viBx e R, YT T B LA, H 39S ISR .. (aum). .
BT ....(FAIM).... BRI WRPBR EIG] Bl RN G BT & .. (FGHH)... B T
g Pl Aed © ...(FAUM)... I8 99 RPls F QM | ... (aLH). ..

2 vEie fErt : 3 g0 e & A1 SEdl g 6 S97d 9a gRid H§ 9ol 1 3R
I gl Bl poar H hepl TT ... (FGHH)... ABIGT DI dal DI HSa H Sl 1T
..(TAY).... TEIGT B I&1 B poa™ H STl AT ... (FAYM)... IF W H3AT Sl Pl
ATDT AR DIRY | .. (FGLTH). ..

MR. DEPUTY CHAIRMAN: Mr. Pramod Tiwari, please sit down. It is not going

on record.
SHRI PRAMOD TIWARI: *

MR. DEPUTY CHAIRMAN: Now, Dr. Sanjay Sinh ...(Interruptions)... No, nothing

more; Dr. Sanjay Sinh only. ...(Interruptions)...

Irregularities in the payment of wages to the
job card holders in MGNREGA

S1. 3iora Rig (3R7) : AIY SUGHIRT WEIed, 3Ud] 9gd-9gd g-adre | g
P I IS HATNHRT BRIBH § F Th, NTID! 89 "H-TAT e} I Arfior JI5H R
AISHT" B &, g AMRTIH 2005 H 1 AT 3R I ...(FGLH). ..

SHRI MOTILAL VORA (Chhattisgarh): Sir, I also raised this issue. I want to
say something.

it Syt : a7 SN, oy 9f3V, I8 Rdre # &1 oMy |
it A1 e AR

SNt Suufy : I8 Rals d 981 S, AU dla &1 ®ls BIel sl & | §
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T | 39 AR & d8d R Auigy, e a9 31 ¥, 8% 9 QT Bl @’ @
IR e g 3R dgg T & fex Sdl ART Y BIFT1 918y | I8 a1 7|

* Not recorded.
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H 8 | 3R UgE &7 § ITbT YA 7 8, Al 16 9 &7 I IThT IqDT Jaraci et
2, olfhd J3mast o A1 wel T4 W TEl § | A 7eied, § e Aredd ¥ s
WRPBR A HEAT TedT § P 3hel IR TS H STHT 2013-14 BT 70 PRIS BT YA
Tl & 3R 2014-15 BT HOIGRI DI 700 HIIS BT YA ThAT & | 9T IS HOIGRI Pl
MY 3R ASIGRI WX T8 g1 31T el 57 Helad, H 3fud A1d 4§ e 4 Fded
HRAT T8 § b ASTGRI BT YA 7 81 IR RN AXDPR $HD! SI1d BRI [ 5
RTER ®F € 2 3R SHG! SId BRI a 398 ods W1 a1ffer) Rmier 8, |
I Rach A Hriarel 8RN 2 Heled, § Qe a1 Pel dredl g, 3141 81t 81 d Sl
Uber Taxi &S gail, 1P qR H a4 H THM 4l s, I9H 9gd AR dIsi AR 318
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ASTGY] R BT IaAR T ® &R S &1 Swar 31 fiear 2 1 &% st <fieft-ard
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TTRIR PN [ g9 Sl Teds AHRI © 3R Sl ARGI-BRIS] ASIGRI b 1Y AT B
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SHRI MADHUSUDAN MISTRY (Gujarat): Sir, I associate myself with the matter
raised by the hon. Member.

DR. BHALCHANDRA MUNGEKAR (Nominated): Sir, I also associate myself
with the matter raised by the hon. Member.

Honouring people of eminence on the eve of

Subramanya Bharathi's birth anniversary

SHRI TARUN VIJAY (Uttarakhand): Sir, today is the great day of birth anniversary
of Subramanya Bharathi. He was one of the greatest revolutionary poets of Tamil
language. He gave a new direction to Tamil language and he lived in Varanasi. |
demand that the Government must declare his home in Varanasi a national heritage,
and, I would like to request Shri Ram Gopal Yadav ji that the Government of Uttar
Pradesh must declare the same as a national heritage. But there is a great unrest in
Tamil Nadu and they legitimately feel that Tamil language and great heroes of Tamil
language are being ignored in North India and some language is being imposed on

them.

I say that even if Tamil is made a national language and introduced in North

India, we would welcome this. Let Hindi people... ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: No, no. Don't disturb him. ...(Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, Tamil is already a national language.

...(Interruptions)...

SHRI TARUN VIJAY: Let Hindi people learn how to pronounce Thiruvalluvar...

...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, there is no need for such declaration; Tamil is already

a national language. ...(Interruptions)...

SHRI D. RAJA (Tamil Nadu): Sir, Tamil is already a national language.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Don't disturb. ...(Interruptions)... Please sit down.

...(Interruptions)...

SHRI TARUN VIJAY: Let Hindi people learn how to pronounce Tirukkural

...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, I have to correct him. He cannot say whatever he

wants. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Why are you worried? Please sit down.
SHRI TARUN VIJAY: Its introduction in the north Indian schools ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. I am not allowing you. ...(Interruptions)...

SHRI TARUN VIJAY: Sir, I have a feeling that India cannot be just Tulsi and
Meera unless we include Thiruvalluvar and Thirukkural in the North. India cannot
be only Ashoka and Vikramaditya unless we include Rajaraja Chola, Pandiyan and
Krishnadevaraya. Let there be an inclusive approach.

Sir, I want to say that Parliament must pass a unanimous resolution to establish
Thiruvalluvar statue in the Parliament. Six decades and no statue of Thiruvalluvar in
Parliament! We have statues of warriors and several poets in the Parliament. But why
not statues of Subramanya Bharathi and Thiruvalluvar are established in the campus
of Parliament. I demand the Government to work on this, and, let us have statues of
Subramanya Bharathi and Thiruvalluvar in Parliament. Let Tirukkural be introduced
in North India, and, let us start learning Tamil in North India. That would be a best
tribute to Subramanya Bharathi. Vande Mataram.

MR. DEPUTY CHAIRMAN: All of you can associate. Okay. Hon. Minister wants
to say something. ...(Interruptions)... 1 have allowed the Minister. After that, you can
speak.
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THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): I just want to give one small
clarification. Sir, Tamil is also a national language. With due respect to my colleague,
Tarun Vijay ji, who is doing a lot of work for the promotion of Tamil, I would like

to tell that Tamil is already a national language.

MR. DEPUTY CHAIRMAN: It is already a national language. Now, Shri Husain
Dalwai. ...(Interruptions)... Yes, Mr. Raja.

SHRI D. RAJA: Sir, while associating, I would like to say that Subramanya

Bharathi and Thiruvalluvar are greatest poets that the country has ever produced.
MR. DEPUTY CHAIRMAN: There is no dispute on that.

SHRI D. RAJA: They must be respected but I endorse the clarification given by

the hon. Minister that Tamil is a national language.

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, while associating with what the
hon. Member has said, I would like to say that Tamil is already a national language.
...(Interruptions)... It is not a regional language alone. This language is already spoken

in ...(Interruptions)...

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the
matter raised by the hon. Member. Yesterday also, Shrimati Kanimozhi said that Tamil

and other three languages should be taught in North India also.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, I also associate myself
with the matter raised by the hon. Member.

SHRI DILIP KUMAR TIRKEY (Odisha): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRI A. K.SELVARAIJ (Tamilnadu): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I also associate myself
with the matter raised by the hon. Member.

DR. V. MAITREYAN (Tamil Nadu): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRIMATI SASIKALA PUSHPA (Tamil Nadu): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRI PAUL MANOJ PANDIAN (Tamil Nadu): Sir, I also associate myself with
the matter raised by the hon. Member.
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SHRI S. THANGAVELU (Tamil Nadu): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRI A. W. RABI BERNARD (Tamil Nadu): Sir, I also associate myself with
the matter raised by the hon. Member.

MR. DEPUTY CHAIRMAN: All the names of Members who are associating may
be added. Now, Shri Husain Dalwai.

Celebration of * death anniversary as 'Shourya Diwas'

ot g9 TS (FERT) ¢ WX, ¥e W § g iR " b aR F e aredn
g | HBRTSE 3 HEM Hifadr] * 2R fad 9 T | {59 qere 1l &1 97 fdar,
SH-geIPR I9D] ¥R faaq qr1 S & | I8 i foran i & fb g9 |1 9d vHuay
ft e & | @'T * & | g8 91 Ut ¥ 5 R # emiaRur &R, L (ae)... H
EATIRTT BRAT ... (TALT)....

MR. DEPUTY CHAIRMAN: Names should be expunged. ...(Interruptions)... All
names are expunged. ...(Interruptions)... 39 SIfTY | ...(TALH)...

#t g9 TS : HEl I8 bl (b ...(TIIM). .

MR. DEPUTY CHAIRMAN: Don’t display these placards. ...(Interruptions)...
Please don’t display anything. ...(Interruptions)...

#t g9 Tads : I8 I IR\, 98 I IR | .. (@age). ..

MR. DEPUTY CHAIRMAN: Why are you disturbing him? ...(Interruptions)...

What are you doing? ...(Interruptions)... You are disturbing him. ...(Inferruptions)...

#t g9 TS : IT S RE BT 8 @ © | ...(FAYM)... H FERTG F = 731
®I oiex forar {6 I AR S 8, $97 W TaRM ooy | 39 '8 &1 ¥ 9% H & 18
81 8T ¢ | ¥ 9% fIegpd 81 dgm & * 3 2 7, Afeh amusp! wag v arell * &R
STP AR T I8 BH PR B & | ...(FGHF)....

ft guTa S (SR UL ¢ R, ... (TAYM)....
St fowen weag g (@ = ueen) @ W, ... (FauH). .
#} g9 Toas : I8 [Aegpd * 18 | ..(AUM)... I8 et * F12 | ...(Fagm)...

MR. DEPUTY CHAIRMAN: No, no ...(Interruptions)... The * name is expunged.

...(Interruptions)... You can't make blanket allegations. ...(Interruptions)... Don’t make

blanket allegations. ...(Interruptions)...

* Expunged as ordered by the Chair.
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IS B GATET H IS Tl dAT Gl B A H IS G
(N J&R @ THdY) @ T, ...(TIUM). ..

%t g9 TEEs ¢ W, ...(FAM)... Sl Bl T B, ...(FAIF)... IR 7 $T 7
TG ...(FIYH)...

MR. DEPUTY CHAIRMAN: Don’t make blanket allegations. ...(Interruptions)...

3t g9 TES : I, ...(FAUM)... d AN Sl 39 RS Bl HH PR I8 &, 99 W
ARPR DI SAE <1 BN | ... (FAL).... HERAT el BT G B dTel Bl MY &
M HRAT, T8 §F S I WRFRT &1 B | ....(HI).... T FETHT el Dl I e
AHA & 3R G BT GF B aTel B R o 3T 791G, G I8 fegpe Tord
I T | ...(FAY)... MY I8 B2 fb TH S arel TR YR o | ... (FdIH)...

MR. DEPUTY CHAIRMAN: Don’t make blanket allegations. ...(Interruptions)...
Sit down. ...(Interruptions)...

2 g TS : IMUBT IE I ANMSY, D! I8 ATRATAT <1 MY, VAT BHRT
Fed1 8 | I8 <RIy, I8 T el § | ... (TAU)...

MR. DEPUTY CHAIRMAN: Mr. Husain Dalwai, don’t make such allegations.
...(Interruptions)... You cannot make blanket allegations. ...(Interruptions)...

Mt g9 TS : gg IRy | (AU, IE I FE O TET §? L..(AHT B
HY)... YD FIT FHEAT 87 ... (FGE)....

MR. DEPUTY CHAIRMAN : All of you sit down. ...(Interruptions)...

#t 99 T8 ¢ I8 IR | ...(@AYF)... 3T ABN B 919 FI Bl SR 9
TRE FAN § IR UST B B BT B 81 | ...(FAYH)... I§ [P Tofd a1d & |
...(FTHT)....

MR. DEPUTY CHAIRMAN: Please take your seat. ...(Interruptions)... Don’t make
use of Zero Hour for this kind of exhibition and display. ...(Interruptions)... This is
indiscipline. ...(Interruptions)... 1 have not permitted all this. ...(Interruptions)... This
is indiscipline. Sit down. ...(Interruptions)... Your time is over. Now, Shri Santiuse
Kujur. ...(Interruptions)...

SHRI MADHUSUDAN MISTRY (Gujarat) : *
SHRI V. HANUMANTHA RAO (Telangana): *

MR. DEPUTY CHAIRMAN: Shri Santiuse Kujur. ...(Interruptions)... Nothing else
will go on record. ...(Interruptions)... Is Shri Santiuse Kujur there? ...(Interruptions)...

Nothing else will go on record. ...(Interruptions)...

* Not Recorded.
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SHRI SANTIUSE KUJUR (Assam): Thank you, Mr. Deputy Chairman, Sir.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Nothing else will go on record. ...(Interruptions)...
Don’t do this. ...(Interruptions)... No, no; don’t do this. ...(Interruptions)...

SHRI SANTIUSE KUJUR: Thank you, Mr. Deputy Chairman, Sir. ...(Interruptions)...
I would like to draw the attention of the House towards the allocation of foodgrains

...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal): Sir, it is a very serious issue.

...(Interruptions)... You can ask the Government to respond. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please go to your seats. ...(Interruptions)...
SHRI SANTIUSE KUJUR: Sir, the foodgrains allocation system is ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Chair is not to decide who did this or who did not do
this. ...(Interruptions)... It is not my job. Please go back to your seats. ...(Interruptions)...
What are you doing? ...(Interruptions)... What are you doing? ...(Interruptions)...
Please go back to your seats. ...(Interruptions)... Please go back. ...(Interruptions)...
I am not able to understand anything. All of you are shouting. How do I understand
what you are saying? All of you are shouting. Displaying of this kind of placards
is indiscipline, not permitted. Don’t do that. ...(Interruptions)... Please don’t do that.
...(Interruptions)... No, no, please. ...(Interruptions)... Shri Santiuse Kujur, you please
speak. ...(Interruptions)... Go back. ...(Interruptions)... Please go back. ...(Interruptions)...
Don’t do this. ...(Interruptions)... Nothing will go on record except what Mr. Kujur
says. ...(Interruptions)... Don’t do this. ...(Interruptions)... This is unbecoming of a
Member to behave like this. ...(Interruptions)... I am not able to understand what you

are saying. ...(Interruptions)...

SHRI ANANADA BHASKAR RAPOLU (Telangana): Sir, I also associate myself
with the matter raised by Mr. Kujur.

SHRI SITARAM YECHURY: Sir, ask them to respond. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What can I do? ...(Interruptions)... 1 don’t understand
anything. ...(Interruptions)... If all of you are shouting, what do I do? ...(Interruptions)...
If all of you are shouting, what can I do? ...(Interruptions)... Why are all of you
shouting? ...(Interruptions)... If one of you speaks ...(Interruptions)... Shri Anand
Sharma ...(Interruptions)... If one of you speaks, I can understand. If all of you
shout, how do I understand? I am not able to follow. This is indiscipline.

...(Interruptions)...
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SHRI MADHUSUDAN MISTRY: The killer of Mahatma Gandhi cannot be made
hero in this country. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Are you a judge? How can you judge this? It is
the court, who should decide all this. No. ...(Interruptions)...

SHRI SITARAM YECHURY: They are asking ...(Interruptions)... They are asking

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am not here to pass verdict. ...(Interruptions)... To
decide the culpability or otherwise, courts are there. Not you or me. ...(Inferruptions)...
What should I say?

SHRI SITARAM YECHURY: You can direct them to give a reply. ...(Inferruptions)...
MR. DEPUTY CHAIRMAN: Why? ...(Interruptions)...

SHRI SITARAM YECHURY: Direct them to answer. ...(Interruptions)... Direct

them to give an answer. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Why? ..(Interruptions)... There is no reason for
that. ...(Interruptions)... See, the court is there to decide the culpability, not the Chair.

...(Interruptions)...

WgR 3R Ee dEfet w3 it W@ v gwe) W), 98 wWirE 99 @
...(FAYT)... Ig TTAd 91 8 T8 & | ...(9EH). ..

MR. DEPUTY CHAIRMAN: It is very, very bad. ...(Interruptions)... Go back
to your seats. ...(Interruptions)... Please go back to your seats. Shri Anand Sharma
...(Interruptions)... Shri Anand Sharma ...(Interruptions)... You ask your Members to
go back to their seats. ...(Interruptions)... Why don’t you do that? ...(Interruptions)...
Why don’t you do that?

SHRI SITARAM YECHURY: Sir, they are not listening to you. ...(Interruptions)...
How can they listen to him? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What can I do? This is height of indiscipline.
...(Interruptions)... What can 1 do? Without giving a notice you are doing all this.
...(Interruptions)... You could have given proper notice. ...(Interruptions)... Misraji, you
are a senior leader; don’t do like this. ...(Interruptions)... No, no. ...(Interruptions)...
I am not here to pass a verdict. ...(Interruptions)... I am not here to pass a verdict.
...(Interruptions)... No, no. I will have to adjourn the House. ...(Interruptions)... The
Minister wants to say something. ...(Interruptions)...

3l IR @ AHal : AR, BH I I8 DI IRIGBAT Pl AWDR B &
..(STELT)....
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MR. DEPUTY CHAIRMAN: Do you want to listen to the Minister?
...(Interruptions)... Why don’t you listen to the Minister? ...(Interruptions)... Please
listen to the Minister. ...(Interruptions)... Why don’t you listen to the Minister?

3t JEIR FER AHd : IR, * BIg W1 81, 89 * Bl B W IRE A ... (Fag™)...
IOHT Afearfsd foar 91U, 89 S9¢ Raad 8, oifhd MUdT I8 SRR, MIH! I8
JRTSTHAT JATIDT Gl R&! B | ... (FAL)... ATYD] WIN, ATYD! ATDHR ATYD] TH B
ET R | ..(GHF)... BT * 37 ALY b M9 T 91T 9ied X8 8 | ... (;GEM)....

MR. DEPUTY CHAIRMAN: The House is adjourned upto 1200 hours.

The House then adjourned at fifty-three minutes past eleven of the clock.

The House re-assembled at twelve of the clock,
MR. CHAIRMAN in the Chair.

RE. AN ISSUE ABOUT ASSASSIN OF
THE FATHER OF THE NATION

MR. CHAIRMAN: Question No. 246. ...(Interruptions)...
$t . &6 3@ - W, B * DI I IR @ T | LL.(FIEH)...
sft wamfy : 98 98T, Wi | ...(Interruptions)... Please sit down. ...(Interruptions)...

This is Question Hour. ...(Interruptions)...

it f. THT T : W, WYIT AR ..(FIY)... T ITGT 9L 71 W &, W |
...(STFET)...

it umafy : A R B 2 3MY? You cannot show newspapers, photographs or

posters in the House. ...(Interruptions)... Please sit down now. ...(Interruptions)...
$it &t ggHa @ ;- W, I 7T WER L (@ae).

MR. CHAIRMAN: This is Question Hour. ...(Interruptions)... TS, 34 98
SST | ...(FILH). ..

T B H3A (ot T, dHAT ) < IR, WA H * ITASS T B | L. (aHTH). ..

sft wumfy - 98 918, 98 W8T | ... (FGEHM)... MY AN Jg T &R I8 & ?
...(TIYT ). 5 =Y | ...(AAYT)... Please sit down. ...(Interruptions)... Please sit
down. ...(Interruptions)... ... (F9HT).... 39 I3 SISV | ...(—FU).... This is Question

Hour. ...(Interruptions)... 1 will have to name you if you continue with showing

* Expunged as ordered by the Chair.
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posters or photographs here. Please don’t do it. ...(Interruptions)... 39 & Tl
caull ...(FUT)... Please sit down. ...(Interruptions)... 1 am sorry, you cannot do
it. ...(Interruptions)... TS, A FT B IZ & AT ANT? ...(FIH)... Question No.246.
...(Interruptions)... Dr. Natchiappan. ...(Interruptions)... Let the question be answered.
..(Interruptions)... 34 TE RT H € & 2 ...(AQHM)... 3T AT SFE UX a9
SIIEY | ...(F9Y)... Do not show it. ...(Interruptions)... I am afraid I will have to name
you. Please don’t tempt the Chair on this. ...(Interruptions)... 3Tq AT SR8 TR ATGH
SISV | You have no status in the well. ...(Interruptions)... No status. ...(Interruptions)...

The House is adjourned for fifteen minutes.
The House then adjourned at two minutes past twelve of the clock.

The House reassembled at seventeen minutes past twelve of the clock,
MR. CHAIRMAN in the Chair.

MR. CHAIRMAN: Question No. 246. ...(Interruptions)...
SHRI ANAND SHARMA: Sir, I crave your indulgence for just 30 seconds.
MR. CHAIRMAN: Please, this is Question Hour. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, the Opposition also wants the House to function. An

issue has been raised in the Zero Hour which has now spilled over. ...(Interruptions)...
MR. CHAIRMAN: Zero Hour is over. ...(Interruptions)...

SHRI ANAND SHARMA: It deals with the eulogising of the assassin of the Father
of the Nation. The Parliamentary Affairs Minister is here. I would request him. I am
sure that neither he nor anyone, who is part of the Government, ...(Interruptions)...
will ever approve of such an action and they cannot endorse that. So, let the House
speak in one voice on this and finish the issue. ...(Interruptions)... That is what I am
suggesting and it is a very reasonable suggestion. I am sure that the House, in one

voice, should condemn it and end it here.

THE MINISTER OF PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH
NAIDU): Sir, we want the House to function. We want the Question Hour also. There
is no question of anybody accepting such a proposition of eulogising a person who was
responsible for the assassination of Mahatma Gandhi. There is no question of anybody
associating with or eulogising that person. But, at the same time ...(Interruptions)...
AT B Pe dl G 9gd $© el UGS | | had a talk with the Deputy Leader of
Congress Party and in the larger interest of the functioning of the House, I am saying

on record that nobody, no organisation — and the question of Government does not
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arise at all — could accept the proposition of eulogising the person who was responsible
for the assassination of Mahtama Gandhi. We should leave this. Bringing this up here

and trying to defame organisations is not acceptable.

MR. CHAIRMAN: Thank you. Now, Question No. 246.

ORAL ANSWERS TO QUESTIONS
Latest stand by USA and China on climate change

*246. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of
ENVIRONMENT, FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether Government is aware of the USA and China's latest stand on climate

change and new road map laid in the meeting of Heads of State; and

(b) if so, the stand of Government and the plan of action to face the situation to

protect the interest of the country?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) A Statement
is laid on the Table of the House.

Statement

(a) Yes, Sir. USA and China on November 12, 2014 jointly announced their
respective Post -2020 actions on climate change. USA intends to achieve an economy-
wide target of reducing its emissions by 26%-28% below its 2005 level in 2025 and
China intends to achieve the peaking of CO, emissions around 2030 and to increase

the share of non-fossil fuels in primary energy consumption to around 20% by 2030.

(b) India has been actively engaged with various like-minded groups of countries
during the international negotiations to protect its own interest and development
imperatives. India’s position on climate change negotiations is anchored in the principle
of equity and “common but differentiated responsibilities and respective capabilities” of
Parties as enshrined in the United Nations Framework Convention on Climate Change
(UNFCCC) and its Kyoto Protocol. India and other developing countries have also
consistently stated that the developed countries must fulfil their commitments under the
Convention to provide resources to developing countries to enable them to undertake

actions for mitigation and adaptation arising out of climate change.

DR. E.M. SUDARSANA NATCHIAPPAN: Sir, Lima talks are going on and the
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interest of India is very important. I do not want to involve any diverse issues in
this matter. But, media reports are coming. Already, our Minister and the Government
have not taken Parliament into confidence. But, they are going on discussing it with
the USA and China. They have laid certain roadmap for themselves. May I know
from the Minister whether Indian position has been made clear to both the United
States and China when he met them? What is the position of the Government on

this aspect?

SHRI KIREN RIJIJU: Mr. Chairman, Sir, it is not correct to say that Parliament
has not been taken into confidence. The commitment of the Government has already
been made before the House and before the nation. I am replying on behalf of the
Minister concerned, he has already made known India's position very strongly. Our
opinion and stand are well known. The Government of India has been following the
principle of equity common but differentiated responsibilities and respective capabilities.
We want developed countries to contribute more because they are more responsible
for emitting the green house gas in the atmosphere. Likewise, the Government of

India has already given commitment from our side. The national commitment is there.

The hon. Member has referred to the agreement between the USA and China; I
may inform the hon. Member that India is not a party to that. China and the USA
have not made any kind of agreement but they have made a joint declaration. We
have taken note of that. India's position is very, very well placed and well known.

We are not deviating from that.

DR. EXM. SUDARSANA NATCHIAPPAN: Mr. Chairman, Sir, we are losing our
ground among Non-Aligned countries and G-77 countries. All our friends were always
with us. These countries are not having a clear discussion with India because of the
behaviour of India. The Indian context has to be very clear. Just like China and the
USA have come out with a clear idea that they are going to make it as top most caps
for that, what is the stand of India to protect the interest of the Indian sovereignty?
At the same time, we have to protect the interest of other countries which are with

us for ever in this type of international negotiations.

SHRI KIREN RIJIJU: Sir, I would like to inform the hon. Member that India is
not isolated. Rather India is taking a lead role, especially with regard to cases of all

the developing countries and small nations.

At the same time, India is not in favour of 'X' for review and 'X'for assessment of
our own contribution and actions. We are a sovereign nation and we are very mindful of
that. At the same time, India is closely working with like-minded developing countries

and G-77 countries in the negotiations. India will come out very, very strongly in the
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final declaration of the draft which we are looking forward to the final meeting in

Paris next year.

DR. KARAN SINGH: Mr. Chairman, Sir, global warming has now emerged as
one of the major threats to the human race. I recall, I was on the Indian delegation in

1972 to the Stockholm, the first United Nations Conference on Human Development.

Sir, while reading the reply it does seem to me that we are still not clear as to
what exactly we are going to do. It is correct that we have to take other developing
nations with us. But India is an entity in itself. We have a moral responsibility to

ourselves and to the whole planet to see what we can do.

So, I would like the Minister to let us know whether we are seriously considering
coming out with some steps. If we simply look around for the lowest common
denominator we will get nowhere. So India has to take a lead. It may be popular or
it may not be popular. But we have to do what needs to be done to save the human

race from destruction.

SHRI KIREN RIJIJU: Mr. Chairman, Sir, I agree with the point made by the
hon. Member. It is a fact that there is a climate change; and the Fifth Report of the
IPCC has made it very clear that climate change is unequivocal. Having said that,
now there are total 2,900 giga tons of carbon di-oxide already emitted. Since 1750
and half of that has been in the last forty years. Now there is only 1,000 giga tons of
carbon dioxide space available; and India is very mindful of that. Our commitment is
unequivocal on that front. We have allocated $200 million for the national adaptation
policy. I may inform the hon. Member that our policy is slightly different from the
developed countries. Developed countries focus on mitigation. India's focus has been
on adaptation equally... because we have to take care of millions of our people who
do not yet have access to development. That is why, keeping all these considerations
in mind, India has made a national commitment. And I would like to highlight one
of the major commitments that we have made, before the hon. House, which is that
we are up-scaling our ambition of installing solar power capacity from 20,000 MW
to 1,00,000 MW in 2020. At the same time, our effort on the ultra modern super
critical coal-based thermal power technology is very much on track and we hope that
we will commit to ourselves and, at the same time, we will fulfill our commitment

to the world too.

DR. ASHOK S. GANGULY: Hon. Chairman, Sir, through you, I compliment the
Minister for giving an overall picture. But the fact remains that we have to mine
the largest amount of coal in the coming 20 years, in order to generate power. As a
matter of fact, we have to import a lot of coal from other countries, like Australia. The
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issue is that we need a very clear policy paper, a White Paper, from the Government
of India to state that without sacrificing our developmental needs, how we are going
to have affordable and modern coal technology as well as mitigating technology. A
number of power plants are lying unutilized or they are highly under-utilized. I think,
the process of removing Sulphur from coal is not being widely practised. So, we have

an enormous responsibility. The United States and China can have an agreement.
MR. CHAIRMAN: Question, please.

DR. ASHOK S. GANGULY: We have a national responsibility, hon. Minister,
and I request your response, to produce a White Paper on India's coal policy for the

next 30-50 years.

SHRI KIREN RIJIJU: India has not given any deadline to its peaking year. But,
as | said earlier, we have a national commitment which we have determined by our
own action. Having said that, now eight Missions have been identified under the
National Action Plan on Climate Change. I will not read all those eight action plans.
But regarding the White Paper which the hon. Member has talked about, I think that
is already available as per the plan action which is already there. It was mentioned
in the Prime Minister's speech when he went to Australia. Also, when he addressed

the Parliament, he made a clear mention about our national commitment.

SHRI P. RAJEEVE: Sir, there was a serious apprehension in the world regarding
the position of India on climate change. I quote from the Prime Minister's statement
made on 5th September, Teachers Day, "People lose their ability to tolerate the cold
as they grow older. In the same way, the climate has not changed; we have changed".
This was the position of the Prime Minister in his Teachers Day address, that climate
has not changed. Now, this could weaken our position. My question is this. The Kyoto
Protocol is a multi-lateral mechanism. Now, USA and China have gone into a bilateral
mechanism. Actually, in the patents issue, we had agreed to constitute a Working
Group with USA; that was a bilateral mechanism. This type of action has weakened
our position in the international scenario so far as coordinating with all like-minded
groups is concerned. What steps have been taken by the Ministry to respond to this
step taken by USA and China on the issue of climate change?

SHRI KIREN RIJIJU: Sir, firstly, the hon. Member has not understood the real
meaning of what the hon. Minister had said. Human beings are responsible for global

warming. You have to understand that.

SHRI P. RAJEEVE: Sir, he had said that the climate has not changed. That is
not right.
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SHRI KIREN RIJIJU: Sir, it is not very relevant because as I said earlier, India
is taking a lead role, amongst all the developing nations, and India is taking a very,
very effective leadership role presently in Lima, where our hon. Minister is already

there, taking part in the Conference.
MR. CHAIRMAN: Thank you. Question 247. Shri Digvijay Singh.
A YS9 ERT Aol Y Al IR HRAS

*247. st Refraea Riw : =1 amifsre = &R siftreRar w1 98 aam™ @ oo
HI b Ty 2013-14 & IR FeF IS IR §RT Idh FATAT Bl 4ol MY ol 148
A H I ARPR §RT $ol [~ ARG § HRATs Bl Ts © 2

ARSI SR AfHERaT #30 (sh a1eaR IV TEe) : fJaRe 991 ued W)
g e g

fra=or

7 SR Tefiel geref (qan) SHRUAN Bl AGA & oy FEIdT @ AT b
ST SR FHTST &7 T g [P 26.8.2013 BI, HATATT H 2013-14 & U IR ARBRY
ISl & oIy HETIAT SIS SR B & ol #e Uael AR A & A (5 A1
Td 5 Q) T gU & | $Hh U¥AN, Iad 1ol & AT IR 3R IId (@A) i
20.1.2014 BT YTl §U & | IY 2013-14 &b SR HeF Ja¥ WRBR A U< G4 dlGg qRel
H PRATE AR P & TS B |

1 =T, AT W W, 7 AMQl & G4y H HafT IR WRART el & oy g
SR &R f&am T 7 | A9 2 ARl WA H Srene| § | adAe fhanfafy & orgear
HERIAT 3T& & oIy Y URTdl Hler Bl a1 SUYadd IRl 1 A1 A &
foIQ 39 #aTerd gRT IfSd Us Adlen AT §RT HRATS S SR & | Heg U9l F 07w
[T 5 Y IR<ITa Gdlem AT & FHeT IR R QU MU g RO i R e
& LI 2 YA IR fhY I | 9y 3y |y gIRT e el fhy U 9
Riifh ITH B UTS g oY | BT AR U] F HdY H FERICAT I 2g AFTeAY
H HRATS B 5 T T

Action on cases referred by Madhya Pradesh

1*247. SHRI DIGVIJAYA SINGH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state the total number of cases wherein action has
been taken by Government out of the total fourteen cases referred to the Ministry by
the State Government of Madhya Pradesh during the year 2013-14?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI THAAWAR CHAND GEHLOT): A statement is laid on the Table of the House.

+Original notice of the question was received in Hindi.
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Statement

On 26.08.2013, the Ministry received ten proposals (5 ongoing and 5 new) from
the Government of Madhya Pradesh for release of grant-in-aid to Non Governmental
Organizations (NGOs) for 2013-14 under the Scheme of Assistance for Prevention
of Alcoholism and Substance (Drugs) Abuse and for Social Defence Services.
Subsequently, four more proposals (ongoing) under the said Scheme were received
on 20.01.2014. Action has been initiated in all the fourteen cases received from the
Government of Madhya Pradesh during 2013-14.

Out of nine ongoing cases, grant to the concerned NGOs have been released in
respect of seven cases. The remaining two cases are under examination in the Ministry.
As per the extant procedure, new proposals are processed by a Screening Committee
constituted by this Ministry for scrutiny and to recommend suitable proposals for grant-
in-aid. All the five new proposals received from Madhya Pradesh were placed before
the Screening Committee which after due consideration recommended two proposals.
The remaining three proposals were not recommended by the Committee as these were
found deficient. The grant in aid in respect of two recommended proposals is being

processed in the Ministry.

2 fefasr Rig : 9t wyrafa Sff, #emm &R Teilel garf of gouaT @ <91
H g1 ST T 7 3R Jadi § 9H T Sl 981 7, I8 Y THR TR 3ol X S
T2 |59 99T & e & T 3y gAoieist & 9199 I Sl B1F B 38§, sdd
foQ a1 § aruep! g=gare M | offdhT $9 drug addiction ®1 1T & fIY RIT g TRHR
U High Powered Inter-Ministerial Committee AT, ISRERSINE GI'F\%?‘L tb"l'sﬁ??
AR 3R B MM & &1 272 98 71 $8l 9 3N R8T 8, $ Al dd 9gd I8l
2, 39D AGYM HA & Fdhd!l 8, FT 59 W MY faR s

i TR T TEA : FHIUNT HBIGY, H AT AR $I I A1e b 59 vy
W BH fene! faR-fawel &% 7 &, Wy #37ed & 9 W, I8 #37ed & are o
3R AR HAT H SaR® faam-fawst ff o’ & | Im=a: 3 ugre o @R
USTTE B AR, S faeer 9 ol B, SER W SUIET A © AT AR A ST § | g9 39
farg § ) g9 &1 faaR fear & 1 9fosy § a8 w3t 39 JF1 faur 9 srifsiHe
HYh 39 ST § BRIN HGH IS BT BIH B |

sft fefrasra Rig : 99w gurafa S, foF 99TeR narcotics fAWRT & w4l &1
TEdl & | M9 T W T B & arel § | B Pl WA gHPT 9gd 991 A 7, Al
Brgd AR @1 ff 39F IdTd oM B AaIRdT § | IEAT HA Sff T AR g
BT IR el fear | {9 qor of & Sa ART IR bt gASiel & HIegH | gerd
7 AUDHT W Bls TaEE! 82
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st IR T MEA : BANI S[AEQE! § | I BRI Bl Aef-AAief SraEagt
T | I ARPBRI & AEGH I B TAS3S & JKAG 377 & AR 8F 99 W WP ol
g | 5T ARBRI & A1EgH ¥ 89 IR SR R0 BR &1 6™ B & | gas a1
MY Bl fo O faumT 9 Y 39 99 9 faaR-fawet o= =iz | fAfTad wu 9 &=
=Y, H 39 a1d F 8qd g |

it fafrasrg Riz : ware HUd a9 TRy |
A AR =TT A : I8 BH N |

# fefaor Rig : F1 MU smearT 82

A AR TS TR : off B |

S1. A AR AR : FHR FeIey, § A HA eed | I Sl argd
g 1% wedm &R TRl ueref & W™ @)d N9 a9 & AN adT AN iR Suferd
ST SATET I 81 I8 § | S HRYT 98d ¥ AN a)d16 gU © | F Uk "I |
I8 SHHR] T8l § 6 o1 qR <20 | TeES] A BT D] Pls UIM & T 39 T)
SIENEEINERIN

it araR Fe e : (fTad U ¥ &, ofhT cravern 98 § | IR <9 H Aoy
P HEH I TR bg Gdiied [y S & | Gaft Uasiiall 158 WRBR & A1
W T RFHe HUIPY F5 F IR IRAG AT 8, hg WBR [U-S1¥ &F MR TR
STD! NPT B T | 3AS A & T FH 57 AR & A1egq A IR 3@+
BT HTH B & AR AR AT § ff HT-NT 39 USR & TAoMRNS B Siid-gsdre
P BT BM BIAT T |

31, faoaeresdt wmet - 9wy Jeiey, A w3 S A enexviy fefasry Rig St
P U BT S Hel-Aal el QT fh IRBR B 7 SaEce! g | H A9 #3 off |
T ATE! § [ I QASHSIST Bl Sl Gl o @I d1d @I 8, 98 FeRIl e
9 P Y ¥ mud! T R B2 3qD A1 B MU S A1 B 5T AR F A
IR, Hald IRER B oI HIST, s A1egd J M9 FETadm <7 df ST
B &, b N 3T &, S1H MU gl UE | I Hffgl vy dRE @t € 3R smua!
IET o B AT FaT 82

3 IR T TEAN : AT WK | AR b oY ST Bl AR bs
Jarferd @A & fog g1 31 29 €, 90 vfierd MRT WRaR <<t 7 iR 10 wfrerd @
RT3 A A Bl T | GART U 9 A § fF S < gAsiieist & wRra
B A T8I Y, SHP T BRU &7 IFH Y 2007-08 BT WG &, NAH $&
Qi off, RSt gfd 721 81 @l | g8 U o1 3R 3719 I8 g 81 T ® b 5!
AT YT F9ThY <47 TSI | 3R d 319 FIT YRATd §91hR <71, df 89 99 R fIaR
BT |
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A 91 I8 © b Sl &1 UASHSiST &, S99 I Udh SIS Ve A STqeiyR
& BIR T F 797 G BRIGATT & IR H IS Soord a1 a1 741 § | o Seeg
P foIT o <1 BIT 2, I ST BT SITHBRT IFDT 1 Bl & | 3 IR I Uh 3R
U & Sl BYdgT TR, W 9 AT 7, 399 A1 3l UhR & @l § | 59! g
BN TR B S WG Bl HrIare! Ha |

P UES S U fHar T o1, H9 S9dT SR U & fIAr ¥ 1 v g
ferte Ream giferft @™ &1 wieror foar 7 &7 7, 39¢ 9R # H9 Ut & g
P e o |

SHRI JESUDASU SEELAM: Mr. Chairman, Sir, the role of NGOs is very vital
in the de-addiction programme. Improper administration of this programme is leading
to spread of HIV/AIDS in this country. Fifty per cent of the new infections have been
reduced, but still the drug route is very much important. Is there any evaluation as
to how much and to what extent this programme or the effort of the Government is

effective in controlling this menace?

# TR T TR : A GUIART Sil, T8 B8l 9gd Hiod & fb 72T gfkT &
Ael § fhde Ahaeldl UTW &1 I8! & | I8 Hedl 9 &fod g & fhas o 72m o
g | 19 39D Wd BRI 7, o T B arel @t ff BE <d & b g9 a1 T3 T B
| S ¥ gl Ues A €, ShT IRMhGIN BT 8, Siaey dfcfhde Sdar € 1 3
SFI JPR B PISASIT €, W= I8 I [iegd § fob 72m gfe el & Aegq A i
BRIATE! B 1 IET 2, T A &1 81 8, AN DI 90 Gk s W identify B &
qIE AT STl B | 99! TR F g fam & fog sat fafeeadn gxcft 2, i 37!
ufderoy fear Sirar & 3R ufreror &SI Widers 3 et ¥ g9RT Uh G- |
2, S AEgH ¥ D! 4 g a1 o1 @ &% F 0T G SaY =& GRT H
A BT TIT B & |

Air pollution level in Delhi

*248. SHRI SALIM ANSARI: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether US Embassy's Pollution Monitor at Chanakyapuri, New Delhi shows

very unhealthy pollution levels in Delhi, if so, the details in this regard; and

(b) the steps that Government proposes to take to check air pollution level in

Delhi, especially during and after Diwali?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) A statement
is laid on the Table of the House.
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Statement

(a) The Government has not received any such report form US Embassy at
Chanakyapuri in New Delhi. However, as per the newspaper reports quoting US
Embassy’s website, it was claimed that the air in Delhi was ‘Very unhealthy’ on 29th
October, 2014 on the standards of Air Quality Index (AQI) which is followed in USA.
Indian standards for monitoring air quality are comprehensive and different from that
of USA.

(b) In general, the Government has taken various measures to contain air pollution
in Delhi, which inter-alia includes, supply of cleaner fuels as per auto fuel policy, use
of gaseous fuel for public transport, pollution under control (PUC) certificate system
for in-use vehicles, stringent source specific emission standards and their compliance,
use of beneficiated coal in thermal power plants in Delhi, promoting public transport,
expansion of metro train system, implementation of revised emission norms for

gensets, etc.

During Diwali, Government of NCT of Delhi runs anti-cracker campaign through
eco-clubs in schools in Delhi and undertakes public awareness. Ambient air quality
is monitored in Delhi by Delhi Pollution Control Committee (DPCC) and Central
Pollution Control Board (CPCB) during Diwali festival every year.

it wrfer 3} : AT @I Sft, § U AemH | A HA S 9 I8
ST =T & faeetl # 0y ad SdTaell & @ER & 916 980l Bl WiR IWR 81 Sl
g iR MIR®T § dRE-aRE & FHIRGT IO 81 Ol €, 39 IARIRH & IR H @RI
AT A7 Sft I8 9 fF ool § diumae & #id W S Uerd BIS 9 8, a1
39 W Pig URIEy o IT?

A A RIS : W, I8 981 91a & 6 o9 IR &1 99 8141 5, TRIPR &
STt & T H fIoell & UTege dad § SOlhl BT B | 39 aR H SffeRe! 9ga
AR HH oY Y ¥, S9¢ foy HHfeat a8 18 off, o8 wwfeal o Ruiesd +ff ong
g ok 31 Ry #) ALoR @A gU BB W™ IO U & | § 999 95 Bl
I8 g ATEdT § b I8f IR QIR @rere], WRiaR faeel er & foy S 977 &eq
331U W%, SR Elﬁﬁ, ﬁaﬂﬁméﬁ? cleaning the urban roads and national

highways with water jets and mechanical vacuum cleaner on daily basis; grade

separators, flyover and under passes on all crossings; strengthening public transport
with respect to convenience, reliability and efficiency; setting up of high quality air
pollution industry away from urban centres; implementing the ban on open biomass
and garbage burning and supply of gaseous fuels. T Hd el W) faoett o= & forg
GrHR LT a1 71 & s I8i Bl Ureye oiddl HH Bl b |
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%ﬁﬂmm:HW%@,WWWW%%W@ﬁNaﬁonaI Green
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e 9 PN, Sl &9 A1 R S5 & 189 & 3R IqP 91§ G B | g8l 1%
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oY oRAST TORH ¢ R,  AUB AEH A AEAR G S F I8 A1 e g b
ST 6 faorg et St 3 @t § % 3mu 3iae Statd # w8l ® f PUC certificate <
e &, a1 § I ST 18 g P 3y ®81 & b I8l 80 oIRg @ldbed & AR BH
H PH T A @hed Soll TIHIR IS, BRIGETE, RS R TSIia 3ffs I
g | 31T S 80 o @ldbedd H A fas dmi &l Afcfhde fay €2 fe ur 78
g, dI S9¢ Raclis w1 BRI ®F TS, R 96 arad fhe 7u, afe ey v af |
T T el fey 12

2 e RS : wx, g S gardt &, g8 AR ol e gidic grsd 4 ddfia
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2 foza RIS : gl f¥urdde § SRt 814 R €1 A1 PUC certificate fidberdt
g | ...(agM)... |aTdl Al Uiz BT 8 & | Ulege Al Ml &1 &1 8l & | 37yl
AT 3AH T | ...(TAYT)....

3t gRAST BIRRA : 3fd b fha 599 U © ? ... (AYM)...
s wumfy : g7 A |

Y fea RS : 9110 9wy 71 Feoiae 1 91ST 91 AT © | S8 Sl TSt &t
qd FEl §, WIele[ DI 91 Hel 8, 98 grque MR & i el 8 | S8l d&
UTRM odel bl a1 2, IHD! Xgeled] belfeld JATRET 8, § IHS aN H 971 ¥&1 §
fo g% National Pollution Control Board & 31X U9 § TUd Pollution Control Committee
Bt B, 98 SUD! WYl el T

SHRI PRAFUL PATEL: Sir, keeping in mind the issue of high pollution in all
cities, including Delhi, and as my friend, Mr. Vijay Goel, also mentioned about the
number of vehicles and the ensuing problems, the Government of India has launched
the National Electric Vehicle Mobility Mission and that Mission is to be rolled out
pan India. The first phase of that National Electric Vehicle Mobility Mission was
to be launched in Delhi, and from Delhi, it was to be rolled out some time in the
coming months itself. I would like to know from the hon. Minister, keeping in mind
the concerns of environment and the importance of this entire Mission, by when, at

least, the first pilot phase, which is to be launched in Delhi, will be operational.

37t e RIS« g2 ol 59! SIMaRT Ul 81 © | § S9! SIMbRI 9T )b
A WS P Ry ugEl g |

SHRI PRAFUL PATEL: I will also give you some information.
MR. CHAIRMAN: Q. No. 249.
Damage to environment by plastic waste

*249. SHRI SANJAY RAUT: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether Government has assessed the extent of damage caused to environment

by plastic waste in the country, if so, the outcome thereof;

(b) whether Government is seriously considering enforcing a ban on the

manufacture and use of plastic bags in the country; and

(c) if so, by when it would be implemented in the country and if not, the reasons
therefor?
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (c) A statement
is laid on the Table of the House.

Statement

(a) The environmental impact of plastic waste has been examined by various
committees in the past which includes a Task Force headed by Shri Dilip Biswas in
1997 constituted to formulate a strategy and action program for management of plastic
waste; Justice Ranganath Mishra Committee in 2002 which examined environmental
hazards posed by indiscriminate littering and disposal of plastic waste; R. C. Chopra
Committee in 2007 which assessed the environmental hazards related to use of plastic
bags in the city of Delhi; expert Committee appointed by the Ministry in 2010 to
evolve road map for management of waste in the country including plastic waste; and
the study in 2008-09 by the Central Pollution Control Board to assess the impact of
plastics waste disposal on soil and water quality at Lucknow dumpsites. The reports
of committees indicate that plastic bags if not collected systematically choke drainage
system and create unhygienic conditions; animals ingest plastic bags with the discarded
food leading to their illness and sometimes death; the plastic waste when disposed
off on soil reduces recharging of ground water aquifers; recycled plastic bags and
containers contaminate packaged food; plastic waste when disposed off in landfill sites
causes leaching of metals and additives into the soil and ground water; and uncollected

plastic waste litters the surroundings.

(b) and (c¢) The Government of India has no proposal to ban manufacture and use
of plastic bags in the country. However, the manufacture, sale, stocking and use of
plastic carry bags of less than 40 micron in thickness is prohibited under the Plastic
Waste (Management and Handling) Rules, 2011 notified by this Ministry. As per these
Rules, the prescribed authorities for implementation of provisions of manufacture,
registration and recycling of plastic bags is State Pollution Control Boards in the
States and Pollution Control Committees in Union Territories. The Rules also provide
for plastic waste management system to be established by the municipal authorities
for management of plastic waste in areas under their jurisdictions. The Municipal
Authorities are the prescribed authorities for implementing provisions of these rules
regarding use, collection, transportation and disposal of plastic waste. The States of
Sikkim, Nagaland, Haryana, Himachal Pradesh, Tripura, Rajasthan, J&K and Delhi and
Union Territories of Andaman & Nicobar Island, Lakshadweep and Chandigarh have

banned use of plastic carry bags in their States.

2} AT ST ¢ W, BAR < H S B AR FH 994 €, 9 98 3folig Bl T |
g9 19 I R 99 I €, S A BT SITeT $RIATT BRd & | ORI 89 U Aol
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T I[SHT S W 99 TR €, olfcp ST BT SATET SKIATA PR & 3R T8 gl AT
e ST B 1 EER S H, TR PR b WIREd I $ IR § & QA1 & Bl @1 © |
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RE® 971 3R WRed Uieded o TIfavul &f S Waxl &, BRI Ved B Sl Wax]
2, SHP! I A1 A1MBY | GiH PIS 7 WREH 79 W 97 13T 2, R 41 g8 9,
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sft o1 Y= SUFHTURT S, 40 microns W HH I 91 Wiiked Aferdt Bt €,
q e T8 Bl §, 399 8HR UITARY Bl Wa¥T § | offhd Sl 89R SHMdR &, Y g,
fafeerat a1 <1 €, 9 9P WK &, A I8 48d B JHAM 86T 8 AR I AW
A ST € | BH I8 AT 8, TR HA] S YB SaSHR SN BT G H Ub gAM
o, HAY Sft 7 9aqmm o f% TH A1 YA &R Y@ &, GATERT AT biodegradable
ie® dddl Udh qrgere UIotae 991 J8T B | $9 biodegradable WIRE® & SX<IATA
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P YTR femisia & v WRaR A faaR fhar 82 |1 319 39 IR $Is Udh Hsexl ol Il
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P g fHAT S A, ST F VAT PIs Y@ Tel & | b SHRT FGHS, S 3P
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'Prior informed consent' of gram sabhas

*250. PROF. M.V. RAJEEV GOWDA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether Government is contemplating amending certain provision in the Forest
Rights Act, 2006 that requires the ‘prior informed consent” of gram sabhas before their

forests are cleared for industrial activity, if so the details thereof;

(b) whether Government is trying to bypass the established role of gram sabhas
that certify that the rights of indigenous tribes over forest land are not violated by
an upcoming project; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (c)A statement
is laid on the Table of the House.

Statement

(a) to (c) Government is not contemplating amending certain provisions in the
Forest Rights Act, 2006.

The Ministry of Environment, Forests and Climate Change (MoEFCC) in
consultation with various Ministries and Departments in the Central Government has
however, further re-examined the guidelines issued under the Forest (Conservation)
Act, 1980 vide letter dated 3rd August 2009 for ensuring compliance of the Scheduled
Tribes and other traditional forest dwellers (Recognition of Forest Rights) Act, 2006

in case of diversion of forest land for non-forest purpose.
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After careful examination of these guidelines, as amended from time to time, and
the provisions of the Forest (Conservation) Act, 1980; the Scheduled Tribes and other
traditional forest dwellers (Recognition of Forest Rights) Act, 2006; the Panchayats
(Extension to the Schedule Areas) Act, 1996; and the Right to Fair Compensation
and Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013; the
MOoEFCC is of the view that obtaining ‘prior informed consent’ of concerned Gram
Sabha is a statutory requirement only in case of acquisition or alienation of forest
land in Scheduled Areas under the fifth Schedule to the Constitution.

The MoEFCC, has therefore formulated a draft revised format of certificate to be
issued by the concerned District Collectors in this regard strictly in conformity with
the provisions of the afore-mentioned statutes and sent a copy of the same to the
Ministry of Tribal Affairs and requested them to examine the same and issue fresh

guidelines in supersession of all earlier guidelines on the matter.

PROF. M.V. RAJEEV GOWDA: Sir, the proposal to do away with mandatory
informed Gram Sabha consent required by the historic Forest Rights Act will be a

violation of the Act and a major infringement on the forest dwellers' rights.

Is the hon. Minister aware that these changes go against the directions of the hon.
Supreme Court of India which has, in no uncertain terms, affirmed the central role of
Gram Sabhas in decision-making in its landmark judgment in the case of diversion of

forest land of Dongria Kondhs in Niyamgiri?

SHRI KIREN RIJIJU: Sir, there is no proposal from the Ministry of Environment
& Forests to make any amendment in the Forest Rights Act. Moreover, this is a matter
directly related to the Ministry of Tribal Affairs. But, from the Ministry of Environment

& Forests, the proposal has not been made.

PROF. M.V. RAJEEV GOWDA: Sir, given that there are no material differences
between tribals living in Schedule-V forest areas and non-Schedule forest areas, this
move is actually going to tweak the rules rather than amend the Act and have a
negative impact on Forest Dwellers Act and its implementation. It is a sell-out to
corporate interests at the cost of environment and tribal rights. Given that the Minister
has said that this is an issue of the Ministry of Tribal Affairs, how come this Ministry
has issued these circulars which are in violation of the Central Government’s Allocation
of Business Rules even after the Ministry has received a cautionary note from the
Ministry of Tribal Affairs that the Forest Rights Act provisions don’t provide scope

for any Executive agency to make these kinds of relaxations?

SHRI KIREN RIJIJU: Sir, the circular or the letter written by the Ministry of
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Environment and Forests is actually strengthening the position which is there in the
provisions of the Act. As I said, there is no question of relaxation or amendment in
any of the provisions which are there. At the same time, if any kind of deviation from
the principal Act is there, then it is a matter to be dealt with by the parent Ministry.
But, from the view of the Ministry of Environment and Forests, as I said, there is no

violation of the Act or any provisions of the Act.

SHRI JAIRAM RAMESH: Sir, I congratulate the young Minister for handling all
the difficult questions very well on behalf of his senior colleague. But, he just made
a statement that there is no proposal from the Ministry of Environment and Forests to
amend the Forest Rights Act. How is it that the Ministry of Tribal Affairs had written
to the Ministry of Environment and Forests not to dilute the provisions of the Act?
So, there is some confusion going on. I would like the hon. Minister to at least assure
the House since he is substituting. I don’t want to push the matter. I would like him

to at least assure the House that this confusion would be clarified at the very earliest.

SHRI KIREN RIJIJU: Sir, I have already stated that the confusion must be
because of the perception. But, principally, from the Government’s stand point, there
is no confusion within the Ministry. There may be clarifications. There is no move

also. Thank you.

SHRI ANANDA BHASKAR RAPOLU: Mr. Chairman, Sir, the Ministry of
Environment and Forests and the Ministry of Tribal Affairs are having regular
complications with the Ministries dealing with energy, industry, and natural resources’
excavation. As per the understanding got by us through several Parliamentary
Standing Committee meetings that they are yet to evolve a coordination body among
these Ministries to save the ecology of India, is there any thought from the Union
Government to protect ecology by evolving proper committee of coordination among

these Ministries?

SHRI KIREN RIJIJU: It is the intent of everyone and, definitely, it is the intention
of the Government to protect and save ecological balance of the country. It is in the

interest of the country and humanity.

DR. T. SUBBARAMI REDDY: Mr. Chairman, Sir, the Minister in his reply said,
“The Ministry of Environment and Forests is of the view that obtaining prior informed
consent of concerned Gram Sabhas is a statutory requirement only in the case of
acquisition or alienation of forest land in Scheduled Areas under the fifth Schedule
to the Constitution.” I would like to know what the clarity is of the Scheduled Areas
under the Schedule-V of the Constitution.
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SHRI KIREN RIJIJU: Sir, the consent is required in the Schedule-V areas only.
In case of linear projects, for example, you are establishing a railway track or a road
which passes through numerous Gram Sabhas; then, it is difficult to really envisage
the project. In that case, there has been some kind of exemption. But, otherwise, in
Schedule-V, the exemption is not possible and the consent and consultation with Gram

Sabha is mandatory.
Problem of salary for Indian workers in Gulf countries

*251. SHRI A. W. RABI BERNARD: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(a) whether over five million Indian nationals employed in the rich oil exporting
States of the Gulf are in dangerous jobs from construction to the oil industry, transport

and services;

(b) whether workers are promised one salary when they sign up here and then
forced to renegotiate lower wages when they arrive in the Gulf, if so, the details

thereof; and

(c) whether India is pressing the Gulf countries to raise the wages of Indians
working there since inflation, the value of Indian currency and a rise in the cost of

living in the Gulf affect these workers, if so, the details thereof?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRIMATI SUSHMA
SWARAIJ): (a) to (c) A statement is laid on the Table of the House.

Statement

(a) It is true that over five million Indian nationals are working in Gulf countries
and majority of them are blue-collared workers in labour oriented sectors including

construction, industrial sector, transport, supply and service sectors.

(b) All the ECR passport holders emigrating to 18 ECR countries are required
to obtain emigration clearance, under section 22 of the Emigration Act 1983 read
with Rule 15 of the Emigration Rules 1983 from the competent authority in India.
One of the most important conditions for obtaining such emigration clearance is
the Agreement/Employment Contract containing detailed terms and conditions of
employment including the wages to be paid. It is required to be signed by the Foreign
Employer and intending Emigrant and is to be produced before the competent authority
in India for emigration clearance. In such cases, the number of complaints regarding

payment of lower wages or forcing the emigrants to renegotiate lower wages by the
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Foreign Employers are relatively less. Most of the complaints are received regarding
payment of lower wages than the promised quantum of wage when the Indian workers
were facilitated by unscrupulous agents in India as well as in the host country. Such
emigration bypasses legal requirements like valid visa and valid employment contract
containing Minimum Referral Wage to be signed by the Foreign Employer and intending
emigrant before granting emigration clearance by competent authority in India. As and
when such complaints are received from emigrants, stringent action is initiated against
the registered recruiting agents by way of suspension, cancellation of their license
including forfeiture of their Bank Guarantee. Action is also initiated against unregistered
agents, immediately on receipt of complaint by referring such cases to the respective
State Governments/Police Authorities for investigation under Section 10 and 24 of the
Emigration Act 1983 and prosecution sanction is granted on priority under section 27

of the Emigration Act 1983, on receipt of such request from State Police Authorities.

(c) India has entered into Memorandum of Understanding on employment of
workers (MoU) with the major labour receiving countries for ensuring protection and
welfare of our emigrants by incorporating better terms and conditions of employment.
Such MoUs have been entered into with the five Gulf countries including Qatar, United
Arab Emirates (UAE), Kuwait, Oman, Bahrain and an Agreement on Domestic Sector
Workers has been signed with the Kingdom of Saudi Arabia. Under the above MoUs/
Agreement periodical Joint Working Groups (JWG) are held to sort out the issues

arising out of employment of Indian workers in Gulf countries.

However, there is no statutory system of minimum wages in the labour market
of most of the Gulf countries. It is regulated by the market conditions and depends
on the agreement between Foreign Employers and the Emigrant. On the advice of the
Ministry, the Indian Missions in ECR countries including Gulf countries have put in
place a system of Minimum Referral Wages for all categories of workers by taking
into account working conditions, cost of living, inflation conditions, local employment
market conditions, etc. in the host countries. Employment Contracts are based on such
MRWs or higher wages. Ministry also asks Indian Missions to revise the MRW, if or

whenever required and such MRWs are published by the Indian Missions every year.
MR. CHAIRMAN: Ask your supplementary quickly please.
SHRI A.W. RABI BERNARD: Sir, the...

MR. CHAIRMAN: I am afraid. Question Hour is over.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Chennai Metro Rail Project

*252. SHRIMATI SASIKALA PUSHPA: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether Government has decided to introduce Metro Rail in some of the
major cities in the country, if so, the details thereof, including the Metro Rail Project

in Chennai;

(b) the present status of the Chennai Metro Rail Project and the details of the

corridors selected for implementation; and

(c) the date by which it is likely to be completed, along with the details of the

total funds needed, the fund allocated this year, sanctioned and spent ?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) Urban Transport is intertwined with urban development, which is a State subject
and hence, Metro Rail Projects are initiated/proposed by the State Governments. The
proposals received by the State Governments are considered by Government of India
(Gol) depending upon the viability of projects and availability of resources. The details

of ongoing Metro Rail Projects are given in the Statement (See below).

(b) The present overall financial and physical progress of Chennai Metro Rail
Project is 66.93% and 60.26% respectively as informed by Chennai Metro Rail Limited

(CMRL). The details of the corridors selected for implementation are given below:

Corridor
Stations Total length ~ Underground Elevated
(km) (km) (km)

Corridor 1 18 23.085 14.3 8.785
Washermanpet to
Chennai airport
Corridor II Chennai 18 21.961 9.695 12.266
Central to
St. Thomas Mount

ToTAL 36 45.046 23.995 21.051

(¢) The approved completion date is 2014-15. However, CMRL has informed
that the project is expected to be completed before the end of 2016, in stages. The
details of the cost of project along with the fund sanctioned and released is given

as under:
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Estimated completion cost of the Project

Funds released till 31.3.2014 by Gol

Expenditure till 31.3.2014 from Gol funds

Funds allocated by Gol for 2014-15

(Budget Estimate)

Funds sanctioned and released by Gol

during FY: 2014-15
(upto 30.11.2014)

Total Funds released by Gol till

14,600 crore (includes Gol as well as

State Government share)
%6535.77 crore
X 5789.59 crore

Equity : 811.31 crore

Subordinate Debt : X 74.94 crore
Pass Through Assistance. : ¥ 980.06 crore

Total : ¥1866.31 crore

Equity : 326.74 crore

Pass Through Assistance. : ¥980.06 crore

Total

X7542.57 crore

: 1006.80 crore

30.11.2014
Amount spent for the project upto 26968.20 crore
30.11.2014 from Gol funds

Statement

The details of the ongoing Metro Projects are as under:-

Project State Current Status Approved
Completion date
1 2 3 4
Delhi Metro Phase I ~ Delhi & NCR ~ Commissioned in stages Completed
from Dec., 2002 to
April, 2006.
Delhi Metro Phase I Delhi & NCR ~ Commissioned in stages Completed
(including from June, 2008 to Au-
extensions) gust, 2011.
Delhi Metro Delhi & NCR 3 km operational since Lines are likely
Phase III (including June, 2014. to be operational
extensions) Physical progress: in phases from
43.56% September, 2014
to Dec., 2016.
Mumbai Metro Maharashtra The line has been made Completed
Line 1 operational for public
on 8.6.2014
Mumbai Metro Maharashtra Physical progress: 10%. 2019-20
Line 3 Joint SPV is yet to be

form.
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1 2 3 4
Bangalore Metro Karnataka Physical progress: 80%. The  rest is
Phase 1 First stretch from MG expected by

Road to Baiyappana- 2015.

halli (6.7 km) commis-

sioned on 20.10.2011.

Second stretch from

Peenya Industry to

Sampige Road (10.3

km) commissioned on

01.03.2014.
Bangalore Metro Karnataka Gol sanctioned the proj- Five years from
Phase 2 ect on 21.02.2014.Pre- the date of start of

liminary work such as work/ December,

geotechnical investiga- 2020

tion, soil testing etc. has

commenced.
Hyderabad Metro Telangana Physical progress: 50%. June, 2017
Chennai Metro Tamil Nadu The project is sched- 2014-15
Phase 1 uled to be completed in

2014-15
Kolkata East-West West Bengal Union  cabinet, in To be imple-
Corridor (now its meeting held on mented by
under administrative 23.08.2012, approved 2015-16
control of Ministry the transfer of 74% eq-
of Railways) uity of the project to

Ministry of Railways

(MoR). MoUD issued

the order for transfer

of the Project to MoR

by Office Order dated

15.11.2012
Kochi Metro Rail Kerala The civil works are pro- Four years from
Project gressing  satisfactorily the date of start of

and cumulative physical
progress is 33%. Roll-
ing procurement final-
ized with a consortium
of Alstom/France and
Alstom/India.

work / June, 2017
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1 2

3

4

Jaipur Metro Rail Rajasthan
Project Phase 1

Ahmedabad Metro Gujarat
Rail Project Phase-1

Nagpur Metro Rail Maharashtra
Project

Jaipur Metro Project
Phase-I was sanction on
22.11.2013 by MoUD.
Physical Progress in
Phase IA is 90%, Physi-
cal Progress in Phase IB
is 5% Joint SPV is yet to
be formed.

Ahmedabad Metro Rail
Project Phase-I cov-
ering length of 35.96
km was approved by
Cabinet in its meeting
dated 18-10-2014 and
Sanction Order for the
same has been issued on
17.11.2014 by MoUD.

Nagpur Metro Rail
Project Phase-I cov-
ering length of 38.22
km was approved by
Cabinet in its meeting
dated 20-08-2014 and
Sanction Order for the
same has been issued on
21.08.2014 by MoUD.

March, 2018

March, 2018

March, 2018

Disability Rehabilitation Centre in every district

*253. SHRI PARIMAL NATHWANI: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) the total number of District Disability Rehabilitation Centres functioning in

the country at present, State-wise along with locations thereof;

(b) whether each district in the country has a Disability Rehabilitation Centre, if

so, the details thereof;

(c) if not, the steps taken by Government to set up one such centre in each

district of the country; and

(d) the total amount sanctioned and spent for the District Disability Rehabilitation
Centre (DDRC) during the last three years, State-wise ?
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THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI THAAWAR CHAND GEHLOT): (a) to (c) District Disability Rehabilitation
Centres (DDRCs) were started as an outreach activity of the Ministry of Social Justice
and Empowerment for providing comprehensive services to the persons with disabilities
at the grass root level and for facilitating creation of the infrastructure and capacity
building at the District level for awareness generation, rehabilitation and training of
rehabilitation professionals. For setting up of DDRC, X8.10 lakhs per annum is given
as honorarium for staff, ¥2.10 lakhs per annum for office expenses/contingencies and
X7 lakhs for equipments for the first year as Grant-in-Aid. However, in the case of
DDRCs in the North Eastern States, Jammu and Kashmir and Union Territories an
additional 20% honorarium per annum is given. The State Government may suitably
supplement the honorarium and other requirements of the DDRC for undertaking
various activities in an effective manner. The State Governments are expected to play
a pro-active role in the effective working of DDRC. Each DDRC is to be run under
a District Management Team which will include a nodal officer from the implementing
agency and representative(s) from reputed NGOs/public representatives for better
coordination and monitoring. The State Government is, therefore, required to constitute
a District Management Team (DMT) under the Chairmanship of District Collector with
officials from other departments and any other Expert the District Collector may like to
associate. The important functions of the DMT are selection of implementing agency,
manpower and finalizing their engagement conditions, monitoring coordination of
activities of DDRCs etc. As per the scheme, the DDRC should have an implementing
agency which should preferably be Red Cross Society or any such autonomous or
semi-autonomous bodies of the State Government or a reputed NGO who should be
capable of managing the DDRC. For running the DDRC, the District Authorities are
required to identify and allocate a suitable rent free accommodation for setting up of
DDRCs. Each DDRC may have a maximum of 10 staff members having specified
qualifications, who are paid fixed honorarium as per prescribed norms. However, the
scheme does not envisage creation of permanent posts. The DDRCs were initially set
up only in districts having high percentage of persons with disabilities. Accordingly
from the year 2000-01 to 2009-10, 199 districts with high percentage of persons with
disabilities were identified for setting up of District Disability Rehabilitation Centres
(DDRCs). In the year 2010-11, 100 more districts and in the year 2012-13, 15 more
districts (including 4 approved earlier) having high incidence of Japanese Encephalitis/
Acute Encephalitis Syndrome, were also approved for setting up of DDRCs. Funds
have been released for setting up and functioning of 247 DDRCs so far. At present,
there is no proposal to set up DDRCs in all the districts of the country. The State-
wise details of these DDRCs is given in the Statement- I (See below).
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(d) The funds released for the DDRCs during the last three years State-wise are

given in the Statement-II.

Statement-I

The State-wise details of the DDRCs

Name of State/UT No. No. of DDRCs set up
approved
1 2 3

Andhra Pradesh 11 East Godavari, Kurnool, Chittor, Nellore,
Vizianagram, Prakasam, Cudappah, Guntur,
Vishakapatnam, Anantpur & Srikakulam

Telangana 5 Nalgonda Mahbubnagar, Medak, Karimnagar,
Warangal

Arunachal Pradesh 3 Itanagar, Tawang & East Kamang

Assam 12 Tezpur, Dibrugarh, Silchar, Karimganj,
Dhubri, Nagaon, Jorhat, Barpeta, Dhemaji,
Sivasagar, Golaghat & Lakhimpur

Andaman & Nicobar 2 Port Blair, Nicobar

Islands

Bihar 22 Purnia, Supaul, Sitamarhi, West Champaran,
Darbhanga, Gaya, Banka, Muzzafarpur,
Chapra, Kishan Ganj, Nawada, Jehanabad,
Samastipur, Begusarai, Nalanda, East
Champaran, Kaimur, Madhubani, Bhojpur,
Aurangabad, Vaishali & Araria

Chhattishgarh 7 Raipur, Raigarh, Durg, Rajnandgaon,
Jashpur Dhamtari & Bastar

Dadra Nagar Haveli 1 Silvassa

Daman & Diu 1 Diu

Goa 1 Panaji

Gujarat 12 Surat, Jamnagar, Ahmedabad, Vadodra,
Rajkot, Bhavnagar, Surendranagar,
Nadiad, Junagarh, Dahod, Banaskantha &
Sabarkantha

Haryana 5 Rohtak, Kurukshetra, Sonepat, Hissar &
Fatchabad

Himachal Pradesh 3 Shimla, Dharmshala & Kinnaur

Jammu and Kashmir 7 Jammu, Udhampur, Leh, Anantnag, Doda,

Barmulla & Poonch
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3

1 2
Jharkhand 6
Karnataka 8
Kerala 3
Madhya Pradesh 23
Maharashtra 10
Manipur 3
Meghalaya 5
Mizoram 3
Nagaland 1
Odisha 8
Puducherry 2
Punjab 8
Rajasthan 11
Sikkim 1
Tamil Nadu 7
Tripura 4

Palamu, Ranchi, Hazaribagh, Dumka and

Jamshedpur

Bellary, Belgaum, Mangalore, Tumkur,
Gulbarga, Mandaya, Bidar, Kolar

Kozhikode, Thrissur & Thiruvananthapuram

Jabalpur, Balaghat, Rewa, Sagar, Indore,
Jhabua, Gwalior, Rajgarh, Ujjain, Satna,
Khargaon, Khandwa, Agar, Alote-Ratlam,
Jawad, Dewas, Mandsaur, Damoh, Shivpuri,
Chhindawara, Guna, Vidisha and Sehore

Buldana, Wardha, Latur, Aurangabad,
Mahim/Dadar, Gondia, Amravati, Pune,

Nagpur & Jalgaon
Imphal, Thoubal & Churachandpur

Shillong, East Garo Hills, Jantia Hills West
Khasi Hills & West Garo Hills

Aizawal, Lunglei, Lunglit, Kolasib, Mamit
Dimapur

Kalahandi, Nabrangpur, Ganjam, Phulbani,
Sambalpur, Keonjhar, Mayurbhanj and
Koraput

Pondicherry and Karaikal

Patiala, Sangrur, Ferozepur, Bhatinda,

Hoshiarpur, Moga, Nawanshahr & Amritsar

Ajmer, Jodhpur, Tonk, Bikaner, Jaiselmer,
Jalore, Pali, Udaipur, Alwar, Bharatpur,

Bhilwara
Gangtok
Vellore, Thoothukudi, Madurai, Salem,

Virudhunagar, Kanyakumari & Peramblur

North Tripura, South Tripura, Dhalai,
Agartala (West Tripura)
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1 2 3

Uttar Pradesh 36 Jaunpur, Hardoi, Deoria, Saharanpur,
Rampur, Moradabad, Azamgarh, Aligarh,
Bulandshahr, Ghazipur, Siddharthanagar,
Kheri, Budaun, Basti, Unnao, Balrampur,
Kushinagar, Sant Kabir Nagar, Shravasti,
Sitapur, Gorakhpur, Mau, Gonda, Varanasi,
Agra, Meerut, Allahabad, Balia, Jhansi,
Ambedkarnagar, Pilibhit, Rai Bareily, Ma-
harajganj, Muzzafarnagar, Mathura, Bareily

Uttarakhand 5 Tehri  Garhwal, Almora, Haridwar,
Bageshwar & Nainital
West Bengal 11 Bardhaman, Purulia, Bankura, Howarah,

Malda, Nadia, Jalpaiguri, Murshidabad,
Cooch Behar, Birbhum, Dakshin Dinajpur

247

Statement-I1
Funds released to DDRCs from 2011-12 to 2014-15

As on 8.12.2014

S1.No. DDRCs 2011-12 2012-13 2013-14 2014-15
Andhra Pradesh
1. Guntur-A - - 17,20,000 -
2. East Godavari-A - - 10,20,000 -
3. Vizianagram - - - 3,41,295

Arunachal Pradesh

4. Tawang 11,80,318 11,73,047 9,03,933 -
Assam
5. Nagaon 11,82,000 - 11,82,000 -
6. Jorhat 10,48,674 - - -
7. Sivasagar - 18,82,000 - -
8. Lakhimpur - - 18,82,000 -
9. Dhemaji - - 18,82,000 -
10. Golaghat - - 18,82,000 -

1. Tezpur 5,58,424 - 1,69,036 -
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S1.No. DDRCs 2011-12 2012-13 2013-14 2014-15

Bihar

12. Supaul 17,20,000 - - -

13. Sitamarhi 17,20,000 - - -

14. West Champaran 17,20,000 - 5,37,106 -

15. Madhubani 6,02,975 - - -

16. Nalanda - - 17,20,000 -

17. Chapra/Saran - - 4,42,800 -

18. Aurangabad - - - 5,51,315
Gujarat

19. Banaskantha 17,20,000 - - -

20. Sabarkantha 17,20,000 - - -

21. Surat - - 4,10,867 -

22. Vadodara - - 10,78,383 -

23. Junagarh 1,51,787 - - -

24. Nadiad 2,74,336 - - 2,10,689

25. Rajkot - - 2,72,160 -

26. Ahmedabad - - 10,08,463 -

27. Surendranagar - - 2,14,650 -
Himachal Pradesh

28. Kangra - 33,838 - -

Jammu and Kashmir

29. Doda - 9,20,983 2,61,027 491,781

30. Jammu - - 18,82,000 -
Jharkhand

31 Dumka - 1,02,000 3,23,444 -
Karnataka

32. Mandya 2,76,660 - - -
Madhya Pradesh

33. Jabalpur - - 5,83,346 -

34.  Chhindwara 745,542 - . 5,91,857
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S1.No. DDRCs 2011-12 2012-13 2013-14 2014-15
35. Guna 8,79,892 - - 69,405
36. Shivpuri - - 10,20,000 5,82,352
37. Rewa - - 14,76,032 -

38. Jhabua - - 4,73,040 -

39. Balaghat 4,99,530 6,22,200 14,64,394 -

40. Gwalior - 5,31,529 6,16,535 -

41. Damoh - - 6,83,356 -

42. Rajgarh (Biora) - - 2,46,123 -

43, Ratlam - - 5,42,700 -

44, Mandsaur - - 413,407 -

45. Neemuch - - 2,58,223 -
(Javad)
Maharashtra

46. Gondia 9,38,876

47. Amravati 9,02,000 10,20,000 8,56,040 6,88,500

48. Nagpur - - 17,20,000 -

49, Jalgaon - - 17,20,000 -

50. Pune - - 17,20,000 -

51. Buldana 9,98,505 7,31,000 - -

52. Latur - - - 5,07,472

53. Aurangabad - - - 9,82,017
Manipur

54. Churachandpur - 421,240 - 4,08,800

55. Thoubal 11,50,455 - - -
Meghalaya

56. East Garo Hills 4,04,673 - - -

57. Tura (West Garo - - 11,82,000 -
Hills)

58. West Khasi Hills - - - 18,82,000
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S1.No. DDRCs 2011-12 2012-13 2013-14 2014-15

Odisha

59. Nabrangpur 8,92,617 - - -
Punjab

60. Bhatinda - 10,10,389 - -

61. Moga - - 10,02,032 -

62. Nawanshahr - - 10,19,747 -

63. Sangrur 5,89,680 5,56,920 5,88,008 -
Rajasthan

64. Bharatpur 12,14,000 - - -

65. Bhilwara 12,14,000 - - -

66. Jalore 10,05,476 - - 3,01,656

67. Alwar - - 12,14,000 -

68. Tonk 3,95,207 - - -

69. Jodhpur - - - 4,79,846

70. Ajmer 4,10,903 - - -
Tripura

71. Dhallai - 10,05,820 11,69,559 -

72. North Tripura - 11,81,416 11,79,852 11,02,861
Telangana

73. Warangal 17,20,000 - - -

74. Mahbubnagar - 17,20,000 - -

75. Medak - - - 17,20,000
Uttar Pradesh

76. Rai Bareily - 10,18,656 - -

77. Moradabad - - 6,23,533 -

78. Rampur - - 9,70,514 -

79. Aligarh 17,20,000 - - -

80. Bulandshahr 17,20,000 - - -

81. Ghazipur - - 17,20,000 -

82. Siddharthnagar - - 17,20,000 -
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S1.No. DDRCs 2011-12 2012-13 2013-14 2014-15
83. Basti - - 17,20,000 -
84. Budaun - - 17,20,000 -
85. Sitapur - - 17,20,000 -
86. Unnao - - 17,20,000 -
87. Kushinagar - - 17,20,000 -
88. Shravasti - - 17,20,000 -
89. Sant Kabir - - 17,20,000 -
Nagar

90. Kheri - - 17,20,000 -

91. Balrampur - - 17,20,000 -

92. Pilibhit 5,56,487 5,89,680 9,49,935 -

93. Gorakhpur - - 7,38,810 -
Uttarakhand

94. Haridwar 8,96,400 8,78,100 - 5,42,820
(Roorke)

95. Tehri Garwal - 5,88,330 - 3,72,283
West Bengal

96. Bardhaman 17,20,000 - - -
(Burdwan)

97. Purulia 17,20,000 - - -

98. Bankura - 17,20,000 - -

99. Howrah - 17,20,000 - -

100. Cooch Behar - 17,20,000 - -

101. Birbhum - 6,67,018 - -

102. Malda - - 17,20,000 -

103. Nadia - - 17,20,000 -

104. Jalpaiguri 13,61,512 7,37,140 7,37,140 -

105. Dakshin - 5,35,500 - -

Dinajpur
Puducherry
106. Karaikal 15,66,107 - 3,80,904 -




72 Written Answers to [RAJYA SABHA] Starred Questions
Beggars in Delhi Metro

#254. SHRI MOTILAL VORA: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether it is a fact that passengers are distressed due to beggars and
pickpockets, in Delhi Metro which is assumed as the safest mode of transportation,
particularly at Huda City Centre, Jahangirpuri, Dwarka, Kashmiri Gate, Rajeev Chowk,
Noida and Anand Vihar; and

(b) if so, the steps taken by Government to provide metro commuters safe and

secure ambience and if not, the reasons therefor ?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) Delhi Metro Rail Corporation Ltd. (DMRC) has informed that the beggars are not
allowed into the stations of Delhi Metro. The area outside the metro station belongs
to concerned civic authority. There were some stray cases of pick pocketing inside

the metro trains.

(b) The security of the Delhi Metro network has been entrusted to Central
Industrial Security Force (CISF). There is a provision of 100% security checking and
frisking of passengers and their luggage through Door Frame Metal Detector/Hand
Held Metal Detector and X — bis machines (x-ray baggage scanner) before they enter
the paid area of the stations of Delhi Metro.

DMRC is constantly providing support and security gadgets to security agencies.
All stations are equipped with the Close Circuit Television (CCTV) for monitoring
security. However, the Law and Order/prevention and detection of crime is under the

aegis of State police namely Delhi Police, Haryana Police and Uttar Pradesh Police.
Norms for allotting land in Delhi at discount rates

*255. SHRI GULAM RASOOL BALYAWI: Will the Minister for URBAN
DEVELOPMENT be pleased to state:

(a) the norms for allotting land in Delhi for educational, medical, charitable and

other social purposes;

(b) whether the land for these purposes is allotted at discount rate, if so, the

details in this regard; and

+Original notice of the question was received in Hindi.
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(c) the names of organizations and the area of land allotted to them along with
the details of purposes and the rates during the last year and the current year so far
in Delhi ?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) and (b) Allotment of land by Land and Development Office (L&DO) in Delhi for
educational, medical, charitable and other social purposes is made on the basis of
recommendation of Land Allotment Screening Committee (LASC) chaired by Additional
Secretary (UD), Ministry of Urban Development at a pre-determined rates.

Nazul land under the jurisdiction of Delhi Development Authority (DDA) for
institutional purpose is allotted as per the provision of “The DDA (Disposal of
Developed Nazul Land) Rules-1981.”

In DDA, the mode of allotment of institutional land to private societies for
educational, medical, charitable and other social purposes is made through auction as
per Government of India Gazette Notification dated 19.4.2006 except for religious and
socio-cultural category where land is allotted on pre-determined rates. Allotment of
land to local bodies and Govt. departments for educational, hospitals and other social

purposes is made on pre-determined rates.

Salient points for allotment of land for educational, medical, charitable and other

social purposes are given in the Statement-I (See below).

(¢c) During the last year and the current year a list of allotment made by L&DO

and DDA for such purposes are given in the Statement-II and Statement-III respectively.
Statement-1

Salient points for allotment of land for educational, medical, charitable and

other social purposes

By L&DO

(1) The organization seeking allotment of land should be a registered
Society/ Trust, registered for at least 5 years at the time of application.
The Society/ Trust should have persons of professional and representative
character on the Management Committee, which should not consist of

family members.

(i)  The Society/ Trust has to submit the certificate of Registration,
Memorandum and Articles of Association, Balance Sheet and audited

accounts for 5 years, immediately preceding the date of application.
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(iii)

(iv)

V)

(vi)

(vii)

By DDA

In case of educational institutions, a valid sponsorship certificate
for the area and the type of school for which allotment of land
is sought has to be obtained from the Directorate of Education,
GNCTD in respect of middle and higher level schools and from
the local body concerned (MCD/NDMC) in respect of nursery/

primary schools.

The antecedent of the Society/ Trust has to be verified through the
Government of NCTD and if necessary through the Ministry of Home
Affairs.

An assessment is to be made as to whether the organization would be
in a position to pay the cost of the land as well as construction of the

building.

The applicant Society/Trust has to furnish proof of having fixed deposit/
equivalent liquid investment covering the cost of land + 10% more, to
ensure payment of land cost without seeking any special dispensation
and should produce a ‘No Loan Certificate’ in respect of the above

mentioned investment.

In case of consideration of request for allotment of land for
any institution wholly owned or assisted by Government of
India or any State Government, the stipulations above could be
suitably relaxed/ waived, for reasons that would be recorded

in writing.

For allotment of land for schools, colleges, universities, hospitals, other social or

charitable institutions, religious, political, semi-political organizations and local bodies

for remunerative, semi-remunerative or un-remunerative purposes for school, colleges,

the following points are to be kept in view :

(i)

(i)

The purpose for which land is to be allotted should serve the interest
and should be conducive to the planned development of Union Territory
of Delhi.

The nature of work to be carried out by the public institution should
be such that it cannot, with equal efficiency be carried out elsewhere

than in the Union Territory of Delhi.
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(iii) The society should be registered under the Society Registration Act

1860 or such institution is owned and run by the Government.
(iv) It should be of non-profit making character.

(v) It should have sufficient funds to meet the cost of land and the

construction of building for its use.

(vi)  Allotment to such institution is sponsored or recommended by a

Department of Government of NCT of Delhi or Central Government.
Statement-11

List of allotment of land made for educational, medical, charitable and

other social purposes

SL. Organization/ Location Area Purpose DOA/DOP Rate of
No. Society allotment
1.  Dr. RML Hospital New Delhi 2.01 Construction of 11.03.2014 2 20
acre modern maternal Lac Per
care centre Acre.
2. Dr. RML Hospital New Delhi 0.89 Construction of 11.03.2014 3 2
acre Resident (Lady) Lac Per
Doctors Hostel Acre.

3. Ministry Dr. 2.141 Setting up of 14.3.2014 T 2
of Social Rajendra acre Dr. Ambedkar Lac per
Justice and Prasad National Public acre
Empowerment, Road, New Library
Government of Delhi
India

Statement-111
List of allotment of land made for educational, medical, charitable and
other social purposes
S1. Organization/ Location Area Purpose = DOA/DOP Rate of
No. Society allotment
1 2 3 4 5 6 7
1. Directorate Sector-27, 8035 sqm. Sr. Sec. 13.2.213 T 1/- per
of Education, Rohini School annum
GNCTD
2. Directorate Pocket-17, 6000 sqm. Sr. Sec. 21.8.2013 T 1/- per
of Education, C-Block, School annum
GNCTD PSP,
Sector-27,

Rohini
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3.  Directorate of Ph-1, 42.491 acre  Higher & 28.1.2013 T 256.32
Higher Education, Dheerpur Technical lacs per
GNCTD Institute acre
4.  Central Govt. Mayur 520.23 sqm.  Dispen- 30.1.2013 % 300.15
Health Services Vihar Ph-11 sary lacs per
acre
5. Directorate of Bindapur, 2701.50 sqm. Dispen- 25.2.2013 % 300.15
Health Services, Pocket-4, sary lacs per
GNCTD Zone-K-2, acre
Dwarka
6. Directorate of Sayoor Pur 1200 sqm. Dispen- 29.4.2013 % 300.15
Health Services Village sary lacs per
acre
7.  Directorate of CS/OCF-2, 797 sqm. Dispen- 29.4.2013 % 300.15
Health Services Sector-23, sary lacs per
Rohini, acre
Delhi
8.  Directorate of A-6, 1000 sqm. Dispen- 04.6.2013 z 300.15
Health Services Pocket-9, sary lacs per
Narela acre
9.  Directorate of Mangol 1000 sqm. Dispen- 12.6.2013 % 300.15
Health Services Puri sary lacs per
Industrial acre
Area
10. Directorate of Plot No.15, 2940 sqm. Mother 08.7.2013 % 300.15
Health Services Sector-22, and child lacs per
Ph-IIT Hospital acre
11. Directorate of Shahbad 1000 sqm. Dispen- 08.7.2013 z 300.15
Health Services Daultpur sary lacs per
acre
12. Directorate of CS/OCF-2, 820 sqm. Dispen- 08.7.2013 % 300.15
Health Services Sector-24, sary lacs per
Rohini, acre
Ph-3
13.  Central Govt. Sarita Vihar 513 sqm. Dispen- 08.7.2013 % 300.15
Health Services sary lacs per

acre
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14. Directorate of Pocket-5, 1061 sqm. Dispen- 18.7.2013 z 300.15
Health Services Nasir Pur, sary lacs per
Dwarka acre
15. Directorate of Chowki 11350 sqm.  Hospital = 22.7.2013 z 300.15
Health Services No.4, lacs per
Model Town acre
16. Directorate of Pocket-1 to 1000 sqm. Dispen- 25.7.2013 % 300.15
Health Services 4, Nasir sary lacs per
pur acre
17. Directorate of A-Block, 1000 sqm. Dispen- 07.10.2013 5 30015
Health Services G.T. Karnal sary lacs per
Road, acre
Industrial
Area, Delhi
18.  Chander Bhusan Sector-13, 2000 sqm. Socio- 19.22013 T 41437
Singh Memorial =~ Dwarka Culture lacs per
Mahila Bal Evam acre
Sharvan Viklang
Shiksha Eveam
Punarvas Sansthan
19.  SC/ST Welfare Plot No-1, 4500 sqm. Socio- 14102014 3 41437
& Development PSP, Culture lacs per
Society Sector-25, acre for
Rohini 1st one
acre and
rest at
Zonal
Variant
Rate
20. South Delhi Jungpura, 1142.86 sqm. Commu- 11.7.2013 2300.15
Municipal Bhogal nity Hall lacs per
Corporation acre
21.  Syro-Malabar Pocket-C, 402.41 sqm. Church 20.5.2014 Z 1243.12
Mission Dilshad lacs per
Garden

acre
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Committee on funding to MSME sector

*256. SHRI HUSAIN DALWAI: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether Government has appointed a Committee to give concrete suggestions
regarding financing the Micro, Small and Medium Enterprises Sector; if so, the details

thereof;
(b) whether the Committee has submitted its report to the Government; and
(¢) if so, the details of the suggestions/recommendations made by the Committee?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES
(SHRI KALRAJ MISHRA): (a) Pursuant to the Budget Announcement for
Financial Year 2014-15 regarding setting up of a committee to examine the
financial architecture for the MSME sector, the Department of Financial Services
(DFS), Ministry of Finance, Government of India has set up a Committee under
the Chairmanship of Shri K.V. Kamath, Chairman, ICICI Bank on 26.09.2014 to
give concrete suggestions regarding financing of MSMEs within three months. The
Committee consists of 15 members including Shri K.V. Kamath as Chairperson
of the Committee and Joint Secretary (Institutional Finance), DFS as Member
Secretary. The composition of the Committee along with its terms of reference
vide DFS letter No. 8/67/2014-1F.I1 dated 26.09.2014 is given in the Statement
(See below).

(b) No, Sir.
(c) Doesn’t arise.

Statement
No. 8/67/2014-1F.11
Government of India
Ministry of Finance

Department of Financial Services

Jeevan Deep Building Parliament Street
New Delhi. Dated 26th September, 2014

Subject - Composition and Terms of Reference of the Committee set up to examine

the financial architecture of the MSME sector-reg.

1. Pursuant to the Budget Announcement for FY 2014-15 regarding setting

up of a Committee to examine the financial architecture for the MSME sector and
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giving concrete suggestions within three months, the Department of Financial Services,

Ministry of Finance hereby appoints the Committee consisting of the following:

2.

(i)
(i)

(iii)

(iv)

V)

(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)

(xv)

Shri K.V. Kamath, Chairman, ICICI Bank - Chairperson

Secretary Ministry of MSME or his nominee not
below the rank of Joint Secretary - Member

Secretary, DIPP or his nominee not below the

rank of Joint Secretary - Member

Secretary, Department of Skill Development and
Entrepreneurship or his nominee not below the rank

of Joint Secretary - Member
Shri Sushil Muhnot, CMD, Bank of Maharashtra and

Ex-CMD, SIDBI - Member
Representative of RBI not below the rank of CGM - Member
DMD, SIDBI - Member
CEOQO, Indian Bank Association - Member
Representative of FISME - Member
Mrs. Rajni Bector, Cremica Food, Ludhiana - Member

Shri Saurabh Srivastava, Founder, India Angel Network - Member

Shri R. Vaidyanathan, Professor, IIM Bangalore - Member
Shri Gopal Aggarwal, FCA - Member
Shri Nilesh Shah, CEO, Axis Capital - Member
Joint Secretary (IF), DFS - Member Secretary

The Terms of Reference (ToR) of the Committee are as follows:

(1)

(i)

(iif)

Assessing the current structure of flow of finance to MSME

sector-delivery channels, products and services and policy environment.

Comparison with financial architecture in other development and

emerging economies for strong support to MSMEs.

Analysing the gap areas and suggesting measures for addressing
the same with regard to the following to bring about significant
improvement in India's position in ease of starting business and ease

of doing business indices for speedy growth of the sector.

(a)  Role and scope of financial intermediaries - existing as well as

proposed.
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(b)  Financial products and services.
(¢)  Incentives and risk mitigation/credit enhancement measures; and

(d) Medium term and long term policy prescriptions and directions.

3. The Committee may also lay particular focus on the following aspects and

come up with concrete suggestions:

(i)

(i1)
(iii)

(iv)
V)

Improving the share of institutional finance to MSME from low level

currently seen.
Regional disparities in credit flow to MSMEs.

Credit for self-employment based MSEs, particularly those established
by SC/ST/OBC entrepreneurs.

Innovative financial products for MSMEs.

To Increase flow of equity support to MSMEs by targeting incubator
based Funds, Angel/Seed Funds, Impact Funds and VC/PE funds.

4. The Committee may submit its final report within three months.

Copy to:
(i)
(i)
(iii)
(iv)
V)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)

(xiii)

(Alok Tandon)
Joint Secretary to the Government of India
Tel. No.23344462

Principal Secretary to Prime Minister
PS to FM

Financial Secretary,

Secretary, Ministry of MSME
Secretary, DFS

Secretary, DIPP

Secretary, Department of Skill Development and Entrepreneurship,
Chairman, ICIC Bank

CMD, Bank of Maharashtra,
Governor, RBI

DMD, SIDBI

CEO, Indian Bank Association

Mrs, Rajni Bector, Cremica Food, Ludhiana
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(xiv) Shri Saurabh Srivastava, Founder, India Angel Network
(xv)  Shri R. Vaidyanathan, Professor, IIM Bengalore

(xvi) Shri Gopal Aggarwal, FCA

(xvii) Shri Nilesh Shah, CEO, Axis Capital

Copy also to:
(1) PPS to Secretary (FS)
(i)  PPS to AS (FS)
(iii))  PS to JS (FS)

(iv)  PS to Director (IF.IT)

(Udai Bhan Singh)
Under Secretary to the Government of India

Development of smart cities in Bihar

+*257. SHRI RAM NATH THAKUR: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether Government has formulated any scheme to develop small cities in

the country, if so, the details thereof; and
(b) the names of the cities in Bihar planned to be made a smart city?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH
NAIDU): (a) Development of cities is a State Subject. Government of India
supports this activity through its schemes and programmes. Scheme to develop
small cities in the country, Urban Infrastructure Development Scheme for Small
and Medium Towns (UIDSSMT) was part of Jawaharlal Nehru National Urban
Renewal Mission (JNNURM) which has come to end on 31/03/2014. A new
mission for support of infrastructure and other component in 500 cities of country

is under finalization.

(b) The Draft Concept Paper on developing 100 Smart Cities is available
on the Ministry’s website (www.indiansmartcities.in). Consultations with
State Governments have been held. No city, as yet has been identified

as smart city.

+Original notice of the question was received in Hindi.
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Toilets in Anganwadi Centres

*258. SHRI RITABRATA BANERJEE: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether it is a fact that a large number of Anganwadi Centres do not have

toilets, if so, the reasons therefor; and
(b) the details of Anganwadi Centres without toilets, State-wise ?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) and (b) The Integrated Child Development
Services (ICDS) Scheme is a Centrally Sponsored Scheme implemented by
the States/ Union Territories. The Government of India lays down policy
guidelines, monitors the scheme and provide financial assistance in accordance
with the prescribed norms. There are 14 lakh approved Anganwadi Centres
(AWCs) in the country of which 13.42 lakhs AWCs (96%) were operational
as on 31.3.2014. Of this, 7.95 lakhs were running from Government buildings
(3.68 lakhs AWCs from Government owned buildings, 2.68 lakh from School
premises, 0.42 lakh from Panchayat and 1.17 lakhs from other community
buildings) and 3.97 lakhs were operating from rented buildings. As on
31.3.2014, toilet facilities were available in 6.48 lakhs AWCs. State-wise

details are given in the Statement (See below).

Construction of AWCs (with toilets) has become a programme component
only recently. Prior to the strengthening and restructuring of ICDS,
construction of AWC buildings in States other than the North Eastern States
was not a part of the scheme. In the strengthened and restructured ICDS,
construction of 2 lakh AWC buildings has been approved at a unit cost of
4.5 lakhs. Construction of toilet is an integral part of the AWC buildings to
be constructed. Upgradation of 2 lakh AWC buildings @ X 1 lakh per unit
has also been provided for. Instructions have been issued to the States to
provide at least one toilet per unit sanctioned for upgradation in the AWCs,
where toilets are not available. The department of Drinking Water Supply, a
convergence partner under ICDS is required to provide water facilities at the
AWCs under the National Rural Drinking Water Programme (NRDWP) and
the Total Sanitation Campaign(TSC).
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Number of Anganwadi Centres (AWCs)/ mini-AWCs without toilets as on 31.03.2014

Sl.  State No. of AWCs
No. Sanctioned  Operational Having Without
toilet toilets
1 2 3 4 5 6
1. Andhra Pradesh 91307 90757 77145 13612
2. Arunachal Pradesh 6225 6028 3043 2985
3. Assam 62153 62153 29356 32797
4.  Bihar 91968 91677 8051 83626
5. Chhattisgarh 64390 49651 14994 34657
6. Goa 1262 1262 669 593
7. Gujarat 52137 51116 31904 19212
8.  Haryana 25962 25905 16137 9768
9. Himachal Pradesh 18925 18907 14077 4830
10.  Jammu and Kashmir 28577 28577 13029 15548
11.  Jharkhand 38432 38105 11689 26416
12.  Karnataka 64518 64518 26800 37718
13.  Kerala 33115 33112 20877 12235
14.  Madhya Pradesh 92230 91318 35090 56228
15. Mabharashtra 110486 107913 58553 49360
16.  Manipur 11510 9883 2730 7153
17.  Meghalaya 5864 5156 2295 2861
18. Mizoram 2244 2070 1792 278
19.  Nagaland 3980 3455 300 3155
20.  Odisha 72873 71306 32824 38482
21.  Punjab 26656 26656 14147 12509
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1 2 3 4 5 6
22.  Rajasthan 61119 59945 16000 43945
23.  Sikkim 1308 1233 1079 154
24.  Tamil Nadu 55542 54439 24862 29577
25.  Tripura 9911 9911 7610 2301
26.  Uttar Pradesh 188259 187997 125947 62050
27.  Uttarakhand 23159 19329 12807 6522
28.  West Bengal 117170 116390 35993 80397
29.  Aand N Islands 720 710 414 296
30.  Chandigarh 500 500 500 0
31.  Delhi 11150 10897 6604 4293
32.  Dadra and N Haveli 281 268 127 141
33.  Daman and Diu 107 107 94 13
34.  Lakshadweep 107 107 107 0
35.  Puducherry 788 788 674 114

ToTAL 1374935 1342146 648320 693826

Quality Control Laboratory for ICDS scheme

259. SHRI AMBETH RAJAN: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government proposed to set up any Quality Control Laboratories
to analyze the samples of various supplementary nutrition foods provided under the
Integrated Child Development Services (ICDS) scheme, besides the existing ones at
Delhi, Mumbai, Kolkata and Chennai during the Twelfth Five Year Plan; and

(b) if so, the details thereof and funds, if any, earmarked for this, and if not, the

reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) No, there is no proposal to set up new Quality
Control Laboratories to analyse the samples of supplementary nutrition foods provided
under the Integrated Child Development Services (ICDS) scheme, besides the existing

ones at Delhi, Mumbai, Kolkata and Chennai.

(b) The Food and Nutrition Board (FNB) of this Ministry in collaboration with the

State Governments/UTs carries out periodic checks to ensure that prescribed standards
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with reference to nutritional norms as well as food safety of supplementary nutrition
food being provided under the Supplementary Nutrition Programme (SNP) of ICDS are
adhered to and maintained properly. Existing laboratories are used for sample testing
of SNP. Additionally, Government has outsourced analysis of supplementary food in
10% of the operational AWCs under ICDS to two not-for-profit NABL Accredited
Laboratories on pilot basis for a period of one year. In addition to calorie and protein,
parameters such as vitamins and minerals, toxic metals, pesticide residues, Aflatoxin,

and shelf life etc. are also analyzed for avoiding sub-standard and infested food.

In addition, the State Governments have also been advised to get the SNP samples
analyzed from NABL accredited State Government Laboratories to ensure that the food

served to the beneficiaries confirms to the prescribed standards.
National level survey on drug abuse

*260. SHRI MAHENDRA SINGH MAHRA: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether it is a fact that for the last many years, the World Drug Report has

been reporting the same figures for prevalence of drug abuse in India;

(b) whether Government agrees that the prevalence of drug abuse has remained
same in India for the last ten years, if so, whether Government has reliable and credible

statistics for the same; and

(c) if so, whether Government is serious about conducting a national level survey

which could generate the realistic picture of drug use scenario in India?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI THAAWAR CHAND GEHLOT): (a) and (b) The last National Survey on the
extent, pattern and trend of drug abuse was conducted by United Nations Office on
Drugs and Crime (UNODC) and Ministry of Social Justice and Empowerment, in the
year 2000-2001 and its report was published in 2004. It was estimated that about 732
lakh persons in India were users of alcohol and drugs. Of these 87 lakh used Cannabis,
20 lakh used Opiates and 625 lakh were users of Alcohol. However the sample size
being small (40,697 males within the age group of 12-60 years both in rural and
urban areas) vis-a-vis the country’s population, the estimates can at best be taken as

indicative only. Thereafter, no National Survey on drug abuse has been conducted.

(c) Yes, Sir. In 2007 the Ministry had requested National Sample Survey Office
(NSSO) to conduct a nationwide survey on extent, pattern and trend of alcohol and
drug abuse. Accordingly, the NSSO had conducted a Pilot Survey in the cities of
Amritsar, Imphal and Mumbai in March, 2010. The NSSO brought out the report of
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the survey in January, 2011. On examination of the report of the pilot survey, certain
issues relating to under-estimates, non-coverage of certain age groups etc. were raised

and a more comprehensive and extended pilot survey was suggested.

At present, a working group has been constituted by Ministry of Statistics
and Programme Implementation, with NSSO as nodal organisation to devise the
modalities of advanced pilot survey in the States of Punjab and Manipur and to
conduct the same. The NSSO has been requested to expedite the survey. It is
proposed to conduct a nationwide survey, based on the experiences gained during

the advanced pilot survey.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Specialists in Committee for Performance, Monitoring and Evaluation System
2031. DR. V. MAITREYAN: Will the PRIME MINISTER be pleased to state:

(a) whether Government has appointed any monitoring committee for the
'Performance, Monitoring and Evaluation System' to monitor and check and evaluate

the performance of Ministries/Departments;
(b) if so, the details thereof and the present composition of the committee; and

(c) whether Government is planning to include the eminent scientists and subject
experts in the monitoring committee of each Department apart from the regular members
from Government administrative set up, if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) Performance Management Division has been set up in
the Cabinet Secretariat to assist the Ministries in creating an enabling environment for

result—oriented performance.

(b) At the beginning of a financial year, with the approval of the Minister—in-
charge, the Ministries/Departments prepare a Results-Framework Document (RFD)
consisting, infter-alia, of the objectives, targets and proposed actions. Committees of
Experts have been set up to facilitate the preparation of RFDs. A separate Committee
on Government Performance vets and reviews the RFDs and may even reset the goals,
if necessary, taking into account the priorities at that point of time. The Committee on
Government Performance comprises Cabinet Secretary, Finance Secretary, Expenditure
Secretary, Secretary, Planning Commission, Secretary, Performance Management and

Secretary of the Department concerned.
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(¢) The Committees of Experts constituted for facilitating the preparation of RFDs,
already include distinguished academicians, domain experts, former secretaries to the
Government of India, former chief executives of central Public Sector Undertakings

(PSUs) and retired corporate heads of repute.
Target of production of electricity from nuclear power

2032. SHRI MANSUKH L. MANDAVIYA: Will the PRIME MINISTER be

pleased to state:

(a) the details of target of electricity production from nuclear resources during

next five years;

(b) whether the country has sufficient nuclear fuel reserves/supply chain to
optimally utilise existing/proposed plants in next five years, if not, the efforts made

by Government to fill the gap;

(c) the number, capacity and current status of installation of new nuclear power

stations in next five years, place-wise; and

(d) whether Department is in touch with concerned State Governments to sort out

issues like land etc. for early installation of new plants, if so, the details thereof ?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) The targets of electricity production are set five year
plan period-wise. The target of electricity generation from nuclear power in the Twelfth
five year plan period, i.e. 2012-17 is 241748 Million Units. The target of electricity

generation beyond 2017 has not been finalised.

(b) At present, out of the total installed commercial electricity generation capacity
of 4780 MW, a capacity of 1940 MW is provided by ten nuclear power reactors under
International Atomic Energy Agency (IAEA) safeguards and entitled to use imported
fuel. In addition, Kudankulam - Unit 1 (1000 MW) which was connected to the grid

in October 2013 also uses imported Uranium.

The fuel supply for reactors under IAEA safeguards and using imported fuel is
sufficient to operate them at their rated capacity. The remaining capacity of 2840
MW comprising ten reactors, fuelled by indigenous Uranium generally operate at
lower than the rated power due to inadequate supply of indigenous uranium. With the
continuous efforts to augment indigenous uranium supply by opening of new mines
and processing facilities, the situation for supply of indigenous Uranium has been

progressively improved.
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In respect of the nuclear power reactors set up with international cooperation,
necessary provisions are made in the commercial contracts to ensure fuel supply for

the entire lifetime of the reactors.

In respect of indigenous reactors planned to be set up, the fuel supply will
be ensured from indigenous and imported sources for reactors under outside IAEA

safeguards and IAEA safeguards respectively.

Prototype Fast Breeder Reactor (PFBR) which is presently being constructed by
Bharatiya Nabhikiya Vidyut Nigam Limited (BHAVINI) uses Uranium and Plutonium
(Mixed Oxide) as fuel, which is obtained from reprocessing and fabrication of spent
fuel of first stage reactors viz. Pressurised Heavy Water Reactors (PHWR). Government
has already allocated fuel for PFBR criticality and has tied up fuel availability for
future operation of PFBR.

(¢) The proposals under Twelfth five year plan envisage launch of construction
of nineteen new nuclear power reactors with a total capacity of 17400 MW. This
includes two Fast Breeder Reactors of capacity 2 x 500 MW located at Kalpakkam,
Tamil Nadu and one Advanced Heavy Water Reactor (AHWR) of capacity 300 MW,
the site to locate it is currently under process. The details of the capacity and the

current status of these projects are as tabulated below.

Project Location Capacity (MW) Status
GHAVP 1&2 Gorakhpur 2 x 700 Project was accorded financial sanction
Haryana for X 20594 crore. Environmental

clearance obtained. Procurement of long
delivery critical equipment initiated. Site
infrastructure works in progress. Start
of construction (First Pour of Concrete)
Scheduled in 2015.

Chutka Chutka, 2x 700 Pre-project activities (Land acquisition,
Madhya Madhya obtaining  statutory  clearances, = site
Pradesh Pradesh investigations) in progress. Public Hearing
Atomic completed.

Power Project
(CMAPP 1&2)

Mahi Mahi 2x700 Pre-project activities (Land acquisition,
Banswara, 1&2  Banswara, obtaining  statutory  clearances,  site
Rajasthan investigations)  in  progress.  Terms

of References for EIA studies for

Environmental Clearance approved.
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Project Location Capacity (MW) Status
Kaiga 5&6 Kaiga, 2x 700 Land available, other pre-project activities
Karnataka initiated.
KKNPP 3&4 Kudankulam, 2 x 1000 Project was accorded financial sanction for
Tamil Nadu X 39,849 crore, statutory clearances obtained.
Site made ready. General Framework
Agreement signed with Atomstroyexport of
Russia . Units expected for launch in 2016
after completion of various steps specified
in GFA.
JNPP 1&2 Jaitapur, 2x 1650 Land acquired, Environmental and CRZ
Mabharashtra clearances obtained, site infrastructure and
investigation works in progress. Discussions
with M/s Areva, France to arrive at project
proposal in progress.
Kovvada, 1&2  Kovvada, 2x 1500 Pre-project activities (Land acquisition,
Andhra obtaining  statutory  clearances,  site
Pradesh investigations) in progress. Discussions
with GE Hitachi Nuclear Energy (GEH) to
arrive at project proposal are in progress.
Chhaya Mithi Chhaya 2x 1100 Public Hearing completed. Pre-project
Virdi 1&2 Mithi Virdi, activities (Land acquisition, obtaining
Gujarat statutory clearances, site investigations) in
progress. Preliminary contract for sharing
technology details signed with Westinghouse
Electric Company (WEC), discussions to
arrive at project proposal are in progress.
FBR 1&2 Kalapakkam, 2 x 500 Detailed project report under preparation.
Tamil Nadu
AHWR Yet to be 1x300 The detailed engineering of major structures/
decided systems/components (SSCs) of AHWR is

being carried out which includes preparation
of technical documents and specifications
for design, 3D CAD modeling, 2D layout
drawings and stress & seismic analysis of
SSCs. Standing Site Selection Committee is
examining the issue associated with siting of
AHWR at candidate site.
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(d) Yes Sir. Regular interactions are held with the respective State Governments
at various levels in respect of land acquisition, Resettlement and Rehabilitation (R&R)
packages and and their implementation and other related areas for faster implementation
of the projects.

Agreement for import of radioactive products

12033. DR. SATYANARAYAN JATIYA: Will the PRIME MINISTER be pleased

to state:

(a) the status of demands, supplies and utilisation made by each country under the
agreements signed with foreign countries so far for import of radioactive substances
used for atomic energy production or for peaceful purposes, the details of target for
its utilisation and supply from import in future; and

(b) the assessment of research and outcome for refinement of indigenous

radioactive substances ?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) The annual fuel requirement of seven operating
Pressurised Heavy Water Reactors (PHWRs) under International Atomic Energy Agency
(TAEA) Safeguard as per separation plan, is 315 MT for their operation at 85% capacity
factor. The radioactive material "Uranium" is being procured during the last six years

in accordance with the Contractual Agreements entered into and are as under:

Firm/Country (in Metric Tonnes)
Total Quantity of Uranium imported as on December 3, 2014
Quantity 550809 2009-10 2010-11 2011-12 201213 2013-14 2014-15
ordered
M/s. AREVA, 300* 60.49  239.38 Nil Nil Nil Nil Nil
France
M/s. TVEL 2000%** Nil  150.33 179.79 296.08 295.64 296.31 237.23
Corporation, 58@  Nil 5829 Nil Nil Nil Nil Nil
Russia
M/s. NAC 2100* Nil Nil 600 350 402.5 460 283.4
Kazatomprom,
Kazakhstan
ToTaL 4458 60.49 448  779.79 646.08 698.14 756.31 520.63

The fuel supply for the Tarapur Atomic Power Station, Unit 1 and 2 and
Kudankulam Nuclear Power Plant, Unit 1 and 2 are covered under life time fuel supply

commitment included in the Agreement with the suppliers of the reactors.

Apart from uranium and nuclear fuel, radioisotopes needed for medical applications
are also imported into the country.

+Original notice of the question was received in Hindi.
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Without entering to any agreement, Board of Radiation and Isotope Technology,
(BRIT), a constituent unit of Department of Atomic Energy (DAE), sometimes imports
following radioisotopes as back up supplies which are availed in case of non-availability

from indigenous sources for the purpose of preparing radio-pharmaceuticals:
Molybdenum (99Mo) as Sodium Molybdate
Todine (1311) as Sodium lodide
Phosphorus (32P) as Sodium Orthophosphate
Iodine - (1251) as Sodium lodide and as IRMA Kkits

Tritium - 3H as Tritium filled light sources (TFS)

(b) Following extensive work for exploration of Uranium in the country, the supply
of Uranium from Indian mines is progressively improving. However, setting up of more
nuclear power reactors and bringing them under IAEA safeguards, would necessitate
entering into long term agreements with foreign suppliers for supply of Uranium to
ensure uninterrupted supply of fuel to the nuclear reactors in the country. Further,
radioisotopes both diagnostic (gamma emitter) and therapeutic (particulate -f emitter) are
being used for developing radiopharmaceuticals which are radiolabeled pharmaceutical
agents for use in human patients. While detection of several diseases mainly cancer
are carried out using diagnostic radiopharmaceuticals, therapeutic radiopharmaceuticals

are used for treatment of different diseases, most importantly cancer.

Medically important radioisotopes such as Iodine-125, Iodine-131, Phosphorus-32,
Samarium-153, Lutetium-177, Molybdenum-99 (used for sourcing Technetium-99m), are
produced in the DHRUVA reactor of Bhabha Atomic Research Centre (BARC) and
are being used in radiopharmaceutical research and development. The products which

are developed recently are:

(1) Freeze-dried HYNIC-TOC (a peptide based pharmaceutical) kit for the
preparation of *™Tc-HYNIC-TOC, used for the detection of neuroendocrine
cancers.

(2) Freeze-dried Tetrofosmin kit for the preparation of *™Tc-Terofosmin, used for
myocardial perfusion imaging.

(3) Freeze-dried EDTMP kit for the preparation of '""Lu-EDTMP
(a phosphonate), used for the metastatic bone pain palliation in terminally ill

cancer patients.

(4) Ready-to-use '"Lu-EDTMP injection, used for the metastatic bone pain

palliation.

(5) ""Lu-DOTA-TATE, used for the treatment of neuro-endocrine cancers.



92 Written Answers to [RAJYA SABHA] Unstarred Questions

Deployment of indigenously developed product

All the above products are being used in several Nuclear Medicine Centres and

hospitals in India.

(a) The freeze-dried kits are either directly supplied from BARC or through
BRIT, to whom the technology has been transferred/in the process of being

transferred.

(b) In some cases ('"’Lu-DOTA-TATE), the technology of preparation of patient
doses is transferred by the BARC personnel, to the respective hospitals. Ten
such hospitals are currently providing radiotherapy in cancer patients using

this radiopharmaceutical.

(¢) In case of ready-to-use "Lu-EDTMP (as an injectible), the radiopharmaceutical

is prepared and supplied directly to the user hospitals.
Black marketing and illegal trade of rare earths
2034. SHRI K.N. BALAGOPAL: Will the PRIME MINISTER be pleased to state:

(a) whether Government is aware about the black marketing and illegal transporting
and trading of Rare Earths from the seashores of Kerala and Southern Part of Tamil
Nadu, if so, the details thereof; and

(b) the total quantity of Rare Earth processed in the country and its monetary

value annually ?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) Monazite is the only source of Rare Earths minerals
which is available in the coastal areas of Kerala, Odisha, Andhra Pradesh and Tamil
Nadu. Other than media reports and some complaints alleging that some private
companies have been exporting monazite, no authenticated information is available

covering the above complaints.

(b) Indian Rare Earths Limited (IREL), a Public Sector Undertaking (PSU)
under the Department of Atomic Energy (DAE) has set up a 10,000 tpa Monazite
Processing Plant at its Orissa Sands Complex (OSCOM) unit in Odisha, which is
capable of producing about 11,000 tpa of Mixed Rare Earth Chloride (MRECL)
eventually and the value of which works out to approximately, Y76 crore per
annum, at today's price. During the period 1952 - 2004, IREL has processed
1,47,000 tonnes of Monazite (equivalent to 1,61,000 tonnes of Rare Earth
Compound).
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Following up of IAEA standards
2035. DR. V. MAITREYAN: Will the PRIME MINISTER be pleased to state:

(a) whether the nuclear power plants in the country are following the International

Atomic Energy Agency (IAEA) safeguards;

(b) if so, the details thereof and the present safety status of the nuclear power

projects under progress;

(¢) whether Government has installed adequate scientific equipments and gadgets
to ensure hundred per cent safety of the nuclear power projects in the country and if

so, the details thereof and if not, the reasons therefor; and
(d) the funds allocated, disbursed and spent on the safety and security?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) and (b) At present, twelve declared to be commercially
operating nuclear power reactors in the country are under International Atomic
Energy Agency (IAEA) Safeguards; and two more are proposed to be placed under
IAEA safeguards by the end of this calendar year. In addition two more reactors
[under construction and commissioning (Kudankulam Units 1 and 2)] are under
TAEA safeguards. As regards safety measures, all Indian reactors in operation and
under construction fully follow the safety standards laid down by the Atomic Energy
Regulatory Board (AERB), which are in line with IAEA safety standards.

(¢) Yes Sir. All nuclear power plants have been provided with features and
provisions in design to ensure safety of the nuclear power plants in all conditions. These
include both active and passive (needing no motive power, acting on natural phenomena
like gravity, natural convection etc.) systems based on principles of redundancy (more
numbers than required) and diversity (different principles of operation to avoid common
mode failure). Mitigative measures in the highly unlikely event of a nuclear accident

are also incorporated in the features and procedures.

(d) Safety features are integral to the design of all components and equipment of

nuclear power projects and form part of the project expenditure.
Survey of new uranium reserves
2036. SHRI AMBETH RAJAN: Will the PRIME MINISTER be pleased to state:

(a) whether Government is taking any steps regarding survey of new uranium

reserves in the country besides the existing one; and

(b) if so, the details thereof and if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) Yes, Sir.

(b) Atomic Minerals Directorate for Exploration and Research (AMD), a
constituent unit of Department of Atomic Energy (DAE), is mandated to survey and
establish atomic minerals including uranium resources in the country. AMD, accordingly,
continues its efforts by conducting multidisciplinary survey and exploration viz.,
(1) heliborne radiometric and geophysical (magnetic and time-domain electromagnetic)
surveys and (ii) ground geophysical, radiometric, geological and geochemical surveys.
Further, exploration of the potential areas to identify new uranium reserves are carried
out through subsurface drilling by using modern hydrostatic drill-rigs. The survey and
exploration activities are supported by petro-mineralogical, radiometric and chemical
analyses by utilizing modern analytical techniques. So far AMD has established 2,14,158

(t) of in-situ resources of Uranium Oxide (U,O,).
Identification of Critical Seismotectonic Regions

2037. DR. R. LAKSHMANAN: Will the Minister of EARTH SCIENCES be

pleased to state:

(a) whether Government had identified any 'critical seismotectonic regions' across

the country; and

(b) if so, the details of the regions which are identified as 'seismotectonic region'

and the steps taken to forecast/predict the occurrence of earth quakes?
THE MINISTER OF EARTH SCIENCES (DR. HARSH VARDHAN): (a) Yes Sir.

(b) A Seismic Zoning Map of India has been prepared and later modified
(BIS, 2001) which shows four seismic zones from II to V. Geological Survey of India,
has prepared a seismotectonic atlas for Indian region (Seismotectonics Atlas of India
and its Environ, 2000).

Due to tectonic process of continent-continent collision between Indian and
Eurasian plate along Himalayas, subduction of the Indian plate underneath the Burma
plate in the east and intra-plate activities in the peninsular region, the Indian region is
seismo-tectonically active. The critical seismotectonic regions are inter-plate boundary
areas. These are the great Himalayan mountain range covering Jammu and Kashmir,
Himanchal Pradesh, Uttarakhand, Uttar Pradesh-Bihar and Nepal border region, Sikkim,
Arunanchal Pradesh and adjoining areas; remaining regions of NE India and Andman
Nicobar Islands. The other critical seismotectonic regions in India are; Bhuj (Gujarat),
Koyna and Latur (Maharastra), Delhi, Jabalpur (Madhya Pradesh) and adjoining

areas.
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To date, there is no proven scientific technique available, anywhere in the world,
to forecast/predict the occurrence of earthquakes with reasonable degree of accuracy
with regard to space, time and magnitude. However, Earth System Science Organisation-
National Centre of Seismology (ESSO-NSC) maintains a country wide seismological
network, to detect and locate earthquakes occurring in and around the country. A
tsunami early warning system is also in place at ESSO-Indian National Centre for
Ocean Information Services (ESSO-INCOIS), Hyderabad to provide early warning on
tsunamis likely to be generated on the Indian Coastal areas by large magnitude under

sea earthquakes.

To study earthquake precursors in an integrated manner, India had set up
Multi-Parameter Geophysical Observatories (MPGOs) at Ghuttu, Central Himalaya
and Shillong, Eastern Himalaya. Supplemented by the dense network of broadband
seismometers, the MPGOs are designed to record precursory signals resulting from
stress-induced changes in density, magnetization, resistivity, seismic wave velocity,
fracture propagation, crustal deformation, electromagnetic and radon gas emission as
well as fluctuations in hydrological parameters. In addition, 3- field stations located
at hot-spring and mud-volcano at Bakreswar, West Bengal; Tatta Pani (J & K) and
Baratang (A & N Islands) were upgraded with advanced instrumentation for recording
hourly concentration changes in stable gases as well as the radioactive constituents.
During the last 12-months, the installed network recorded S5-anomalies that were
correlated with regional earthquakes of magnitude >4.0M that have occurred in
hypocentral distances ranging from 250-1500 Kms. Preparatory level pilot studies
have been initiated to carry out scientific investigations and select the suitable site
for deep borehole drilling in the Koyna-Warna region. The investigations include,
Seismological, Geophysical (seismic, gravity, magnetic), LIDAR, geomorphology and
structural geological studies, apart from a few shallow (~ 1 km) exploratory boreholes.

Efforts made to less green house gases emission

2038. SHRIMATI AMBIKA SONI: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether any study made to find out the extent of emission of green house

gases due to use of domestic refrigerators and air conditioners, if so, the details thereof;
(b) the trend in the next five years; and

(c) the efforts are being made to ensure energy efficient appliances to get both

savings on power bills and less greenhouse gases emission ?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) No, Sir.
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(b) Does not arise.

(c) Bureau of Energy Efficiency (BEE) has launched star labeling program for
room air conditioners, frost free refrigerators and direct cool refrigerators. The star
labeling for appliances will help in reduction of energy consumption and green house
gas emissions reduction. Mandatory labeling standards for air conditioners and frost

free refrigerators have been made more stringent with effect from 1st January, 2014.
Water cess for control of water pollution

2039. SHRI DARSHAN SINGH YADAV: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether the Water (Prevention and Control of Pollution) Cess Act, as amended
from time to time envisages levying and collection of water cess for control of water

pollution and if so, the details thereof;

(b) whether any criteria has been laid down for classifying industries and other

entities for the purpose and if so, the details thereof; and

(c) the total amount of such cess collected and deposited with the Consolidated

Fund of India during each of the last three years and the current year, State/UT-wise?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) The Water
(Prevention and Control of Pollution) Cess Acts, 1977 as amended from time to time
envisages levying and collection of water cess. The water cess is levied on the quantity
of water consumed by the industries and local authorities. Presently the water cess is
levied on all industries covered under the Water (Prevention and Control of Pollution)
Act, 1974 except the industries consuming less than 10 kiloliters of water per day.
This exemption however has not been provided to industries generating hazardous
waste. The following water cess rates have been notified under the Water (Prevention
and Control of Pollution) Cess Act, 1977:

SI. Purpose for which Rate of cess under Rate of cess under
No. water is consumed sub-section (2) of sub-section (2A) of
section 3 section (3)
1 2 3 4

1. Industrial cooling, spraying in Five paise per kilolitre =~ Ten paise per kilolitre

mine pits or boiler feeds

2. Domestic purpose Two paise per kilolitre =~ Three paise per kilolitre
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1

2 3 4

3.

Processing whereby water Ten paise per kilolitre ~ Twenty paise per kilolitre
gets  polluted and  the

pollutants are —

(i) easily biodegradable; or

(i) non-toxic; or

(iii) both non-toxic and easily

biodegradable

Processing whereby water Fifteen  paise  per Thirty paise per kilolitre
gets  polluted and  the kilolitre

pollutants are —

(1) not easily biodegradable;

or

(i1) toxic; or

(iii) both toxic and not

casily biodegradable

(c) The total amount of water cess collected and deposited into consolidated fund

of India by 26 (twenty six) State Pollution Control Boards (SPCBs) and Pollution

Control Committees (PCC’s) of the States/Union Territories during the last 3 financial

years and the current year (upto October, 2014) is as under:-

SL Name of the Water Cess Collected (in )
No. State PCBs / -
2011-12 2012-13 2013-14 April-14 -
PCCs
October-14
1 2 3 4 5 6
1. Andhra Pradesh 256608000 331836000 318594000 134879000
2. Assam 5962852 6988700 0 0
3. Bihar 8100000 15580000 9300000 3200000
4.  Chandigarh 0 6544937 4845289 4277384
5. Chhattisgarh 59700000 63200000 54200000 23000000
6. Daman and Diu 88768 145380 128878 18318
7.  Delhi 13681783 17154538 51907211 79234838
8. Dadra Nagar 0 0 0 0

Haveli
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1 2 3 4 5 6
9. Goa 4738382 4930897 2243344 641054
10.  Gujarat 207456865 153292998 304077699 32372308
11. Haryana 44377242 55524354 59701796 37194619
12.  Himachal Pradesh 0 8104863 12976506 0
13.  Jharkhand 42845000 20000000 0 0
14. Karnataka 51342000 44504543 153292863 27825153
15. Kerala 10636562 22312274 10783951 4809616
16. Madhya Pradesh 50828000 34985000 47329000 26713273
17. Maharashtra 328086195 411353561 313235858 96654801
18. Meghalaya 284776 248335 0 0
19.  Orissa 41400000 41550000 69136683 41660806
20. Puducherry 249349 0 0 0
21.  Punjab 148143174 255663714 181296566 89986827
22. Rajasthan 171144143 79821197 139637832 45039436
23.  Tamil Nadu 81668175 87358926 99632956 51952201
24. Uttaranchal 25767183 40680209 48150408 30008141
25.  Uttar Pradesh 435975582 383191063 580393325 260456479
26. West Bengal 212781949 176946087 156477260 77520688

TotaL 2201865980 2261917576 2617341425 1067444942

Environmental impact of marble slurry

2040. SHRI SANJAY RAUT: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether Government has conducted any environment study/research on health
and environmental impact due to haphazard disposal of marble slurry, particularly in

Rajasthan;
(b) if so, the details of study report and its recommendations thereon;

(c) whether Government has found any environment friendly methods for economic
and technical solutions of the problems occurring at marble quarries, processing plants,

polishing facilities and machineries, if so, the details thereof; and

(d) the details of steps taken or proposed to be taken by Government for adopting

clean environment methods by various marble industries in the country ?
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b)
As reported by the Indian Council of Medical Research, Central Pollution Control
Board (CPCB) and Rajasthan State Pollution Control Board (RSPCB), no environment
study/research has been conducted on health and environmental impact due to haphazard
disposal of marble slurry, particularly in Rajasthan.

(c) The RSPCB has found following environment friendly solutions of the
problems occurring at marble quarries, polishing plants, polishing facilities and

machineries:

(1) The RSPCB has given a project for recycling of marble slurry waste
of two plants at Udaipur for practical training to use marble slurry
in bricks and tiles manufacturing. Two units at Udaipur and one unit
at Kota were setup by M/s Indian Environmental Society to give
demonstration.

(i) A study regarding reuse of marble slurry in road, canal construction etc.
was undertaken through the National Council for Cement and Building
Materials (NCCBM), New Delhi. The results of study indicate that
marble slurry acts as a good binder in road and canal construction and

also may be used as raw material in cement manufacturing.

(iii) The NCCBM has been asked to conduct study for utilization of marble
slurry as raw mix compound and/or additive for the manufacturing of

ordinary portland cement.

(d) The RSPCB has taken following steps for adopting clean environmental
methods by various marble industries in the State of Rajasthan:

(1) The State Government has asked Public Works Department (PWD) and
Irrigation Department to take necessary action for uses of slurry.

(i)  National Highway Authority of India has also been requested to use
marble slurry for the construction of the 120 km stretch of four lane
road from Gomati to Udaipur.

(i)  Central Road Research Institute, New Delhi has executed a project for
utilization of marble slurry dust for construction of 750 metre road in

Rajasthan.

(iv) The CPCB has been requested trial permission authorization for
manufacturing chemical gypsum by use of wastes mixes of Jarosit/

Jerofix and marble dust etc.

(v)  The RSPCB is imposing conditions on marble processing unit to take

steps to reuse/reprocess the slurry generated.
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Report of Inter-Government Panel on Climate Change

2041. SHRI HUSAIN DALWALI: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether Inter-Government Panel on Climate Change has presented its Report

on climate change;

(b) if so, the highlights of this Report, especially impact of climate change on

the yield of major crops in the country; and
(c) the remedial measures proposed to be taken by Government ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) Inter-
governmental Panel on Climate Change (IPCC) has published its three working group
reports and a synthesis report of fifth Assessment report (ARS) in 2013 and 2014.
As per these reports, climate change has caused impact on natural system among all
continents and across the oceans. This has negatively affected wheat yields in many

regions including South Asia.

(c) Recognising the challenges of Climate Change, Government has released the
National Action Plan on Climate Change (NAPCC) on June 30, 2008. National Mission
on Sustainable Agriculture is one amongst the eight National Missions under NAPCC,
which aims to develop new crop varieties resistant to heat, drought, etc. Indian Council
of Agricultural Research (ICAR), Ministry of Agriculture, is also implementing National
Initiative on Climate Resilient Agriculture (NICRA) project with the objectives of
enhancing resilience of Indian agriculture to climate change through strategic research,
technology demonstration, capacity building and sponsored/competitive grant projects.
The research on adaptation and mitigation covers crops, livestock, fisheries and natural
resource management. Further, Government has decided to revisit all National Missions

under NAPCC in the light of new scientific information.
Missing of elephants from the license owner

2042. SHRI PANKAJ BORA: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether Government has received reports on missing of elephants from the

license owner mahouts;
(b) if so, whether Government has recovered all the elephants; and

(c) the details of action proposed to take care of the domestic animals by the

license holders thereon ?
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) No report regarding
missing of elephants from the license owner mahouts has been received in the Ministry.

(b) Does not arise.

(c) Detailed guidelines for care and management of captive elephants have been
issued by the Ministry vide No. 9-5/2003-PE dated 08.01.2008.

Environment damage due to e-waste

12043. SHRI MOTILAL VORA: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) the countries from where e-waste is coming to India and the quantity of
e-waste being brought to India every year from America, China and Europe;

(b) whether Government has paid attention to a report by ASSOCHAM, according
to which Delhi NCR has become dumping yard of e-waste for different countries;

(c) whether e-waste is causing damage to environment, if so, percentage of that;
and

(d) the steps being taken by Government to ban the import of e-waste from
different countries ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) No permission for
import of e-waste in the country for disposal or recycling purpose has been granted
during last five years.

(b) Ministry does not have any information regarding ASSOCHAM report on

e-waste.

(¢) Improper handling/recycling/reprocessing of e-waste may pose risk to health

and environment

(d) e-waste (Management and Handling) Rules, 2011 prohibit the import of e-waste
for dumping purpose.

Trees planted in Rajasthan

t2044. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of
ENVIRONMENT, FORESTS AND CLIMATE CHANGE be pleased to state:

(a) the number of trees planted in the State of Rajasthan under Desert Development

Programme;

+Original notice of the question was received in Hindi.
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(b) the reasons to discontinue this programme, whether this programme will be

introduced again, if so, by when and if not, the reasons therefor; and

(c) the name of the tree plantation scheme under operation in the State of
Rajasthan?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) The
Desert Development Programme (DDP) was implemented by Department of Land
Resources (DoLR), Ministry of Rural Development (MoRD). As per the information
received from DoLR, a total number of 9,65,68,647 trees have been planted in the
State of Rajasthan under DDP.

(b) DoLR had been implementing three area development schemes viz., Drought
Prone Areas Programme (DPAP), Desert Development Programme (DDP) and Integrated
Wastelands Development Programme (IWDP) on watershed basis since 1995-96. Based
on the suggestion of the Technical Committee under the Chairmanship of Shri S.
Parthasarathy (2006), National Rainfed Area Authority (NRAA), in coordination with
Planning Commission, formulated the Common Guidelines for Watershed Development
Projects, 2008 to give an impetus to watershed development programmes. The three
area development programmes were merged into a single modified programme called
‘Integrated Watershed Management Programme (IWMP)’ with effect from 26.02.2009
to be implemented under these guidelines. The main aim of IWMP includes the major
objectives of DDP which are harnessing, conserving and developing degraded natural
resources such as soil, vegetative cover and water; prevention of soil run-off; rain
water harvesting and recharging of the ground water table; increasing the productivity
of crops; introduction of multi-cropping and diverse agro-based activities; promoting
sustainable livelihoods and increasing the household incomes. There is no proposal to
re-introduce DDP, as the area covered under the erstwhile DDP scheme are now being

covered under IWMP based on the criteria mentioned above.

(c) Details of Tree plantation Schemes/Schemes with tree plantation as a

component in the State of Rajasthan are provided statement.
Statement

Details of tree plantation Schemes/Schemes with tree plantation as a component

1. National Afforestation Programme

2. Rajasthan State Compensatory Afforestation Fund Management and
Planning Authority

3. Environmental Forestry
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Farm Forestry

Bio-diversity Conservation
Reforestation of Degraded Forest
Bhakhara Canal Plantation

Grand Canal Plantation

o ® =N ok

Climate Change and Combating Desertification

10.  Strengthening and Consolidation JFM

11.  Scheme under NABARD assistance

12.  Thirteenth Finance Commission Forest Grants

13.  Rashtriya Krishi Vikas Yojna

14.  Intensification of Forest Management Scheme

15.  National Bamboo Mission

16.  Mahatma Gandhi National Rural Employment Guarantee Scheme

17.  Rajasthan Forestry Bio-diversity Project Phase-II (Externally Aided
Projects)

18.  Integrated Watershed Management Programme (IWMP)
Conservation of lions and leopards in Gir forest

2045. SHRI NARENDRA BUDANIA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether a report on global study on four species of Asian big cats including
lions in Gujarat’s Gir forests and Snow Leopards in the Himalayas has come to
the notice of the Government that India has made progress in conserving tigers but

Leopards are killed in high numbers in the country for illegal trade;

(b) whether the study commissioned by the Secretariat of the Convention on
International Trade in Endangered Species of Wild Fauna and Flora (CITES) also
warned against poaching of the small lion population in Gir Forests for medicinal

purpose; and
(¢c) the Government’s reaction thereon ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) In the report
submitted to the CITES Secretariat for the 65th meeting of the Standing Committee,
it has been stated that there is a persistent challenge for conservation of Leopard in

view of high ongoing seizure rate averaging 3.5 cases of seizures related to Leopard
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per month since 2000. This seizure rate has been assessed by analysing the database
developed by TRAFFIC (an International Organisation), which is based on news reports

and government records.

The report also indicates threat to the population of African Lion as well as to
the only population of Asiatic Lion, found in India, due to illegal trade in Lion body
parts for medicinal purposes.

(¢) The country has sufficient enabling legal provisions to deal with the cases of
hunting and other wildlife offences including illegal trade. The Wildlife (Protection)
Act, 1972 provides for penalties for such cases and also authorises officers to exercise
powers under the Act. The State/Union Territory Governments have deployed manpower
to exercise these powers.

India is also party to the CITES which seeks to regulate the trade in endangered
species of flora and fauna to ensure their continued survival. India, through Wildlife
Crime Control Bureau, also coordinates with international as well as national law
enforcing agencies to keep a check on wildlife offences as well as the illegal

international trade in wildlife products.
Saving submerged area of Periyar Tiger Reserve

2046. SHRI JOY ABRAHAM: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state :

(a) whether it has come to the notice of the Ministry that vast swathes of ecologically
sensitive area and flora and fauna have already been submerged in the storage area of
Mullaperiyar Dam after the water level in the dam touched up to 142 feet;

(b) whether the Ministry is aware that the submerged area of the Mullaperiyar
Dam is part of the Periyar Tiger Reserve; and

(c) if so, the course of action the Ministry would take to save the flora and fauna,

especially of the Periyar Tiger Reserve from further destruction ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) The raising
of water impoundment level in the Mullaperiyar Dam, falling in the Periyar Tiger
Reserve, in compliance of the directive dated 27.02.2006 from the Hon’ble Apex Court
in WP (C) No. 386/2001, inter alia, upheld by the said Court in its judgment dated 7
May, 2014 in Original Suit No. 3 of 2006, entails temporary submergence of a very
small portion of the habitat, owing to draw of water.

(c) Since the said submergence is of a temporary nature owing to draw of water,

no special interventions are needed.
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Benefits of air cleaning on crop yield

2047. SHRI T. RATHINAVEL: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that the air pollution lowers crop yield in India and if

so, the details thereof;

(b) whether it is also a fact that cleaning up the air can have positive benefits

for agriculture and food security; and
(c) if so, the steps taken by Government to reduce the air pollution in the country?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) As per
information provided by Indian Council of Agricultural Research, various crops such
as wheat, rice, soya bean, mung bean, mustard, etc depict cultivar specific response
and found large scale of variation in crop growth with elevated levels of ground
level ozone. Ozone is a secondary pollutant in ambient air. However, there is little
information to separate out the effect of ozone from other stresses like heat wave,

cold wave, drought, pest etc.

(c) The Government has taken various measures to contain air pollution which
inter alia includes, supply of cleaner fuels as per Auto Fuel Policy, use of gaseous
fuel for public transport, pollution under control (PUC) certificate system for in-use
vehicles, stringent source specific emission standards and their compliance, use of
beneficiated coal in thermal power plants, strengthening public transport, expansion of
metro train system, implementation of revised emission norms for gensets, etc. Ministry
of Agriculture has brought out a National Policy for Management of Crop Residue so

as to check air pollution due to stubble burning by farmers.
Eco-sensitive zones on Western Ghats

2048. DR. K.P. RAMALINGAM: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that only two States had submitted proposal for eco-

sensitive zones on the Western Ghats notification and if so, the details thereof; and

(b) whether it is also a fact that some States had sought more time for submitting

their proposal if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) No State Government

of Western Ghats region has submitted a proposal after undertaking demarcation of
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Ecologically Sensitive Area by physical verification except for the State Government
of Kerala. The proposal of the State Government of Kerala has been stated in the
draft notification published in the Gazette of India vide S.O. No. 733 (E) on 10th
March 2014 declaring Ecologically Sensitive Area in the Western Ghats. As per the
above mentioned draft notification, the Eco-Sensitive Area in the State of Kerala is
spread over an area of 9993.7 sq. km., which includes 9107 sq. km. of forest area and
886.7 sq. km. of non-forest area and the boundary and description of Eco-Sensitive
Area and the village-wise details of the Eco-sensitive area proposed by the State

Government are available on the website of the Kerala State Bio-diversity Board.

(b) The State Governments of Maharashtra and Karnataka have sought extension
of time beyond 15th December 2014 for submitting their proposals to the Ministry of
Environment, Forests and Climate Change after undertaking demarcation of Ecologically

Sensitive Area within their jurisdiction by physical verification.
No critical category sites in India

2049. DR. K.P. RAMALINGAM: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that according to an International Union for Conservation
of Nature, world heritage sites such as the Western Ghats, Manas Wildlife Sanctuary,
Kaziranga National Park and Sundarbans are facing significant conservations concerns

and if so, the details thereof;

(b) whether it is also a fact that while none of the seven Indian sites qualified
to be included in the good category, the Great Himalayan National Park, Nanda Devi
and Valley of Flowers National Parks and Keoladeo National Parks were assessed as

good with some concerns; and
(c) whether it is also a fact that there were no Indian sites in the critical category?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) As per
the information available in this Ministry, no conservation concerns have been indicated
by the International Union for Conservation of Nature (IUCN) on the Natural World
Heritage Sites in India such as Western Ghats, Manas Wildlife Sanctuary, Kaziranga

National Park and Sundarbans.

However, regarding Manas Wildlife Sanctuary, during the 38th Session of World
Heritage Committee, the Government of India has been requested to submit a report
regarding issues related to encroachments, rehabilitation of degraded areas and reported

surge in the poaching of one-horned Rhino.
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(b) and (c) The Ministry has not received any references from the World Heritage
Committee regarding any observation of International Union for Conservation of Nature
(IUCN) about categorization of Natural Heritage Sites in India as good or critical. Also,
the World Heritage Committee has no provision for listing of World Heritage Sites as
such. However, the World Heritage Committee does list sites as ‘World Heritage in

Danger’. No Natural Heritage Sites in India is currently listed in this list.
Benches of National Green Tribunal

2050. SHRIMATI RENUKA CHOWDHURY: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) the number and names of the places where benches of National Green Tribunal
(NGT) are to be set up; and the names of the places where the branches of NGT are
functional;

(b) the reasons for delay in setting up of NGT benches at the identified places;
and

(c) the fresh steps taken by Government to make functional all the benches of
NGT especially in Andhra Pradesh ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (c) All benches of
NGT are functional. Principal bench of NGT is at Delhi. Others are at Pune, Bhopal,

Chennai and Kolkata. There is no proposal to set up any more bench of NGT.
Illegal cultivation on forest lands

2051. SHRIMATI SASIKALA PUSHPA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether Government is aware of the illegal cultivation due to encroachment

on forest lands in the country and if so, the details thereof;

(b) whether Government has received any complaints regarding illegal cultivation
of forest lands;

(c) if so, the details of such complaints during the last three years, year-wise,

State-wise; and
(d) the steps taken by Government to check this trend in the country?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (c)

Management and protection of forest area is primarily the responsibility of concerned
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State/UT Governments and action is taken to prevent /remove encroachment as per the
existing rules and regulations by respective State/UT Governments. As per the reports
received from States/UTs, the details of the forest area under encroachment are given
in Statement (See below). No specific information/complaint regarding illegal cultivation
due to encroachment on huge tracts of forest land has been received in the Ministry.
However, some States/UTs have reported that the encroached areas in the forests are

also being used for cultivation.

(d) Action is taken by the concerned State/UT Governments to prevent/evict
encroachments as per the provisions of Indian Forest Act, 1927, Wild Life Protection
Act, 1972, Forest (Conservation) Act, 1980, and the Acts and Rules of various State
Governments. This Ministry provides financial assistance to State/UT Governments
under various Centrally Sponsored Schemes including the ‘Intensification of Forest
Management Scheme’ (IFMS), for activities like strengthening of infrastructure viz.
check posts, buildings for frontline staff, use of modern technology that includes
wireless network, remote sensing, geographical information system, information
technology, global positioning system (GPS) and differential GPS, improved mobility
to the field staff by providing vehicles for patrolling, survey and demarcation of forest
areas including digitization of recorded forest areas and construction of boundary

pillars etc.

In addition to above, the State/UT Governments take various steps for protection
of the forest areas which include patrolling of forest areas, strengthening of the check
posts/barriers, use of modern information technology for control of forest offences,
demarcation of forest areas and digitization of the recorded forest areas, involvement
of local Communities/Joint Forest Management Committees in preventing encroachment
on forest land.

Statement

The details of the forest area under encroachment

SI.No. Name of States/UTs Area of Encroachment (in ha.)
1. Andhra Pradesh 40561.96
2. Bihar 356.00
3 Chhattisgarh 118494.60
4. Gujarat 34791.00
5
6
7

Goa Nil
Haryana 184.63
Himachal Pradesh 4600.00
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SI.No. Name of States/UTs Area of Encroachment (in ha.)
8. Jharkhand 27360.21
9. Jammu and Kashmir 14345.02
10.  Karnataka 81776.80
11. Kerala 41063.30
12.  Madhya Pradesh 370484.51
13.  Maharashtra 183171.80
14.  Odisha 78505.08
15.  Punjab 7404.00
16. Rajasthan 31659.53
17.  Tamil Nadu 15142
18.  Telangana 183465.00
19.  Uttar Pradesh 26831.10
20.  Uttarakhand 9656.73
21.  West Bengal 12660.97
22.  Arunachal Pradesh 58626.57
23.  Assam 330385.00
24.  Manipur 1918.37
25. Meghalaya 9378.00
26. Mizoram 29933.12
27. Nagaland 8721.86
28.  Sikkim 3232.87
29.  Tripura 6.77
30. A and N Islands 4379.36
31.  Chandigarh 14.00
32. D and N Haveli 614.40
33.  Daman and Diu 87.83
34. Lakshadweep Nil
35.  Delhi 629.51
36. Puducherry Nil

GranD ToTAL 1634320.08
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Relaxation for project clearances

2052. SHRI P. RAJEEVE: Will the Minister of ENVIRONMENT, FORESTS AND
CLIMATE CHANGE be pleased to state:

(a) the number of projects that have been cleared by the Ministry during the last

three years;
(b) the area of tribal land included in these projects; and

(¢) whether the Ministry has relaxed any of the provisions in PESA or Forest

Act while giving clearances to these projects and if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (c) The Ministry
of Environment, Forests and Climate Change, since the year 2012, has granted approvals
to 3543 projects under the Forest (Conservation) Act, 1980 involving 99,104 ha of

forest land which includes the forest land in tribal areas.

The Ministry of Environment, Forests and Climate Change has not issued any
Guidelines relaxing any provision in PESA or Forest Act while giving clearance to

these projects.
Overhauling of existing environmental framework

2053. SHRI M.P. ACHUTHAN:
SHRI D. RAJA:

Will the Minister of ENVIRONMENT, FORESTS AND CLIMATE CHANGE be

pleased to state:

(a) whether it is a fact that Government has completely overhauled the existing
environmental governance framework to make it easier to set up industrial or
infrastructural projects and also to ensure tougher penalty for those who flout the

pollution norms and violate green laws; and
(b) if so, the details thereof and the steps being taken in this regard ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and
(b) The improvement in systems and rationalization of policy and procedure is an
ongoing process. However, the Ministry of Environment, Forests and Climate Change

has taken initiatives from time to time to simplify and rationalize the environment
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clearance process with a view to facilitating timely and objective decision making.
The Ministry of Environment, Forests and Climate Change constituted High Level
Committee under the Chairmanship of Shri T.S.R. Subramanian, former Cabinet
Secretary to Government of India to review various Acts administered by the Ministry
of Environment, Forests and Climate Change, namely (i) Environment (Protection) Act,
1986, (ii) Forests Conversation Act, 1980, (iii) Indian Forests Act, 1927, (iv) Wildlife
(Protection) Act, 1972, (v) Water (Prevention and Control of Pollution) Act, 1974 and
(vi) Air (Prevention and Control of Pollution) Act, 1981. Based on the comments
received from Central Government, State Governments, Civil Societies etc. the
report has been finalised and submitted to the Government and is now in the public

domain.
Set up of Committee to review the environment laws

2054. PROF. M.V. RAJEEV GOWDA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether a Committee been set up to review the five main environment laws

of the country and if so, the details thereof;

(b) the objective of such an exercise and time frame by which the consultation

would conclude;

(c) the details of invitees that have provided inputs to the study over the past

few months; and

(d) whether there is a plan to remove all criminal liability for violation of
provisions, enumerated in the above mentioned Acts and replace them with civil

penalties, and if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b)
Yes, Sir. The Ministry of Environment, Forests and Climate Change vide Office Order
No0.22-15/2014-IA.IIT dated 29th August, 2014 has constituted High Level Committee
under the Chairmanship of Shri T.S.R. Subramanian, former Cabinet Secretary
to Government of India to review various Acts administered by the Ministry of
Environment, Forests and Climate Change, namely (i) Environment (Protection) Act,
1986, (ii) Forests Conversation Act, 1980, (iii) Indian Forests Act, 1927, (iv) Wildlife
(Protection) Act, 1972, (v) Water (Prevention and Control of Pollution) Act, 1974
and (vi) Air (Prevention and Control of Pollution) Act, 1981 with following Terms

of Reference.
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(1) To assess the status of implementation of each of the aforesaid Acts

vis-a- vis the objectives;

(i) To examine and take into account various court orders and judicial

pronouncements relating to these Acts;

(iii)) To recommend specific amendments needed in each of these Acts so
as to bring them in line with current requirements to meet objectives;

and

(iv)  To draft proposed amendments in each of the aforesaid Acts to give

effect to the proposed recommendations.

(c) and (d) The comments were received from Central Government, State
Governments, Civil Societies etc. based on which the report has been finalised and

submitted to the Government and is now in the public domain.
Forest devastation leading to loss of lives due to natural calamities

2055. SHRI C.P. NARAYANAN: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) how much loss of life and national wealth happened during last two years

and so far this year due to natural calamities;

(b) whether it is to prevent further devastation Government intends to amend acts

concerning environment, forests and climate change, if so, with what specific objective;
(c) if not, for what other purpose; and

(d) whether Government would assure that it will not resort to steps which may

lead to further deterioration of nature ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) State-wise details
of damage due to cyclonicstorms, heavy rains, flash floods, landslide, earthquake,
etc. during 2012-13, 2013-14 and so far in 2014-15 is given in the Statement
(See below).

(b) and (c) No, Sir, there is no proposal to amend the laws presently.

(d) The Government programme aims at development with conservation.
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Regulation of CRZ violations in Goa

2056. SHRI SHANTARAM NAIK: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether State Government of Goa has submitted any representation seeking

regulation of Coastal Regulation Zone (CRZ) violations in Goa;
(b) if so, what are the issues raised by the Goa Government in their representation;

(c) whether it is a fact that number of fishermen residing on the coastal belt of

Goa are affected due to CRZ regulations;
(d) the number of such people affected; and

(e) the relief measures Government proposes to give to the people likely to be
effected if CRZ regulations are enforced, the detail thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (¢) The State
Government of Goa has submitted representation stating that the dwelling units and
permissible structures of traditional inhabitants along the coastal area of Goa, existing
as on 01.01.2007, should be protected. The opinion and suggestions from various
stakeholders were taken into consideration and the CRZ Notification, 2011 was notified
on 06.01.2011 in supersession of Coastal Regulation Zone Notification, 1991. The
CRZ Notification, 2011 provides that ‘the dwelling units of the traditional coastal
communities including fisherfolk, tribals as were permissible under the provisions of the
CRZ notification, 1991, but which have not obtained formal approval from concerned
authorities under the aforesaid notification shall be considered by the respective
Union territory/state CZMAs and the dwelling units shall be regularized subject to
the following condition, namely, (i) these are not used for any commercial activity;

(1) these are not sold or transferred to non-traditional coastal community.
Locations of Eco Task Forces

2057. SHRI A.U. SINGH DEO: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) the number of Eco Task Forces that have been constituted in India and the

locations thereof;

(b) the number of retired army personnel who have been absorbed in such Eco

Task Forces;

(c) their performance in comparison to their counterparts in the Forest and

Environment Department, the details thereof and the reasons therefor; and
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(d) whether Government fund and encourage State Governments to constitute such

Task Forces in their States, if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b)
Presently, there are 08 Eco Task Forces (ETFs) operating in different parts of the
country out of which establishment cost of 6 ETFs are being reimbursed by the Ministry
of Environment, Forests and Climate Change (MoEF&CC). Details of location of these
ETFs are given in statement (See below). A total of 2329 retired Army personnel have
been reportedly absorbed in the ETF Battalions.

(c) The extent of working area of ETF Battalions is limited as compared to the
vast working areas under the State Forest Departments and therefore their performance
cannot be compared. The ETFs have been undertaking plantation activities in difficult
terrain of the mountains, desert climate characterized by extreme dryness and
temperature and disturbed areas. The ETF Battalions have successfully achieved the
task of eco-restoration in such areas.

(d) Considering the commendable work done by the ETF Battalions, some State
Governments have requested MoEF & CC to financially support them in raising ETF
Battalions which could not be considered due to budgetary constraints. However, the
State Governments have been encouraged and advised to raise ETF Battalions from
their own funding with technical support of the Forest Department as has been done
by the States like Delhi, Uttarakhand and Himachal Pradesh.

Statement

Details of locations of Eco Task Forces

SI. Units Location of Location of Companies Funded by
No. Battalion HQ  No. of Project area
Companies
1 2 3 4 5 6
1. 127 Inf. Bn. Dehradun 2 Kauthi Ministry of
(Ta) Eco Garh  (Uttarakhand) Bhaundi Environment,
Rif (Kalsi) Jaunsar Forests and
Bhaabar, Climate
Dehradun Change
(Uttarakhand)
2 Dewar State
Khadodra, Government
Gopeshwar, of
Chamoli Uttarakhand

(Uttarakhand)
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2 3 5 6
128 Inf. Bn. Shri General Ministry of
(TA) Eco Raj Mohangarh area Shri Environment,
Rif (Rajasthan) Mohangarh Forests and
Climate
Change
129 Inf. Bn. Samba Tute-Di- Ministry of
(TA) Eco Jakli  (Jammu & Khui, Kanna Environment,
Kashmir) Chhargal, Forests and
Jammu and Climate
Kashmir Change
130 Inf. Bn. Pithoragarh Baste, Ministry of
(TA) Eco (Uttarakhand) and Toli, Environment,
Kumaon Pitoragarh, Forests and
Uttarakhand Climate
Change
Vishwanath, State
Almora Government
and Hupli, of
Pithoragarh, Uttarakhand
Uttarakhand
132 Inf. Bn. Bhatti Mines, Bhatti Mines, Government
(TA) Eco (Delhi) Delhi of Delhi
Rajput
133 Inf. Bn. Kufri, Shimla Tattapani, Government
(TA) Eco Dogra (Himachal Mandi and of Himachal
Pradesh) Jalogi, Aut Pradesh
Mandi,
Himachal
Pradesh
134 Inf. Bn. Gamani, General area Ministry of
(TA) Eco Sonitpur, Gamani, Environment,
Assam (Assam) Charduar, Forests and
Sonai Rupai Climate
and Missamari, Change
Sonitpur,
Assam
135 Inf. Bn. Titaguri, Bishmuri and ~ Ministry of
(TA) Eco Kokrajhar Diglipara, Environment,
Assam (Assam) Kokrajhar, Forests and
Assam Climate

Change
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Identification of critically endangered species

2058. DR. R. LAKSHMANAN: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that Government has identified ‘Nilgiri Tahr’ (Varaiaadu)

as critically endangered species;

(b) whether it is also a fact that Government has launched ‘Recovery Programme

for Critically Endangered Species’;

(¢) if so, the details of funds allocated for ‘Nilgiri Tahr’ during the last five years;

and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) Yes Sir.

(b) The Government has launched ‘Recovery Programme for Critically Endangered
Species’ as a component of the Centrally Sponsored Scheme “Integrated Development
of Wildlife Habitats” in which states are provided central assistance for undertaking

conservation programmes.

(c) and (d) During 2009-10 an amount of I 4.50 lakh was released to the State
Government of Tamil Nadu for preparation of Recovery Plan for Nilgiri Tahr in Tamil

Nadu and Kerala. No funds have been sought by the States thereafter.
Pollution level of rivers and rivulets in Goa

2059. SHRI SHANTARAM NAIK: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether Government has made any study regarding the pollution level of

rivers and rivulets in Goa; and

(b) if so, the details of the study made and when was this study made, and the

findings of Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) As per
the report ‘Status of Water Quality in India-2012” of Central Pollution Control Board
(CPCB), the State Pollution Control Board of Goa carries out the water quality
monitoring of rivers Zuari, Mandovi, Kalna, Valvant, Madai, Khandepar, Talpona,

Tiracol, Singuerim, Bicholim, Chapora, Mapusa, Sal, Kushawati and Assonora.
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The water quality of these rivers is meeting the desired criteria with respect to
Dissolved Oxygen (D.O.) except in River Mapusa near culvert on Mapusa-Panaji
highway and in River Sal near Khareband, Margao. Similarly, water quality of these
rivers with respect to Bio-chemical Oxygen Demand (BOD), a key indicator of organic
pollution, is meeting the desired criteria except in River Mandovi at neighbourhood of
Panaji, river Sal at Khareband, Margao; River Mapusa near culvert on Mapusa-Panaji
highway; river Chapora near Alorna Fort, Pernem; River Bicholim at Varazan Nagar
and River Sal at Pazorkhoni, Cuncolim. However, Total Coliform and Faecal Coliform

levels are not meeting the desired water quality criteria at many of the locations.
Exploitation of captive bear

2060. SHRIMATI KANIMOZHI: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether Government has any reliable and recent data regarding the number

of captive bear in the country, if so, the details thereof;

(b) whether Government has taken cognizance of the abuse and exploitation of

the captive bear that are made to dance in the streets; and

(¢) if so, the measures taken by Government in order to stop the exploitation of

these captive bear?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) As per
the information available with the Ministry, there are 689 captive bears housed in

various zoos in the country. The details are as given below:

SL.No.  Species Total
1. Sloth Bear 473

2. Himalayan black bear 208

3. Himalayan brown bear 3

4. Malayan sun bear 4

5. European brown bear 1
TotAL 689

(b) and (c) The Government has taken cognizance of the abuse and exploitation
of the captive bear that are made to dance in the streets. The Ministry of Social
Justice and Empowerment, Government of India on 14th October, 1989 had banned

the performance of bears.
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The Ministry of Environment, Forests and Climate Change had rescued/seized the
dancing bears with the help of State Governments/Union Territories and NGOs and
rehabilitated them at the lifetime care facilities established at Keetham, Agra and in

the off exhibit areas of various zoos.
Lack of proper treatment of toxic waste in NCR

2061. SHRI BAISHNAB PARIDA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether Delhi and its NCR areas are facing lack of proper treatment of toxic

waste;

(b) whether Delhi Government has asked the adjoining States to earmark some

land for this purpose to address this serious issue; and

(c) whether it is proposed to take help/guidance from other States that have

addressed this issue, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) Except Delhi, all
States falling under NCR areas have common Treatment, Storage and Disposal Facilities

(TSDFs) for management of hazardous waste generated in NCR region.

(b) and (c) Government of NCT of Delhi has requested Government. of Haryana
for permission of disposal of hazardous wastes stored/generated in Delhi at Common
TSDF at Pali, Haryana. The Central Pollution Control Board (CPCB) has also written to
Government of Haryana vide letter dated 16/1/2014 to consider proposal of Government
of NCT - Delhi. However, the Government of Haryana has not acceded to the request
of Government of NCT of Delhi regarding permission for disposal of hazardous waste

stored/generated in Delhi to Common TSDF at Pali (Haryana).
Tamil fishermen imprisoned in Sri Lanka

2062. SHRI RITABRATA BANERJEE: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:
(a) whether still a large number of Tamil fishermen are imprisoned in Sri Lanka;
(b) if so, the number of imprisoned fishermen; and
(c) the measures taken to free them and by when the fishermen could be freed?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V. K. SINGH): (a) and (b) As on 6 December 2014, there are

38 bonafide Indian fishermen under custody in Sri Lanka on fishery related violations.
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(¢) Government attaches the highest importance to the safety, security and
welfare of Indian fishermen. Government is in constant touch with the Government of
Sri Lanka, including at the highest level, to ensure expeditious release and repatriation
of the apprehended Indian fishermen along with their fishing vessels from Sri Lanka.

Civil nuclear agreement with Australia

12063. SHRI PRABHAT JHA: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether it is a fact that a proposal of civil nuclear agreement between India
and Australia is pending for last so many years, under which uranium has to be
supplied to India by Australia, if so, the details thereof;

(b) whether the pending proposal of civil nuclear agreement is to be finalized
shortly; and

(¢) if so, the details thereof and whether it has been discussed during recent visit

of Prime Minister to Australia?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V. K. SINGH): (a) The Agreement between the Government of
India and the Government of Australia on Cooperation in the Peaceful Uses of Nuclear
Energy was signed on 5 September 2014 during the visit of Australian Prime Minister,
Mr. Tony Abbott to India.

(b) and (c) It was agreed during the visit of Prime Minister to Australia in
November 2014 that both sides would expedite progress towards an early conclusion
of the administrative arrangements to implement the Agreement. The process for

ratification of the Agreement is under way in the Australian Parliament.
Look East Policy

2064. SHRI RONALD SAPA TLAU: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:
(a) the details of the ‘Look East Policy’ of Government and when was it launched;
(b) the latest status of implementation of various components of the policy;

(¢) the problems being faced with the speedy implementation of multi-modal road

transport from Mizoram to Sittwe, Myanmar, the details thereof;

(d) whether there exist any mechanism whereby Government could speed up its

process of implementation without compromising on quality; and

+Original notice of the question was received in Hindi.
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(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V. K. SINGH ): (a) and (b) Look East Policy was enunciated
in early 1990s, marking India’s focus on the extended neighbourhood in the ASEAN.
India’s Look East Policy was originally conceived as an economic initiative and has
gained political, strategic and cultural dimensions. We have upgraded our relations to
strategic partnerships with Indonesia, Vietnam, Malaysia, Australia and with ASEAN.
Apart from ASEAN, ASEAN Regional Forum (ARF), and East Asia Summit (EAS),
India has also been engaging in regional fora like Bay of Bengal Initiative for Multi-
Sectoral Technical and Economic Cooperation (BIMSTEC), Mekong Ganga Cooperation,
Indian Ocean Rim Association (IORA) and Asia Cooperation Dialogue (ACD) to
advance our regional and global profile to further mutual stakes in peace, prosperity
and stability in the Asia-Pacific region.

(c) Due to change in the project parameters of the Kaladan Multi-Modal Transit
Transport Project, there has been time and cost overrun.

(d) and (e) Once the Revised Cost Estimate of the Project is approved by the
Competent Authority, a competent Project Management Consultant will oversee quality
control of the road component of the project and ensure its expeditious implementation.

Pakistan writing to UN about Kashmir issue

2065. SHRI T. RATHINAVEL: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether Government is aware that Pakistan, to internationalize the Kashmir
issue, has written to UN Secretary General on the security situation along the Line
of Control and the International Border, if so, the details thereof; and

(b) whether Government has taken any step to counter the said move by Pakistan,
if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
GENERAL (RETD.) V. K. SINGH): (a) and (b) Government is aware of Pakistan’s
continued attempts to highlight the issue of Jammu and Kashmir in the United Nations.

Government continues to take all necessary measures to protect the sovereignty
and territorial integrity of the nation. The entire State of Jammu and Kashmir is an
integral part of the Indian Union. A part of the territory of the State is under the
forcible and illegal occupation of Pakistan. Under the Shimla Agreement, India and
Pakistan are committed to resolving all outstanding issues, including the issue of Jammu
and Kashmir, through a peaceful bilateral dialogue. There is no role whatsoever for

a third party.
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Chinese move towards Sri Lanka

2066. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the China has rapidly expanded its footprint in Sri
Lanka, if so, the details thereof;

(b) whether Government is aware that this Chinese move is leading to great

security threat to India and its coastal region; and

(c) if so, the steps that have been taken so far by Government to ensure India’s

securities in the borders and Indian Ocean?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
GENERAL (RETD.) V. K. SINGH): (a) Recently, the President of China visited Sri
Lanka from 16-17 September, 2014. During the visit, 27 Agreements/MOUs were signed
between the two countries. China has been one of the important economic partners of
Sri Lanka since the end of the conflict in Sri Lanka in 2009. Sri Lanka-China bilateral
trade reached US$ 3.085 billion in 2013 (second only to India).

(b) and (c) India’s relations with other countries stand on their own footing and
are independent of the relations of those countries with third countries. Government
keeps a constant watch on all relevant developments having a bearing on India’s

security interests and, in this regard, undertakes all necessary measures to safeguard it.
Civil nuclear negotiations with Australia

2067. SHRI PRAMOD TIWARI:
DR T. SUBBARAMI REDDY:
SHRI RAJKUMAR DHOOT:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) the current status of civil nuclear negotiations with Australia and the time by

which a civil nuclear agreement is likely to be reached;

(b) whether the said agreement may help in overcoming energy requirement and

support the growth of clean energy and if so, the details thereof; and

(c) the expected increase in electricity generation after the commencement of

uranium supply by Australia?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
GENERAL (RETD.) V. K. SINGH): (a) The Agreement between the Government of
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India and the Government of Australia on Cooperation in the Peaceful Uses of Nuclear
Energy was signed on 5th September 2014. The Agreement is under consideration of

the Australian Parliament with regard to its ratification.

(b) The signing of the Agreement opens up the possibilities of long term reliable
Uranium supplies that can facilitate sustainable development of nuclear energy including
by building up of strategic fuel reserves, thus promoting the growth of clean energy

in India’s energy mix and strengthening energy security.

(¢) India's installed nuclear power generation capacity is projected to increase
from just under 5000 MW to 20,000 MW by 2020. Bilateral civil nuclear cooperation
agreements with international partners would supplement India’s domestic efforts in

this regard.
Dam on Brahmaputra by China

2068. SHRI ALOK TIWARI:
SHRI ARVIND KUMAR SINGH:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether China has completed construction of dam on Brahmaputra river which

is against the interests of Indians and India as per the recent report;
(b) whether Government has taken up the matter with Chinese Government;
(c) if so, the details thereof along with the response of China thereon; and

(d) whether Government would again take up the matter with China to force that
no other dam is constructed in future, if so, the details thereof, and if not, the reasons

therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
GENERAL (RETD.) V. K. SINGH): (a) to (d) The ‘Outline of the Twelfth Five Year
Plan for National Economic and Social Development of the People’s Republic of China’
indicates that three hydropower projects on the main stream of the Brahmaputra River
in Tibet Autonomous Region have been approved for implementation by the Chinese
authorities. According to reports, one power generating unit of the Zangmu Hydro

electric project has been operationalised in November 2014.

In 2006, the two countries established an Expert Level Mechanism on Trans-border
Rivers (ELM). The 8th Meeting of the India-China ELM was held in New Delhi in
June 2014. During Vice President’s visit to China from June 26-30, 2014, the two
countries signed the Implementation Plan for Provision of Hydrological Information

of the Brahmaputra River in Flood Season by China to India.
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During the visit of Chinese President Xi Jinping to India in September 2014, the
matter of further strengthening bilateral cooperation on trans-border rivers was discussed
and the Joint Statement issued during the visit stated that “The two sides will further
strengthen cooperation through the Expert-Level Mechanism on the provision of flood-
season hydrological data and emergency management, and exchange views on other

issues of mutual interest.”

Government carefully monitors all developments on the Brahmaputra River. As
a lower riparian State with considerable established user rights to the waters of the
River, India has conveyed its views and concerns to the Chinese authorities, including
at the highest levels of the Government of the People’s Republic of China. India has
urged China to ensure that the interests of downstream States are not harmed by any
activities in upstream areas.

Problems during Haj pilgrimage

2069. SHRIMATI NAZNIN FARUQUE: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the number of Haj pilgrims who did their Haj in this year;

(b) whether they faced any problems or inconvenience during the Haj, if so, the
details thereof; and

(c) the steps being taken by Government in this regard and the steps being taken
by Government for the betterment of Haj pilgrims?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
GENERAL (RETD.) V. K. SINGH): (a) The number of Haj pilgrims who performed
Haj this year is 1,35,966 (99,966 through Haj Committee of India and 36,000 through
Private Tour Operators).

(b) Haj 2014 operation was accomplished smoothly and without any significant
problems. However, minor problems like delay in arrival/departure of schedule of flights,
inadequate facilities at the place of stay and issues regarding local transportation were
observed.

(c) It has been the constant endeavor of the Government and the Haj Committee
of India to keep making improvements in the arrangements for the Haj pilgrims and
provide them with better facilities after taking into account the feedback received from
all concerned.

The steps envisaged for problem-free travel of Haj pilgrims during Haj 2015 are
as follows:

(1) To improve amenities for pilgrims in buildings in Makkah and Madinah.
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(i)  To streamline air travel arrangement of Hajis by ensuring effective

management for timely arrival and departure of flights.
(i)  To improve catering facilities in Madinah.
(iv)  To strengthen medical services for Haj pilgrims.

(v)  To strengthen arrangements for transportation of Hajis to Haram and

back who are accommodated in Azizia.
(vi) Upgradation of the Mobile phone Application - “Indian Haj
Accommodation Locator” with more information for pilgrims.

Meeting of SAARC Culture Ministers

2070. SHRI RANIJIB BISWAL: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether India has hosted South Asian Association for Regional Co-operation
(SAARC) Culture Ministers meeting recently;

(b) if so, the details of the discussions held therein;
(¢) the names of the countries whose Culture Minister attended the meeting; and

(d) the details of decisions arrived at the meeting and the benefits likely to accrue

to India and other countries as a result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V. K. SINGH): (a) Yes. The 3rd Meeting of the SAARC Ministers
of Culture was held in New Delhi on September 25, 2014.

(b) Issues of cooperation in such areas as Libraries, Archives, Museums,

Performing Arts and Cultural Festivals were discussed during the meeting.

(¢) Culture Ministers of Afghanistan, Bangladesh, Sri Lanka and India attended
the meeting.

(d) The meeting adopted “The Delhi Resolution” and the “SAARC Agenda for
Culture”. It also decided to:

(1) Designate Bamiyan (Afghanistan) as the SAARC Cultural Capital for
2015-16

(i)  Declare 2016-17, as the SAARC Year of Cultural Heritage
(i) Launch a dedicated SAARC Website on Culture
(iv)  Establish a SAARC Cultural Heritage Committee (SHC)

The decisions will help preserve and promote the rich cultural heritage of SAARC

region.
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Discussion over Kashmir issue in UK

2071. SHRI RANIJIB BISWAL: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether the UK House of Commons has debated political and humanitarian

situation in Kashmir in the recent past, if so, the details thereof;

(b) whether Government has registered its protest with Government of the UK

in this regard,
(c) if so, the details thereof and the reaction of the UK Government thereto; and

(d) the steps Government is taking so that internal issues of the country are not

debated in the foreign parliaments/any other international fora?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
GENERAL (RETD.) V. K. SINGH): (a) to (d) A debate on the “Political and
humanitarian situation in Kashmir” was held in the UK House of Commons on
Sep 11, 2014. Around 20 MPs attended/participated in the debate.

The Government of India has expressed its concern on the issue at different levels
with the UK Government, which has stated that this is part of the Parliamentary process

where Parliamentarians express their views on any matter.

Government’s consistent and principled position is that the entire State of Jammu
and Kashmir is an integral part of the Union of India. A part of the territory of the State
is under the forcible and illegal occupation of Pakistan. Under the Shimla Agreement,
India and Pakistan are committed to resolving all outstanding issues, including the
issue of Jammu and Kashmir, through a peaceful bilateral dialogue. There is no role

whatsoever for a third party.
PMs visit to Japan

2072. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Prime Minister has recently visited Japan, if so, the details thereof;

(b) whether the matter of Japanese assistance to create smart cities in India has

been come for discussion and the details thereof; and

(c) the bilateral ties and trade discussions and other matters focused in the meeting,

the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
GENERAL (RETD.) V. K. SINGH): (a) to (c) Prime Minister Shri Narendra Modi paid
an official visit to Japan from August 30 to September 03, 2014 for the annual summit
meeting. Prime Minister visited Kyoto and Tokyo in Japan. In Tokyo, the two PMs
had a restricted meeting followed by delegation level talks. PM had an audience with
the Emperor. A number of Japanese Ministers and leaders of political parties called on
Prime Minister Modi. During the visit 6 agreements were signed, which also included
‘Confirmation of the intention regarding the Partner City Affiliation between City of
Varanasi (Republic of India) and City of Kyoto (Japan)’. Prime Minister Modi briefed
Prime Minister Abe on his initiative for Smart Cities and renewal of heritage cities,
including the city of Varanasi. Prime Minister Abe expressed Japan’s willingness to
support this objective. The two Prime Ministers welcomed the progress in the ongoing
flagship projects of India-Japan economic partnership, such as the Western Dedicated
Freight Corridor (DFC), Delhi-Mumbai Industrial Corridor (DMIC), Chennai-Bengaluru
Industrial Corridor (CBIC) and committed to accelerate their implementation. Prime
Minister Modi invited Japanese investments in the development of new smart cities

and industrial parks along these corridors.

During the visit, the bilateral relationship was upgraded to Special Strategic
and Global Partnership and a new India-Japan Investment Promotion Partnership
was launched, under which Japan conveyed its intention to invest 3.5 trillion yen
of public-private investment in India over five year period as well as to double the
number of Japanese companies operating in India. Defence equipment and technology
was identified as a new major area of cooperation. During the visit, the Japanese side
also agreed to removal of six Indian entities from the Japanese foreign-end user list.
The two sides agreed to strengthen their cooperation and collaboration in several areas
including in energy, LNG, railways, infrastructure, smart cities, science and technology

and in promoting people to people exchanges.
Organising of Festival of India by ICCR

2073. DR. R. LAKSHMANAN: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether Government is organizing ‘Festival of India’ in various parts of the

world;

(b) if so, the details of the countries in which ‘Festival of India’ was organized
by the Indian Council for Cultural Relation (ICCR); and

(c) the details of funds spent on this festival during the last five years?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
GENERAL (RETD.) V. K. SINGH): (a) Yes.

(b) and (c) Details of ‘Festival of India’ organized by ICCR in last five years

are as follows:

Year Name of Festival Country Expenditure (3 in lakhs)
2009-10 Festival of India Russia 419
Festival of India Argentina 30
2010-11 Festival of India China 568
Festival of India- France 121
Namaste France
Festival of India Argentina 33
Mini Festival of India Spain 29
2011-12 Year of India USA & Canada 380
Festival of India South Korea 150
Festival of India Brazil 161
Festival of India Iran 19
Festival of India Russia 42
Festival of India Saudi Arabia 25
2012-13 Year of India Germany 323
2013-14 Europalia. India 2014 Belgium 1278

Problems in nuclear trade with US over liability

2074. SHRI A. K. SELVARAJ: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether India and the United States held discussions recently about the

problems in nuclear trade, if so, the details thereof;

(b) whether trade had been blocked over US concerns on India’s suppliers liability
clause; and

(c) whether India has already been able to cross similar hurdles with France and

Russia?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
GENERAL (RETD.) V. K. SINGH): (a) and (b) Yes. During the recent visit of the

Prime Minister to the United States, the two sides agreed to establish a Contact Group



130 Written Answers to [RAJYA SABHA] Unstarred Questions

on advancing the implementation of civil nuclear energy co-operation. The Contact

Group will discuss all implementation issues including liability.

(c) Implementation of nuclear power projects with France and Russia is also
being taken forward in accordance with the relevant bilateral agreements. The General
Framework Agreement for Units 3 and 4 at Kudankulam was signed on April 10,
2014. Commercial negotiations between Nuclear Power Corporation of India Limited

(NPCIL) and AREVA, France on the Jaitapur project are similarly under way.
Status of construction of Nalanda international university

2075. DR. SANJAY SINH: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:
(a) the present status of the construction work of Nalanda international university;

(b) whether the project work is lagging behind the schedule and if so, the details

thereof;
(c) the details of the funds allocated by Government for this project; and

(d) whether Government has fixed some final date for the construction work as

well as the creation of resources and facilities for the university?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V. K. SINGH): (a) The construction of compound wall to protect
the land from encroachment has been completed in July 2013 and the first phase of

construction on site is expected to begin by the last quarter of 2014-15.

(b) The university planned to construct a Net Zero Energy Consumption campus
which required wider consultation for preparing the brief for the launch of the Global
Design Competition in November 2012. The winner of the competition was declared
in the first week of May 2013 by an International Jury. In July 2013, the Expenditure
Finance Committee scrutinised the budgetary support envisaged in EdCIL's detailed
project report (DPR). The CCEA approval for the quantum of GOI assistance was
conveyed in January 2014. Thereafter the University appointed the Architects and also

signed a formal contract with them in May 2014.

(¢) The Government has approved budgetary support of I 2727.10 crores out
of which 1749.65 crores is for non-recurring expenditure and X 977.45 crores is for

recurring expenditure during the period 2010-11 to 2021-22.

(d) The budgetary support towards capital expenditure during the establishment

+Original notice of the question was received in Hindi.
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phase of the university runs till the year 2020-21. The University has informed that
completion of the Phase I of the construction is expected to be achieved by September

2017 as projected by the architects.
Energy linkages between Central and South Asia

2076. SHRI PANKAJ BORA: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether Government has received a foreign proposal to complete the energy

linkages between Central and South Asia; and
(b) if so, the details and the conditions thereon?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V. K. SINGH): (a) and (b) No such proposal has been received
recently. However, Government has been keen to secure energy resources abroad
and to diversify sources of energy supply, in view of our dependence on imported
fossil fuels. In this context, Government has been exploring possibilities of supply of
hydrocarbons from Central Asia, particularly supply of natural gas through pipelines.
The Turkmenistan-Afghanistan-Pakistan-India (TAPI) gas pipeline project is being
actively pursued and negotiations for the same are at an advanced stage. India is also
exploring the possibility, if any, of transportation of hydrocarbons through pipeline

route with Kazakhstan.
Issues relating to H1 B visa

2077. SHRI ANAND SHARMA: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether the issue relating to HI B visa and curtailing the number of Indians
to be allowed to US as also the steep increase in processing fee was taken up by

India during PM’s recent visit to US, if so, the outcome thereof; and

(b) if not, whether Government agrees with the restrictive policy of US in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V. K. SINGH): (a) India has been consistently taking up issues
relating to H1 B visas with the US Government at all levels from time to time. During
Prime Minister’s visit to the United States from September 26-30, 2014, bilateral,
regional and global Issues of mutual interest, which inter alia includes, strengthening
of people-to-people contacts and promoting trade and investment, were discussed. In the

Joint Statement issued on September 30, 2014, “both India and the US recognized in
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particular the contribution of the Indian and US Information Technology (IT) industry
and the IT-enabled service industry in strengthening India-US trade and investment

relations.”

In the meetings of India-US Trade Policy Forum held in New Delhi on November
24-25, 2014, the issues relating to HI B visa were strongly taken up by India. As
per the India and United States Joint Statement on the Trade Policy Forum issued on
November 25, 2014, “India and the United States decided to continue their engagement
on visa issues, and the United States took note of India's interest in ensuring easier

access for Indian professionals in the United States.”
(b) Does not arise.
Regional agreement on trans-border insurgency

2078. SHRI K.C. TYAGI: Will the Minister of EXTERNAL AFFAIRS be pleased

to state:

(a) whether there exists a regional agreement among South Asian Association for
Regional Cooperation (SAARC) countries on trans-border insurgency, if so, the details

thereof; and

(b) if so, whether Government has also taken up the issue with the Nepalese

Government and if so, the response of that Government?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V. K. SINGH): (a) No.

(b) India maintains regular dialogue with Nepal on security related issues,
including cross-border insurgency. Security issues of mutual concern are discussed
with the Government of Nepal at various bilateral mechanisms, including the regular
Home Secretary-level talks, the Joint Working Group on Border Management, Bilateral
Consultative Group on Security Issues and the Border Districts Coordination Committee
Meetings at the local level. The Government of Nepal has assured that it will not

allow its territory to be used for any activity against India.
Issues discussed in SAARC

2079. SHRI K.C. TYAGI: Will the Minister of EXTERNAL AFFAIRS be pleased

to state:

(a) the issues discussed in the recently held South Asia Association for Regional
Cooperation (SAARC) Meeting among India, Pakistan and Bangladesh. If so, details

thereof; and

(b) the salient features of the decisions taken/agreements signed in the meeting?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V. K. SINGH): (a) No country specific discussion took place at
18th SAARC Summit held in Kathmandu on 26-27 November 2014. General issues
such as economic and financial cooperation, energy, environment, security, agriculture,
education, connectivity, science and technology, rationalisation of SAARC regional

centres and engagement with observers were discussed.

(b) The Kathmandu Declaration with the theme "Deeper Integration for Peace
and Prosperity" was adopted at the Summit. The SAARC Framework Agreement on
Energy Cooperation (Electricity) was also signed. This Agreement would facilitate
cooperation in cross border trade of electricity on voluntary basis among SAARC
member countries, and enable buying/selling entities to negotiate the terms, security

and tenure of electricity trade.
Nuclear cooperation agreement with the European Union

+2080. SHRI ISHWARLAL SHANKARLAL JAIN: Will the PRIME MINISTER

be pleased to state:

(a) whether India is engaged in talks with the European Union (EU) to sign a

civil nuclear cooperation agreement;

(b) whether the European Union is cooperating with India on various aspects like
environment, sustainable growth, renewable energy and clean technology or whether
any agreement has been signed in this connection together with mutual cooperation,

if so, the details thereof; and

(c) whether India has signed nuclear agreements with Russia, Kazakhstan, United

Kingdom, South Korea, Mongolia and France and if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) Yes Sir. India is engaged in talks with the European
Union (EU) for an “Agreement between the European Atomic Energy Community and
the Government of the Republic of India for R&D Cooperation in the Peaceful Uses
of Nuclear Energy”.

(b) Under the India-EU Joint Action Plan of 2005, which was reviewed in 2008,
India and EU cooperate in a wide range of areas, including environment, sustainable
development, renewable energy and clean technology. Joint Mechanism and Declarations

in these areas include:-

(1) An India-EU Joint Work Programme on Energy, Clean Technology
Development, and Climate Change adopted in 2008;

+Original notice of the question was received in Hindi.
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(i1)
(iii)

Joint Declaration on enhanced cooperation in Energy signed in 2012;

An India-EU Energy Panel with Joint Working Groups on coal and
clean coal conversion technologies, energy efficiency and renewable

energy and fusion energy;

India and EU also cooperate on environmental issues through an India-EU

Environment Forum and a Joint Working Group on Environment.

(c) Among the countries mentioned, Government of India has signed following

bilateral civil nuclear energy cooperation agreements with the following countries:-

(i)

(i)

(iii)

(iv)

Agreement with the French Republic on the Development of Peaceful
Uses of Nuclear Energy signed on 30 September 2008.

Agreement with the Russian Federation on Cooperation in the
Construction of Additional Nuclear Power Plant Units at Kudankulam
site as well as in the Construction of Russian designed Nuclear Power
Plants at new sites in the Republic of India signed on 05 December
2008; and Agreement on Cooperation in the use of Atomic Energy for
Peaceful Purposes signed on 12 March 2010.

Agreement with the Republic of Korea for Cooperation in the Peaceful
Uses of Nuclear Energy signed on 25 July 2011.

Memorandum of Understanding between Department of Atomic Energy,
Government of India and the Nuclear Energy Agency, Regulatory
Agency of the Government of Mongolia on cooperation in the field of
Peaceful Use of Radioactive Minerals and Nuclear Energy signed on
14 September 2009.

Renewal of passport through Indian Missions

2081. SHRI K.N. BALAGOPAL: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government has noticed about the difficulty in renewal of the passports

of Indians staying abroad through the Indian Missions in respective countries; and

(b) if so, whether Government take steps to simplify the formalities to help the

Indian citizens?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V. K. SINGH): (a) and (b) The passports of Indians staying
abroad are re-issued through local Indian Missions/Posts as per the prescribed rules

and procedures. The Government has not noticed any specific difficulty being faced

by citizens in renewal of their passports overseas.
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Pacts on procurement of Uranium

2082. SHRI MAHENDRA SINGH MAHRA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether any pacts relating to procurement of Uranium have been signed during

the Prime Minister's foreign tours;

(b) if so, the names of the countries, the pacts have been signed with as well as

and the quantity of uranium to be procured; and

(¢) whether any proposal to procure uranium from other countries too is under

consideration, and if so, the names of such countries?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V. K. SINGH): (a) and (b) No; Does not arise.

(¢) India has signed civil nuclear cooperation agreements with France, United
States, Russia, Namibia, Canada, Argentina, Kazakhstan, Republic of Korea, Czech
Republic and Australia; A Memorandum of Understanding on civil nuclear cooperation
has been signed with Mongolia and a joint declaration has been signed with United

Kingdom.
Pakistan indulging in anti-India propaganda

12083. SHRI RAMDAS ATHAWALE: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether Government is aware of the fact that Pakistani High Commission
situated in other countries are indulging in anti-India propaganda and are providing

protection to terrorists;

(b) if so, the number of such cases that have come to the notice of Government

during the last three years; and

(¢) whether Government has raised or proposes to raise these issues with the

concerned countries?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V. K. SINGH): (a) to (c) Government is aware of the attempts
by Pakistan to step-up anti-India propaganda around the world in order to divert
international attention from its continued policy of sponsoring and using terrorist

groups against India.

+Original notice of the question was received in Hindi.
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Government has been highlighting the issue appropriately in international fora. Due
to these strong and purposive international engagements, the international community

fully recognizes Pakistan’s links with terror groups.
Bilateral dialogues with Pakistan

+2084. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) the details of the issues taken up/discussed in the bilateral dialogues between
India and Pakistan during the past one year and the level of these engagements, the

details of the likely dialogues/meeting in future;

(b) whether the issues discussed and the agreements signed have been implemented,;

and
(c) if so, the details thereof, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V. K. SINGH): (a) to (¢) The Commerce Ministers of India
and Pakistan met on January 18, 2014 on the margins of SAARC business leaders
conclave in New Delhi, the then External Affairs Minister met the Advisor to the
PM on National Security and Foreign Affairs of Pakistan in Male on the sidelines of
the SAARC Foreign Ministers meeting in Male on February 20, 2014 and the Prime
Ministers of India and Pakistan met in New Delhi on May 27, 2014 during the latter’s
visit to New Delhi to attend the swearing in ceremony of the new Government, in
addition to official level meetings which take place under various bilateral agreements
and arrangements concerning amongst other things management of the International
Border and LoC in Jammu and Kashmir, water sharing and coordination between the

Custom organizations.

During the dialogues at the political level India’s commitment to establishing good
neighborly ties with Pakistan including moving ahead with normalization of bilateral
trade relations as per the September 2012 bilateral road map was reiterated. In the
meeting on May 27, 2014 Prime Minister also underlined the importance of maintaining
an environment free from terrorism and violence including ensuring progress on the
Mumbai terror attack trials in Pakistan, and to ensure peace and tranquility along the
IB and the sanctity of the LoC.

+Original notice of the question was received in Hindi.
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Utilization of surplus cash lying in banks for PSUs

2085. SHRI AVINASH RAI KHANNA: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(a) whether Government has decided to utilize surplus cash of the State owned
enterprises including those of Maharatnas and Navratnas lying idle in banks for PSUs,

if so, the facts and details thereof;

(b) whether Government propose to study in depth such proposal and also to

prepare feasibility report; and
(c) if so, views of various other Ministries in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA): (a) to (c) Decision
on utilization of surplus funds are taken by the Board of respective Central Public
Sector Enterprises, as per their delegated financial powers on case to case basis. The
Government has delegated enhanced financial and operational powers in the areas
of capital expenditure, investment in joint venture/subsidiaries, human resources

management etc, to Boards of Maharatna, Navaratna and other profit making (CPSEs).
Slowdown in setting up of new heavy industries

2086. SHRIMATI JAYA BACHCHAN: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(a) whether there has been slowdown in setting up of new heavy industries in

the country; if so, the reasons therefor;

(b) whether it is a fact that many new big industrial projects and FDIs have been

cancelled recently; and
(c) the steps Government has taken to address the issue, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA): (a) to (c) Since ‘Industry’ is
a State subject, no centralized data is maintained in this regard, in this Department.
Under the liberalized economic environment, investment decisions are taken by the
entrepreneurs based on techno-economic considerations, which inter alia also depend
on the initiatives of the State/UT Governments in creating conducive environment by
way of providing infrastructural facilities and other incentives. The Central Government
supplements their efforts to the extent possible by providing support/incentives under

its various schemes.
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Fresh guidelines on Corporate Social Responsibility

2087. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be

pleased to state:

(a) whether any fresh guidelines on Corporate Social Responsibility (CSR) are

issued to Central Public Sector Enterprises, if so, the details thereof;

(b) whether priorities have been given to safe drinking water for all, provision
of toilets, health and sanitation, especially in the areas surrounding the industry, if so,
the details thereof; and

(c) whether CPSE would adopt any village for development, as part of CSR

activities; and if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA): (a) Department of Public
Enterprises (DPE) has issued Corporate Social Responsibility (CSR) and Sustainability
Guidelines -2014 for Central Public Sector Enterprises (CPSEs) in October 2014. The
guidelines are meant to supplement the Companies (CSR Policy) Rules, 2014 issued
by Ministry of Corporate Affairs under the Companies Act, 2013.

(b) In Schedule VII of the Companies Act, 2013, which lists the activities which
may be taken up under CSR by companies, items such as promoting health care,
including preventive health care and sanitation, contribution to Swachch Bharat Kosh
set-up by the Central Government for the promotion of sanitation, and making available
safe drinking water find mention. DPE Guidelines issued in October, 2014 also provide
that CPSEs should give priority to the issues which are of foremost concern in the
national development agenda, like safe drinking water for all, provision of toilets

especially for girls, health and sanitation, education, etc.

Section 135 of Companies Act, 2013 dealing with CSR provides that the company
shall give preference to the local area and areas around it where it operates, for
spending the amount earmarked for CSR activities. This is reiterated in DPE Guidelines
issued in October 2014.

(c) The Boards of Directors of CPSEs select CSR activities as per the list of items
provided in Schedule-VII of the Act. It has also been clarified that the entries in the
Schedule VII must be interpreted liberally so as to capture the essence of the subjects

enumerated in the said Schedule and are intended to cover wide range of activities.
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Capacity expansion of PSUs

2088. SHRI RAJKUMAR DHOOT: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(a) whether Government has prepared roadmap of capacity expansion of cash rich
PSUs; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA): (a) Under the
Memorandum of Understanding (MoU), which is a mutually negotiated agreement
between the management of the Central Public Sector Enterprise (CPSE) and its
Administrative Ministry/Department, annual targets are fixed for different financial and
non-financial parameters. As per extant Guidelines “CPSEs are encouraged to make
capital expenditure (CAPEX) and include it as a parameter in MoU. This parameter
is included for CPSEs which have accumulated cash surpluses and there is a need/

demand for capacity addition and management considers it as necessary/viable”.
(b) 58 CPSEs have taken CAPEX as a MoU target in the year 2014-15.
New industries in Jharkhand

2089. SHRI PARIMAL NATHWANI: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(a) whether a number of Public Sector Undertaking (PSUs) of Central Government

in Jharkhand has been closed down, if so, the reasons for their closure;

(b) whether Government has taken any decision to set up new industries in the
State; and

(c) if so, the name of the agency through which these industries would be set

up?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI G. M. SIDDESHWARA): (a) As per information
available in Public Enterprises Survey 2012-13 which was laid in the Parliament in
respective years, no Central Public sector enterprises (CPSEs) has been closed in the

State of Jharkhand during these three years.

(b) and (c¢) The decision of setting up new CPSEs, are taken by the concerned
administrative Ministries.
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Efforts of Chhattisgarh for getting environmental clearance

12090. DR. BHUSHAN LAL JANGDE: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(a) whether it is a fact that Chhattisgarh has to make special efforts for getting

environmental clearance for its industrial projects;

(b) whether industrial development activities can be accelerated by providing

special package to Chhattisgarh; and

(¢) whether registered official headquarter of National Mineral Development
Corporation (NMDC) of Chhattisgarh can be opened in Raipur which is located in
Hyderabad at present ?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA): (a) Ministry of Environment,
Forests and Climate Change has informed that all projects including industrial projects
from Chhattisgarh are granted Environmental Clearance (EC) as per the provisions of
the Environmental Impact Assessment (EIA) Notification 2006, wherein a time limit

has been stipulated for grant of EC.

(b) Department of Industrial Policy and Promotion has informed that there is no
such proposal under consideration of Government for Chhattisgarh. However, industry

being a state subject, States are free to devise policies to boost industrial development.

(¢) Ministry of Steel has informed that NMDC is a multi-unit, multi-product
locational organization operating its mines in the States of Chhattisgarh, Madhya
Pradesh and Karnataka. NMDC is having its offices in Andhra Pradesh, Odisha,
Delhi, Chhattisgarh, Maharashtra, West Bengal and Tamil Nadu and head office in
Hyderabad which is looking after its policies and activities in the country and abroad.
Present location of head office in Hyderabad is in no way hindrance to the community

development of Chhattisgarh.
Proposal to form a Single holding company

2091. SHRI D. RAJA: Will the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a) whether it is a fact that Government is considering a proposal to form a
Single holding company for all Central Public Sector Undertakings (CPSUs) and to

give more powers to top management of CPSUs; and

+Original notice of the question was received in Hindi.
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(b) if so, the details thereof;

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
ANANT GEETE): (a) and (b) The Government has already delegated financial and
operational powers to the Boards of Maharatna, Navratna, Miniratna and other profit
making Central Public Sector Enterprises (CPSEs). The Government has not taken

any decision with regard to formation of a single holding company for all CPSEs.
Proposal to form a joint venture company

2092. SHRI AVINASH RAI KHANNA
SHRI M.P. ACHUTHAN:
SHRI D. RAJA:

Will the Minister of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be

pleased to state:

(a) whether Government is considering a proposal to form a joint venture company

to revive sick public sector companies; and
(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA): (a) and (b) The concerned
administrative Ministries/Departments prepare proposals for revival of Central Public
Sector Enterprises (CPSEs) under their administrative control on case-to-case basis
which may include revival as a CPSE/ revival through joint venture/disinvestment/

outright sale/merger, etc.
Transit homes for migrants in metro cities

2093. SHRI SANJAY RAUT: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether Government is considering to launch any rental/transit housing scheme
for providing shelter to migrants and the homeless for short periods in various metro

cities, if so, details thereof and by when it would be started; and

(b) whether Government has set any target for making such affordable housing

structure in the country for the next five years, if so, details in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION [SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL]:
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(a) and (b) The Government has set the target of providing houses to all by 2022 as
announced in the President’s Address to Joint Session of both the Houses of Parliament
on 9th June, 2014. Accordingly, this Ministry after making consultations with various
stakeholders including State Governments, industry associations etc. is in the process
of formulating a new Scheme for ‘Housing for All’ by 2022 in the urban areas. The

Scheme, at present, is at appraisal stage by Expenditure Finance Committee (EFC).
Rehabilitation of slum dwellers

2094. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) the number of people living in slums in sub-human condition, State-wise;

(b) the target set for rehabilitation of such slum dwellers in each State for the

last five years;

(c) the achievement against such targets under various slums rehabilitation

schemes/measures, State-wise; and

(d) the reasons for low achievement in large number of States, State-wise and the
steps taken and/or contemplated by the present government to expedite rehabilitation

of slum dwellers ?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION [SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL]:
(a) As per Census of 2011 figures, a total of 654.9 lakh people live in slums in the

country. State-wise details is given in the Statement-I (See below).

(b) and (c) ‘Slum’ including its rehabilitation is State subject. However, Ministry of
Housing and Urban Poverty Alleviation implements Basic Services to the Urban Poor
(BSUP) and Integrated Housing and Slum Development Programme (IHSDP) components
of Jawaharlal Nehru National Urban Renewal Mission (JnNURM) and Rajiv Awas Yojana
(RAY) schemes for assisting State Governments to address the issue of rehabilitation of
slums. BSUP and IHSDP components of JNNURM have been extended upto 31st March,
2015 only for completing projects sanctioned till 31st March, 2012.

A total of 1517 projects with a total project cost of I 34,847.68 crores and Central
Share of X 18,807.62 crores have been approved for construction/up-gradation of total
13,36,190 Dwelling Units (DUs) under Jawaharlal Nehru National Urban Renewal
Mission(JaNURM), out of which 8,61,370 have been completed.
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Implementation phase of RAY was approved in September, 2013. Under RAY, a
total of 225 projects involving central share of I 4689.16 crore for construction of
1,60,931 Dwelling Units (DUs) have been approved, out of which 2270 DUs have

been completed.

State-wise details of projects under InNINURM & RAY schemes are given in the
Statement-11 (See below).

(d) Important reasons for low achievements in some States are cost escalations,
difficulties in making slum residents temporarily relocate in the case of in-situ projects
and lack of availability of encumbrance free land. States/UTs have been advised to bear
cost escalation and ensure encumbrance free land at the time of project preparation

along with consent of slum dwellers in case of relocation.

Government has set the target for providing pucca houses to all by 2022 as
announced in the President’s address to Joint Session of both the Houses of Parliament
on 9th June 2014. The scheme, at present, is at consultation stage with Expenditure

Finance Committee (EFC).

Statement

State-wise slum population in India as per census-2011

State/UTs Slum Population (in lakh)
Andhra Pradesh 101.9
Arunachal Pradesh 0.2
Assam 2.0
Bihar 12.4
Chhattisgarh 19.0
Goa 0.3
Gujarat 16.8
Haryana 16.6
Himachal Pradesh 0.6
Jammu and Kashmir 6.6
Jharkhand 3.7

Karnataka 329
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State/UTs Slum Population (in lakh)
Kerala 2.0
Madhya Pradesh 56.9
Mabharashtra 118.5
Manipur NS
Meghalaya 0.6
Mizoram 0.8
Nagaland 0.8
Odisha 15.6
Punjab 14.6
Rajasthan 20.7
Sikkim 0.3
Tamil Nadu 58.0
Tripura 1.4
Uttar Pradesh 62.4
Uttarakhand 4.9
West Bengal 64.2
A & N Islands 0.1
Chandigarh 1.0
D and N Haveli NS
Daman and Diu NS
Delhi 17.9
Lakshadweep NS
Puducherry 1.4
India 654.9

Note: 'NS' indicates slum not reported.

Source: Census of India 2011, Primary Census Abstract for Slum.
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Homeless in cities of Uttar Pradesh

12095. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of HOUSING
AND URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether Government is aware that there has been increase in urban poverty
and it is further increasing due to migration of people from rural areas in the recent

years;

(b) if so, whether Government is also aware that a large number of people are

homeless in these cities;

(c) the ratio of the number of homeless people living in these cities to the number

of the people living in major cities of Uttar Pradesh; and

(d) the estimated number of housing units needed for these poor people and the

steps Government proposes to take in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION [SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL]:
(a) As per the poverty estimates released by the Planning Commission, the percentage
of population below poverty line in urban areas has declined from 25.7 per cent in
2004-05 to 13.7 per cent in 2011-12.

(b) to (d) Primary responsibility of providing shelters to homeless is of the States
and UTs. Survey to estimate number of homeless and requirement of houses is also
made by the State and UTs. Survey of homeless in Uttar Pradesh is not available.
In order to supplement the initiatives taken by State/UT Governments, Ministry of
Housing and Urban Poverty Alleviation has introduced a new Scheme namely ‘Shelter
for Urban Homeless (SUH)’ to provide permanent shelters with basic facilities to urban
homeless as a component of the National Urban Livelihoods Mission (NULM). This
scheme is applicable in all the District Headquarter towns and other towns having

population of one lakh or more.

As per the guidelines of the scheme, the State/UT Governments can utilize the
funds released under National Urban Livelihoods Mission (NULM) for construction,

operation and maintenance of shelter for urban homeless as per their requirement.
Assistance for housing in Gujarat and Chhattisgarh

2096. SHRI DILIPBHAI PANDYA: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether Central Government propose to give financial assistance for land

required for housing projects for urban poor in Gujarat and Chhattisgarh;

+Original notice of the question was received in Hindi.
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(b) whether Government is considering to revise unit cost of housing project

keeping in view the price escalation in building material and labour cost; and

(c) whether there would be an additional assistance for the projects attracting cost

over-run issues ?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION [SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL]:
(a) No, Sir.

(b) and (c) No, Sir. There is no proposal for revising cost of unit under existing
schemes. Government of India is not providing additional assistance for the projects
affected by cost escalation. State Governments/Urban Local Bodies (ULBs) are expected

to fund cost escalation, if any.
Urban poverty in Chhattisgarh

+2097. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of HOUSING
AND URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether the urban poverty is declining in the country and if so, the details

thereof;

(b) the number of people living below poverty line in the country including

Chhattisgarh, State-wise;

(c) the details of the schemes introduced by the Government to alleviate the urban

poverty and create employment opportunities; and

(d) whether the expected results have not been achieved from the said schemes

and if so, the details thereof and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION [SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL]:
(a) and (b) As per the poverty estimates released by the Planning Commission, the
percentage of population below poverty line in urban areas has declined from 25.7 per
cent in 2004-05 to 13.7 per cent in 2011-12. A Statement showing State-wise population
Below Poverty Line (BPL) in urban areas in the country including Chhattisgarh for
the year 2011-12 is given in the Statement (See below).

(¢) The Ministry of Housing and Urban Poverty Alleviation had been implementing
a Centrally Sponsored Scheme Swarna Jayanti Shahari Rozgar Yojana (SJSRY) since
1997 which has been restructured into National Urban Livelihoods Mission (NULM)
since September, 2013. It aims at organizing urban poor in Self Help Groups (SHGs),

+Original notice of the question was received in Hindi.
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imparting skill training to urban poor for self and wage employment and helping them
to set up self-employment ventures by providing credit at subsidized rates of interest.
In addition, shelters for urban homeless and infrastructure for street vendors can also

be taken up under this Mission.

(d) Under Swarna Jayanti Shahari Rozgar Yojana (SJSRY)/National Urban
Livelihoods Mission (NULM) since inception, upto 31st October 2014, a total of
15,75,328 beneficiaries have been assisted for setting up self-employment ventures,
37,37,669 persons have been provided skill training and 6,75,429 women beneficiaries

have been assisted for setting up Group micro enterprises.
Statement

State-wise number of persons Below Poverty Line (BPL) in

urban areas for the year 2011-12

SINo.  States/UTs No. of persons (in lakhs)
1. Andhra Pradesh 17.00
2. Arunachal Pradesh 0.70
3. Assam 9.20
4. Bihar 37.80
5. Chhhattisgarh 15.20
6. Delhi 16.50
7. Goa 0.40
8. Gujarat 26.90
9. Haryana 9.40

10. Himachal Pradesh 0.30
11. Jammu & Kashmir 2.50
12. Jharkhand 20.20
13. Karnataka 37.00
14. Kerala 8.50
15. Madhya Pradesh 43.10
16. Mabharashtra 47.40
17. Manipur 2.80
18. Meghalaya 0.60

,_
e

Mizoram 0.40
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SINo.  States/UTs No. of persons (in lakhs)
20. Nagaland 1.00
21. Odisha 12.40
22. Punjab 9.80
23. Rajasthan 18.70
24. Sikkim 0.10
25. Tamil Nadu 23.40
26. Tripura 0.80
27. Uttar Pradesh 118.80
28. Uttarakhand 3.40
29. West Bengal 43.80
30. A & N Islands 0.00
31. Chandigarh 2.30
32. Dadra and Nagar Haveli 0.30
33. Daman and Diu 0.30
34. Lakshadweep 0.02
35. Puducherry 0.60

ALL INDIA 531.20

Scheme for slum dwellers

2098. SHRI K.N. BALAGOPAL: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state whether Ministry has any scheme to
eradicate slums by building proper houses for slum dwellers and providing them with
jobs, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION [SHRI BABUL SUPRIA ( BABUL SUPRIYO ) BARAL]:
Ministry of Housing and Urban Poverty Alleviation is implementing Basic Services to
the Urban Poor (BSUP) and Integrated Housing and Slum Development Programme
(IHSDP) components of Jawaharlal Nehru National Urban Renewal Mission (JnNURM)
and Rajiv Awas Yojana (RAY) schemes for providing housing and basic services to
slum dwellers and urban poor. BSUP and ITHSDP components of JNNURM have
been extended upto 31st March, 2015 only for completing projects sanctioned till
31st March, 2012.
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The Ministry has also been implementing a Centrally Sponsored Scheme namely
‘Swarna Jayanti Shahri Rozagar Yojana (SJSRY)’ which has now been restructured into
National Urban Livelihoods Mission (NULM). The Employment through Skill Training
and Placement (EST&P) component of NULM aims at providing skill training to urban
poor so that they can find gainful employment or set up self-employment ventures or

secure salaried employment.
Temporary and permanent shelters for homeless

2099. SHRI AHMED PATEL:
SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be

pleased to state:

(a) whether action plans regarding provision of temporary and permanent shelters
for homeless in urban areas in the country have been formulated, if so, the details

thereof;

(b) the number of shelters available for homeless in urban areas, and the estimated

requirement, State-wise; and

(c) the budget allocation made and proposed to be made to provide shelters to

homeless in urban areas and within what period ?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION [SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL]:
(a) to (c) It is the primary responsibility of the State Governments to provide temporary
and permanent shelters for homeless in urban areas in the country. However, in order
to supplement the initiatives taken by State/UT Governments, Ministry of Housing and
Urban Poverty Alleviation has introduced a new Scheme namely ‘Shelter for Urban
Homeless (SUH)’ to provide permanent shelters with basic facilities to urban homeless
as a component of the National Urban Livelihoods Mission (NULM). This scheme
is applicable in all the District Headquarter towns and other towns having population

of one lakh or more.

As per the guidelines of the scheme, the State/UT Governments can utilize the
funds released under National Urban Livelihoods Mission (NULM) for construction,
operation and maintenance of shelter for urban homeless as per their requirement.
Surveys regarding numbers of homeless are done by States/UTs and accordingly
requirement of shelters is estimated by them. State-wise allocation of funds under
NULM for the year 2014-15 is given in the Statement.
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A statement showing state-wise allocation of funds under National Urban

Livelihoods Mission (NULM) during the current year (2014-15)

(X in lakhs)

SL.LNo.  Name of the States/UTs 2014-15
1. Andhra Pradesh 5573.83
2. Bihar 4518.44
3. Chhattisgarh 2201.69
4. Goa 91.94
5. Gujarat 10932.87
6. Haryana 3571.39
7. Himachal Pradesh 250.13
8. Jammu & Kashmir 1449.95
9. Jharkhand 3295.80

10. Karnataka 9484.48
11. Kerala 1855.84
12. Madhya Pradesh 7812.59
13. Mabharashtra 22814.89
14. Odisha 2308.77
15. Punjab 3846.35
16. Rajasthan 6532.15
17. Tamil Nadu 10730.45
18. Telangana 5692.60
19. Uttar Pradesh 15797.72
20. Uttarakhand 962.76
21. West Bengal 10474.41
22. NCT of Delhi 5353.04
23. Puducherry 342.12
24, A & N Islands 55.08
25. Chandigarh 537.59
26. Dadra and Nagar Haveli 50.09
27. Daman and Diu 34.80
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SI.No.  Name of the States/UTs 2014-15
28. Arunachal Pradesh 716.53
29. Assam 5375.77
30. Manipur 1018.54
31. Meghalaya 799.26
32. Mizoram 1307.05
33, Nagaland 953.84
34, Tripura 1261.65
35. Sikkim 276.91

TotAL 148281.29

Funds for Rajiv Awas Yojana

2100. SHRI PARIMAL NATHWANI: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) the progress in terms of performance in construction of houses and
rehabilitation of slum dwellers under the Rajiv Awas Yojana during each of the last

three years and the current year, State-wise;

(b) the amount of funds earmarked/sanctioned/released for the purpose in the
Eleventh and Twelfth Five Year Plan, State-wise; and

(c) whether the States have achieved the set targets in the matter of construction
of houses and rehabilitation of slum dwellers under this programme and if so, the

details therof, State-wise, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION [SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL]:
(a) The details of progress in terms of performance in construction of houses and
rehabilitation of slum dwellers under Rajiv Awas Yojana each of the last three years

and the current year, State-wise is given in the Statement-I (See below).

(b) The details of the amount of funds sanctioned/released for purpose in
the Eleventh and Twelfth Five year Plan, State-wise is given in the Statement-II
(See below).

(¢) Under RAY, Gol provides financial assistance to States and progress under
scheme depends on willingness and availability of financial resources with the states

therefore specific targets are not set. State wise progress is given in the Statement-III.
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(as on 26th Nov 2014)

Sl Name of the State Central Share Sanction  Central share Released (Rs

No. in Crores)
I1thEY.P  12thFY.P 11thEY.P 12thFY.P

1 2 3 4 5 6

1. AandN Island - - - -

2. Andhra Pradesh - 77.81 - 32.87
3. Arunachal Pradesh - 77.39 - 27.77
4. Assam - 1.00 - -

5. Bihar - 297.72 - 114.51
6.  Chandigarh - - - -

7.  Chhattisgarh - 121.04 - 41.80

8. Dand N Haveli - - - -

9. Daman and DIU - - - -
10. Delhi - - - -
11. Goa - - - -
12.  Gujarat - 391.58 - 127.84
13. Haryana - 350.29 - 108.94
14. Himachal Pradesh - 27.62 - 9.21
15. Jammu and Kashmir - 17.81 - 6.26
16. Jharkhand - 107.32 - 41.18
17. Karnataka - 1,038.84 - 382.75
18. Kerala 34.73 31.34 11.57 13.80
19. Lakshdweep - - - -
20. Madhya Pradesh 101.83 362.71 31.43 144.12
21. Maharashtra - - - -
22.  Manipur - - - -
23.  Meghalaya - - - -
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1 2 3 4 5 6
24.  Mizoram - 9.49 - 3.16
25. Nagaland - 41.68 - 16.23
26. Odisha 18.21 334.35 6.07 119.79
27. Puducherry - - - -
28. Punjab - 14.19 - 3.78
29. Rajasthan 27.60 446.36 9.20 186.53
30. Sikkim - - - -
31. TamilNadu - 140.09 - 54.35
32. Telangana 22.25 139.32 7.42 12.84
33.  Tripura - 77.92 - -
34. Uttar Pradesh - 279.22 - 109.31
35.  Uttrakhand - 65.11 - 24.86
36. West Bengal - 34.34 - 11.58

GRAND ToTAL 204.60 4,484.55 65.69  1,593.49
Funds Sanctioned and Released in AHP during Eleventh and
Twelveth Five Year Plan
(as on 26th Nov 2014)
State Central Share Sanction Central Share Released
11th EY.P 12th F.Y.P 11th FY.P 12th F.Y.P
Gujarat - 102.78 - 41.11
Karnataka - 2.49 - 0.83
Rajasthan 7.26 - 2.25 -
TotaL 7.26 105.27 2.25 41.94

Regulation of real estate business

2101. SHRI SHANTARAM NAIK: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether Government has introduced any bill to regulate real estate business

in the country, if so, the essential features of the bill;
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(b) whether the interest of small investors in housing are going to be protected
under the bill; and

(¢) whether any requirement of housing needs are examined by Government, if

so, present unit required for housing for individuals, corporate, hotel industry etc.?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION [SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL]:
(a) Ministry of Housing and Urban Poverty Alleviation has introduced the Real Estate
(Regulation and Development) Bill in August, 2013 in the Parliament. The Bill aims
at establishment of the Real Estate Regulatory Authority for regulation and promotion
of the real estate sector in an efficient and transparent manner to protect the interest

of consumers.
(b) Yes, Sir.

(c) As per the report of the Technical Group set up by this Ministry on estimation
of urban housing shortage of the country, the total housing shortage in urban areas was
18.78 million in 2012. However, no separate assessment has been done with regard

to requirement of housing for corporate, hotel industry etc.
Employment opportunities to rural and semi-urban youth of Vidarbha

2102. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of MICRO,
SMALL AND MEDIUM ENTERPRISES be pleased to state:

(a) whether Government has set any target to provide employment opportunities
to rural and semi-urban youth through medium and small scale industries, if so, the
details thereof;

(b) the manner in which Government proposes to expand the activities of Khadi
and Village Industries and make it more competitive and professional body with better

employment opportunities to the skilled rural youth; and
(c) the schemes that Ministry has got for the youths of Vidarbha area ?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) Government in the Ministry
of MSME has been implementing a credit-linked subsidy programme named Prime
Minister’s Employment Generation Programme (PMEGP) since 2008-09 with Khadi
and Village Industries Commission (KVIC) as nodal agency at the national level for

generating employment in the Country by setting up of micro-enterprises in the non-
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farm sector. The maximum cost of project is 325 lakh in the manufacturing sector and
310 lakh in the service sector. Since its inception in 2008-09 till 31 October 2014,
2.85 units have been set up under PMEGP with margin money assistance of I5514.45
crore creating estimated employment opportunities to 24.95 lakh persons. The target
to create employment opportunities to 8.25 lakh persons have been fixed for the year
2014-15 under PMEGP.

KVIC also provided employment opportunities to 10.80 lakh persons under khadi
sector. During 2014-15, the target to create employment opportunities under khadi to

0.55 lakh persons have been fixed.

(b) In addition to PMEGP, Government in the Ministry of MSME through KVIC
and Coir Board have been implementing a cluster-based scheme named Scheme of Fund
for Regeneration of Traditional Industries (SFURTI) since 2005-06 under which khadi,
village industries and coir clusters have been taken up for development by providing
them with improved equipments, common facilities centres, business development
services, training, capacity building and design and marketing support, etc. 101 clusters
(29 Khadi, 47 Village Industries and 25 Coir clusters) have been developed under this
scheme. SFURTI Scheme has been revamped in XII Plan and 71 clusters with an
outlay of 3149.44 crore are proposed to be developed in the Ist phase.

(¢) Margin money subsidy also provided to the youth of Vidarbha area under
PMEGP. Margin money subsidy provided, number of units setup and estimated
employment generated under PMEGP in Vidarbha area during the last three years and

current year is given below:

Year Margin money Number of Estimated
subsidy provided projects assisted employment
(X lakh) generated

(No. of persons )

2011-12 388.07 233 5120
2012-13 468.04 167 5555
2013-14 422.18 151 5285
2014-15 127.91 50 500

(upto 30.11.2014)
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Loan disbursed to MSME

2103. DR. VIJAYLAXMI SADHO:
SHRI AMBETH RAJAN:
SHRI RAJKUMAR DHOOT:

Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES be pleased
to state:

(a) whether it is a fact that the banks being worried about the high risk do not
give priority in providing loans to the Micro, Small and Medium Enterprises;

(b) if so, the manner in which any interested person may avail of the benefits of

various schemes of Government; and

(c) the amount of loans disbursed to the Micro, Small and Medium Enterprises
(MSME) during the last five years, along with the State-wise and year-wise details
thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) Yes, Sir. The banks are
generally worried about the high risk involved in disbursing loans to the Micro, Small
and Medium Enterprises.

(b) In order to address the risks involved in disbursing loans, the Ministry of
MSME is implementing a Scheme named ‘Credit Guarantee Fund Scheme’ which
provides guarantee for collateral free credit facility (term loan and/or working capital)
extended by eligible lending institutions to new and existing micro and small enterprises
up to 100 lakh per borrowing unit. The scheme is being operated by the Credit
Guarantee Fund Trust for Micro and Small Enterprises (CGTMSE) set up jointly by the
Government of India and SIDBI. The Government is also implementing various other
Schemes/programmes including Credit Linked Capital Subsidy Scheme, Performance
and Credit Rating Scheme, National Manufacturing Competitiveness Programme, Cluster
Development Programme and Prime Minister’s Employment Generation Programme
etc. for the development and growth of MSME sector across the country. Any citizen
of India can avail the benefits of these schemes/ programmes either by accessing the
websites of the Ministry of MSME and Office of Development Commissioner (MSME)
or by approaching the field offices of the Ministry situated in the every State and
major Union Territories of the country.

(c) The state-wise data on outstanding credit to MSEs as reported by Scheduled
Commercial Banks during the last five years is given in the Statement—I (See below).
The state-wise data for outstanding credit to Medium enterprises is available for 2013

only and the same is given in the Statement-II (See below).

+Original notice of the question was received in Hindi.
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Outstanding credit to medium enterprises sector as reported by

Scheduled Commercial Banks

(Amount in thousands)

S1. No. State/Union Territories Mar-2013
Balance O/S

1 2 3
1. Arunachal Pradesh 1841893
2. Andaman and Nicobar 136981
3. Andhra Pradesh 148136992
4. Assam 12856634
5. Bihar 11007426
6. Chandigarh 44480568
7. Chhattisgarh 23370278
8. Dadra and Nagar Haveli 118294
9. Daman and Diu 38131
10. Delhi 229779660
11. Goa 7213287
12. Gujarat 119116882
13. Haryana 47085899
14. Himachal Pradesh 7311444
15. Jammu and Kashmir 5422395
16. Jharkhand 21691421
17. Karnataka 106932337
18. Kerala 54751796
19. Lakshadweep 0
20. Madhya Pradesh 38960816
21. Mabharashtra 420158295
22. Manipur 19676
23. Meghalaya 1728057
24, Mizoram 65980
25. Nagaland 427561
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1 2 3
26. Odisha 23589723
27. Puducherry 3587229
28. Punjab 48743089
29. Rajasthan 67132817
30. Sikkim 360143
31. Tamil Nadu 174679767
32. Tripura 293579
33. Uttar Pradesh 70939276
34. Uttarakhand 11386239
35. West Bengal 114789579
ToTtAL 1818154143

Promotion of KVIC in Chhattisgarh

2104. SHRIMATI MOHSINA KIDWAI: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(a) whether any procurement quota has been fixed for Government departments
and statutory organisations and position of supply thereof;

(b) whether Government has taken any initiative to what Government is doing to
promote Khadi and products made in SSIs in the country and abroad,;

(c) procure items made from Chhattisgarh, particularly from tribal areas, if so,
the details thereof; and

(d) the manner in which KVIC propose to promote production of Khadi in
Chhattisgarh?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) The Government of India
has notified Public Procurement Policy for Micro and Small Enterprises (MSEs) Order,
2012 which is applicable to every Central Ministry/Department/PSU for effective
implementation w.e.f. 1st April, 2012. The Policy mandates that every Central Ministry/
Department/Public Sector Undertaking shall set an annual goal of procurement from
Micro and Small Enterprises, with the objective of achieving an overall procurement
of minimum of 20 percent of total annual purchases of products produced and services
rendered by Micro and Small Enterprises. Policy has also earmarked a sub-target of
4% out of the 20%, from MSEs owned by SC/ST Enterprises.
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Khadi and Village Industries Commission (KVIC) supplies khadi and village
industries items to Indian Railways, Defence, Hospitals etc. under DGS&D rate contract.
During 2013-14, KVIC has supplied the KVI items worth I 42.25 crore under DGS&D
rate contract and non-rate contract.

(b) Government of India through Khadi and Village Industries Commission (KVIC)
has taken a number of steps to explore and develop markets for khadi and village
industries (KVI) products in the country. To provide better marketing opportunities for
KVI products in the country, KVIC has a network of more than 7050 KVI outlets
including 08 KVIC’s departmental outlets and organizes exhibitions in different parts
of the country at district, state, regional and national levels in association with State
agencies. KVIC also provides assistance under the Market Development Assistance
(MDA) Scheme, in which institutions have been given the flexibility to use the
assistance to ‘inter alia’ improve its marketing infrastructure. Under Khadi Reform
and Development Programme(KRDP), a marketing organization under PPP mode is
envisaged to promote effective marketing of khadi and village industries (KVI) products.
‘Khadi Mark’ has also been introduced to guarantee the genuineness of khadi sold in

the market.

The Government, in order to boost export of KVI products, has given deemed
‘Export Promotion Council’ status to KVIC under which KVIC has already enlisted
more than 900 exporters. There is a provision of providing incentive in the form of 5%
FOB value of direct export of KVI products. Besides, KVIC has also been focusing
on quality participation in International Exhibitions and Buyer-Seller Meets abroad to

tap new/emerging markets for KVI products.

(¢) KVI institutions/units established in the state of Chhattisgarh are selling
their products not only from their own sales outlets in Chhattisgarh but also through
departmental sales outlets of KVIC. KVIC also provides marketing opportunity by
inviting them to participate in the national and zonal level exhibitions organized at
places other than Chhattisgarh where they can showcase and market their products.
Some of the major products showcased during the exhibitions are Khadi items, tribal
jewellery, ayurvedic products, fruit juice/squash, fruit pulp, honey, wooden artifacts,

wooden furniture etc.

(d) KVIC implements various schemes for the holistic development and promotion
of khadi in the country including Chhattisgarh. The major schemes for promotion
of khadi include: (i) Market Development Assistance (MDA), (ii) Interest Subsidy
Eligibility Certificate (ISEC), (iii) Scheme of Fund for Regeneration of Traditional
Industries (SFURTTI), (iv) Workshed Scheme for Khadi Artisans. In addition, Khadi

Reform and Development Programme (KRDP), a comprehensive package for
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revitalization of the khadi sector, including capacity building of khadi institutions and
improved marketing, is being implemented with assistance from Asian Development
Bank (ADB).

Employment generation in Chhattisgarh through MSME

2105. SHRIMATI MOHSINA KIDWAI: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(a) whether Micro, Small and Medium Enterprises (MSME) sector is playing an

important role in employment generation in the country;

(b) if so, the details of targets fixed by Government for employment generation
in this sector during each of the last three years and the current year, State-wise and
UT wise;

(c) the details of the steps taken by Government for achieving the said targets

and initiative taken in the State of Chhattisgarh; and
(d) the number of people in Chhattisgarh are likely to be benefited?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) and (b) Government in the
Ministry of MSME has been implementing a credit-linked subsidy programme named
Prime Minister’s Employment Generation Programme (PMEGP) since 2008-09 with
Khadi and Village Industries Commission (KVIC) as nodal agency at the national level
for generating employment in the country by setting up of micro-enterprises in the non-
farm sector. The maximum cost of project is 325 lakh in the manufacturing sector and
%10 lakh in the service sector. State-wise release of margin money subsidy which is
treated as target as also the achievements in term of the margin money subsidy utilized,
the corresponding number of projects assisted and estimated employment generated

during the last three years and current year is given in the Statement (See below).

(c) Although KVIC is the nodal agency for PMEGP at the national level, the
role of State Governments/Union Territories is crucial in achieving the targets as the
beneficiaries and projects are selected by the District level Task Force Committee
(DTFC). The scheme is reviewed at the State level Bankers Committee by the State
Governments/Union Territories including Chhattisgarh. Central Government has been
providing necessary funds, policy inputs and guidance to KVIC in achieving the targets.
Intensive monitoring of the scheme and periodic interaction with Banks are also carried
out by KVIC and at National level by the Ministry, in addition to 100% physical
verification of the units assisted. KVIC undertakes awareness camps, workshops,

exhibitions, etc. at State and district levels to further popularize the scheme.
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(d) In 2014-15, under PMEGP, the target for setting up of 3239 projects
with margin money subsidy of I4520.12 lakh for creating estimated employment

opportunities to 25912 persons has been fixed for Chhattisgarh state.
Statement

State-wise margin money subsidy released and utilized, number of projects assisted

and estimated employment generated

2011-12
Sl State/UT Margin Margin Number Estimated
No. money money of employment
subsidy subsidy projects generated
released utilized # assisted (No. of
(X lakh) (X lakh) persons)
1 2 3 4 5 6
1. Jammu and Kashmir 2780.57 2983.42 1920 15360
2. Himachal Pradesh 1141.28 1152.51 809 4248
3. Punjab 1695.61 1756.94 899 4622
4. UT Chandigarh 0.00 39.98 38 144
5. Uttarakhand 1123.74 1059.62 894 6942
6. Haryana 1396.25 1353.79 786 7418
7. Delhi 213.02 189.69 195 906
8. Rajasthan 3684.10 3518.29 2075 14955
9. Uttar Pradesh 18851.45 18599.43 5569 59901
10. Bihar 7417.30 9873.73 4887 35193
11.  Sikkim 0.00 113.87 64 253
12.  Arunachal Pradesh 349.25 431.63 375 1516
13.  Nagaland 695.46 1155.94 556 6545
14.  Manipur 630.42 869.51 564 3142
15.  Mizoram 508.00 723.57 418 3404
16.  Tripura 2868.06 2539.45 1812 16079
17. Meghalaya 833.42 1228.13 712 3273
18.  Assam 4035.14 5544.99 5280 44205
19.  West Bengal 5581.67 5581.67 5806 61092
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1 2 3 4 5 6
20.  Jharkhand 3620.64 3486.33 2372 7116
21. Odisha 4220.87 419451 2259 20905
22.  Chhattisgarh 3182.97 3306.12 1510 10345
23.  Madhya Pradesh 5172.54 5419.41 1943 16256
24.  Gujarat* 6101.97 6147.35 1863 18662
25. Maharashtra ** 4730.07 4548.95 2705 24661
26.  Andhra Pradesh 5568.30 5497.37 1672 37336
27. Karnataka 3863.96 3872.13 1852 14971
28.  Goa 215.22 296.12 155 2467
29. Lakshadweep 0.00 10.52 12 25
30. Kerala 2910.66 2928.85 1629 9195
31. Tamil Nadu 7383.44 7164.15 3228 43473
32.  Puducherry 164.32 79.22 72 361
33. Andaman and 83.22 116.47 204 552

Nicobar Islands
TotaL 101022.92  105783.66 55135 495523
2012-13

1. Jammu and Kashmir 3667.37 3413.99 2036 17452
2. Himachal Pradesh 1449.60 1350.84 916 4522
3. Punjab 1691.03 1417.92 770 5206
4. UT Chandigarh 135.38 68.63 55 239
5. Uttarakhand 1979.18 2043.16 1426 8368
6. Haryana 1898.29 1511.38 927 4867
7. Delhi 368.98 133.52 161 1284
8. Rajasthan 6737.25 6223.97 2623 21252
9. Uttar Pradesh 14789.65 12968.42 4529 49883
10. Bihar 7234.44 7669.08 3150 19106
11.  Sikkim 216.09 88.49 49 283
12.  Arunachal Pradesh 290.74 296.50 261 2364
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1 2 3 4 5 6
13.  Nagaland 1049.83 1101.32 436 5570
14.  Manipur 1057.31 1098.49 660 3541
15.  Mizoram 724.52 545.82 517 3201
16. Tripura 2867.73 2441.35 1604 10228
17. Meghalaya 1194.87 869.07 458 2160
18. Assam 6614.04 5801.15 7336 26976
19.  West Bengal 7326.41 7382.49 6632 52624
20.  Jharkhand 3396.37 3423.46 2297 11466
21.  Odisha 7937.60 7518.67 3735 29937
22.  Chhattisgarh 4456.80 3714.39 1748 12026
23.  Madhya Pradesh 9831.73 9097.43 3201 27825
24.  Gujarat* 5640.48 3304.67 1066 11095
25. Maharashtra ** 6875.19 6794.14 3640 22358
26.  Andhra Pradesh 7190.36 5655.41 1968 17982
27. Karnataka 6318.62 3580.73 1251 10103
28.  Goa 387.68 83.87 46 355
29. Lakshadweep 0 0 0 0
30. Kerala 3265.49 3343.35 1872 12396
31. Tamil Nadu 6084.27 4916.28 2244 32723
32.  Puducherry 17.00 83.79 54 294
33.  Andaman and 149.75 124.62 216 560

Nicobar Islands
TotAL 122844.05  108066.40 57884 428246
2013-14

1. Jammu and Kashmir 2994.07 3221.92 1849 11818
2. Himachal Pradesh 1742.71 1613.86 1112 5307
3. Punjab 2993.38 2472.08 942 7536

4. UT Chandigarh 202.70 59.11 55 385
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1 2 3 4 5 6
5. Uttarakhand 2246.04 2099.99 1236 7335
6. Haryana 1550.54 2074.98 939 6352
7. Delhi 0 164.75 142 1136
8. Rajasthan 3331.20 4056.87 1278 13280
9. Uttar Pradesh 13988.57 15117.55 4358 43449
10. Bihar 8136.60 7725.19 3121 20043
11.  Sikkim 0 108.09 66 255
12.  Arunachal Pradesh 963.25 889.42 657 6570
13.  Nagaland 1882.67 1125.76 419 4365
14.  Manipur 1750.20 1591.34 733 5277
15.  Mizoram 1210.87 886.40 777 5050
16. Tripura 1109.32 2227.40 1307 9175
17.  Meghalaya 759.19 571.46 414 1037
18. Assam 3619.41 7397.40 8279 24555
19.  West Bengal 6017.77 5596.67 3273 24189
20.  Jharkhand 4508.29 4533.09 2612 13060
21. Odisha 3629.32 4231.41 2222 20482
22.  Chhattisgarh 2559.67 1891.21 867 4435
23.  Madhya Pradesh 9038.13 7981.76 2463 19449
24.  Gujarat* 2522.22 4401.80 914 13420
25. Maharashtra ** 4327.19 4737.63 2116 14869
26.  Andhra Pradesh 3036.32 4610.54 1453 18170
27. Karnataka 5295.41 7837.31 2760 25261
28.  Goa 0 89.64 42 214
29. Lakshadweep 0 0 0 0
30. Kerala 2710.19 2756.94 1505 11507
31. Tamil Nadu 5839.78 5287.64 2269 29496
32.  Puducherry 484.25 43.17 43 181
33.  Andaman and 387.02 172.59 237 887

Nicobar Islands

TotaL 98836.38  107574.97 50460 368545
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2014-15 (as on 31.10.2014)

1 2 3 4 5 6

1. Jammu and Kashmir 3368.84 711.24 445 2672
2. Himachal Pradesh 1991.88 666.51 343 1781
3. Punjab 2993.38 2000.08 675 4050
4. UT Chandigarh 405.40 19.74 17 88
5. Uttarakhand 2246.04 676.21 396 2230
6. Haryana 3101.28 786.83 318 1590
7. Delhi 1161.61 27.56 23 120
8. Rajasthan 6662.38 1521.19 608 4119
9. Uttar Pradesh 17073.57 4089.39 1335 13041
10. Bihar 11073.19 319.86 123 976
11.  Sikkim 638.59 00 00 00
12.  Arunachal Pradesh 1926.51 00 00 00
13.  Nagaland 1882.67 00 00 00
14.  Manipur 1750.20 189.52 71 576
15.  Mizoram 1210.87 00 00 00
16. Tripura 1387.58 00 00 00
17.  Meghalaya 1518.37 460.74 165 1320
18.  Assam 7238.82 1215.90 1202 3456
19.  West Bengal 6017.77 1653.70 1009 8153
20.  Jharkhand 5887.94 1128.29 608 3040
21.  Odisha 7258.63 1630.82 922 6754
22.  Chhattisgarh 4520.12 171.59 67 391
23.  Madhya Pradesh 10170.42 1769.76 555 4440
24.  Gujarat* 5150.22 2898.16 588 5463
25.  Maharashtra ** 7985.19 1473.78 639 4397
26.  Andhra Pradesh 3522.13 494.06 115 1847

27. Telangana 2550.51 304.88 110 1091
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1 2 3 4 5 6
28. Karnataka 5295.41 1618.11 721 6013
29. Goa 633.60 00 00 00
30. Lakshadweep 1082.31 00 00 00
31. Kerala 2710.19 1348.24 683 4862
32.  Tamil Nadu 5839.78 1875.99 818 9959
33.  Puducherry 968.50 2.94 2 7

? Andaman and 776.13 00 00 00
Nicobar Islands
ToTAL 138000.00 29055.09 12558 92236

# including un-utilized balance funds of previous year.
* including Daman and Diu.
** including Dadra and Nagar Haveli.

Spinners and weavers producing Khadi in Gujarat

12106. SHRI LAL SINH VADODIA: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) the number of spinners and weavers who are engaged in producing Khadi

garments in the country;

(b) the number of spinners and weavers who are engaged in producing Khadi

garments in Gujarat;

(c) the amount given by Government to spinners and weavers as employment

assistance during the year 2011-12, 2012-13 and 2013-14 year-wise; and

(d) the amount given to the spinners and weavers of Gujarat during these years,

year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) As on 31.03.2014, total 9.97

lakh spinners and weavers are engaged in khadi and polyvastra activities in the country.

(b) As on 31.03.2014, total 14,300 spinners and weavers are engaged in khadi

and polyvastra activities in Gujarat.

(¢) and (d) In addition to the regular earning of spinners and weavers, 25% of
20% of the production value is given as Market Development Assistance (MDA) to

spinners and weavers as incentive/bonus under Market Development Assistance (MDA)

+Original notice of the question was received in Hindi.
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Scheme of the Government through Khadi and Village Industries Commission (KVIC).
Total assistance provided by KVIC under MDA Scheme and share of spinners and
weavers under MDA throughout the country and in Gujarat during the year 2011-12,
2012-13 and 2013-14 is given below:

(R in Crore)

Year Position of total MDA Position of total MDA
disbursed throughout disbursed in Gujarat
the country
MDA disbursed 25% of MDA MDA 25% of MDA
transferred to  disbursed transferred to
artisans artisans
2011-12 127.85 31.96 7.11 1.78
2012-13 80.27 20.27 5.29 1.32
2013-14 187.33 46.83 11.47 2.88

Subsidized loan to youths of Gujarat

2107. SHRI LAL SINH VADODIA: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) the number of youths provided with subsidized loan for starting village
industries by Government during the year 2011-12, 2012-13 and 2013-14 year-wise,

the total amount spent for this purpose in the country; and

(b) the number of youths in Gujarat who have been provided with loans for starting

new enterprises, along with the total amount spent on the same during these years, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) and (b) Government in the
Ministry of Micro, Small and Medium Enterprises has been implementing a credit-
linked subsidy programme named Prime Minister’s Employment Generation Programme
(PMEGP) since 2008-09 with Khadi and Village Industries Commission (KVIC) as
nodal agency at the national level for generating employment in the Country by setting
up of micro-enterprises in the non-farm sector. The maximum cost of project is X 25
lakh in the manufacturing sector and 310 lakh in the service sector. The release of
margin money subsidy which is treated as target as also the achievements in term of
the margin money subsidy utilized, the corresponding number of projects assisted and
estimated employment generated during the year 2011-12, 2012-13 and 2013-14 for

the country is given below:
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Year Margin Margin No. of units Estimated
money money assisted employment
subsidy subsidy generated
released utilized#

(X crore) (X crore)
2011-12 1010.24 1057.84 55,135 4,95,523
2012-13 1228.44 1080.66 57,884 4,28,246
2013-14 988.36 1075.55 50,460 3,68,343

# including un-utilized balance funds of previous year.

In Gujarat under PMEGP for the years 2011-12, 2012-13 and 2013-14, Margin
Money subsidy released/utilized, number of projects assisted and estimated employment

generated is given below:

Year Margin Margin No. of units Estimated
money money assisted employment
subsidy subsidy generated
released utilized#

(X crore) (X crore)
2011-12 61.02 61.47 1863 18662
2012-13 56.41 33.05 1066 11095
2013-14 25.22 44.02 914 13420

# including un-utilized balance funds of previous year.

Assistance under RGUMY in Odisha

2108. SHRI DILIP KUMAR TIRKEY: Will the Minister of MICRO, SMALL

AND MEDIUM ENTERPRISES be pleased to state:

(a) whether the Rajiv Gandhi Udyami Mitra Yojana (RGUMY) has been made
functional in State of Odisha, if so details thereof; and

(b) the details of financial assistance to the entrepreneurs provided under the
scheme during each of the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) Yes, Sir. Rajiv Gandhi
Udyami Mitra Yojana (RGUMY) is functional throughout the country. The scheme

is implemented at all India level and not in a state-wise manner. It seeks to provide
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handholding support and assistance to the potential first generation entrepreneurs who
would have successfully completed mandatory entrepreneurship development training
or skill development training or vocational training, through the selected lead agencies
i.e. 'Udyami Mitras', in the establishment and management of the new enterprise,
in dealing with various procedural and legal hurdles and in completion of various

formalities required for setting up and running of the enterprise.

The Scheme also provides information, support, guidance and assistance to first
generation entrepreneurs as well as other existing entrepreneurs through an ‘Udyami
Helpline’ (a Call Centre for MSMEs, 1800-180-6763 Toll Free), to guide them regarding
various promotional schemes of the Government, procedural formalities required for

setting up and running of the enterprise and help them in accessing Bank credit etc.

The Government does not provide any financial assistance to entrepreneurs under
Rajiv Gandhi Udyami Mitra Yojana. Organizations empanelled as Udyami Mitras under
the Scheme are paid handholding charges in return for their services. The number of
beneficiaries (Udyamis) registered with Udyami Mitras for availing the handholding

assistance under the Scheme during the last three years in Odisha is as follows:

Financial Year Beneficiaries (Udyamis) Registered
2011-12 127
2012-13 157
2013-14 147

1371 Beneficiaries (Udyamis) in the State of Odisha have so far been registered
By Udyami Mitras under RGUMY Scheme.

(b) Does not arise.
Measures taken by KVIC to promote Khadi Sector in Jharkhand

2109. SHRI PARIMAL NATHWANI: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) the number of Khadi sales centres being run by Khadi and Village Industries
Commission (KVIC) in the country including Jharkhand along with their locations,

State-wise;

(b) the details of profits earned/losses incurred by these centres during each of

the last three years and the current year, State-wise;

(c) the details of funds provided to various Khadi and Village Industries Boards
(KVIBs) in the country including Jharkhand during the said period, State-wise; and
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(d) the measures taken by Government and KVIC to promote Khadi sector in the
country including Jharkhand?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) At present, 09 Khadi
Gramodyog Bhawans (KGBs) are run by Khadi and Village Industries Commission
(KVIC). State-wise number of KGBs and its branches alongwith their location is given
in the Statement-I (See below). There is no KVIC operated khadi sales centres/outlets
in Jharkhand State.

(b) Surplus generated/loss incurred by the KGBs (including branches)during the
last three years is given in the Statement-II (See below).

(c) State-wise details of funds provided by KVIC to Khadi and Village
Industries Boards (KVIBs) during the last three years is given in the Statement-III
(See below).

(d) KVIC implements a number of schemes for the holistic development and
promotion of khadi in the country including Jharkhand. The schemes for Khadi
include: (i) Market Development Assistance (MDA), (ii) Interest Subsidy Eligibility
Certificate (ISEC) for khadi and polyvastra, (iii) Scheme of Fund for Regeneration of
Traditional Industries (SFURTI), (iv) Workshed Scheme for Khadi Artisans. In addition,
Khadi Reform and Development Programme (KRDP), a comprehensive package for
revitalization of the khadi sector, including capacity building of khadi institutions and
improved marketing, is being implemented with assistance from Asian Development
Bank (ADB).

Statement-1
State-wise number of Khadi Gramodyog Bhawans/outlets
functioning under the KVIC

SL. State Number Number Locations of the outlets
No. of Khadi of Outlets
Gramodyog  (including
Bhawans main outlets)
1 2 3 4 5
1. Delhi 2 10 Khadi

Gramodyog Bhavan
(Connaught Place), ‘Gramshilpa’
(Connaught Place), RK Puram, Hauz
Khas, Madhu Vihar, Chanakyapuri,
Sonepet (Haryana), Mandi (Himachal
Pradesh), Jodhpur (Rajasthan) and
Noida (U.P)
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1 2 3 4 5
2. Madhya 1 2 Jawahar Chowk (Bhopal) and
Pradesh Bhadbada Road (Bhopal)
3. Mabharashtra 1 2 Vile Parle West (Mumbai) and S.V.
Road (Mumbai).
4.  Goa 1 2 Margaon (Goa) and Panaji (Goa)
5. Kerala 1 3 Ernakulam, Trivandrum and
Guruvayoor.
6.  West 1 5 Chitaranjan Avenue (Kolkata),
Bengal Burdwan, Gariahat Road (Kolkata),
Darjeeling and Kharagpur
7. Bihar 1 1 Patna
8. Tripura 1 1 Agartala
TotaL 9 26

Statement-I1

Surplus generated/loss incurred by the KGBs (including branches) of KVIC

SL State/UT Outlets Surplus(+)/loss(-) (3 in lakh)
No.
2011-12 2012-13 2013-14
1.  Delhi KGB, New Delhi (+) 20.01 (+) 24.77 (+)27.50
2. Gramshilpa, (-)21.69 * (-)0.40
New Delhi
3. Bihar KGB, Patna (-) 12.55 (-) 13.28 (+)3.34
4.  Tripura KGB, Agartala (-)4.48 (-)4.49 (-)0.09
5. West Bengal KGB, Kolkata (-) 45.26 (-) 82.69 (+)31.09
6. Madhya KGB, Bhopal (-)5.25 (+)0.43 (+)0.38
Pradesh
7.  Maharashtra KGB, Mumbai (+) 26.66 (+) 27.02 (+)28.71
8. Goa KGB, Goa (-)3.08 (+)0.13 (-)3.87
9. Kerala KGB, Ernakulam (+)5.03 (+) 1.24 (-)10.12

*closed due to renovation of KGB, New Delhi.
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MSMESs which are using outdated technology

2110. SHRI MOHD. ALI KHAN: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether it is a fact that majority number of Micro, Small and Medium

Enterprises (MSMEs) are using outdated technology;
(b) if so, the details thereof and reasons therefor, State/UT-wise; and

(¢) whether Government assists financially for the promotion/development of
infrastructure of MSMEs and timely upgradation whenever needed and if so, the details
thereof during each of the last three years and the current year, State/UT-wise and if

not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) and (b) Yes, Sir. It is generally
believed that a large number of Micro, Small and Medium Enterprises (MSMEs) are
using outdated technology because of lack of sufficient finance, lack of access to
modern technology, absence of in house Research and Development etc. The State/UT

wise details regarding the use of outdated technology is not maintained.

(¢) Ministry of MSME is implementing Micro and Small Enterprises Cluster
Development Programme (MSE-CDP) for promotion/development of infrastructure along
with Credit Linked Capital Subsidy Scheme (CLCSS) for upgradation of technology.
The State/UT-wise status of funds released for the development of infrastructure projects
under MSE-CDP in the last 3 years and current year is given in the Statement-I
(See below). The State/UT-wise details of subsidy released and number of units
assisted under CLCSS during last 3 years and current year is given in Statement-II
(See below).

Ministry of MSME has established 18 Technology Centres (Tool Rooms and
Technology Development Centres) spread across the country to provide technological
support and skilled manpower in the related sectors to MSMEs. Ministry has also
launched “Technology Centre Systems Programme (TCSP)” for establishment of 15
new Technology Centres (TCs) and upgradation of existing TCs so as to provide

technology support to MSMEs.

The Ministry is implementing Technology and Quality Upgradation Programme
(TEQUP), Design Clinic Scheme and Incubation Scheme under National Manufacturing
Competitiveness Programme (NMCP) for Technology Upgradation of MSMEs.
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Statement-1

Year-wise funds released for Infrastructure Development Projects (New/Upgradation)
upto 04.12.2014 under MSE-CDP

(X in lakh)
SI. No.  State 2011-12 2012-13 2013-14 2014-15
1. Andhra Pradesh 0.00 0.00 200.00 0.00
2. Arunachal Pradesh 0.00 69.00 0.00 0.00
3. Assam 52.88 33.02 165.00 0.00
4.  Chhattisgarh 0.00 0.00 0.00 0.00
5. Gujarat 0.00 18.00 0.00 0.00
6. Haryana 0.00 0.00 0.00 0.00
7. Himachal Pradesh 0.00 0.00 0.00 0.00
8. Jammu and Kashmir 0.00 600.90 138.00 0.00
9. Karnataka 0.00 0.00 0.00 0.00
10. Kerala 0.00 0.00 0.00 0.00
11.  Madhya Pradesh 51.10 0.00 397.63 0.00
12.  Mabharashtra 0.00 0.00 0.00 0.00
13.  Manipur 0.00 0.00 580.00 0.00
14.  Mizoram 0.00 0.00 0.00 0.00
15.  Nagaland 0.00 0.00 0.00 0.00
16.  Odisha 0.00 11.66 34.09 0.00
17.  Punjab 0.00 0.00 0.00 0.00
18.  Rajasthan 0.00 308.37 142.43 136.71
19.  Tamil Nadu 286.16 128.78 336.85 149.73
20. Telangana 0.00 0.00 0.00 0.00
21.  Tripura 0.00 0.00 0.00 200.00
22.  Uttar Pradesh 0.00 0.00 0.00 0.00
23.  Uttarakhand 0.00 0.00 0.00 0.00
24.  West Bengal 0.00 248.66 0.00 162.92

TotaL 390.14 1418.39 1994.00 649.36
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Promotion of rural industries in Odisha

2111. SHRI A.U. SINGH DEO: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether steps are being taken to promote rural industries in the country, if
so, the details and funds earmarked for 2014-15;

(b) the details of allocation made for the purpose, State-wise and the number of
industries set up under this scheme in the last three years and current year; and

(c) the steps proposed to be taken to promote rural industries in Odisha in
2014-15 and particularly in the KBK district ?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) and (b) Development of rural
industries is primarily the responsibility of State Governments. However, Government
in the Ministry of MSME has been implementing a credit-linked subsidy programme
named Prime Minister’s Employment Generation Programme (PMEGP) since 2008-09
with Khadi and Village Industries Commission (KVIC) as nodal agency at the national
level for generating employment in the country by setting up of micro-enterprises in the
non-farm sector. The maximum cost of project is 25 lakh in the manufacturing sector
and 10 lakh in the service sector. State-wise release of margin money subsidy which is
treated as target as also the achievements in term of the margin money subsidy utilized,
the corresponding number of projects assisted and estimated employment generated

during the last three years and current year is given in the Statement. (See below).

(c) The following target has been fixed during 2014-15 to promote rural industries
under PMEGP in Odisha:

Margin Money Subsidy (% in lakh) 7258.63
Number of projects 5253
Estimated Employment (in Numbers) 42024

The following target has been fixed during 2014-15 to promote rural industries
under PMEGP for the eight KBK District of Odisha:
Sl.  Name of the Number of Margin Money Estimated Employment

No. District projects Subsidy (X In lakh) (in Number).
1 2 3 4 5

1. Bolangir 169 232.79 1355

2. Kalahandi 156 216.73 1251

3. Koraput 140 193.62 1119
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1 2 3 4 5
4. Malkangiri 58 80.56 467
5. Nowrangpur 124 171.16 992
6.  Nuapada 60 83.13 479
7. Rayagada 90 125.59 718
8. Subarnpur 62 143.25 825

TotaL 859 1246.83 7206
Statement

State-wise margin money subsidy released and utilized, number of

projects assisted and estimated employment generated

2011-12
Sl State/UT Margin Margin Number  Estimated
No. money money of employment
subsidy subsidy projects  generated
released utilized # assisted (No. of
(X lakh) (X lakh) persons)
1 2 3 4 5 6
1. Jammu and Kashmir 2780.57 2983.42 1920 15360
2. Himachal Pradesh 1141.28 1152.51 809 4248
3. Punjab 1695.61 1756.94 899 4622
4. UT Chandigarh 0.00 39.98 38 144
5. Uttarakhand 1123.74 1059.62 894 6942
6. Haryana 1396.25 1353.79 786 7418
7. Delhi 213.02 189.69 195 906
8. Rajasthan 3684.10 3518.29 2075 14955
9. Uttar Pradesh 18851.45 18599.43 5569 59901
10. Bihar 7417.30 9873.73 4887 35193
11.  Sikkim 0.00 113.87 64 253
12.  Arunachal Pradesh 349.25 431.63 375 1516

13.  Nagaland 695.46 1155.94 556 6545
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1 2 3 4 5 6
14.  Manipur 630.42 869.51 564 3142
15.  Mizoram 508.00 723.57 418 3404
16. Tripura 2868.06 2539.45 1812 16079
17.  Meghalaya 833.42 1228.13 712 3273
18.  Assam 4035.14 5544.99 5280 44205
19.  West Bengal 5581.67 5581.67 5806 61092
20.  Jharkhand 3620.64 3486.33 2372 7116
21. Odisha 4220.87 4194.51 2259 20905
22.  Chhattisgarh 3182.97 3306.12 1510 10345
23.  Madhya Pradesh 5172.54 5419.41 1943 16256
24.  Gujarat* 6101.97 6147.35 1863 18662
25.  Mabharashtra ** 4730.07 4548.95 2705 24661
26.  Andhra Pradesh 5568.30 5497.37 1672 37336
27. Karnataka 3863.96 3872.13 1852 14971
28.  Goa 215.22 296.12 155 2467
29.  Lakshadweep 0.00 10.52 12 25
30. Kerala 2910.66 2928.85 1629 9195
31. Tamil Nadu 7383.44 7164.15 3228 43473
32.  Puducherry 164.32 79.22 72 361
33.  Aand N Islands 83.22 116.47 204 552
ToTAL 101022.92 105783.66 55135 495523
2012-13

1. Jammu and Kashmir 3667.37 3413.99 2036 17452
2. Himachal Pradesh 1449.60 1350.84 916 4522
3. Punjab 1691.03 1417.92 770 5206
4. UT Chandigarh 135.38 68.63 55 239
5. Uttarakhand 1979.18 2043.16 1426 8368

6. Haryana 1898.29 1511.38 927 4867
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1 2 3 4 5 6
7. Delhi 368.98 133.52 161 1284
8. Rajasthan 6737.25 6223.97 2623 21252
9. Uttar Pradesh 14789.65 12968.42 4529 49883
10.  Bihar 7234.44 7669.08 3150 19106
11.  Sikkim 216.09 88.49 49 283
12.  Arunachal Pradesh 290.74 296.50 261 2364
13.  Nagaland 1049.83 1101.32 436 5570
14.  Manipur 1057.31 1098.49 660 3541
15.  Mizoram 724.52 545.82 517 3201
16.  Tripura 2867.73 2441.35 1604 10228
17. Meghalaya 1194.87 869.07 458 2160
18.  Assam 6614.04 5801.15 7336 26976
19.  West Bengal 7326.41 7382.49 6632 52624
20.  Jharkhand 3396.37 3423.46 2297 11466
21.  Odisha 7937.60 7518.67 3735 29937
22.  Chhattisgarh 4456.80 3714.39 1748 12026
23.  Madhya Pradesh 9831.73 9097.43 3201 27825
24.  Gujarat* 5640.48 3304.67 1066 11095
25. Mabharashtra ** 6875.19 6794.14 3640 22358
26.  Andhra Pradesh 7190.36 5655.41 1968 17982
27. Karnataka 6318.62 3580.73 1251 10103
28.  Goa 387.68 83.87 46 355
29.  Lakshadweep 0 0 0 0
30. Kerala 3265.49 3343.35 1872 12396
31. Tamil Nadu 6084.27 4916.28 2244 32723
32.  Puducherry 17.00 83.79 54 294
33.  Aand N Islands 149.75 124.62 216 560

ToraL 122844.05 108066.40 57884 428246
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2013-14

1 2 3 4 5 6

1. Jammu and Kashmir 2994.07 3221.92 1849 11818
2. Himachal Pradesh 1742.71 1613.86 1112 5307
3. Punjab 2993.38 2472.08 942 7536
4. UT Chandigarh 202.70 59.11 55 385
5. Uttarakhand 2246.04 2099.99 1236 7335
6. Haryana 1550.54 2074.98 939 6352
7.  Delhi 0 164.75 142 1136
8. Rajasthan 3331.20 4056.87 1278 13280
9. Uttar Pradesh 13988.57 15117.55 4358 43449
10.  Bihar 8136.60 7725.19 3121 20043
11.  Sikkim 0 108.09 66 255
12.  Arunachal Pradesh 963.25 889.42 657 6570
13.  Nagaland 1882.67 1125.76 419 4365
14.  Manipur 1750.20 1591.34 733 5277
15.  Mizoram 1210.87 886.40 777 5050
16.  Tripura 1109.32 2227.40 1307 9175
17. Meghalaya 759.19 571.46 414 1037
18. Assam 3619.41 7397.40 8279 24555
19.  West Bengal 6017.77 5596.67 3273 24189
20.  Jharkhand 4508.29 4533.09 2612 13060
21.  Odisha 3629.32 4231.41 2222 20482
22.  Chhattisgarh 2559.67 1891.21 867 4435
23.  Madhya Pradesh 9038.13 7981.76 2463 19449
24.  Gujarat* 2522.22 4401.80 914 13420
25.  Mabharashtra ** 4327.19 4737.63 2116 14869
26.  Andhra Pradesh 3036.32 4610.54 1453 18170
27. Karnataka 5295.41 7837.31 2760 25261

28.  Goa 0 89.64 42 214
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1 2 3 4 5 6
29.  Lakshadweep 0 0 0 0
30. Kerala 2710.19 2756.94 1505 11507
31. Tamil Nadu 5839.78 5287.64 2269 29496
32.  Puducherry 484.25 43.17 43 181
33. A& N Islands 387.02 172.59 237 887

TotaL 98836.38 107574.97 50460 368545

2014-15 (as on 31.10.2014)

1. Jammu and Kashmir 3368.84 711.24 445 2672
2. Himachal Pradesh 1991.88 666.51 343 1781
3. Punjab 2993.38 2000.08 675 4050
4. UT Chandigarh 405.40 19.74 17 88
5. Uttarakhand 2246.04 676.21 396 2230
6.  Haryana 3101.28 786.83 318 1590
7. Delhi 1161.61 27.56 23 120
8. Rajasthan 6662.38 1521.19 608 4119
9. Uttar Pradesh 17073.57 4089.39 1335 13041
10. Bihar 11073.19 319.86 123 976
11.  Sikkim 638.59 00 00 00
12.  Arunachal Pradesh 1926.51 00 00 00
13.  Nagaland 1882.67 00 00 00
14.  Manipur 1750.20 189.52 71 576
15.  Mizoram 1210.87 00 00 00
16. Tripura 1387.58 00 00 00
17. Meghalaya 1518.37 460.74 165 1320
18.  Assam 7238.82 1215.90 1202 3456
19.  West Bengal 6017.77 1653.70 1009 8153
20.  Jharkhand 5887.94 1128.29 608 3040
21.  Odisha 7258.63 1630.82 922 6754
22.  Chhattisgarh 4520.12 171.59 67 391
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1 2 3 4 5 6
23.  Madhya Pradesh 10170.42 1769.76 555 4440
24.  Gujarat* 5150.22 2898.16 588 5463
25. Mabharashtra ** 7985.19 1473.78 639 4397
26.  Andhra Pradesh 3522.13 494.06 115 1847
27. Telangana 2550.51 304.88 110 1091
28. Karnataka 5295.41 1618.11 721 6013
29. Goa 633.60 00 00 00
30. Lakshadweep 1082.31 00 00 00
31. Kerala 2710.19 1348.24 683 4862
32.  Tamil Nadu 5839.78 1875.99 818 9959
33.  Puducherry 968.50 2.94 2 7
34.  Andaman & Nicobar 776.13 00 00 00
Islands
ToraL 138000.00 29055.09 12558 92236

# including un-utilized balance funds of previous year.
* including Daman and Diu.

** including Dadra and Nagar Haveli
Rise in low skilled workers going abroad

2112. SHRI A. K. SELVARAJ: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(a) whether it is a fact that there has been a sharp rise in low skilled workers

going abroad, if so, the details thereof; and

(b) whether there has been a marginal rise in emigration by Indians in 2013 and
if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF OVERSEAS INDIAN
AFFAIRS [GENERAL (RETD.) V.K. SINGH]: (a) No Sir. During the last three years
i.e. 2011-12, 2012-13, 2013-14 and current year upto 31st October, 2014, the number
of Emigration Clearance granted to Emigration Check Required (ECR) passport holders
emigrants going to ECR countries as low-skilled/unskilled workers is 55950, 60501,
57085 and 46793, respectively.

(b) Yes, Sir. There has been a marginal rise in the number of Emigration Clearance
granted to emigrants going to Emigration Check Required (ECR) countries in the year
2013-14 is 820947, which is higher in number than the previous year 2012-13 which
is 776672.
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Voting rights to NRIs

12113. DR. SANJAY SINH: Will the Minister of OVERSEAS INDIAN AFFAIRS

be pleased to state:

(a) the number of Non-Resident Indians all over the world, and the number of

such persons who have right to cast vote under People's Representative Act, 1950;

(b) the number of Non-Resident Indians who have enrolled their names in the
voter lists and the details thereof particularly that of Assam and Uttar Pradesh,

State-wise;

(c) the number of Non-Resident Indians who have used their franchise so far;

and

(d) the plan being formulated by Government to enrol Non-Resident Indians as

voters and to encourage them to cast their votes at polling booths?

THE MINISTER OF STATE IN THE MINISTRY OF OVERSEAS INDIAN
AFFAIRS [GENERAL (RETD.) V.K. SINGH]: (a) and (b) As per data compiled
in May, 2012, the estimated number of NRIs is 1,00,37,761. All NRIs who fulfill
eligibility criteria of Section 20A of the Representation of People Act, 1950 have right
to enroll as overseas electors and cast their vote. So far 11,846 NRIs have enrolled as
overseas electors. The State-wise list of overseas electors is given in the Statement.
(See below).

(¢) No such information is available.

(d) The Indian Missions in major Indian diaspora countries have been addressed to
facilitate NRI enrolment through distribution of Form 6-A for registration, distribution
of material on NRI registration, dissemination of information about ECI/CEO’s
website for proper acquaintance with the process and procedure besides nominating
nodal officers for the purpose. The Chief Electoral Officers have since been directed
to promote registration of NRIs through dissemination of information and targeted
campaign. Increasing NRI registration has been included as one of the objectives set
out in the ‘Systematic Voter Education and Electoral Participation (SVEEP)-II’ project
document. Under the project ‘Targeted programmes/communication interventions
for registration of NRIs and Service Voters’ have been carried out by the Chief
Electoral Officers.

+Original notice of the question was received in Hindi.
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S1.No. Name of State /UT Overseas Indian Electors
Men Women Total
1 2 3 4 5
1. Andhra Pradesh 1 0 1
2. Arunachal Pradesh 0 0 0
3.  Assam 0 0 0
4.  Bihar 0 0 0
5. Chhattisgarh 1 1 2
6. Goa 19 8 27
7.  Gujarat 5 2 7
8. Haryana 10 2 12
9. Himachal Pradesh 1 1 2
10.  Jammu and Kashmir 0 0 0
11.  Jharkhand 0 0 0
12.  Karnataka 0 0 0
13.  Kerala 10878 570 11448
14. Madhya Pradesh 4 2 6
15.  Maharashtra 0 0 0
16.  Manipur 0 0 0
17. Meghalaya 0 0 0
18.  Mizoram 0 0 0
19. Nagaland 0 0 0
20.  Odisha 0 0 0
21.  Punjab 81 57 138
22.  Rajasthan 1 0 1
23.  Sikkim 1 0 1
24.  Tamil Nadu 66 46 112
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1 2 3 4 5
25.  Tripura 0 0 0
26.  Uttarakhand 0 0 0
27.  Uttar Pradesh 1 0 1
28.  West Bengal 3 1 4
29.  Aand N Islands 0 0 0
30. Chandigarh 3 3 6
31.  Daman and Diu 7 2 9
32.  Dand N Haveli 0 0 0
33.  NCT of Delhi 10 3 13
34.  Lakshadweep 0 0 0
35.  Puducherry 48 8 56

TotaL 11140 706 11846

Present status of Whistleblowers Protection Act, 2011
2114. SHRI D. RAJA: Will the PRIME MINISTER be pleased to state:
(a) the present status of the Whistleblowers Protection Act, 2011;

(b) whether the Whistleblowers Protection Act, 2011 has not come into force till
date as Government has not notified the rules in the official gazette, if so, the reasons
for not prescribing rules for the Act and the date by which the department would

promulgate rules to carry out the provisions of the law;

(c) the date by which the Whistleblowers Protection Act, 2011 would come into

force; and

(d) the number of Whistleblowers who have been victimized or killed since May
12, 2014 ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (c) The Whistle
Blowers Protection Bill, 2011 was passed by the Lok Sabha on 27th December, 2011.
The Bill as passed by Lok Sabha was finally passed by Rajya Sabha on 21st February,
2014 and received the assent of the President on 9th May, 2014. As the Bill was taken
up on the last day of the last Session of the 15th Lok Sabha, the official amendments

to the Bill (aimed at safeguarding against disclosures affecting sovereignty and integrity
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of India, security of the State, etc.) were not moved. The proposed amendments are
of crucial nature and, therefore, the Act can be brought into force only after necessary
amendments are carried out.

(b) Rules under the Act can be notified only after the Act is brought into force.

(d) While there are media reports that some persons have been victimised,
assaulted or killed allegedly for their role as RTI activists/whistleblowers, however,
the same could not be confirmed. In so far as complainants/whistleblowers under the
Public Interest Disclosure and Protection of Informers Resolution (PIDPIR) is concerned,
the Central Vigilance Commission (CVC) has informed that, as the designated
authority under the PIDPIR, it has not come across any incident of killing/attack of
the complainant since May 12, 2014. As per information furnished by the CVC, only
two complaints regarding alleged harassment/victimization have been received by CVC
from complainants under the PIDPI Resolution since May 12, 2014, i.e., one received
on 13th May, 2014 and another received on 30th September, 2014.

Whistleblowers, Protection Act, 2014
2115. SHRI HUSAIN DALWAI: Will the PRIME MINISTER be pleased to state:

(a) whether the Whistleblowers' Protection Act, 2014 has come into force, if so,

when;

(b) whether Rules under the above Act have been framed, if so, the details thereof,

if not, reasons therefor; and

(¢) whether Government has amended the Public Interest Disclosure and Protection
of Informers (PIDPI) Resolution (No.89) of April, 2004, if so, when and the reasons

to move amendment after the coming into force of the above Act ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) The Whistle Blowers
Protection Bill, 2011 was passed by the Lok Sabha on 27th December, 2011. The Bill
as passed by Lok Sabha was finally passed by Rajya Sabha on 21st February, 2014
and received the assent of the President on 9th May, 2014. As the Bill was taken up
on the last day of the last Session of the 15th Lok Sabha, the official amendments to
the Bill (aimed at safeguarding against disclosures affecting sovereignty and integrity
of India, security of State, etc.) were not moved. The proposed amendments are of
crucial nature and, therefore, the Act can be brought into force only after necessary

amendments are carried out.

(b) Rules under the Act can be notified only after the Act is brought into force.
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(¢) The Government has amended the Public Interest Disclosure and Protection
of Informers (PIDPI) Resolution dated 21st April, 2004, vide amendment Notification
No. 371/4/2013-AVD.II dated 14th August, 2013 published in the Gazette of India
(Extraordinary) dated 29th August, 2014. At that point of time, the Whistleblowers
Protection Bill, 2011, as passed by the Lok Sabha was pending in the Rajya Sabha.
The workload in Central Vigilance Commission, which is the Designated Agency
for receiving complaints from Whistleblowers under the Resolution, has increased
considerably over the years and the number of complaints received by the Commission
under PIDPI has also increased over the years. Therefore, a need was felt to designate
additional authorities for receiving complaints under PIDPI. It was decided to designate
Chief Vigilance Officer (CVO) of each Ministry/Department of the Government of
India as the “Designated Authority” to receive complaints under the PIDPI Resolution.

Hence the amendment of the Resolution.
Vacancy in Government jobs

2116. SHRI NARENDRA KUMAR KASHYAP: Will the PRIME MINISTER

be pleased to state:

(a) the number of posts lying vacant in different Ministries of the Central

Government, category-wise and Ministry-wise as on September, 2014;

(b) the efforts made to fill up the said vacancies and the reasons for not filling

up them;

(c) whether there is any plan of Government to transfer the vacant posts of SCs/
STs and OBCs under the general category in case no candidate found suitable, if so,
the details thereof; and

(d) whether any committee has been constituted to carry out in-depth analysis of
the reasons for such backlogs vacancies and if so, the measures suggested to ameliorate

this situation ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) General
instructions have been issued by this Department in June, 2013 to all concerned to make
concerted efforts to fill up the backlog reserved vacancies. As per information received
by this Department, during April 2012 to October 2014, 9151 backlog vacancies of
Scheduled Castes, Scheduled Tribes and Other Backward Classes were filled up by
some major departments/Ministries which include their attached and subordinate offices

and also banks/financial institutions.

+Original notice of the question was received in Hindi.



Written Answers to [11 December, 2014] Unstarred Questions 197

(¢) There is no such proposal to fill up the backlog vacancies of SCs/STs and
OBCs with general category candidates.

(d) Government constituted a Committee in July 2013 under the Chairmanship of
Secretary, Ministry of Social Justice and Empowerment to make an in depth analysis
of the reasons for backlog of filling up of reserved vacancies and suggest measures to
enhance the employability of reserved category candidates. The Committee submitted

its report and the major recommendations of the Committee included the following:

(1) measures for upgrading the employment potential of SC, ST and OBC

candidates in all groups.

(i)  to constitute expert committees comprising in-house officers to study
the root causes of the problem and to initiate measures to remove such

factors.
(ili)  to improve pre-employment training or on-the-job preparatory training.

(iv)  schemes for educational empowerment, upgradation of skills, vocational

training etc.

Subsequent to the receipt of the recommendations of this Committee, the matter has
been examined by this Department and time bound action plan has been finalized and

intimated to all concerned Departments/Ministries on 20.11.2014 for implementation.
Introduction of Bio metric attendance
2117. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the PRIME MINISTER be pleased to state:

(a) whether there is a plan to introduce Aadhaar-Enabled Bio-metric Attendance
System (AEBAS) in Government offices, if so, the details thereof;

(b) whether it would apply to all attached and subordinate offices of the

Government of India;

(c) whether it would be applied in all the places all over the country, or only in

Delhi/New Delhi area, if so, the reasons for doing so; and

(d) whether manual system of attendance would still continue or would be

discontinued, with details ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) Yes, Sir. It has
been decided to use an AADHAAR Enabled Bio-metric Attendance System (AEBAS) in
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all offices of the Central Government, including attached/sub-ordinate Offices, in India.
A copy of the Office Memorandum dated 21st November, 2014 regarding introduction
of AEBAS issued by the Government is given in the Statement (See below).

(c) and (d) The system will be installed in the offices located in Delhi/New Delhi
by 31 st December 2014. In other places this will be installed by 26th January 2015.

The manual system of marking of attendance will be phased out accordingly.
Statement

No: 11013/9/2014- Estt (A-III)
Government of India
Ministry of Personnel, Public Grievances and Pensions

Department of Personnel & Training
New Delhi, dated 21st November 2014
OFFICE MEMORANDUM
Sub: Introduction of AADHAAR Enabled Bio-metric Attendance System

It has been decided to use an AADHAAR Enabled Bio-metric Attendance System
(AEBAS) in all offices of the Central Government, including attached/sub-ordinate
offices, in India. The system will be installed in the offices located in Delhi/New Delhi
by 31st December 2014. In other places this may be installed by 26th January 2015.

2. The equipment will be procured by the Ministries/Departments as per
specifications of DeitY on DGS&D Rate Contract from authorized vendors. The
expenditure will be met by the Ministries/Departments concerned under their O.E. The

manual system of attendance may be phased out accordingly.

3. The Department of Electronics and Information Technology (DeitY) will
provide the technical guidance for installing the system. The equipment already procured
by DeitY have a built in AMC of three years. The Ministries/Departments may ensure

that the equipment being procured by them have similar provision.

4. Biometric attendance system is only an enabling platform. There is no change
in the instructions relating to office hours, late attendance etc. which will continue to
apply. As per extant instructions, (contained in DoPT O.M. No: 28034/8/75- Estt-A
dated 04-07-1975; No:28034/10/75-Estt-A dated 27-08-1975; No: 28034/3/82- Estt-A
dated 05-03-1982) half-a-day’s Casual Leave should be debited for each day of late
attendance, but late attendance upto an hour, on not more than two occasions in
a month, and for justifiable reasons may be condoned by the competent authority.

In addition to debiting Casual Leave (or Earned Leave, when no CL is available).
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Disciplinary action may also be taken against Government servants who are habitually

late. Early leaving is also to be treated in the same manner as late coming.
5. These orders come into force with immediate effect.

6. All Ministries/Departments are requested to bring this to the notice of all

concerned.
(J.A.Vaidyanathan)
Director (Establishment)
Tel: 23093179
To:

All Ministries/Departments (As per standard list)
Reduction in upper age limit and attempts for UPSC exam

2118. SHRI M.P. ACHUTHAN
SHRI A.K. SELVARAI:
SHRI D. RAJA:
SHRI D. KUPENDRA REDDY:

Will the PRIME MINISTER be pleased to state:

(a) whether Government is considering to reduce the upper age limit and number
of attempts of applicants for civil service examination with effect from 2015, if so,
the details thereof; and

(b) whether there would be an additional two years for physically challenged

candidates in each category, if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) At present,

no such proposal is under consideration of the Government.
Exemption from routine transfer

2119. SHRI A. K. SELVARALI:
SHRI PANKAJ BORA:

Will the PRIME MINISTER be pleased to state:

(a) whether Government proposes to exempt the personnel having an Autistic
child and elderly parents from routine transfer to take care of them, if so, the details

thereof; and
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(b) the details of proposals pending in different PSUs, requesting to return to
home sector ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) Department of
Personnel and Training has issued an Office Memorandum No. 42011/3/2014-Estt. (Res)
dated the 6th June, 2014 and 17th November, 2014 exempting a Government employee,
who is also a care giver of disabled child from the routine exercise of transfer/rotational
transfer subject to the administrative constraints. These Office Memorandums stipulate
that the word ‘disabled’ includes (i) blindness or low vision (ii) hearing impairment
(iii) locomotor disability or Cerebral Palsy (iv) leprosy cured (v) mental retardation

(vi) mental illness and (vii) multiple disabilities (viii) Autism.
(b) No Centralized data is maintained in this regard.
Complaints received in PMO

12120. SHRI RAMDAS ATHAWALE: Will the PRIME MINISTER be pleased

to state:

(a) the average number of public complaints received in the Prime Minister’s

office per month;

(b) the number of the complaints redressed and the number of complaints lying
pending as on date along with the dates of their pendency;

(c) the nature of these complaints and out of them the number of the complaints
related to the Capital of Delhi; and

(d) whether Government proposes to set up the system for public grievances
redressal at the block level/district level ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) to (c) Around 23,000
petitions are received every month in the Prime Minister’s Office. Public Wing of the
PMO processes the petitions received from the citizens as per the prescribed guidelines
and forwards the actionable petitions to the Secretaries of the Ministries/Departments
of the Government of India and Chief Secretaries of the State Governments for taking
action as appropriate. The redressal of the grievance of the Citizen is done by the

concerned authorities to whom the petitions are forwarded.

(d) The Government has already established an internet based Centralized Public
Grievance Redress and Monitoring System (CPGRAMS) to facilitate citizens to lodge

their grievances from anywhere, anytime for redressal.

+Original notice of the question was received in Hindi.
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Increase in retirement age

12121. SHRI MAHENDRA SINGH MAHRA: Will the PRIME MINISTER be
pleased to state:

(a) whether Government has decided to increase the retirement age of Central
Government employees from 60 years to 62 years, if not, by when such a decision

is expected to be taken;

(b) whether such a decision would not result in reduction of employment
opportunities to the educated youth of the country; and

(c) if so, the details of rationale for increasing the retirement age ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) No, Sir.

(b) and (c¢) Do not arise.
Review of recruitment procedure for IAS
2122. SHRI AVINASH PANDE: Will the PRIME MINISTER be pleased to state:

(a) whether Government is planning to review to recruitment procedures to permit
lateral entries based on professional experience from the private sector into the Indian
Administrative Services (IAS), if so, details thereof; and

(b) if not, the measures being taken by Government to make up for the shortage
of officers and fill up vacant posts in civil services ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) In order
to address the issue of shortage of IAS officers in Regular Recruitment quota, the
Government has increased annual intake from 55 in Civil Service Examination
(CSE) 1998 to 180 in CSE 2013. Further, the Government has sensitized the States
Governments to send complete and updated proposals to Union Public Service

Commission for selection of suitable officers for promotion quota of IAS.

Further, no proposal to permit lateral entry into Indian Administrative Service
(IAS) is currently under consideration of the Government.

Help to retiring employees
2123. SHRI S. THANGAVELU: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that about 40,000 employees retires from Central

Government every year;

+Original notice of the question was received in Hindi.
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(b) whether Government has prepared a plan to help retiring employees transit

smoothly to their post retirement period;

(c) whether Government has also initiated a pre-retirement counseling as many

are unable to settle into a retired life after years of active service; and

(d) whether one of the suggestions before Government is to use them for

evaluation of development schemes in the country ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) As per the information
received from various Ministries, around 1.75 lakhs employees retire from Central

Government every year.

(b) to (d) Department of Pension and Pensioners’ Welfare has launched an initiative
on a pilot basis for 2000 pensioners to help in the individual in transiting smoothly
to a post retirement life and to channelize energy, experience and skill of retired and
retiring Government personnel into meaningful voluntary work. Various options are

being offered to the pensioners for useful interventions in society.

One of the components under the initiative, is to conduct pre-retirement counseling
workshop to help the retiring Central Government civil employees to transit smoothly
into post retirement phase. The workshop focuses upon the following aspects
(i) formalities necessary for timely payment of retirement benefits (ii) motivation
for post retirement activities and (iii) CGHS facilities after retirement (iv) advice on

financial matters, etc.
RTI related deaths

2124. SHRI RONALD SAPA TLAU: Will the PRIME MINISTER be pleased to

state:

(a) the number of RTI related deaths occurred in the country so far, the details

thereof, year and State/UT-wise; and

(b) whether any assessment has been done on the effectiveness of RTI and whether

it has served its intended purpose, the details thereof and the fate of RTI ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) There are some
unconfirmed media reports that some people have been killed allegedly due to their

role as RTI activists.

(b) A study was conducted during the year 2008-2009 through an independent
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organization to assess the key issues and constraints in implementation of the Right to
Information Act, 2005. The report on the implementation of the RTI Act, 2005 points
out that there was inadequate planning by the public authorities in regard to supply of
information; awareness about the Act in rural areas is much less than in urban areas;
awareness amongst women is much less than men; the gap in implementation of the
Act is because of lack of clear accountability in respect of various functionaries etc.
In this regard, the study recommended measures for improving awareness on right to
information; improving convenience in filing information requests; improving efficiency
of the Information Commissions, enhancing accountability and clarity of various

stakeholders, etc.

The Government has taken steps to build the capacity of the demand and supply
side through training, on-line certificate course, and publication of guides on the
Right to Information Act. Awareness Generation has been undertaken through print,
electronic, outdoor media and workshops. An RTI Logo has also been designed and
propagated widely. The Government apart from a number of clarificatory orders has
also issued an OM No. 1/18/2007-IR dated 21st September, 2007 and 1/6/2011-IR
dated 15th April, 2013 impressing upon the public authorities to disclose maximum
information proactively so that citizens need not resort to filing of RTI applications

to access information available with the public authorities.
Mistake in Hindi translation in exam conducted by UPSC in August, 2014
12125. SHRI MOTILAL VORA: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that there has been complaints regarding mistakes in the
Hindi translation in the exam conducted by UPSC for selection to IAS, IPS and IFS
in August, 2014;

(b) if so, whether a committee was constituted to look into these complaints and

also to address the same;

(c) whether Government has received the report of the committee, if so, the major

recommendations of the committee; and

(d) the steps being taken by Government to ensure that the future of Hindi belt

students is not spoiled due to mistake in the Hindi translation ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) The Central

Government has received a few representations on the issue of Hindi Translation of

+Original notice of the question was received in Hindi.
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bilingual question papers of the Civil Services (Preliminary) Examination conducted on
24th August, 2014 by Union Public Service Commission (UPSC). UPSC has constituted
a three member committee on 05.09.2014 under the Chairmanship of Prof. Purushottam
Agrawal, former Member, UPSC and former Professor, School of Languages, Jawaharlal
Nehru University, Delhi.

(c) and (d) The report of the Committee has been received by the Government. The
Committee in its report has suggested various measures to improve Hindi translation
of bilingual question papers. UPSC has examined the report of the Committee and

has taken steps to make the Hindi translation user friendly.
Poverty in country as per UN Study Report

2126. SHRI BAISHNAB PARIDA: Will the Minister of PLANNING be pleased

to state:

(a) whether as per UN Study Report, India is home to the extreme poor, if so,

the details thereof, the action plan to address this issue; and

(b) whether the UN report has cited certain reasons therefor and if so, the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING
(RAO INDERJIT SINGH): (a) United Nations Development Programme (UNDP) report
titled “The Millennium Development Goals Report 2014 states that “In 2010, one

third of the world’s 1.2 billion extreme poor lived in India alone.”

The Government has initiated various measures to improve the quality of life of the
people and to reduce poverty in the country through direct intervention by implementing
specific poverty reduction and mitigation programmes. This includes Pradhan Mantri
Jan-Dhan Yojana (PMJDY), Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS), National Rural Livelihoods Mission (NRLM), National Urban
Livelihoods Mission (NULM), Jawaharlal Nehru National Urban Renewal Mission
(JNNURM), Rajiv Awas Yojana (RAY), Indira Awas Yojana (IAY), National Health
Mission (NHM), Sarva Shiksha Abhiyan (SSA), Mid-Day Meal Scheme (MDMS),
Integrated Child Development Services (ICDS), Rajiv Gandhi National Drinking Water
Mission (RGNDWM), National Social Assistance Programme (NSAP), Swachh Bharat
Mission etc. These interventions are expected to yield better results over time in terms

of reduction in poverty in the country.

(b) The UNDP’s “The Millennium Development Goals Report 2014” has not cited

any particular reason for poverty in India.
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Backward districts in Uttar Pradesh

2127. SHRI JUGUL KISHORE: Will the Minister of PLANNING be pleased to

state:

(a) whether Government has identified socially and economically backward districts
of Uttar Pradesh, if so, the details thereof: and

(b) whether Government proposes to prepare any special scheme for development

of backward areas in Uttar Pradesh and if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING
(RAO INDERJIT SINGH): (a) and (b) The Government has approved the Backward
Regions Grant Fund (BRGF) for 272 districts of 27 States, including 35 districts
of Uttar Pradesh, to redress regional imbalances in development. These 35 districts
of Uttar Pradesh are covered under the district components of the BRGF to help
coverage and add value to other programs which are explicitly designed to meet
rural employment and infrastructural needs but require supplementation to address the
critical gaps. It endeavors at catalyzing development in backward areas by (a) providing
infrastructure (b) promoting good governance and agrarian reforms (c) converging
through supplementary infrastructure and capacity building. According to the goals
and aims of the BRGF, funds are being provided for these 35 identified districts of
Uttar Pradesh for supplementing and converging existing developmental inflows. The

list of these districts is given in the Statement (See below).

In addition, a special package for implementing Drought Mitigation Strategies
in 7 districts of Bundelkhand region of Uttar Pradesh is being provided under the State
component of the BRGF since 2009-10. These Districts are (1) Banda (2) Chitrakoot,
(3) Hamirpur, (4) Jalaun, (5) Jhansi, (6) Lalitpur and (7) Mahoba. For this component,
the allocation and release figures for last three (3) completed financial years is given
in the Statement-II.

Statement-1

Backward Region Grant Fund- District Component

Uttar Pradesh
L. Ambedkar Nagar 6. Barabanki
2. Azamgarh 7. Basti
3. Bahraich 8. Badaun
4. Balrampur 9. Chandauli
5. Banda 10. Chitrakoot
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I1. Etah 24, Mabharajganj
12. Farrukhabad 25. Mahoba
13. Fatehpur 26. Mirzapur
14. Gonda 27. Pratapgarh
15. Gorakhpur 28. Rae Bareli
16. Hamirpur 29. Sant Kabeer Nagar
17. Hardoi 30. Shravasti
18. Jalaun 31. Siddharth Nagar
19. Jaunpur 32. Sitapur
20. Kaushambi 33. Sonbhadra
21. Kheri 34. Unnao
22. Kushi Nagar 35. Kanshiram Nagar
23. Lalitpur
Statement-11

Bundelkhand package was sanctioned during 2009-10 for drought mitigation in
the Bundelkhand region. Region comprises of seven districts of Uttar Pradesh (Banda,

Chitrakoot, Hamirpur, Jalaun, Jhansi, Lalitpur and Mohoba).

The details of funds allocated to the State of Uttar Pradesh under the package

during last three years is given as under:

(X in crore)

Year Uttar Pradesh
Allocation Releases
2011-12 448.50 135.00
2012-13 774.91 207.04
2013-14 514.34 250.17

Middle class population in comparison to China

2128. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of PLANNING
be pleased to state:

(a) the reasons that India has just three per cent of global middle class when
compared to China’s one-third as per Credit Suisse’s Global Wealth Report, 2014;
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(b) the change compared to the figures of 2000; and

(c) if so, the efforts the Ministry is making to increase the number which would
ultimately increase the purchasing capacity of individuals and helps in moving the

economy ?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING
(RAO INDERIJIT SINGH): (a) and (b) According to the ‘Credit Suisse Global Wealth
Report 2014°, “the one billion adults in the USD 10,000-100,000 range are the “middle
class” in the context of global wealth”. As per the Report “India has just 3% of the
global middle class, and that share has changed very little during the past decade. In
contrast, China’s share of the middle class has doubled since 2000 and now covers

one-third of the global membership, ten times the share of India.”

(¢) The Government is implementing a number of programmes to improve the
quality of life of the people and to benefit the people at the lower end of the income
distribution. This includes Pradhan Mantri Jan-Dhan Yojana (PMJDY), Mahatma
Gandhi National Rural Employment Guarantee Scheme (MGNREGS), National Rural
Livelihoods Mission (NRLM), National Urban Livelihoods Mission (NULM), Jawaharlal
Nehru National Urban Renewal Mission (JNNURM), Rajiv Awas Yojana (RAY), Indira
Awas Yojana (IAY), National Health Mission (NHM), Sarva Shiksha Abhiyan (SSA),
Mid-Day Meal Scheme (MDMS), Integrated Child Development Services (ICDS), Rajiv
Gandhi National Drinking Water Mission (RGNDWM), National Social Assistance
Programme (NSAP), Swachh Bharat Mission etc. All the policy initiatives of the
Government which have led to higher GDP growth in the country have individually
and collectively contributed to raising the living standards of people over a period of

time and to the decline of absolute poverty and inequality.
Implementation of SCSP/TSP

2129. SHRI MOHD. ALI KHAN: Will the Minister of PLANNING be pleased

to state:

(a) whether Government has issued guidelines for proper implementation of
Scheduled Castes Sub-Plan (SCSP) and Tribal Sub-Plan (TSP);

(b) if so, the details thereof and its implementation status thereof, Ministry-wise,

during each of the last three years and the current year under each scheme; and

(c) the violations took place so far and reasons for such violation and action taken

by the Government so far along with corrective measures being taken in this regard?
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THE MINISTER OF STATE OF THE MINISTRY OF PLANNING
(RAO INDERIJIT SINGH): (a) Yes, Sir, Planning Commission has issued guidelines
for proper implementation of Scheduled Castes Sub-Plan (SCSP) and Tribal Sub-Plan
(TSP) from time to time.

(b) Detail guidelines are available in the website of the Planning Commission
link; http.//planningcommission.nic.in/sectors/social php?sectors=social. Scheme-wise
details and status of implementation for Central Ministries/Departments is available
respectively for SCSP and TSP in the Statement 21 and 21-A, of the Expenditure
Budget Volume-I, from 2011-12 onwards.

(¢) Planning Commission has not received any report regarding violation of

guidelines by Central Ministries/Departments.
Allocation to State Governments for maintenance of slums

12130. SHRI RAMDAS ATHAWALE: Will the Minister of PLANNING be pleased

to state:

(a) whether funds have been allocated to the State Governments for other schemes
also along with the maintenance of slums, necessary basic facilities for the people in
the urban areas and getting other development work done during last and current five

year plan, if so, the State-wise details thereof; and

(b) the amount allocated to State Governments by the Central Government, State-
wise, during last and current five year plan along with the dates of these allocation

and the names of these schemes ?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING
(RAO INDERIJIT SINGH): (a) and (b) Government of India is providing assistance
to the State Governments for slum rehabilitation and improvement in other amenities.
Under the Eleventh plan, the main scheme for providing assistance for slum
rehabilitation and improving basic amenities in urban areas was the Jawaharlal Nehru
National Urban Renewal Mission (JNNURM). Under this scheme, central assistance for
projects of water supply, sanitation urban transport, solid waste management etc. were
provided. For rehabilitation of slums, the scheme had two specific components, namely
Basic Services to the Urban Poor (BSUP) which was implemented in 65 Mission
cities which are relatively larger cities including state capitals. The other component

was the Integrated Housing and Slum Development Programme (IHSDP) which was

+Original notice of the question was received in Hindi.
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implemented in non-Mission cities. Under Eleventh plan, for slum rehabilitation, pilot

programme of Rajiv Awaas Yojana was also launched in the last two year of plan.

Under the Twelfth plan, for slum rehabilitation, Rajiv Awaas Yojana has been
launched after incorporating the learning’s from its pilot phase. Under this scheme,
central fund for slum rehabilitation is provided. Under RAY, assistance is extended to
the States willing to assign property rights to slum dwellers and to undertake other
pro- poor reforms. Besides this, Ministry of Housing and Urban Poverty Alleviation
has launched National Urban Livelihood Mission (NULM) for Twelfth Five Year
Plan by recasting SISRY on 24.9.2013. The scheme also mandates undertaking a few
pro-poor urban reforms like providing of the property rights to the slum dwellers,
reserving land for housing for economically weaker section etc. After launching of
RAY under the Twelfth plan, BSUP and IHSDP components of JnNURM have been
discontinued. In addition, under the Twelfth plan, Government has also launched
National Urban Livelihood Mission under which urban poor are assisted for gainful
self-employment and skill based employment opportunities. The scheme also has a
component of providing assistance to the States for construction and maintenance
of shelter of homeless. The details of State-wise allocation under JnNURM is given
in the Statement-I (See below). and that of NULM are given in the Statement-II
(See below). The details of State wise approved outlay allocated to the State
Governments during the Eleventh Five Year Plan and for the first two years of the

Twelfth Five Year Plan are given in the Statement-III.
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Statement-I11

State-wise releases of NULM

Unstarred Questions

(X in crores)

S1.No. State/UT NULM
2012-13 2013-14

1. Andhra Pradesh 28.19

2. Arunachal Pradesh 1.3 2.42

3. Assam 34.29 34.66

4.  Bihar 19.34 23.52

5. Chhattisgarh 27.39 9.91

6. Goa 3.2 9.59

7. Gujarat 48.96 26.64

8. Haryana 3.36 1.66

9.  Himachal Pradesh 2.96 52.23
10.  Jammu and Kashmir 17.82 1.88
11.  Jharkhand 50.58 6.08
12.  Karnataka 26.35 2.18
13.  Kerala 71.15 36.56
14.  Madhya Pradesh 103.52 30.57
15.  Mabharashtra 4 47.25
16.  Manipur 2.35 90.74
17. Meghalaya 6.53 2.41
18.  Mizoram 4.43 4.34
19.  Nagaland 16.69 4.37
20.  Odisha 0.38 4.45
21.  Punjab 13.44 23.04
22.  Rajasthan 19.77 18.2
23.  Sikkim 1.75 0.66
24.  Tamil Nadu 112.69 59.22
25.  Tripura 85.61 65.8
26.  Uttar Pradesh 47.07 94.87
27.  Uttaranchal 6.26 6.54
28.  West Bengal 75.01 58.12
29.  Delhi
30.  Puducherry

GranD ToTAL 834.39 717.91
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(X in lakhs)

S1.No. Name of States/UTs Allocation Central Funds
2014-15 Released in 2014-15
1 2 3 4
Budget under MH: 3601 for States/UTs
1. Andhra Pradesh 5573.83 0.00
2. Bihar 4518.44 0.00
3. Chhattisgarh 2201.69 1487.91
4. Gujarat 10932.87 5170.21
5. Goa 91.94 62.11
6. Haryana 3571.39 1607.60
7. Himachal Pradesh 250.13 0.00
8. Jammu & Kashmir 1449.95 0.00
9. Jharkhand 3295.80 0.00
10.  Karnataka 9484.48 5229.03
I1.  Kerala 1855.84 0.00
12.  Madhya Pradesh 7812.59 3205.22
13.  Maharashtra 22814.89 0.00
14.  Odisha 2308.77 1230.67
15.  Punjab 3846.35 0.00
16.  Rajasthan 6532.15 2766.96
17.  Tamil Nadu 10730.45 5711.39
18. Telangana 5692.60 0.00
19.  Uttarakhand 962.76 0.00
20.  Uttar Pradesh 15797.72 4655.31
21. West Bengal 10474.40 3442.02
ToraL: MH:3601 130199.04 34568.43
Budget under MH: 3602 for UTs with legislature

1. NCT of Delhi 5353.04 0.00
2. Puducherry 342.12 0.00
ToraL MH:3602 5695.16 0.00
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1 2 3 4

Budget under MH: 3475 for UTs without legislature

1. Aand N Islands 55.08 0.00
2. Chandigarh 537.58 282.32
3. Dand N Haveli 50.09 0.00
4. Daman and Diu 34.80 0.00

TotaL MH:3475 677.55 282.32

Budget under MH: 2552 for North Eastern States including Sikkim

1.  Assam 5375.77 0.00
2. Arunachal Pradesh 716.53 0.00
3. Manipur 1018.54 0.00
4. Meghalaya 799.26 0.00
5. Mizoram 1307.05 851.52
6. Nagaland 953.84 532.25
7. Sikkim 276.91 152.21
8. Tripura 1261.65 0.00
ToraL MH:2552 11709.55 1535.98

GRraND ToTAL 148281.30 36386.73

Statement-IT1

The details of State-wise approved outlay allocated to the State Governments during
the Eleventh Five Year Plan and for the first two years of Twelfth Five Year Plan.

(X in crore)

SI. States/UTs Annual Annual Annual Annual Annual
No. Plan Plan Plan Plan Plan
2007-08 2008-09 2009-10 2010-11 2011-12

Approved Approved Approved Approved  Approved

Outlay Outlay Outlay Outlay Outlay
1 2 3 4 5 6 7
1. Andhra 30500.00  44000.00  33496.75  36800.00  43000.00
Pradesh
2. Arunachal 1320.00 2264.60 2100.00 2500.00 3200.00
Pradesh

3. Assam 3800.00 5011.51 6000.00 7645.00 9000.00
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1 2 3 4 5 6 7

4. Bihar 10200.00  13500.00  16000.00  20000.00  24000.00
5. Chhattisgarh 7413.72 9600.00  10947.76 13230.00 16710.00

6. Goa 1430.00 1737.65 2240.00 2710.00 3320.00

7. Gujarat 16000.00  21000.00  23500.00 30000.00 38000.00

8. Haryana 5300.00 6650.00 10000.00 18260.00 20358.00

9. Himachal 2100.00 2400.00 2700.00 3000.00 3300.00
Pradesh

10. Jammu and 4850.00 5512.97 5500.00 6000.00 6600.00
Kashmir

11.  Jharkhand 6676.00 8015.00 8200.00 9240.00 15322.75

12. Karnataka 17782.58  26188.53  29500.00 31050.00 38070.00

13. Kerala 6950.00 7700.47 8920.00 10025.00 12010.00

14. Madhya 12011.00 14182.61 16174.17 19000.00 23000.00
Pradesh

15. Maharashtra 20200.00  25000.00  35958.95  37916.00  42000.00

16.  Manipur 1374.31 1660.00 2000.00 2600.00 3210.00
17. Meghalaya 1120.00 1500.00 2100.00 2230.00 2727.00
18.  Mizoram 850.00 1000.00 1250.00 1500.00 1700.00
19.  Nagaland 900.00 1200.00 1500.00 1500.00 1810.00
20. Odisha 5105.00 7500.00 9500.00 11000.00 15200.00
21. Punjab 5111.00 6210.00 8600.00 9150.00 11520.00
22. Rajasthan 11638.86  14000.00  17322.00  24000.00 27500.00
23.  Sikkim 691.14 852.00 1045.00 1175.00 1400.00

24. Tamil Nadu 14000.00  16000.00  17500.00  20068.00 23535.00
25.  Tripura 1220.00 1450.00 1680.00 1860.00 1950.00
26. Uttar Pradesh  25000.00  35000.00  39000.00  42000.00  47000.00
27. Uttarakhand 4378.63 4775.00 5800.81 6800.00 7800.00
28.  West Bengal 9150.00  11602.38  14150.00 17985.00 22214.00

TotaL States  227072.24 295512.72 332685.44 389244.00 465456.75
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1 2 3 4 5 6 7

29. AandN 604.83 672.62 833.18 958.38 1434.84
Islands

30. Chandigarh 267.63 304.65 319.22 45091 661.89

31. Dadra and Na- 78.88 150.00 155.71 195.82 336.35
gar Haveli

32. Daman and 71.67 150.00 154.34 169.23 324.95
Diu

33.  Delhi 9000.00  10000.00  10000.00 11400.00 15133.01

34. Lakshadweep 222.11 263.68 296.86 322.00 388.79

34. Puducherry 1455.00 1750.00 2250.00 2500.00 2750.00
TotaL UTs 11700.12  13290.95  14009.31 15996.34 21029.83

ToTAL (STATES AND
UTs)

238772.36  308803.67 346694.75

405240.34  486486.58

State-wise approved outlay for the first two years of the Twelfth Five Year Plan

(R in crores)

S1.No. States/Uts 2012-13 2013-14
Approved Outlay Approved Outlay

1 2 3 4
1. Andhra Pradesh 48935.00 53000.00
2. Arunachal Pradesh 3535.00 3700.00
3. Assam 10500.00 12500.00
4.  Bihar 28000.00 34000.00
5. Chhattisgarh 23480.00 25250.00
6. Goa 4700.00 4715.02
7. Gujarat 51000.00 59000.00
8. Haryana 26485.00 27072.00
9. Himachal Pradesh 3700.00 4100.00
10.  Jammu and Kashmir 7300.00 7300.00
I1.  Jharkhand 16300.00 16800.00
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1 2 3 4
12.  Karnataka 42030.00 47000.00
13.  Kerala 14010.00 17000.00
14. Madhya Pradesh 28000.00 35500.00
15. Maharashtra 45000.00 80500.00
16.  Manipur 3500.00 3650.00
17. Meghalaya 3939.00 4151.00
18.  Mizoram 2300.00 2500.00
19. Nagaland 2300.00 2000.00
20.  Odisha 17250.00 21500.00
21.  Punjab 14000.00 16125.00
22.  Rajasthan 33500.00 40500.00
23.  Sikkim 1877.00 2060.00
24.  Tamil Nadu 28000.00 37128.00
25.  Tripura 2250.00 2500.00
26.  Uttar Pradesh 57800.00 69200.00
27.  Uttarakhand 8200.00 8500.00
28.  West Bengal 25910.00 30314.00
ToTAL STATES 553801.00 667565.02
29.  Andaman and Nicobar Islands 1701.43 1867.10
30. Chandigarh 737.23 876.05
31. Dadra and Nagar Haveli 607.68 674.70
32.  Daman and Diu 568.25 630.05
33.  Delhi 15862.00 16625.95
34.  Lakshadweep 400.78 442.33
35.  Puducherry 3000.00 2000.00
TotaL (UTs) 22877.37 23116.18
TotaL (StaTEs aND UTS) 576678.37 690681.20
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Evaluation of flagship programmes

2131. SHRI A.U. SINGH DEO: Will the Minister of PLANNING be pleased to

state:

(a) whether there is continuous evaluation of flagship programmes initiated by

Government, if so, the frequency of such evaluations;

(b) whether there is an independent agency for the same, if so, the details of its

operations;

(c) whether Government outsources evaluation work to private agencies, if so,

the details of selection procedures and performance of such agencies; and

(d) whether Government has made any efforts to initiate social audit of all

Government schemes, if so, the details thereof, if not, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING
(RAO INDERJIT SINGH): (a) The Government of India is monitoring implementation
of all Centrally Sponsored/Central Sector Schemes including Flagship Programmes. The
Programme Evaluation Organisation (PEO), Planning Commission set up in 1952 has

so far conducted evaluation of following Flagship Programmes:
(1) Indira Awaas Yojana (IAY)
(i)  Rajiv Gandhi National Rural Drinking Water Mission (RGNRDWM)
(i)  National Rural Health Mission (NRHM)
(iv) Backward Region Grant Fund (BRGF)
(v)  Pradhan Mantri Gram Sadak Yojana ( PMGSY)
(vi) Integrated Child Development Scheme (ICDS)
(vil) Sarva Shiksha Abhiyan (SSA)
(viii) Total Sanitation Campaign (TSC)
(ix)  Rajiv Gandhi Gramin Vidhyutikaran Yojana (RGGVY)
(x)  Cooked Mid-Day Meal (CMDM)
(xi)  Accelerated Irrigation Benefit Programme (AIBP)
(xil) Mahatma Gandhi National Rural Employment Guarantee Act

(MGNREGA) (on-going evaluation)

(b) Independent Evaluation Officer (IEO) has been constituted as an attached
office under the aegis of Planning Commission to carry out independent evaluation
of various flagships programmes, schemes etc. The notification for establishment of

Independent Evaluation Office (IEO) was issued by the Government on 14th July,
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2011. IEO is an attached office of the Planning Commission for budgetary purposes.
All day to day financial powers are exercised by IEO independent of the Planning
Commission. Evaluation of no scheme has yet been completed by IEO. The position

is tabulated below:

S1.No. Scheme Name Nature Status
1.  Rajiv Gandhi Flagship Tendering process completed.
Grameen Approval of competent authority for
Vidyutikaran Yojana outsourcing the evaluation is awaited.
2. Impact analysis Flagship Tendering process completed.
of Maternal and Approval of competent authority for
Neonatal Mortality outsourcing the evaluation is awaited.
3. Mahatma Gandhi Flagship Evaluation framework and terms
National Rural of reference for this evaluation are
Employment being prepared.
Guarantee
Programme

4. Rashtriya Swasthya Non-flagship  Tendering process completed.
Bima Yojana Approval of competent authority for

outsourcing the evaluation is awaited.

5.  PDS: Non-flagship It is being carried out in-house.
Component 1 Tendering process completed.
Component 2 Approval of competent authority for
Component 3 outsourcing the evaluation is awaited.
Component 4 Tendering process in progress.

Yet to commence.

(c) The IEO is permitted to engage the services of leading social science research
or other knowledge institutions to evaluate the impact of flagship programmes. The
IEO prepares the evaluation framework. The actual evaluation is outsourced to the
leading social science research/other knowledge institutions who are well known in the

evaluation activities. The actual selection is on the basis of response to the tenders.

(d) The Government is committed to bring transparency in the implementation of
its programmes through Social Audit mechanism. The Planning Commission, in the
year 2008, suggested that Social Audit mechanism could be included in the Guidelines
of monitoring of Flagship Programmes of the Government of India. In the Approach
Paper to the Twelfth Five Year Plan, it is stated that perceptions of the public services

and quality of governance can be measured and evaluated by independent institutions
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in terms of citizens report cards or social audits through surveys focussing on levels
of satisfaction from public services as perceived by citizens. The level for conduct of
social audit and methodology is to be decided by the Ministries concerned. The Ministry
of Rural Development, implementing Mahatma Gandhi National Rural Employment
Guarantee Act, has accorded utmost importance to the organisation of social audits by
the Gram Panchayats, requesting States to make necessary arrangements. Modifications
have been made in para 13 of schedule-I of the Act to provide for procedures
on conducting social audits. The Ministry has also issued instructions to the State

Governments for enforcement of the new social audit provisions under MGNREGA.
Number of scientists

2132. SHRI C.P. NARAYANAN: Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) how many scientists and technologists are working in institutions under the

Ministry;
(b) how many of them are in permanent posts and how many vacancies are there;

(c) how many people are working for more than ten years without being made

permanent; and

(d) how many persons work in these institutions without getting due promotions

or having service issues pending for so many years ?

THE MINISTER OF SCIENCE AND TECHNOLOGY (DR. HARSH VARDHAN):
(a) to (d) The information is being collected and will be laid on the Table of the

House.
Industrial Training Institutes

2133. SHRI D. KUPENDRA REDDY: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) whether there is any policy for skill development in the country;

(b) if so, the details thereof and if not, the reasons therefor and whether there is

any new policy for skill development under preparation;

(c) if so, the details thereof and whether there is any proposal to increase the

number of Industrial Training Institutes (ITIs) in the country; and

(d) if so, the details of number of ITIs existing in the country and the new ITIs

proposed to be set up, State wise and the funds allocated for this purpose to States?
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THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (c¢) Yes Sir, The
Government had formulated National Skill Development Policy in 2009. The objective
of this policy is to empower all individuals through improved skills, knowledge,
nationally and internationally recognized qualifications to gain access to decent
employment and ensure India’s competitiveness in the global market. The National Skill
Development Policy under review at present. The details of the new Skill Development

Policy will be available after it is formulated.

(d) New ITIs are opened by State Governments and also by Private entities. In
addition, Department of Skill Development and Entrepreneurship has been entrusted
with the responsibility to implement the scheme of establishment of new Industrial
Training Institutes (ITI) on Public Private Partnership (PPP) basis. States wise details

of ITIs exist in country is given in the Statement.

Matrix for number of it is with Seating Capacities in
Various States/UTs as on 08.09.2014

Northern Region

Sl. Name of State/UTs Number Seating Number Seating Total Total

No. of Govt. Capacity of Pvt. Capacity ITIs  Seating

ITIs (Govt.) ITIs (Pvt.) Capacity

1 2 3 4 5 6 7 8
1. Chandigarh 2 1064 0 0 2 1064
2. Delhi 16 11420 62 5052 78 16472
3. Haryana 93 24008 131 14328 224 38336
4. Himachal Pradesh 77 12500 137 15260 214 27760
5. Jammu and 37 4087 1 110 38 4197

Kashmir

6. Punjab 99 21428 264 35552 363 56980
7. Rajasthan 115 16624 1540 196207 1655 212831
8. Uttar Pradesh 315 32460 1563 185618 1878 218078
9. Uttrakhand 59 7227 59 6710 118 13937
Sus- TotaL 813 130818 3757 458837 4570 589655

Southern Region
10. Andhra Pradesh 148 28622 602 121636 750 150258
11. Karnataka 179 30914 1297 103342 1476 134256
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1 2 3 4 5 6 7 8
12. Kerala 40 16476 490 54106 530 70582
13. Lakshdweep 1 96 0 0 1 96
14. Poducherry 8 1432 9 508 17 1940
15. Tamil Nadu 61 23288 658 68334 719 91622
Su-ToTAL 437 100828 3056 347926 3493 448754

Eastern Region

16. Arunachal Pradesh 5 512 1 96 6 608
17. Aand N Island 1 273 0 0 1 273
18. Assam 30 5776 4 288 34 6064
19. Bihar 34 11433 732 103081 766 114514
20. Jharkhand 21 4704 177 38440 198 43144
21. Manipur 7 540 0 0 7 540
22. Meghalaya 5 622 2 320 7 942
23. Mizoram 1 294 0 0 1 294
24. Nagaland 8 944 0 0 8 944
25. Odisha 29 16784 590 100292 619 117076
26. Sikkim 4 580 0 0 4 580
27. Tripura 12 1792 1 96 13 1888
28. West Bengal 52 13996 62 7688 114 21684
Sus-ToTAL 209 58250 1569 250301 1778 308551

Western Region

29. Chhattishgarh 92 11376 80 9200 172 20576
30. DandN Haveli 1 228 0 0 1 228
31. Daman and Diu 2 388 0 0 2 388
32. Goa 10 3264 5 412 15 3676
33. Gujarat 157 58156 401 25112 558 83268
34. Madhya Pradesh 173 26238 373 49762 546 76000
35. Maharashtra 390 108824 439 52916 829 161740

Sus-TotaL 825 208474 1298 137402 2123 345876

GraNnD ToTAL 2284 498370 9680 1194466 11964 1692836
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National Skill Development Commission

2134. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state.

(a) whether Government has formulated the 'Skill Development Policy";

(b) if so, the role of the National Skill Development Commission which is getting

Budgetary allocation for skill development; and

(c) whether an offer of the German Government to have partnership in the skill

development is accepted by Government?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) National Skill
Development Policy was formulated in 2009. The policy is to be reviewed after
5 years and is currently under review by the Ministry of Skill Development and

Entrepreneurship.

(b) There is no National Skill Development Commission. However there is
National Skill Development Corporation set up to promote skill development by

catalyzing creation of vocational institutions.

(c) A Memorandum of Understanding (MoU) was signed between Ministry of
Labour and Employment (MoL&E) and Federal Republic of Germany (FRG) on
31st May, 2011 for cooperation on Vocational Education and Training. A Joint Working
Group (JWQ) on Vocational Education and Training was constituted to act as a platform
for dialogue and exchange of information to facilitate cooperation, foster partnerships
and review progress in the field of VET. So far seven meetings of JWG were held

and following progress has been made under the MoU.

(1) A roadmap has been prepared and agreed to by both the parties

indicating various activities.

(i) 20 Master Trainers from Field Institutes of Directorate General of
Employment and Training (DGE&T), 10 each in Automobile and Metal
Cutting attend six weeks Master Trainers’ Program from 12th November,
till 21st December, 2012. Prior to this this, these Master Trainers were
trained for two weeks at Apex Hi-tech, Bangalore by trainers from
Germany in pedagogy.

(i)  Work on development of competency based curriculum is being under
taken by Central Staff Training and Research Institute (CSTARI),
Kolkata with the help of German experts in trades Fitter, Welder and
Electrician.
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National Skill Development Agency

2135. SHRI DEREK O'BRIEN: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) the details of all ministries that are involved in skill development;

(b) the measures the National Skill Development Agency has taken to consolidate
skill development efforts in the country; and

(c) the powers of the National Skill Development Agency?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) The Government
is implementing 73 skill development schemes through 22 Ministries/Departments. The
names of the main Ministries/Departments engaged in skill development activities are
given in the Statement-1 (See below). There are over 20 other Ministries/Departments
that have activities related to skill development.

(b) The efforts and measures adopted by the National Skill Development Agency
(NSDA) to consolidate skill development efforts in the country are given in the
Statement-1I1 (See below).

(¢) As per the Gazette notification dated 3rd June, 2014, National Skill
Development Agency (NSDA) has been allocated the following functions have been
assigned to NSDA:

(1) Take all possible steps to meet skilling targets as envisaged in the
Twelfth Five Year Plan and beyond;

(ii))  Coordinate and harmonize the approach to skill development among
various Central Ministries/Departments, State Governments, and NSDC

and the private sector;

(i)  Anchor and operationalize the NSQF to ensure that quality and standards

meet sector specific requirements;
(iv)  Be the nodal agency for State Skill Development Missions;

(v)  Raise extra-budgetary resources for skill development from various
sources such as international agencies, including multilateral agencies,

and the private sector;

(vi)  Evaluate existing skill development schemes with a view to assessing

their efficacy and suggest corrective action to make them more effective;

(vii) Create and maintain a national data base related to skill development
including development of a dynamic Labour Market Information System
(LMIS);
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(viii) Take affirmative action for advocacy;

(ix)

x)

10.
11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.

Ensure that the skilling needs of the disadvantaged and the marginalized
groups like SCs, STs, OBCs, Minorities, Women and differently-abled
persons are taken care of;, and

Discharge any other function as may be assigned to it by the
Government of India.

Statement-1

Ministry engaged in Skill Development
Ministry of Agriculture (Department of Agriculture and Cooperation)

Ministry of Agriculture (Department of Animal Husbandry, Dairying
and Fisheries)

Ministry of Agriculture (DARE)

Ministry of Chemicals and Fertilizers (Department of Chemicals and
Petrochemicals)

Ministry of Commerce and Industry (Department of Industrial policy
and Promotion)

Ministry of Communications and Information Technology (Department
of Electronics and Information Technology)

Ministry of Development of North Eastern Region (DoNER)
Ministry of Food Processing Industries

Ministry of Housing and Urban Poverty Alleviation
Ministry of Human Resource Development

Ministry of Labour and Employment

Ministry of Micro Small and Medium Enterprises

Ministry of Minority Affairs

Ministry of Social Justice and Empowerment

Ministry of Rural Development

Ministry of Textiles

Ministry of Tourism

Ministry of Tribal Affairs

Ministry of Women and Child Development

Ministry of Youth Affairs and Sports

Ministry of Home Affairs

Ministry of Skill Development and Entrepreneurship through NSDC
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10.

Statement-11
Skill development measures by the NSDA
Rationalization of the Skill Development Schemes of the Government of India
Revision of the National Policy on Skill Development, 2009
Implementation of National Skills Qualification Framework (NSQF)
(a)  State level NSQF workshop in Bihar
(b)  NSQF workshop for the Allied Healthcare Sector

(c)  To continue with the deliberations on rolling out of the NSQF, the
NSDA has been engaging with some of the leading private universities
in the country to define competencies in terms of NSQF level

descriptors.

(d)  NSDA has also initiated the process of aligning the NCVT courses under
the Ministry of Labour and Employment with the NSQF. International
experts from the India-EU Skill Development project are also involved

in this process.

(¢)  Recognition of Prior Learning-an important component of the NSQF
Creation of a centralized Labour Market Information System

Engagement with States

Regional level workshop on skill development for the North Eastern Region

Specific State intervention in Uttar Pradesh, Assam, Manipur, Nagaland, Bihar,

Gujarat, Haryana, Himachal Pradesh.

Capacity Building of States through International Assistance
Advocacy and Mobilization of Candidates for Skill Development:
(a) A campaign for enrolling youth for skill development

(b)  PM’s Skill Development Fellows

(c)  Rashtriya Kaushaleven Udyamita Puraskar

Creation of Additional Training Capacity

(a)  Determination of the Capacity Gap

(b)  Opening the Doors for New Training Providers.
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Skill training for youths in South India

2136. SHRIMATI VIJILA SATHYANANTH: Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(a) the steps Government has taken to impart skill training to youth in South

India to make them economically independent;

(b) the measures taken to utilize 25-35 years potential manpower for economic
development-developing oneself, which inturn helps in developing Indian economy;

and
(c) if so, measures taken to produce skilled manpower ?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (c¢) The
Government of India has formulated about 73 skill development schemes, which vary
across sectors and are being implemented through 22 GOI Ministries/Departments.

These schemes are being run on a pan India basis that include south India as well.

In an effort to make the youth of South India economically independent, National
Skill Development Corporation (NSDC) affiliated training partners have trained 2,51,321
youth (in the age group of less than 35 years) in the South Indian states of Andhra
Pradesh, Kerala, Karnataka, Tamil Nadu and Telangana between 2010 and 2014
(till date). In addition, 3,58,322 youth in the same age group have been trained in
these states under the STAR scheme.

The NSDC affiliated training partners have trained 2,01,119 people pan India
between 2010 and 2014 (till date) in the age group of 25 to 35 years thereby creating
skilled manpower to contribute to economic development of the country. In addition,
2,39,968 youth in the same age group have been trained across India under the STAR

scheme.
Skill development in construction sector

2137. SHRI DEREK O'BRIEN: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) the reasons why the focus of skill development has remained on information
technology when the construction sector is likely to create six times more jobs than
the IT sector by 2022;

(b) the steps being taken to realign vocational training to the needs of casual

labourers from rural areas with little or no education; and
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(c) the incentives available to the private sector for participation in skill

development ?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) and (b) The
Government has always emphasized the need for skill development in all the sectors,
where there is a demand, and not only to information technology. However, IT Sector
is more popular and organized sector for fee based sustainable model than construction

sector which is largely an unorganized sector.

Various measures have been adopted to address the skill development needs of
labourers including the casual labourers from rural areas with little or no education.
National Skill Development Corporation (NSDC) has constituted a sector skill council
for construction to hesten training and recognition of prior learning in the sector. Till
date, NSDC has funded 13 partners who impart skilling in the construction sector such
as Labouret, Pipaltree, Lok Bharti, CREDAI, CIDC etc. Till Oct 2014, standards for 12
job roles (Qualification Packs) with 66 unique National Occupational Standards have
been developed by the construction SSC. In addition, the STAR scheme also focused
on the construction sector with 9,856 people trained in the sector under this scheme.
Moreover, a pilot on Recognition of Prior Learning (RPL) to provide certification of
skills acquired by workers in informal/unorganized sector, through experience or other
non-formal learning channel has been launched for the construction sector by the
Ministry of Labour and Employment. In addition, 20% of funds under the Building
and Other Construction Work (BOCW) cess have been mandated for skill development

of registered construction workers and their dependents.

(¢) A number of initiatives have been made to incentivize the participation of the

private sector in skill development as under:
(1) Subsidised soft loan and financial assistance for skill development
initiatives.
(i)  Service tax exemption for entities in to skill development, as per

Notification No. 13/2013 - Service Tax.

(i) A company can enjoy benefit Under Section 35 CCD of the Income
Tax Act by participating in skill development activity.

(iv)  Private sector can also take the income tax benefit under section 80G

by donating money in NSDC for skill development activity.
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Post matric scholarship and hostels for SC

12138. DR. SATYANARAYAN JATIYA: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) the share of Government for construction of post-matric scholarship and hostel
buildings for the students of Scheduled Castes and by when it will be increased and

to what extent; and

(b) the standard norms fixed for post-matric scholarship for the SC students and
arrangement of food, dwelling and maintenance in the hostels, to what extent number of
hostels will be increased for providing additional initiative in the context of education

of women ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) The Post-matric Scholarship Scheme
for Scheduled Caste (PMS-SC) students is a centrally sponsored scheme. 100%
admissible central assistance is released to States/UTs under the Scheme over and
above their respective committed liability. North-eastern states have been, however,

exempted from the committed liability.

Under Centrally Sponsored Scheme, Babu Jagjivan Ram Chhatrawas Yojana
(BJRCY) Central assistance is released to the implementing agencies for construction
of new hostel buildings/expansion of existing hostel facilities for SC students. The

funding pattern under the Scheme is as under:

100% central assistance is released to State Government/UT Administrations and
Central and State Universities for construction of Hostels for SC girls. 90% central
assistance is released to Non-Governmental Organizations (NGOs) and deemed

Universities only for expansion of their existing hostel facilities.

For construction of Hostels for SC Boys, 50% Central assistance is provided to
State Government on matching share basis,100% to UT Administrations, 90% to the
Central Universities/Institutions and 45% to State Universities/Institutions. For expansion
of existing hostel facilities, NGOs and Deemed Universities are given 45% of Central

assistance.

(b) Under PMS-SC, scholarship amount, inter-alia, includes maintenance allowance,
reimbursement of non-refundable compulsory fee charged by educational institutions,

book bank facility and other allowances.

FOriginal notice of the question was received in Hindi.
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Group wise maintenance allowance in four different groups is given to Hostellers

and Day Scholars as per details given below.:

(in X per month)

Group Hostellers Day Schoars
I 1200 550
I 820 530
I 570 300
v 380 230

The scholarships are available for studying in India only and are awarded by the
Government of the States/Union Territories to which the applicant actually belongs
to. It is an open ended Scheme and all the eligible women candidates are inter-alia,

entitled for the scholarship.

During 2014-15, budget allocation of 350 crore has been made for construction
of SC hostels for girls under the BJRCY.

Responsibility for maintenance of the hostels lies on the implementing agencies.
However, one time grant of I2500/- is provided towards purchase of a cot, a table

and a chair for each student.
Enrolment of children with disability

2139. SHRI AVINASH PANDE: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) the number of children with disabilities enrolled in Government run schools

and the State-wise breakup thereof; and

(b) the percentage of children with disabilities as against the total number of

children enrolled in Government schools and the State-wise breakup thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) and (b) According to the Ministry
of Human Resource Development, Department of School Education and Literacy, as
per the Unified-District Information System for Education (U-DISE) 2013-14, 25.03
lakh Children with Special Needs (CWSN) are enrolled in schools. Besides, 2.06
lakh severe/profound CWSN are covered under Home Based Education (HBE). These
together account for 1.36% of total enrolment of all children. The State-wise details on
enrolment of CWSN are given in the Statement (See below). Under the Sarva Shiksha
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Abhiyan (SSA) programme, the States and UTs are supported to identify, assess, enroll
CWSN in schools and provide them with appropriate assistive devices and supportive
teaching learning materials etc. Efforts are also made under the SSA to persuade parents
and communities to bring such children to schools, through appropriate training and
school-parent interaction.

Statement

Details on State-wise enrollment of CWSN as per U-DISE

State CWSN % CWSN % CWSN Children
enrolled in  enrolled at the enrolled at the covered under

Schools Primary Level Upper Primary Home Based

Level Education*
1 2 3 4 5
A and N Islands 548 1.08 1.03 51
Andhra Pradesh 176193 1.81 1.18 7093
Arunachal Pradesh 13011 431 3.31 513
Assam 92726 1.81 1.14 20242
Bihar 212141 1.08 0.80 6462
Chandigarh 4499 2.42 3.36 219
Chbhattisgarh 85983 1.96 1.73 1626
D and N Haveli 352 0.63 0.55 70
Daman and Diu 162 0.57 0.59 42
Delhi 18536 0.53 0.80 0
Goa 2317 1.03 1.41 7
Gujarat 101936 1.10 1.11 9427
Haryana 5203 0.14 0.12 5181
Himchal Pradesh 13886 1.44 1.41 1534
Jammu and Kashmir 21539 1.20 1.12 0
Jharkhand 76495 1.25 0.95 7957
Karnataka 118384 1.37 1.51 7315
Kerala 188036 3.88 5.67 0
Lakshadweep 300 4.05 3.06 39
Madhya Pradesh 73161 0.50 0.50 399

Maharashtra 295079 1.91 1.68 57345
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1 2 3 4 5

Manipur 8153 1.70 0.94 2102
Meghalaya 8177 1.32 0.56 2484
Mizoram 11725 6.48 2.98 52
Nagaland 9040 2.47 1.57 1868
Odisha 130285 2.11 1.90 1060
Puducherry 1153 0.58 0.79 73
Punjab 104675 2.86 2.16 7717
Rajasthan 114287 1.01 0.75 3585
Sikkim 1350 1.35 0.76 151
Tamil Nadu 135733 1.27 1.72 13915
Tripura 3924 0.65 0.69 840
Uttarakhand 14150 0.93 0.65 3507
Uttar Pradesh 288865 0.84 0.67 31
West Bengal 171903 1.52 0.90 43806

TotaL 2503907 1.30 1.18 206713

*Based on Quarterly Progress Report (QPR).
Rajiv Gandhi National Fellowship

2140. DR. BHALCHANDRA MUNGEKAR: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) the number of fellowships awarded to the SC students under the Rajiv Gandhi
National Fellowship (RGNF) for doing M.Phil. and PH.D. during the last five years;

and
(b) the details thereof separately for M.Phil./Ph.D. and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) and (b) The University Grants
Commission (UGC) has been implementing the Rajiv Gandhi National Fellowship
scheme for Scheduled Castes (SC) candidates since 2005 for pursuing higher education
leading to degrees such as M.Phil and Ph.D.

Number of candidates selected for each State/UT for both M.Phil and Ph.D
combined, during the last five years is given in the Statement (See below). UGC, the
implementing agency does not maintain the data of candidates for M.Phil and Ph.D

separately.
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Statement showing State-wise number of selected candidates under the scheme of
Rajiv Gandhi National Fellowship for SC candidates

SI. Name of Number of selected candidates during the year
No.  State/ Union
Territories ~ 2009-10  2010-11  2011-12 2012-13 2013-14 Grand Total
1 2 3 4 5 6 7 8
1.  Andhra 97 188 200 148 148 781
Pradesh
2. Arunachal 0 0 0 1 0 1
Pradesh
3. Assam 36 24 24 23 25 132
4.  Bihar 88 143 68 157 157 613
5. Chandigarh 0 2 3 2 2 9
6.  Chhattisgarh 25 17 30 29 29 130
7.  Delhi 25 30 37 29 28 149
8.  Goa 0 0 0 1 1 2
9. Gujarat 29 46 43 42 43 203
10. Haryana 34 54 57 49 49 243
11. Himachal 12 22 23 18 18 93
Pradesh
12.  Jammu and 11 10 10 10 12 53
Kashmir
13.  Jharkhand 19 14 17 32 27 109
14. Karnataka 67 118 134 103 103 525
15. Kerala 26 40 46 38 38 188
16. Madhya 74 117 127 110 110 538
Pradesh
17. Maharashtra 78 135 148 119 119 599
18.  Manipur 36 3 8 2 5 54
19. Meghalaya 2 0 0 0 1 3
20. Mizoram 5 0 0 0 0 5
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1 2 3 4 5 6 7 8
21.  Odisha 47 75 74 73 73 342
22.  Puducherry 1 5 3 2 2 13
23.  Punjab 54 84 84 84 84 390
24. Rajasthan 78 120 118 117 116 549
25.  Sikkim 2 1 0 0 1 4
26. Tamil Nadu 97 188 241 142 142 810
27. Tripura 3 4 5 8 6 26
28.  Uttar Pradesh 297 436 371 422 422 1948
29.  Uttarakhand 13 19 20 18 18 88
30. West Bengal 119 105 109 221 221 775

TotaL 1375 2000 2000 2000 2000 9375

Schemes for mentally ill children

12141. DR. ANIL KUMAR SAHANI: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) whether Government has made any plan to take care of the children inflicted

with mental illness; if so, State-wise details thereof; and

(b) the number of children inflicted with disease detected during the last three

years along with details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) As per Census 2011, the number
of persons with mental illness State-wise is at annexure. Under Deendayal Disabled
Rehabilitation Scheme (DDRS), the Central Government is providing grant-in-aid
to Non-Governmental Organisations for project relating to rehabilitation of persons
with disabilities including children with mental illness to enable them to reach and
maintain their optimal, physical, sensory, intellectual, psychiatric, or social functional

levels.

(b) The Ministry has not conducted any separate survey regarding number
of children with mental illness and as such year-wise data in this regard is not
available.

+Original notice of the question was received in Hindi.
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Number of persons with mental illness as per Census 2011

235

SL.No.  State No. of persons with Mental illness
1. Andhra Pradesh 43169
2. Arunachal Pradesh 631
3. Assam 18819
4.  Bihar 37521
5. Chhattisgarh 20832
6.  Delhi 10046
7. Goa 1675
8. Gujarat 42037
9. Haryana 16191

10. Himachal Pradesh 5166
11. Jammu and Kashmir 15669
12. Jharkhand 20157
13. Karnataka 20913
14. Kerala 66915
15. Madhya Pradesh 39513
16. Mabharashtra 58753
17. Manipur 1405
18. Mizoram 1050
19. Meghalaya 2340
20. Nagaland 995
21.  Odisha 42837
22.  Punjab 21925
23. Rajasthan 41047
24, Sikkim 513
25. Tamil Nadu 32964
26. Tripura 2909
27. Uttar Pradesh 76603
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SI.No.  State No. of persons with Mental illness

28. Uttarakhand 6443
29. West Bengal 71515
30. A and N Islands 364
31. Chandigarh 756
32. Daman and Diu 89
33. D and N Haveli 115
34, Lakshadweep 96
35. Puducherry 853

TotAL 722826

Pension for senior citizens of West Bengal

2142. DR. KANWAR DEEP SINGH: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) whether Government has conducted any survey about the senior citizens in
West Bengal who are eligible for old age pension and in fact how many of them are

getting old age pension, if so, the details thereof;

(b) whether Government propose to release adequate Central Grants to West

Bengal so that all the eligible senior citizens be given old age pension; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) As conveyed by the Ministry of Rural
Development, the information on the survey conducted about the senior citizens in West
Bengal who are eligible for old age pension is not available. The State of West Bengal
has reported a total number of 13,10,280 beneficiaries under Indira Gandhi National Old
Age Pension Scheme (IGNOAPS) which is a component of National Social Assistance
Programme (NSAP), Ministry of Rural Development. Under IGNOAPS assistance
is provided to person of 60 years and above and belonging to family living Below
Poverty Line (BPL) as per the criteria prescribed by Government of India. Central
assistance of 3200/- per month is provided to person in the age group of 60-79 years

and X500/- per month to persons of 80 years and above.

(b) and (c) Adequate funds have been released to the State of West Bengal so that
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all eligible beneficiaries (reported by State) under IGNOAPS be given pension. From
2002-03 to 2013-14, funds were being released as Additional Central Assistance (ACA)
to the State/UT in a combined manner for all the schemes under NSAP and we.f.
01.04.2014, scheme-wise funds are being released by Ministry of Rural Development.
During 2013-14 a total amount of 3898.08 crore were released to the State of West
Bengal (in a combined manner for all schemes under NSAP) and an amount of 3282.54
crore has been released under IGNOAPS for the year 2014-15 (up to October 2014).

Schemes and funds for mentally and physically disabled

2143. SHRIMATI JAYA BACHCHAN: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) whether persons with mental/physical disabilities including children are

reportedly living in inhuman conditions, the details thereof;

(b) whether Government has implemented any schemes/programmes for the welfare

of persons with mental/physical disabilities in the country; and

(c) if so, the details thereof including the funds allocated for the purpose during

each of the last three years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) The Ministry has not conducted any

survey in this regard.

(b) and (c) Welfare of persons with disabilities is primarily a State subject.
However, the Central Government’s certain schemes supplement the efforts of the
States in this regard. Major schemes of the Ministry for the purpose of welfare of

persons with disabilities are:

(1) Deendayal Disabled Rehabilitation Scheme (DDRS) for providing
financial assistance through Non-Governmental Organizations (NGOs) to
run special schools, vocational training programmes, early intervention

and rehabilitation programmes etc.,

(i)  Rajiv Gandhi National Fellowship (RGNF) scheme for providing
fellowship for pursuing M.Phil and Ph.D courses.

(iii)  Assistance to Disabled Persons for Purchase/Fitting of Aids/Appliances
(ADIP Scheme) under which financial assistance is provided to various
implementing agencies such as NGOs, National Institute, District
Rehabilitation Centres etc. to provide aids and appliances to the needy

persons with disabilities
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(iv)  Further, Ministry has recently launched other scholarship schemes for
students for disabilities namely National Overseas Scholarship Schemes,
Pre-matric Scholarship and Post-matric Schemes during the current

financial year.

Funds allocated under DDRS, ADIP and RGNF Schemes during the last three
years and for the year 2014-15 is as under:

Name of the Funds allocated (X in crores)
schemes
2011-12 2012-13 2013-14 2014-15
DDRS 120 120 124.85 90
ADIP 100 100 110 110
RGNF 11.98 12.00 12.00 17.00

DDRC in Assam

2144. SHRIMATI NAZNIN FARUQUE: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) the details of District Disability Rehabilitation Centres in Assam;

(b) the kinds of rehabilitation activities in each of the above centres that have

been undertaken during the last three years, year-wise and centre-wise; and

(c) the amount of financial assistance given by the Ministry to these centres during

this current year, centre-wise; and

(d) whether Government has any plan for the betterment of these Rehabilitation

Centres; and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) The details of District Disability
Rehabilitation Centres (DDRCs) in Assam is given in the Statement (See below).

(b) The requisite information is being collected.

(¢) No proposal for grant in aid to DDRCs except of DDRC Jorhat has been

received during the current year.

(d) For betterment, revision is undertaken from time to time. The cost norms for

honorarium under the scheme were last revised w.e.f. 01.04.2010.
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Statement

The details of District Disability rehabilitation Center in Assam

SI.  DDRCs in Address Grant-in-aid released during the last three
No. Assam years and the current year

2011-12  2012-13  2013-14  2014-15

1 2 3 4 5 6 7
1. Sivasagar Associated - 18,82,000 - -
Gramya
Unnayan
Society,

Bigidole Panch
Ali Bogidole,
Sivasagar,
Assam-785640

2. Tezpur DDRC Tezpur, 5,58,424 - 1,69,036 -
Abita Hall, Adj-
D.M. Bunglow,
Tezpur Distt-
Sonipur,
Assam-784001

3. Dibrugarh DDRC
Dibrugarh, C/o
Assam Medical
College,
Dibrugarh,
(Assam)

4.  Slichar DDRC Silchar,
C/o Silchar
Medical
College, Silchar,

Assam

5. Dhubri Grant-in-aid of 34.90 Lakhs was released during 2009-10.
Subsequently, the Government of Assam recommended new
implementing agency during the year 2012-13. Clarifications

from the Government of Assam are awaited.




240 Written Answers to

[RAJYA SABHA]

Unstarred Questions

2

3 4

6.

7.

8.

9.

10.

Barapeta

Jorhat

Karimganj

Nagaon

Lakhimpur

Berpeta District
Disabled Person
association,
Metuakuchi
Ghandhi Nagar,
Barpeta ward
No. 15,P.0.
Barpeta-78130
(Assam)
Prerona 10,48,674
Pratibhandhi
Sishu bikash
Kendra,
Cinnamara
Jorhat,

Assam -785008

Indian Red
Cross Society,
Karimganj Distt.
Branch, Red
Cross Road,
Karim-
ganj-788710
Assam
Sreemanta 11,82,000
Sankar Mission,
AT Road,
Panigaron-
Chariali,

P.O. Nagaon,
Assam-782001

Dikrong Velley -
Environment

and Rural
Development

Society, Vill.

No.1, Barpathar,
Guwahati, Lak-
himpur-787033,

Assam

11,82,000

18,82,000
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1

2

3 4 5

6 7

11.

12.

13.

14.

15.

16.

17.

Dhemaji

Golaghat

Cahcar
Darang
Bomngaigaon
Tinsukia

Udalgiri

——

KIRON, Uttart -
Lakhimpur, K.B.

Road, Ward

No II, PO.

Lakhimpur, Lak-
himpur-787001

Institute of - -
Management

Resource

Development, Ist

Floor Prafulla

Bhawan,

G.B. Road,

Deccarpatty,

Nagaon-782001

Complete proposals for
setting up DDRCs have
not been received from the

Government of Assam

18,82,000 -

18,82,000 -

Education level of handicapped children

AND EMPOWERMENT be pleased to state:

2145. SHRIMATI SASIKALA PUSHPA: Will the Minister of SOCIAL JUSTICE

(a) whether Government has conducted any survey to find out the educational

levels of handicapped children, if so, the details thereof; and

such handicapped children/persons in the country?

(b) the steps taken by Government to impart education and vocational training to

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE

AND EMPOWERMENT (SHRI KRISHAN PAL): (a) As per Census 2001, 49

percent of persons with disabilities are literate, out of which graduate and

above constitute 3%.
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(b) The Rights of Children to Free and Compulsory Education (RTE) Act,
2009 provides for free and compulsory education to children including children
with disabilities, as mentioned in PwD Act, 1995, and the National Trust for the
Welfare of Persons with Autism Cerebral Palsy, Mental Retardation and Multiple
Retardation and Multiple Disabilities Act, 1999, in the age group of 6-14 years at
elementary level in a neighbourhood school. Government of India has since aligned
the Sarva Shiksha Abhiyan (SSA) norms with the provisions of Right of Children
to Free and Compulsory Education Act, 2009. SSA ensures that every child with
special needs, irrespective of the kind, category and degree of disability, is provided
meaningful and quality education. Hence, SSA has adopted a zero rejection policy.
This means that no child having special needs should be deprived of the right to
education and taught in an environment, which is best, suited to his/her learning
needs. The Scheme of Inclusive Education for Disabled at Secondary State (IEDSS)
provides assistance for the inclusive education of the disabled children in classes
IX-XII. The aim of the Scheme is to enable all students with disabilities, after
completing eight years of elementary schooling, to pursue further four years of
secondary schooling (classes IX to XII) in an inclusive and enabling environment.
The scheme covers all children with disabilities, passing out of elementary school
and studying at secondary and higher secondary stage, as defined under the PwD
Act, 1995 and National Trust for the Welfare of Persons with Autism, Cerebral
Palsy, Mental Retardation and Multiple Disabilities Act, 1999. Further, under the
Deendayal Disabled Rehabilitation Scheme (DDRS), financial assistance is provided
to Non-Governmental Organisations (NGOs) for (i) pre-school and early intervention
and training to prepare disabled infants and children upto 6 years of age, for their
schooling and integration at the appropriate stage in regular schools, (ii) imparting
education, (iii) life skills to children with disabilities in special schools and also

for vocational training.
Opposition of Disabilities Bill

2146. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether it is a fact that activists are opposing the Rights of the Persons with

Disabilities Bill; if so, provision on which they have objection;

(b) the efforts the Ministry is making to remove those apprehension by amending

the provisions; and

(c) by when the Bill is likely to be passed?
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THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) and (b) The Ministry had received
representations from individuals, association of persons with disabilities and from
disabilities activist groups on the Rights of Persons with Disabilities Bill, 2014 after
it was introduced in the Rajya Sabha on 07/02/2014. The suggestions/objections
raised in these representations relate to provisions with respect to legal capacity,
non-discrimination, limited guardianship, reservation in establishment, constitution of
National/State Commission etc. Since the Bill has been referred to the Parliamentary
Standing Committee on Social Justice and Empowerment for examination, copies of
these representations have been forwarded to Lok Sabha Secretariat for consideration

of the Committee.
(c) No definite time frame can be envisaged for passage of the bill at this stage.
Scholarships and hostel schemes for OBC students

2147. SHRI C. M. RAMESH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state whether any proposal is pending with
Government to expand the scope of Post-Matric and Pre-Matric scholarship schemes
as also scheme of hostels for OBC boys and girls and also revise the income limit

for availing the scheme, if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): The proposal to revise norms for the
schemes of Pre-Matric scholarship and Post-Matric scholarship for OBC students have
been negated by the Planning Commission and Department of Expenditure due to paucity
of funds. The construction norms of the scheme of Construction of Hostels for OBC
Boys and Girls have been revised in 2014-15. The details are given in the Statement.

Statement
Centrally sponsored scheme of construction of hostel for OBC boys and Girls
1. Background

The Centrally-sponsored Scheme for Construction of Hostels for OBC Boys and
Girls is being implemented since 1998-99 to address the problem of educational
backwardness of OBCs. Very often, students from rural areas, especially those belonging
to the weaker sections, discontinue their studies because of lack of secondary schools
and colleges nearby and non-availability of adequate hostel facilities, at a reasonable
cost, at places where such educational institutions of are located. Therefore, the Scheme
was initiated with a view to facilitate continuation of education by students belonging

to OBCs, especially those hailing from rural and remote areas and from poor families.
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The Scheme has been revised w.ef. 2014-15. Guidelines of the revised Scheme
are given below.

2.

Objective

The Scheme aims at providing hostel facilities to students belonging to socially

and educationally backward classes, especially from rural areas, to enable them to

pursue secondary and higher education.

3.

Cost norms in the revised scheme:

The Scheme has following provisions after revision of the Scheme in 2014-15:

(1)

The cost per hostel seat in different areas are as followes:

(a)  North Eastern Region - % 3.50 lakh per seat
(b)  Himalayan Regions - % 3.50 lakh per seat
(¢)  Rest of country - % 3.00 lakh per seat

Or as per the schedule of the rates for the concerned State Government, whichever

is lower.

(i)

(iif)

(iv)

V)

(vi)

(vii)

The cost of construction of hostels for Boys has to be shared between
the Centre and the State in 60:40 ratio.

There will be 90% central assistance to State Government in case of

Girls Hostels and 10% of cost will be borne by the State Governments.

In case of Union Territories, the Central Assistance shall be 100% and
for North Eastern States, it shall be 90%

For Central Universities/Institutes, the share will be 90% by Government
of India and 10% by the Central university/Institute for both Boys and
Girls Hostels.

The Private Universities/Institution/NGO can avail central assistance
upto 45% of the cost. The remaining 55% shall be borne by State
and University/Institution/NGO in 45:10 ratio. The concerned State
Government/UT Administration shall furnish an undertaking to this
effect while recommending the proposals from such university/
institutions/NGOs.

The construction work of the Hostel has to be completed within eighteen
months from award of work order or two years from the release of
Central assistance, whichever is earlier. In no case the time will be
extended beyond 2 years. Any cost escalation due to delay in project
will be borne by the State/Institute.
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(viii)) The necessity to acquire land will not be there. Hostel construction
work can also be done in the ongoing State Government projects of

institutions, medical colleges, Engineering Colleges, Polytechnics, etc.

(ix) The amount of grant will be released in 3 installments in 50:45:5 ratio,
of which 5% grant will be released after completion of the work and
occupation of the rooms by the OBC Boys and Girls.

(x)  There will be a one-time non-recurring grant of 32500/~ per seat for
providing furniture/equipment to the hostels constructed under the

Scheme.

(xi) The State Government or the Central Institute shall ensure that their

due share is arranged before sending proposal to Government of India.

(xii) The BC Division will suo moto adopt in future an upward revision of
the Babu Jagjeewan Ram Chhatravas Yojana schame of SC Division
of the Ministry of Social Justice and Empowerment, subject to
recommendation by an Evaluation study and approval by the competent

authority.
Assistance for appliances to West Bengal

2148. SHRI VIVEK GUPTA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government has received any proposals from States, especially West
Bengal, since 2011 for grants in-aid under the Assistance to Disabled Persons for
Purchase/Fitting of Aids/ Appliances (ADIP) Scheme; if so, the State-wise, year-wise

details thereof;

(b) the details of the grants-in-aid disbursed to various State Governments over

the past five years for implementation of the scheme;

(¢) whether Government has any mechanism in place for monitoring the utilization

of funds given under the scheme to State Governments, if so, the details thereof; and

(d) details of the number of beneficiaries under the ADIP scheme, State-wise,

year-wise since 20127

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) and (b) Yes, Sir. Under ADIP scheme,
funds are released to the various Implementing Agencies (National Institutes/Artificial
Limbs Manufacturing Corporation of India/District Disability Rehabilitation Centres/

Non-Governmental Organisations etc.) to assist the needy disabled persons in procuring
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durable, sophisticated and scientifically manufactured, modern, standard aids and
appliances that can promote their physical, social and psychological rehabilitation by
reducing the effects of disabilities and enhance their economic potential on the basis
of proposals recommended by the State Governments/Union Territories. However
Grant-in-aid under the Scheme is not disbursed direct to the State Governments/
Union Territories. State-wise funds released during the last five years is given in the

Statement-I (See below).

(¢) Under the Scheme, grant is released on receipt of recommendations of the
State Government and the inspection report, Audited accounts and other requisite
documents including UC in respect of previous grant of a particular agency. The
recommending authority also conducts the sample checking and cover at least 15%
(in case of GIA upto 10 lakhs) and 10% (in case of GIA exceeding X 10 lakhs) of
the beneficiaries from the previous grant given to the organization. In addition, seven
National Institutes under the Ministry, their Regional Centres and Composite Regional
Centres have been assigned States/UTs for inspection, monitoring and guidance to the
Grantee Organizations under the Disability related schemes of the Ministry (especially
ADIP, DDRS and DDRCs). Further, officers of the Ministry have been designated as
Nodal Officers for various States/UTs for monitoring the implementation of various

schemes of the Ministry.

(d) State-wise number of beneficiaries covered under the ADIP scheme during
2012-13 and 2013-14 is given in the Statement-II.

Statement-1

State wise release of grant-in-aid to the implementing agencies for

various activity under ADIP Scheme during the last five years

(X In Lakhs)

SL 2009-10  2010-11  2011-12  2012-13  2013-14
No.  Name of the State  Release of Release of Release of Release of Release of
/ UTs funds funds funds funds funds
1 2 3 4 5 6 7
1. Andhra Pradesh 137.00 - 256.87 68.50 125.00
2. Bihar 16.99 41.00 252.47 68.00 293.99
3. Chhattisgarh 7.50 - 40.60 18.00 12.00
4. Goa 0.00 - 3.00 6.00 -
5. Gujarat 85.45 101.70 140.09 79.80 122.15
6. Haryana 23.50 14.00 39.50 24.65 51.40
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1 2 3 4 5 6 7
7.  Himachal Pradesh 25.00 43.00 32.06 - -
8. Jammu and 0.00 76.00 34.50 3.60 37.15
Kashmir
9.  Jharkhand 46.00 103.00 70.86 9.00 18.86
10. Karnataka 73.00 21.00 121.00 19.50 79.00
11. Kerala 140.00 32.82 42.10
12.  Madhya Pradesh 140.40 6.71 161.79 90.90 237.18
13. Maharashtra 129.25 179.34 124.36 185.40 182.73
14. Odisha 97.00 198.79 124.00 110.50 148.75
15. Punjab 56.50 8.33 47.07 9.12 6.00
16. Rajasthan 128.00 309.00 307.81 208.50 151.33
17. Tamil Nadu 159.11 291.50 250.76 10.05 9.60
18. Uttar Pradesh 240.25 333.01 403.75 110.30 326.59
19. Uttarakhand 17.75 45.00 34.93 8.00 3.00
20. West Bengal 100.20 46.36 99.17 45.05 23.25
21. Andaman and 0.00 6.00 3.83 -
Nicobar
22. Chandigarh 0.00 - 1.93 -
23. Dadra and Nagar 2.00 3.00 3.00 - 2.25
Haveli
24. Daman and diu 0.00 - 3.69 - 6.00
25. Delhi 5.60 19.00 16.65 49.50 37.88
26. Lakshadweep 2.00 3.00 1.91 - -
27. Puducherry 0.00 13.00 8.29 - -
28.  Arunachal 53.00 49.00 33.83 - -
Pradesh
29. Assam 317.50 337.48 180.25 223.75 313.95
30. Manipur 0.00 42.00 12.79 - -
31. Meghalaya 40.00 40.00 21.57 -
32.  Mizoram 34.00 34.00 10.35 - 4.50
33. Nagaland 37.00 - 11.27 18.50 -
34. Sikkim 0.00 - 7.25 -
35. Tripura 71.00 - 11.87 11.25 26.69

36. Telangna

TotaL 2185.00  2364.22  2877.07  1448.79  2219.25
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1 2 3 4 5 6 7

Headquarter activity 2027.00  1506.75 1565.93 1567.72  3263.89
(NGOs/NIs/ALIMCO)
ALIMCO (ADIP-SSA) 2500.00  3000.00  3000.00 2500 1500
ALIMCO/National 23.00 97.08 156.00  1543.17 1796
Institute (Special Camp)
National Institutes - - - 757.50
(Camp Activity-
Pan India)

GraND ToTAL 6735.00  6968.05  7599.00  7059.68  9536.64

Statement-I1

State-wise No. of beneficiaries covered during the

last two years and the current year under ADIP Scheme

SI.No.  Name of the State / UT 2012-13 2013-14 and 2014-15
1. Andhra Pradesh 1683*
2. Bihar *
3. Chhattisgarh *
4. Goa 110
5. Gujarat 2951
6. Haryana 424%*
7. Himachal Pradesh -
8. Jammu and Kashmir 134
9.  Jharkhand 236
10. Karnataka 206%*
o o
12.  Madhya Pradesh 1820%*
13.  Maharashtra 6220
14.  Odisha 2557
15. Punjab 121%*
16. Rajasthan 5436
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SL.No.  Name of the State / UT 2012-13 2013-14 and 2014-15
17.  Tamil Nadu *
18.  Uttar Pradesh 2226%*
19. Uttarakhand 492
20. West Bengal 1192
21. Andaman and Nicobar -
22.  Chandigarh -
23. Dadra and Nagar Haveli -
24. Daman and diu -
25.  Delhi 957
26. Lakshadweep -
27.  Puducherry -
28.  Arunachal Pradesh -
29. Assam 7003
30. Manipur -
31. Meghalaya 873
32.  Mizoram -
33. Nagaland 336
34. Sikkim 349
35. Tripura 264
36. Telangna -

TotaL 36276

Beneficiaries covered by NGOs 10732

under Headquarter activity

Beneficiaries covered by National 5326

Institutes under Camp/Headquar-

ter activities

Beneficiaries covered by 157841

ALIMCO under Camp/ Head-

quarter/ADIP-SSA activities.

ToraL 210175

*Relevant information from some implementing agencies is yet to received.
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Balakrishna Renuke Commission Report for nomadic tribes

2149. SHRI DEVENDER GOUD T.: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether it is a fact that Government has constituted Balakrishna Renuke
Commission in 2004 to study the status of nomadic tribes, semi-nomadic tribes and
de-notified tribes in the country; if so, details of recommendations made by the

Commission;

(b) whether it is also a fact that the Commission has recommended to increase
reservation percentage from 50 per cent to 60 per cent and give 10 per cent reservation

to above category of tribes; and

(c) if so, what action Government has taken on this and other recommendations

of the Commission?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) Yes, the details are given in the

Statement (See below).
(b) Yes.

(¢) As per directions of the Supreme Court in the Indira Swahney case the
percentage of reservation cannot exceed above 50%. Further, the Government of India
vide its notification dated 12th February, 2014 has resolved to constitute a National
Commission for Denotified, Nomadic and Semi-Nomadic Tribes to, inter-alia, prepare
a State-wise list of castes belonging to Denotified and Nomadic Tribes and to suggest

appropriate measures to be undertaken by the Central Government or the State

Government.
Statement
Gist of recommendations of the Renke Commission

° Union Government initiate steps to enumerate DNTs in the next census
due in 2011.

° For implementation of welfare Scheme for DNTs State-wise list of such
tribes should be prepared.

° Advisory Committees may be made at District and state level to assist

the socio-economic condition of the DNTs, so that action plan can be

drawn for their welfare.
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° State Government may take special steps to issue caste certificates and
ration cards to every member of DNT, and BPL certificates and to the

concerned members, expeditiously.

° Union of India may take special campaign for issue of voter ID to the
eligible members of DNT.

° Basic civic amenities be provided to the DNTs living in colonies and

clusters.
° Ministry of SJ&E may earmark outlay for the welfare of DNTs.

° Center should modify the existing Housing Schemes in urban/rural areas

and earmark specifically for DNTs.

° Special drive be made for awareness of DNTs particularly among
women to avail the benefit of various scheme for educational
empowerment. Special Residential Schools for DNT Boys and Girls

be made to encourage education among them.

° Skill Development Programmes be taken up for DNTs to improve their
self employability and wage employment, in collaboration with National
Small Industries Corporation (NSIC), Khadi and Village Industries
Commission (KVIC), the Central Cottage Industries Corporation of
India Limited, the Handicrafts and Handlooms Exports Corporation of
India Limited.

° States/UTs and Central Ministries should formulate and implement DNT
Sub-Plan for DNTS.

° Separate Finance and Development Corporation for DNTs, like National
Scheduled Castes Finance & Development Corporation, may be set up

at the centre.

° Considering the gravity of their plight, there is a need for a separate
department for the welfare of DNTs at the State level and separate
Ministry/Department for the welfare of DNTs at the Centre.

° It is necessary that the Scheduled Castes and the Scheduled Tribes
(Prevention of Atrocities) Act, 1989 be, mutatis, mutandis, made
applicable to DNTs, and the implementation of the same be reviewed

and monitored from time to time.
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° Constitution may be amended to include “Scheduled Communities”
under Article 330 and Article 332 to enable these communities to be
eligible for reservation of seats in the House of the People and in the

Legislative Assemblies of the States.

° Seats may be reserved in Block/Taluka Panchayats and Zila Panchayats/
Zila Parishads, and the Urban Local Bodies for DNTs wherever there

population is concentrated.

° To mobillse additional resources to improve the socio-economic
conditions of DNTs, it is suggested that 10% of the funds earmarked
for M.P. Local Area Development Fund.

° It is suggested that the DNTs be given 10% reservation in Government

jobs even if the total reservation exceeds 50%.
° Research Institutes should be set up by the States/UTs for DNTs.

° A multicultural comples/Academy may be set up in every State/UT
to develop, preserve and exhibit the diverse and rich cultural heritage
of DNTs.

Justice Tankha Memorial Rotary Institute

12150. SHRI DIGVIJAYA SINGH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state the action taken on the matter related to Justice
Tankha Memorial Rotary Institute for Spastic and Handicapped Children, Jabalpur,

which was referred to the Ministry?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): Under Deendayal Disabled Rehabilitation
Scheme (DDRS), admissible grant-in-aid for an amount of %12,90,832/- (X 9,70,102/-
as first installment and %3,20,730/- as second and final installment) was released to
the Justice Tankha Memorial Rotary Institute for Spastic and Handicapped Children,
Jabalpur for the year 2011-12.

Also, for the year 2012-13, admissible grant-in-aid for an amount of 36,10,500/-
as first installment was released to the Justice Tankha Memorial Rotary Institute for

Spastic and Handicapped Children, Jabalpur.

FOriginal notice of the question was received in Hindi.



Written Answers to [11 December, 2014] Unstarred Questions 253

Launching of Mangalyaan
2151. SHRI ANAND SHARMA: Will the PRIME MINISTER be pleased to state:

(a) the date of launch of ISRO Mars Orbiter Mission (MOM) spacecraft

Mangalyaan and the date of its successful entry into the Martian orbit;
(b) the date of conceptualizing the mission and the start of work thereon;

(c) the total distance covered by MOM spacecraft and tasks performed so far;

and
(d) the tasks to be performed by the MOM during its lifetime?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) ISRO’s Mars Orbiter Mission (MOM), popularly known as Mangalyaan,
was successfully launched on 5th November 2013 onboard PSLV-C25 from Satish
Dhawan Space Centre, Sriharikota. MOM was successfully inserted into Martian Orbit
on 24th September 2014.

(b) Since August 2010, ISRO conducted detailed technical and scientific studies
for undertaking an Orbiter mission to Mars and Study Report was brought out in
June 2011. The work was started after the project was formally approved in
August 2012.

(c) The total distance covered by MOM spacecraft is about 650 million Km.
After the successful launch of the Mars Orbiter, the tasks performed so far includes —
(1) Series of orbit raising manoeuvers to raise the apogee (farthest point to Earth) of
the orbiter, (ii) Trans Mars Injection manoeuver conducted on December 01, 2013 to
set the course of the spacecraft towards Planet Mars, (iii) Mars Orbit Insertion (MOI)
manoeuver carried out by firing the 440 Newton thrust Liquid Engine along with eight
smaller liquid engines to place the MOM into an elliptical orbit around planet Mars
(iv) Testing and switching on the five scientific instruments on-board Mars Orbiter

(v) Taking a few Images of Martian surface by Mars Colour Camera.

(d) The tasks to be performed by MOM include (1) completion of the calibration
of scientific instruments (2) operations of the instruments onboard Mars Orbiter during
its lifetime and collection of the scientific datasets and (3) analysis of the scientific
datasets to study the Mars surface features, constituents of Martian atmosphere like
methane, dynamics of upper atmosphere of Mars escape process of water from the

planet.
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Saansad Adarsh Gram Yojana

2152. SHRI DILIPBHAI PANDYA: Will the Minister of STATISTICS AND
PROGRAMME IMPLEMENTATION be pleased to state:

(a) whether Government is planning to revise guideline in light of ‘Adarsh Gram

Yojana’ and giving funds to develop IT projects; and

(b) whether the plans of private partnership projects of Saansad Adarsh Gram
Yojana (SAGY) will be covered by MPLADS, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (GENERAL (RETD.) V.K. SINGH): (a) No, Sir.
However, if, during the course of implementation of the Saansad Adarsh Gram Yojana
(SAGY), it is deemed appropriate to review any particular aspect of the Guidelines
on Members of Parliament Local Area Development Scheme (MPLADS), the same

would be duly considered.

(b) The MPLADS is essentially for creation of durable community assets on
the basis of locally felt needs. The implementation is undertaken by the District
Authorities under the State Government concerned, as per their administrative, technical
and financial rules. There is no proposal to revise the Guidelines on MPLADS
for giving funds to develop IT projects or to cover private partnership projects of
SAGY.

Important policy announcements by Prime Minister

12153. DR. SATYANARAYAN JATIYA: Will the Minister of STATISTICS
AND PROGRAMME IMPLEMENTATION be pleased to state the important
policy announcements made by the Prime Minister in public interest after the

formation of new Government at the Centre and the status of their implementation
till date?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION [GENERAL (RETD.) V. K. SINGH]: Hon’ble
Prime Minister makes announcements on policy matters from time to time, and all
such announcements are important for the Government. The Ministries concerned take
the necessary action, including execution of programmes for implementation of the
policies announced. Ministry of Statistics and Programme Implementation does not

maintain a centralised record of announcements.

FOriginal notice of the question was received in Hindi.
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Solid waste management system in Kolkata

2154. SHRI MD. NADIMUL HAQUE: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether Government has undertaken efforts for strengthening primary and

secondary solid waste management system in the country, if so, the details thereof;

(b) whether Government has approved any such project for the city of Kolkata
in West Bengal; and

(c) if so, the details of funds allocated and released for any such project in last

three years?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
[SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL]: (a) Yes, Sir. The Government
has launched Swachh Bharat Mission (SBM) for urban areas on 02.10.2014 with the
objective of ensuring sanitation including solid waste management in all statutory
towns in the country. The total estimated cost of the Mission is 62,009 Crore with
Central Government share of 314,623 Crore. The duration of the Mission is 5 years
up to 02.10.2019.

(b) and (c¢) One Solid Waste Management project was sanctioned for the city of
Kolkata under Jawaharlal Nehru National Urban Renewal Mission (JnNURM) in 2007.
The InNURM ended on 31.03.2014. No funds have been released for the project

during the last three years.
Outcome of Urban Age Conference for Delhi

2155. DR. T. SUBBARAMI REDDY: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether 13th Urban Age Conference of policy makers from 22 cities across

10 countries was held recently in Delhi, if so, the details thereof;

(b) the specific recommendations made for the national capital Delhi, in view of

exploding population and high average density of built up area;

(c) whether long-term planning and master plan would take into account these

facts; and

(d) if so, the measures being suggested to make Delhi one of the best urban

governance cities in the world?
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THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
[SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL]: (a) to (d) Yes, Sir. A non
governmental organization had organized the 13th Urban Age Conference with the
theme “Governing Urban Futures”. This took place on 14 and 15th November, 2014
at New Delhi. The conference invited a large number of policy makers across several
countries. Ministry of Urban Development extends support and promotes participation in
such events/conferences which are organized on various aspects of urban development.
The Ministry also considers and utilizes the outcomes of such conferences wherever

available, while formulating its policies/programmes.
Development of cities at different levels

2156. SHRI BASAWARAIJ PATIL: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether Government comes out with new outlook with the dream of “Smart

city”;

(b) the new parameters to face the new challenges of the urban cities on account

of big migration from villages; and
(c) the blue print of action plan for the development of cities at different levels?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
[SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL]: (a) to (c) The Concept Paper
on developing 100 Smart Cities is presently at draft stage, which is available on the
Ministry’s website (www.indiansmartcities.in). The Guidelines shall be finalized after
approval of the scheme.

Returning of Sri Lankan refugees from India

2157. DR. K. P. RAMALINGAM: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether Tamil National Alliance of Sri Lanka has sought India’s help in the
return of Sri Lankan refugees from India, if so, the details thereof; and

(b) whether it is also true that most of the refugees living in India desire to live
in India rather than deporting back to Sri Lanka, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD) V. K. SINGH): (a) and (b) The issue concerning the return of Sri
Lankan refugees from India has been discussed by Government with the Government
of Sri Lanka and other relevant stake holders, including the Tamil National Alliance,
in the ongoing political reconciliation efforts in Sri Lanka.
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Government has requested the Government of Tamil Nadu to facilitate a visit by
an Inter-Ministerial delegation to the Sri Lankan refugee camps in Tamil Nadu so as
to assess the desire among Sri Lankan Refugees in India and ascertain the kind of
facilitation they expect on return to Sri Lanka. A response from the Government of

Tamil Nadu on the visit is awaited.
Urban Development Mission

2158. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) status of proposed Urban Development Mission (UDM) along with details of
salient features of the UDM;

(b) whether UDM will take into consideration recommendations made by the High

Powered Expert Committee; and

(c) if so, from where Ministry is planning to pool 40 lakh crores required for

urban infrastructure services as per HPEC?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
[SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL]J: (a) to (c) The new
Urban Development Mission being framed will also take into consideration the
recommendations made by the High Powered Expert Committee. The contours of this

Mission are yet to be finalized.
DPR of colonies in Madhya Pradesh

12159. SHRI DIGVIJAYA SINGH: Will the Minister of URBAN DEVELOPMENT
be pleased to state the status of the State Government’s proposal sent to the Central
Government for releasing the amount of charges for preparation of pilot DPR for

colonies at initial stage in Indore, Sagar and Bhopal?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
[SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL]: Three pilot projects under
Rajiv Awas Yojana (RAY) have been sanctioned for the cities Indore, Sagar and Bhopal
with a total project cost of 193.45 Crore involving Central Share of 93.47 Crore
for construction/upgradation of 3447 dwelling units (DUs). X37.39 Crore has been
released till date. Details of these projects are given in the Statement (See below).
Reimbursement of DPR preparation charges of above stated 03 projects is being

processed for release.

+Original notice of the question was received in Hindi.
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Illegal construction in Delhi

2160. DR. T.N. SEEMA: Will the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) the details of complaints received regarding illegal construction violating
rules/regulation of DDA and other enforcement agencies in various parts of Delhi, the

action taken/proposed to be taken in each case;

(b) whether Delhi Development Authority (DDA) has allotted land to any private
companies/NGOs during each of the last three years and current year, if so, the details

thereof, company/NGO-wise and the purpose for the same; and

(c) the details of violation of terms and conditions noticed by DDA during the

above period the action taken/being taken by the Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
[SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL]: (a) As per information
provided by New Delhi Municipal Council, North Delhi Municipal Corporation, South
Delhi Municipal Corporation, East Delhi Municipal Corporation and Cantonment
Board, 50,951 complaints regarding unauthorized construction have been received
during the current year. Out of these complaints, action against 8,091 properties have
been initiated under Sections 343/344 of the Delhi Municipal Corporation Act and
action in the form of demolition/sealing has been taken in respect of 6,902 properties.
Action against the illegal constructions is taken as per the terms and conditions of the
allotment/lease deed and as per the provisions of Delhi Municipal Corporation Act
1957, New Delhi Municipal Council Act 1994, Cantonment Act 2006, Public Premises
(Eviction of Unauthorized Occupants) Act 1971 and Building Bye Laws.

(b) and (c) DDA has informed that land has not been allotted to any private

companies/NGOs during the last three years and current year.
JnNURM in West Bengal

2161. SHRI DEREK O’BRIEN:
SHRI MD. NADIMUL HAQUE:

Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be

pleased to state:

(a) the details of projects along with the amount sanctioned to the state of West
Bengal under Jawaharlal Nehru National Urban Renewal Missions (JnNURM);
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(b) the Status of disbursal of funds under the JnNURM to the State of
West Bengal;

(c) the names of projects where funds have not been disbursed to the State;

and

(d) the reasons why Government has stopped sanctioning funds for several

JnNURM projects in the State ?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION [SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL]:
(a) and (b) Government launched the Jawaharlal Nehru National Urban Renewal
Mission (JnNURM) on 3rd December, 2005 for assisting State Governments including
West Bengal in providing housing and basic civic services like water, sanitation etc to
urban poor/slum dwellers in 65 select cities under the Sub Mission Basic Services to
the Urban Poor (BSUP) and in other cities and towns, under the Integrated Housing
and Slum Development Programme (IHSDP). Government has extended the Mission
period for the scheme upto 31st March 2015 for projects approved till 31st March
2012. No new projects have been sanctioned after 31st March 2012.

The details of projects along with the amount sanctioned/released to the state
of West Bengal under BSUP and IHSDP components of Jawaharlal Nehru National
Urban Renewal Missions (JnNURM) is given in the Statement-I (See below). The
details of UIG and UIDSSMT projects in West Bengal is given in the Statement-II
(See below).

(c) and (d) There are no projects under BSUP and IHSDP where funds have not
been disbursed to the State. However funds are released in three installments under
BSUP and two instalments under IHSDP. Releases for subsequent installments are made

based on physical progress and utilization of earlier released installments.

The details of projects under UIG and UIDSSMT where funds have not been
disbursed to the State is at Annexure III. JINNURM has come to an end on 31.03.2014.
Projects sanctioned during the original Mission period (before 31.03.2012) will now
have to be completed by states with their own resources. Projects sanctioned during
transition phase (2012-2014) and those who have received their first installment before
31.03.2014 will be supported for a period of three years or till they are completed,

whichever is earlier. The above position has been made clear to the states.
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Statement-1

JnNURM, RAY & AHP
Ministry of Housing & Urban Poverty Alleviation
At A Glance : West Bengal
(as on 26th November 2014)

(X in crores)

SI. Particular JInNURM
No.

BSUP IHSDP Total
1. ACA Allocation 2,126.98 681.04 2,808.02
2. No. of City/Town Covered 2 81 83
3. No. of Project(s) Approved 109 95 204
4. No of Project(s) where Construction 18 33 51

of all Sanctioned DU's are over

5. Project Cost Approved 3,602.68 944.36 4,547.04
6. Central Share Committed 1,784.28 709.02 2,493.30
7. Central Share Released 1,579.49 703.23 2,282.72
8. Dwelling Units Sanctioned 1,36,313 52,666 1,88,979
9. Dwelling Units Completed 97,467 45,101 1,42,568
10. Dwelling Units in Progress 20,300 4,334 24,634
11. Dropped DU's by CSMC 18,546 3,231 21,777
12. Dwelling Units Occupied 97,144 45,085 1,42,229

* Project Cost and ACA Committed are recalculated after deducting proportionate cost of DU dropped by
CSMC.
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